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LOK SABHA DEBATES 

LOKSABHA 

Wednesday, December 22, 19931Pausa 
1,1915(SAKA) 

The Lok Sabha met at Eleven of the Clock 

[MR. SPEAKER in the Chair] 

{ Translation] 

SHRI RAM VILAS PASWAN· (Rosera): 
Mr. Speaker, Sir, I have givena notice under 
rule 388 regarding self immolation by a girl 
on the issue of renaming of Marathwada 
University. Earlier, had immolated himself. 
All the political parties are launching an 
agitation there. 
[English] 

MR. SPEAKER: After the Question 
hour please. 

11.01/2 hrs. 

ORAL ANSWERS TO QUESTIONS 

[ Translation] 

Indo-Taiwan Joint Ventures 

*281 SHRI CHETAN P.S. 
CHAUHAN 

SHRI DATTATRAYA 
BANDARU 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Taiwan has shown interest 
in establishing joint ventures in India; 

(b) if so, the details the proposals 
approved during the last two years; and 

(c) the total investment In these 
proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) and (b). 
Yes, Sir, The details of the 17 proposals 
approved for foreign direct investment by 
Taiwanese firms after the announcement of 
the New Industrial Policy till November, 
1993, are given in the Statement laid on the 
Table of the House. 

(c). The total foreign direct investment 
envisaged in these proposals is Rs. 26.5 
crores. 
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[English) 

SHRI CHETAN P.S. CHAUHAN: Mr. 
Speaker Sir. Taiwan has 90 billion US dollars 
surplus investible funds pool which is the 
highest in the world. The foreign direct 
investment in India is less than one per cent 
or only Rs. 18crore by 1992. Taiwan intends 
to invest one billion dollars in India by 1996. 
I would like to know what efforts are being 
made to facilitate this investment into India, 
so that Taiwan does not divert these funds 
to other countries. 

':5HRIMATI KRISHNA SAHI: Mr. 
Speaker. Sir. before the announcement of 
new industrial policy there were no investment 
proposals from Taiwan and before 1989, 
there was no proposal at all. 3 proposal were 
rec~ivedin 1990,2in 1991.8in 1992and7 
in 1993. 3 proposals involving an investment 
of Rs. 64 lakh in foreign exchange were 
approved in 1990. Since the announcement 
of new industrial policy. 2. 8 and 7 proposals 
for investment of Rs. 45lakhs. 18 crore and 
8.1 crore respectively were received. It is 
evident from the above that after the 
announcement of new industrial policy, 
companies from Taiwan are showing greater 
interest. 

SHRI CHETAN P.S. CHAUHAN: Mr. 
Speaker. Sir, question has not been properly 
replied to. 

[English) 

There is an amount of one billion dollar 
and only three years are remaining. What 
extra efforts, the Government is taking to 
see that this amount of one billion dollar is 
not diverted to some other country. That 
was my question. 

[ Translation) 

SHRIMATI KRISHNA SAHI: Mr. 

Speaker. Sir, as far as trade is concerned, 
total trade between the two countries is 
around $4 million. However, this question 
pertains to the Ministry of Commerce. 

SHRI CHETAN P.S. CHAUHAN: Mr. 
Speaker, Sir. my second supplementary is 
this. There are no diplomatic relations 
between India and Taiwan. To increase 
trade, Taiwan has opened Taipei World 
Trade Centre in Delhi last month. On the 
contrary, the opening of India's Trade and 
Investment Promotion Office in Taiwan is 
delayed due to the delay in payment by 
FICCI, Associated Chambers of Commerce 
and the Confederation of Indian Industry. 
This will result in effecting the trade between 
the two countries. Since we do not have 
diplomatic relations. the Trade Promotion 
Office in Taiwan would have had to get the 
visas for Indian businessmen, entrepreneurs. 
What efforts the Government is taking to 
see that this Office is opened at the earliest 
so that we are not only able to import. but 
also export things and also set up some 
companies in Taiwan? 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir. there is no diplomatic recogni-
tion. But, if the business and economic 
relations grow, it is welcome. As far as the 
Office about which hon. Member was 
mentioning is concerned, I would like to say 
that only setting up Office will not help. There 
is need for full exchange of ideas and 
information. Delegate level meetings will 
help more. 

[ Translation) 

In this connection, I would like to 
submit that on 25.11 .1993 in a Seminar in 
Bombay the Taiwanese delegation outlined 
the possibilities of Taiwanese investment in 
various fields like electronics, ship building. 
deep sea fishing, food processing. computer 
software and industrial automation. A few 
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proposals received recently have been 
approved and now fallow up action on them 
will be taken. 

[English] 

SHRI DATIATRAYABANDARU: Mr. 
Speaker, Sir, Taiwan is one of the leading 
countries in the world, it has got very huge 
resources and it is even one of the best 
developed technological countries in the 
world. Even in the answer, the Government 
has accepted and agreed that, after the 
liberalisation policy, Taiwan is interested to 
invest in many of the joint ventures in this 
country. But, one of the major drawbacks in 
the joint ventures is this. Though countries 
like China have no diplomatic relations with 
Taiwan. they are maintaining a good 
economic relations with Taiwan. 

Thousands of ventures have been 
aligned with China. In India, the economic 
liberalisation policy has been spell out. But 
I have reliably come to know that. 

MR. SPEAKER: Please ask the 
question. 

SHRI DATTATRAYA BANDARU: 
... when the delegation came to India, 
because of the diplomatic relations, none of 
the Ministers received them well. When they 
are investing ...... 

MR. SPEAKER: Mr. Bandaru, you 
have to ask a question. 

SHRIDATIATRAYABANDARU:lam 
coming to the question. 

MR. SPEAKER: You come to the 
question directly now. 

SHRI DATI ATRA VA BANDARU: The 
investment guarantee pact and double 
taxation avoidance agreement should take 

place between the two countries. When are 
these going to take place so that all the joint 
ventures can initially be started well? 

MR. SPEAKER: If you are not 
comfortable in standing, you can sit and 
reply. 

SHRIMATI KRISHNA SAHI: Sir. I have 
got a plaster on my leg. But it does not 
matter. I will reply. The Indo-Taiwanese 
Joint Business Council promotes Invest-
ment. There have been many delegation 
level exchanges in the recent months. I have 
just explained it. As the hon. Member has 
just stated,l agree with him that Taiwan is a 
small country. Labour costs are very high 
and workers' population is small. After the 
new industrial policy, India offers good 
investment opportunities. 

[ Translation) 

MR. SPEAKER: Is anything being done 
to avoid double taxation? 

SHRIMATI KRISHNA SAHI: This is 
not connected with the Question. 

MR. SPEAKER: It pertains to the 
Ministry of Commerce. 

[English] 

SHRI SUDHIR SAWANT: Mr. 
Speaker, Sir, the list of foreign financial 
collaboration given in the answer shows that 
all the companies involved are in the private 
sector. I would like to draw a parallel here. As 
far as China is concerned, most of the 
financial collaborations are in the public 
sector. 

Is it the Government policy to promote 
or encourage public sector to enter into joint 
collaboration in general and with Taiwan in 
particular? 
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[ Trans/ation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker. Sir. after the announcement of 
new industrial policy, we have an open view 
and invite all. There is no discrimination in 
it whether it is Taiwan or any other country. 
Whichever country is attracted towards India. 
we invite them all. 

[Eng/ish] 

SHRI SUDHIR GIRl: Mr. Speaker. 
Sir. the Taiwanese firms have definitely 
given some terms and conditions for 
investment of their capital in collaboration 
with our firms. May I know from the hon. 
Ministerwhat conditions have been imposed . 
by the Taiwanese. firms in respect of 
repatriation of the profits to be earned in this 
country? 

[ T rans/ation] 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker. Sir. there are no such terms and 
conditions. As I have already said, out of the 
total 17 proposals received. 14 proposals 
are in the primary sector. Under the new 
industrial policy, more than 80 per cent of 
foreign investment has been approved only 
in high priority areas and as regards his point 
of terms and conditiol)s it Qoes not figure in 
this case. Such things are discussed and 
decided at the businessmen's level and the 
terms and conditions so decided differ from 
case to case. 

SHRI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, I would like to know whether in 
the Dhawan Committee report 1978, it was 
recommended that we should have 
collaboration with Taiwan in the field of 
petrochemicals? Is it in the absence of this 
collaboration that ourtextile exports share in 
the cloth trading is merely 2 per cent and 

does India propose toenterintocollaboration 
with Taiwanese Government in the field of 
textiles? 

SHRIMATI KRISHNA SAHI: Mr. 
Speaker, Sir, I have already stated that on 
25.11.93, a Taiwanese delegation outlined 
the areas of collaboration between the two 
countries like electronics, shipbuilding, deep-
sea fishing, food processing, textiles, 
computer software, industrial automation. 

SHRIMATI SUMITRA MAHAJAN: Mr. 
Speaker, Sir, my question is specifically for 
textiles. 

SHRIMATI KRISHNA SAHI: Right 
now, I do not have this information available 
with me. I shall furnish it later. 

[English] 

Satellite Communications 

*282. SHRI GEORGE 
FERNANDES: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Indian Space 
Research Organisation has carried out 
several pilot programmes to demonstrate 
the use of Satellite Communications tor 
education and training; and 

(b) if so, the details of these 
programmes? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER· OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). A statement is 
attached 
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STATEMENT 

(a) Yes, Sir. 

(b) The Indian Space Research 
Organisation has carried out several Pilot 
Programmes to demonstrate the use of 
Satellite Communications for Education and 
Training. These Pilot Programmes have 
been carried out using INSAT Satellites and 
in association with agencies that are inter-
ested in and responsible for such education-
al programmes and training. A list of these 
Pilot Programmes is given below: 

Training of Adult Education 
Trainers in Collaboration with 
Gujarat Vidyapeet. 

Training and continuing education 
for industrial workers in associa-
tion with National Productivity 
Council and several industries. 

Training of extension workers and 
interested farmers in the Bhiwani 
District of Haryana in collaboration 
with Agricultural University at 
Hissar and Government of 
Haryana. 

Syllabus-based course for 
Engineering students using 
distance Tele-Education 
Techniques in collaboration with 
Institute of Electronic and Telecom-
munications Engineers. 

Interactive Tele-Education in 
support of the UGC countrywide 
class room. 

Distance education (Tele-
Teaching) using interactive satellite 
channel for conducting a course on 
a nationwide basis on developing 

skills in teaching, communication 
and problem solving for students, 
staff and counsellors of Indira 
Gandhi National Open University 
(IGNOU). 

Demonstration programme in use 
of satellite for distance education 
along with All India Management 
Association. 

In all these cases, one of the 
transponders of INSAT Satellite was used. 
Simple direct satellite TV Receivers were 
deployed at the various classroom locations. 
spread over the country. The teaching end 
included a simple studio and uplink terminal. 
The participants at the class rooms could 
interact with the teaching end and with other 
class rooms using telephone lines or specially 
designed "Talk-Back" terminals that operate 
through the satellite. All the experiments 
and demonstrations were highly successful. 

[ Trans/atian] 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, it has been mentioned in the 
statement that all such experiments were 
highly successful. So the word 'successful' 
has been used here. I would like to know as 
to what items have to be given priority by the 
Government in this matter because the 
Government had organised an international 
conference on education in which it has 
highlighted that to this day primary education 
continues to be the item of top priority. 
However, we have scarcity of resources to 
achieve that end. We can find a testmony to 
that everywhere in our day to day life. As 
regards my own constituency there we have 
shortage of teachers and to this day the 
classes are held under the trees. I feel the 
same situation may be prevailing in other 
areas as well. In such a situation where we 
have limited means how is it that the 
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Government have spent so much on this 
experiment and is claiming it to be highly 
successful. Do you claim it successful in the 
name of child welfare? Which success are 
you talking about? 

SHRI BHUVNESH CHATURVEDI: It 
is true that we have not been that successfu I 
in the field of primary education. But we have 
been successful in the field of education of 
workers, labourers. railway workers. UGC. 
It was very effective in these areas and it 
could be called a success. 

SHRI GEORGE FERNANDES: I think 
that the Government has not been able to fix 
their priorities and same is the case with the 
hon. Ministerwho has totally failed in it. This 
experiment when carried in the office of 
UGC and universities is different from how 
it is shown to the world by the hon. Minister. 
But I am not ready to believe the Government 
when they say that they have been 
successful in their mission of universalisation 
of education. However. I would like to ask 
my other supplementary question as to how 
much money is needed to carry this 
programme to the villages. The quantum of 
electricity which is provided for one part of 
Delhi is not available there even for the 
entire region of north Bihar. The villages 
there are not equipped with STD and 
communication facilities and the educational 
experiment started by you requires the 
students to talk on STD to a person sitting al 
the centre. How will be the funds mobilised 
for that purpose? Scientific progress IS 
altogether a different thing, but why is II 
being linked with education and why this 
technology is being used as a play thing? 
Why are you widening the already all 
pervading existing gap between rural and 
urban areas. 

SHRI BHUVNESH CHATURVEDI: I 

have submitted that such programmes are 
organised as an experiment for the purpose 
of imparting training to the teachers for adult 
education and for assisting in the nationwide 
class-room programme of the UGC. Yes, I 
agree that it has not been going well for 
primary education. 

SHRI GEORGE FERNANDES: It is 
not working in this area also. 

SHRI BHUVNESH CHATURVEDI: 
The purpose of this programme is not to 
teach every student but to train the trainers. 

[English] 

SHRI MURLI DEORA: The hor.. 
Minister has said in his reply that these 
programme have been carried out using 
INSAT satellites. I would like to know from 
the han. Minister as to how many such 
satellites are available with the ISRO and 
whether they are sufficient enough to cater 
to all our requirements; if not, what is the 
Government's programme. 

SHRI BHUVNESH CHATURVEDI: As 
already mentioned, we have taken up many 
pilot proJects. It is enough lor the pilot projects 
that the Government has undertaken. 

! Translation] 

i>r10F. RITA VERMA: Mr. Speaker, 
Sll I \~(Jlild like to know from the han. 
Minlsier <IS to who IS preparing these UGC 
progmmrnes for school students? Are the 
tenders Invited In case its contract is given 
to some other company or is it given to 
certain privileged people and whether this 
fact has affected the standard of the 
programmes or their popularity and who IS 

preparing these programmes at present? 
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[English] 

SHRI BHUVNESH CHATURVEDI: 
The countrywide classroom programme was 
initiated in 1984. It is being done by the UGC 
as an educational TV programme for two 
hours on every working day. 

[ Translation] 

PROF. RITA VERMA: Mr. Speaker, 
Sir, I have not asked this. 

MR. SPEAKER: He is giving proper 
replies to your questions. 

[English] 

SHRI BHUVNESH CHATUAVEDI: 
The programme has attracted a dedicated 
viewership comprising not only the students 
but also many people from diverse walks of 
life. The UGC has been looking for ways to 
enhance effective transmission. Towards 
this end, the UGC and the ISAO have 
carried out an experiment using the satellite 
link. 

[ Translation] 

PROF. RITA VERMA: Mr. Speaker, 
Sir, I have not asked this. 

MR. SPEAKER: He is saying what is 
being done on behalf of the UGC and_the 
universities. 

[English} 

DR. KARTIKESWAR PATRA: In the 
last line of his reply, the han. Minister has 
stated that all the experiments and 
demonstrations were highly successful. If 
this is only a pilot programme and a 
demonstration programme, is the 
Government thinking to device a master 

action plan on a regular basis for the entire 
country with the help of satellite 
communications for the training of all 
categories of students such as engineers 
and so on? If so, what is the plan programme? 
If not, will Government consider it? 

MR. SPEAKER: 
comprehended the question. 

(Interruptions) 

have not 

MR. SPEAKER: Well, that will be the 
aim and they will try to do it. 

[ T fanslallon] 

SHAI VIRENDRA SINGH: Mr. 
Speaker, Sir, the Govemment have talked 
of imparting education through satellite 
communications. I would like to know from 
the Government whether it is justified 
imparting education through such medium 
in India where the Ashram system of 
education has been welcomed in schools. 
Has any developmental programme been 
devised in this system to be introduced in 
schools on that pattem? 

SHRI BHUVNESH CHA TURVEDI: Mr. 
Speaker, Sir, as the hon'ble Member is well 
aware that not much education is being 
imparted through Ashram system of 
education and this programme is not meant 
for that education. 

SHRI VIRENDRA SINGH: Ifthis is the 
reply ofthe Government, how will the Ashram 
system of education be implemented in 
India? 

SHRI BHUVNESH CHATURVEDI: 
You may please listen to the reply first and 
then ask your question. (Interruptions) 

MR. SPEAKER: It is used for imparting 
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distant education. Subjects on Agricultural 
are taught through this system. 

SHRI DILEEP BHAI SANGHANI : Mr. 
Speaker, Sir, generally people in villages do 
not have television sets at home, then how 
will they be able to view these programme? 

MR. SPEAKER : They watch these 
programmes on the Gram Panchayat TV 
sets. It is a very good programme. It should 
be encouraged. 

[English] 

SHRI GOPI NATH GAJAPATHI: Mr. 
Speaker, Sir, the question raised by the hon. 
Member Shri George Fernandes pertaining 
to modern methods of spreading education 
is very relevant particularly in the context of 
achieving the objective of education for all 
by 2000 AD as well as considering the 
paucity ofteachers in schools in many cases. 

In this context. there is another modem 
aid for getting education in primary schools 
by video cassette system. especially, when 
tnere is infrastructure in certain State in our 
country. May I know from the hon. Minister 
whether this means of imparting education 
in primary schools. through educational video 
tapes will be actively considered by the 
Government. 

SHRI BHUVNESH CHATURVEDI 
As I submitted earlier, we do admit that 
primary education does require this attention 
and the Government will certainly consider 
all these proposals. 

[ Translation] 

SHRI HARI KISHORE SINGH: The 
Government have claimed that this 
programme has been highly successful. I 
would like \0 know from the Government 

whether any survey has been conducted in 
this regard or the hon. Minister is just 
speculating? 

SHRI BHUVNESH CHATURVEDI : I 
would like to know from the hon. Member as 
the survey to about which he wants to know. 

SHRI HARI KISHORE SINGH : Has 
any survey been conducted in regard to the 
programme to train the trainees in villages 
through satellite? Has any team been sent 
there to conduct a survey and if so, what are 
the findings thereof. Are you claiming your 
success merely on speculations? 

[English] 

THE PRIME MINISTER (SHRI p.v. 
NARASIMHA RAO) : This is not a regular 
programme already introduced and being 
evaluated. What has been said is, an 
experiment has been conducted in order to 
establish contacts between the teacher and 
the taught. that has been established. That 
has been done through experiments and 
demonstrations. These have been 
successful. There is no need for hon. 
Members to feel sorry that they have been 
successful. 

[ Translation] 

SHRI RAJNATH SONKAR SHASTRI 
: In his reply the hon. Minister stated that 
through satellites it was done with the 
cooperation of those agencies which were 
interested in those programmes and training. 
Now in your oral answer, you are saying that 
this programme is conducted by the 
University Grants Commission. I would like 
to know whether these agencies are run by 
the University Grants Commission. Apart 
from it, other private agencies which fulfil the 
conditions might be allowed to conduct this 
programme. Secondly, in your reply you 
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said that these programmes are going on for 
the adult people. I would like to urge the 
Government that the programmes should 
be prepared keeping in view the welfare of 
Harijans and tribal people residing in other 
undeveloped areas and promote small scale 
industries such as knitting of baskets or 
cultivation. 

SHRI BHUVNESH CHATURVEDI 
These programmes are not conducted 
therein. But it is certain that apart from the 
UGC many non-official agencies which 
expertise are involved in these activities. 
They are involved in these programmes and 
their co-operation is taken. 

Special Courts 

'284. DR. RAMESH CHAND 
TOMAR 

SHRI RAMPAL SINGH 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government propose 
to set up special courts for early disposal of 
corruption cases in the country; 

(b) if so, the details thereof; and 

(e) the time by which such courts are 
likely to be set up? 

[English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATIMARGARET ALVA): (a) and (b) 
Govt .. have already taken a decision to set 
up Special Courts for trial of CBI cases. At 
present, Special Courts are functioning in 

Andhra Pradesh, Bihar, Kerala, Karnataka, 
Madhya Pradesh, Rajasthan, Punjab, Uttar 
Pradesh and Delhi. 

(e) Does not arise. 

[ Translation) 

DR.RAMESHCHANDTOMAR:M~ 

Speaker, Sir, in her reply to my question, the 
hon. Minister said about setting up of such 
special Courts in some States. I would like to 

, know from her as to when these Special 
Courts were introduced and the State wise 
total number of cases finalised till today and 
the nature thereof. 

[English] 

SHRIMATI MARGARET ALVA: The 
decision to set up these Special Courts to 
deal with CBI cases was taken in 1986. The 
first step in the direction was taken and a 
legislation was passed in 1988. We have 
got, as I said. till today, 10 Special Courts at 
the level of judges and four at the level of 
Magistrates, which have been set up in Ten 
States up-till-now. We had planned toset up 
20 of them at the level of judges and 16 at the 
level of the Magistrates. But the States have 
to cooperate in setting them up because we 
need assistance of the States. We are in 
consultation with these States to be able to 
set them up in other States as well. 

We have corruption cases handled by 
the CBI as well as other cases which the CBI 
is dealing with which are under these courts. 
As on today. we have 4247 cases pending 
in these courts. 

[ Translation} 

DR. RAMESH CHAND TOMAR: Mr. 
Speaker, Sir, it appears from the ~eply given 
to my question that special courts have been 
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set up only for those cases which were 
referred to CBI. What about other cases 
which relate to corruption. Will special Courts 
be set up forthose cases? The hon. Minister 
may kindly explain It. 

SHRIMATI MARGARET ALVA: Sir, 
these courts cover all the cases. Other 
cases including cases relating to corruption 
nand led b.y the CBI are referred to these 
Courts. 

SHRI RAMPAL SINGH: Mr. Speaker. 
Sir, the hon. Minister said that other cases 
are also taken up I would like to know 
whether other cases. include cases like 
Bofors and whether Bofors case is bemg 
inquired into? 

[English] 

MR. SPEAKER : What about the 
Bofors cases referred to these courts. 

SHRIMATI MARGARET ALVA 
Bofors cases are today at the level where 
they are not in the Indian courts. When the 
matter came up before the High Court. they 
were dealt With by the High Court itself which 
has not gone into them. (Interruptions). 

SHRI SHARAD DIGHE : Here is an 
answer which states that the courts are 
functioning in certain States only. What 
steps are being taken by the Central 
Government to see that the Special Courts 
to try corruption cases are also established 
in the remaining States? 

SHRIMATI MARGARET ALVA: 
Though under the legislation, the Central 
Government has the power to set up the 
Special Courts in the States, I must say that 
we cannot really set them up without the 
cooperation and involvement of the State 
Governments and the State High Courts, 

because they have to function within the 
State. 

As I said, in certain States, 10 of them 
we have established. There are certain other 
States where they are under active 
consideration; and we are in consultation 
with the States. They are in Tamil Nadu, 
West Bengal, Maharashtra, Assam, Gujarat 
and Orissa. We hope that we will be able to 
set them up in the near future. There are 
certain States where we feel that they must 
be set up, but we have not had a positive 
response from these States. We are trying 
to push it and we hope we will succeed. 

[ Translation] 

SHRI RAM NAIK : Mr. Speaker. Sir, 
the hon. Minister gave the names of many 
States in her reply given to this question. But 
the name of Maharashtra State was not 
included. It has been said that no decision 
about Maharashtra has been taken so far. 
whereas the maximum number of CBI cases 
and corruption cases pertain to Maharashtra. 
I would like to know whether the Government 
is not recf'lving positive response from the 
Government of Maharashtra in regard to 
setting up of these Courts. If so, the reasons 
therefore. Will the Government like to give 
information in this regard? 

[English] 

SHRIMATI MARGRET ALVA: Sir, I 
do agree that there are certain States where 
the need forthe special courts we have been 
emphasising. These are West Bengal, 
Maharashtra, Bihar and Tamil Nadu where 
number of cases are pending. 

We have been in consultation with the 
State Governments. Sometimes it is a 
question of accommodation, sometimes it is 
a question of otherfacilities which are needed. 
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As I Sliid thIS ~s one anne States where IUs 
at the 'final stages and we nape that very 
soon 'they wHI be set up. 

[ Translation) 

SHRI BRISHIN PATEL: Mr. Speaker, 
Sir. through you,. 1 would IikMo know from 
the Government whether any provision has 
beert made to dispose of ;the cases of 
corruption within a stipulated period while 
setting up these special Courts. If this 
provision is there, then it is all right and if not 
whetherthe Government would like to make 
such a provision for disposing of cases 
within a fixed period i 

[English] 

MR. SPEAKER Ithink, this is provided 
in the Criminal Procedure Code. 

[ Translation] 

SHRI SRISHIN PATEL: Sir, there IS 

discontentment in the manner corrup!ion 
cases are decided. 

[English] 

MR. SPEAKER: You have \0 
understand the law and then ask the question. 
This is a complicated manner. 

[ Translation] 

SHRI VIJOY KUMAR YADAV : Mr. 
Speaker, Sir, the spirit of this question is that 
corruption cases should be disposed of at 
the earliest. I would like to know from the 
hon. Minister the number of pending cases 
and since when these' are pending ? 
Moreover, what time has been taken in 
dispOSing of the 'previous cases. 

(English) 

'SHR!MATI MARGAHET ALVA: Out 
oHhe total number of 4,247 cases pending 
in this area, we have532 cases Vjtllich ~re 
pending for leS$ thiln one ,year; tflere .are 
390 , cases which are pending for. 1 to 2 
years: cases which are pending for·7 to 8 
years are 301. This is the break-up of the 
cases pending. 

.' The point is that it is no! just a question 
of the CSI having to pl.ISh them through. 
There are procesSils, th~re are various 
other issues which come in and the courts 
have to cooperate in disposing them of as 
far as possible. It is not that weare delaying 
them, the processes themselves take time 
and in spite of· havillg the special courts 
there are certllin cases which have taken. 

[ Translation] 

SHRI GUMAN MAL LODHA: Mr. 
Speaker, Sir, in the majority of corruption 
cases challans are filed after their 
investiga,liQ_n: .by tl!ls:f,.OIi Corruption 
Department. Investigating Agency, CSI is 
involved in a few cases only. In most of the 
cases challans are filed when the witness 
has to come from a distance of 300 or 400 
kilometres to appear in the Special Court of 
a State. It causes delay. I would like to ask 
tile Government whether the State 
Government will be re.qu6sted to set .up a 
special court;in every district and if it is not 
possible to do So then these courts be set up 
in every division. Will the Central Govemment 
provide any financial assistancf;! in this 
regard? 

[English] 

SHRIMATI MARGARET ALVA: As per 
1his scheme, now we pay 50 pere:enLot the 
expenditure of.the courts involved includint 
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non-recurring expenditure which is involved 
in setting up of the courts. But in the case of 
Punjab, for instance, we had agreed to give 
100 per cent because of the special 
circumstances in which the courts were 
needed at various times for CBI cases 
including anti-terrorist aRd other problems 
which were there, 

So, I must say that where we find that 
there is a heavy pendency we have more 
courts. For instance. in Rajasthan, we have 
got a court in Jaipur and one in Jodhpur as 
well as one Magistrate's court, a second one 
in Jaipur. 

[ Trans/apon] 

There are three such special courts in 
Rajasthan. The Government is prepared to 
increase the number of such courts but it 
requires the cooperation of the "State 
Government also. 

[Eng/ish) 

Space Technololgy 

'285. DR. VASANT NIWRUTTI 
PAWAR : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian Space 
Research Organisation proposes to enter 

• into bilateral a~reements with other countries 
forthe development and application of Space 
Technology for peaceful purposes; 

(b) the names of such countries; and 

(c) the countries With which such 
agreements are existing at present? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 

DEPARTMENTS OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a). Yes, Sir. 
The Indian Space Research Organisation is 
willing to consider bilateral cooperation with 
Space agencies in other countries in the 
peaceful uses of outer space, 

(b) Japan, Italy, Hungary, Vietnam. 
Ukraine, Mauritius and Kazakhstan are 
among the countries which have shown 
interest in entering into an agreement with 
ISRO on cooperation in the peaceful uses of 
space technology. 

(c) We already have such bilateral 
cooperation agreements with European 
Space Agency (ESA), French National Space 
Agency (CNES), German Aerospace 
Research Establishment (DLR), Swedish 
Board for Space Activities (SBSA), China 
National Space Agency and General 
Organisation for Remote Sensing (Syria). 

[English] 

DR. VASANT NIWRUTTI PAWAR 
The Indian Space Research Organisation is 
doing a commendable Job, I must say. They 
have got a unique concept of GRAMSAT 
satellite as well as the Indian Remote Sensing 
Satellite, IRS-IA through which the peaceful 
application of this technology IS useful In 

agriculture, crop acreage and yield estimate, 
drought management, flood mapping, land 
use, wasteland management. water 
resources management and forest 
resources management also. Apart from 
communication, teleVision broadcasts. 
meteorology, the only important part of the 
technology is disaster warning, I would like 
to ask the hon. Ministercategorically whether 
we have entered into any sort of an 
agreement with any other country where we 



29 Oral Answers PAUSA.1, 1915 (SAKA) Oral Answers 30 

want a specific research in view olthe recent 
tremors in Maharashtra about earthquake 
warning through the ISRO? 

MR. SPEAKER : Earthquakes take 
place in the earth. 

OR. VASANT NIWRUTTI PAWAR : 
They have got a specific technology for 
disaster warning. 

SHRI BHUVNESH CHATURVEDI 
The Department of Space is working in this 
area and has a jOint programme with the 
European Space Agency. We are working 
on that but no concrete results have so far 
been achieved 

SHRI TARIT BARAN TOPDAR . On 
what? 

MR. SPEAKER: On disaster warning 
system. 

DR. VASA NT NIWRUTTI PAWAR : 
Recently, the ISRO has entered into the 
space market by floating Antnx Cooperation 
Limited for the commercial utilisation of 
space production services So far about 200 
technologies developed by ISRO have been 
transferred to the industry. My specific 
question IS whether there IS any agreement 
with any other country to exploit more space 
market allover the world. 

SHRI BHUVANESH CHATURVEDI : 
Our Space Organisation has already 
established bilateral cooperation In space 
with many countries In which, as submitted 
earlier, China, France. Germany, Sweden, 
Syria and the European Space Agency are 
there. 

SHRI PRITHVIRAJ D. CHAVAN 
ISRO deserves our congratulations for the 
technology developed by them. They are 

now ready to offer their technology and 
services to other countries too. In this context 
I would like to draw the attention of the 
Government to one 01 the most ambitious 
satellite based communication projects by a 
U.S. company called 'Irridium' system. This 
system proposes seemless mobile 
communication through a network of 66 
communication satellites. These satellites 
wi" have to be launched by someone. 

There is a big market for launching 
satellites. And ISRO's PSLV class of 
launchers can easily launch these low earth 
orbiting satellites. There are reports that the 
Government of India is considering the 
financial equity partiCipation in Irridium 
system. Either IDBI or IFCI will take 
something like five or ten 'per cent of the 
equity. I support what they are going to do. 
But my question is. before any decision to 
invest in Irridlum is taken by the Government. 
will the Government involve the Department 
of Space and try to get some launch contract 
for launching Irridium satellites for ISRO? 

MR. SPEAKER: It is too specific If 
you have the information. you can give it. 
Otherwise. you' can send it to the hon. 
Member. 

SHRI BHUVANESH CHATURVEDI : I 
will send the information tothe hon. Member. 

SHRI A. CHARLES: Under the Space 
Programme, we have achieved a 
commendable progress in the area of launch 
vehicle and we are capable of competing it 
with any developed world. But unfortunately. 
with the dissolution of the Soviet Union. one 
prestigious programme in the cryogenic area 
has slightly suffered. We are now having on-
going discussions with the Soviet Russia to 
have an agreement. May I know from the 
hon. Minister whether any agreement has 
been arrived at with the Soviet Russia in 
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~tteplptis;being Rrn~~ the d!iy~ent 
Qr~~nous, ,tEIClmology aiso, SQ- ;that ,our 
,qyQgenjc prografTlmEt may, not ~fter. 

. -SHRI.BI1llJVANi::SH ,GHATURVEm : 
,Mr. S~r, Sir, I,qo agt;ee,\tlaHhere were 
cSOI11I&djfficl.llti!:lsil}",~,As;the~.Member 

has men:\iooedjjlll1tllrtunatej,y tl'len~ is· no 
Soviet Union and now it is Russia. We are 
,dealing .with ,thaPk f\s regards specific 
cry~nic engine .-B1t'n0St all the iss!;les have 
~ ·set rigJ!lt" But it is for J!'Ie Rusaian 
G(i)v,emment and the Indian Govemment to 
ultimately Jinalise it 

f T ransJation} 

~. AS8ts~e.fOf EJ,acIwIard and· , - - "_ ,. .' 

*287.· SIrl.RI MUMTI.\ZANSARI 
. SHR1M~n ,S.liEHA 

GAUTAM 

Wijj,th~ Minister of PLANNING AND 

ptlOGA ... MME IMf1LjtMENT AT~ON, be 
~eitQ'Sliate 

(a) whether the Govemment propose 
tQ increase .the. :amour'll: or: S!3ecfM,:central 
assistance to the backward and ~i 
dominated States for various sUb-plans and 
programt'l'llSs dunng.the,.E4gh4h'Plan; period 
as compared,to Seventh FiVie Year Plan; 
and 

.. (0) if .'SQ. the datails thereof State-
wise? 

[English) 

THE MINISTER OF STA"fE OF THE 
MINISTRY OF PLANNING AND 
PROGfAAMME tMPLEMENTA nON (SHRI 
GIRIDHAR GOMANGO): (a) The Special 
Central Assistance (SCA) allocated during 
the Seventh Five YeaH~lan was As. 756 
crores which has been enhanced to,Hs . 
1250 crores during the Eighth Five Year 
Plan. 

(b) A statement is.attached. 
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SHAI MUMTAZ ANSAAI : Mr. 
Speaker, Sir, it has been stated that a sum 
of As. 756 crore has been allocated under 
the Special Central Assistance to the different 
States of the country and the amount 
released during the Seventh Five Year Plan 
was As. 847 crores and the amount 
earmarked for the Eighth Plan was to the 
tune of As. 1250 crore. Similarly, so far as 
Bihar is concerned, a sum of As. 96 crore 
was just allocated during the Seventh Five 
Year Plan and the amount earmarked for 
the Eighth Plan was to the tune of As. 155 
crore. I would like to know from the hon. 
Minister, in the light of the different natural 
calamities and the different type of 
developmental programmes facing the 
different States like Bihar, Maharashtra. 
Karnataka, Orissa and the rest of the 
backward States, whether there is any 
proposal to increase the amount of the 
present allocation of As. 847 crore by more 
than Rs. 1250 crore or not or especially 
whether for Bihar the allocation of Rs. 155 
crore is going to be enhanced or not. 

MR. SPEAKER Well. you try to 
answer. 

SHRI GIAIDHAR GOMANGO : This 
question pertains to the Backward and 
Adivasi Dominated States. Various 
programmes are implemented in the Tribal 
Sub-plan area. 

As regards the question, whether the 
money will be increased or not, in the Eighth 
Plan, we have already Increased it. I have 
given the State-wise break-up. It is the SCA 
provided to TSP area, which includes Bihar. 

As regards the other question, which 
the han. Member·has raised, that pertains to 
the other Ministry. This question concerns 
with only tribals. (Interruptions) 

SHAI MUMTAZ ANSARI: My second 
supplementary is that in the month of 
October, 1990, the Gadgil formula was 
revised and more emphasis was given to 
per capita income and fiscal management 
and the population got less importance. The 
special development programmes got more 
importance and the percentage wa5 revised 
from 10 per cent to 15 per cent. 

MR. SPEAKEA : Please come to the 
question otherwise you will not get the 
answer. 

SHRI MUMTAZ ANSAAI : The per-
capita income was given more emphasis 
during the Gadgil formula and this amount 
was increased from 20 to 25 per cent. The 
special development programmes got more 
importance and the percentage was revised 
from 10 to 15 per cent. So, I would like to 
know whether this revised Gadgil formula 
will be implemented in the case of backward 
and adivasi dominated States of the country 
like Binar. Orissa and other States. 

SHAI GIAIDHAA GOMANGO : We 
have got a separate formula for the tribal 
Sub-Plan and not the Gadgil formula. 

MA. SPEAKEA : He wants to know 
whether the revised Gadgil formula, if there 
is any, will be implemented or not. 

SHRI GIRIDHAR GOMANGO : For 
the Tribal Sub-plan we have got a separate 
formula and not the Gadgil Formula. 

[ Translation] 

SHAIMATI SHEELAGAUTAM: Uttar 
Pradesh is a socially and educationally 
backward State. A large number of tribals 
live in this State. As perthe reply given by the 
han. Minister, an amount of Rs. 90 crores 

. was allocated for U.P. and Rs. 308.87 have 
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been earfllarlted for th'!116ighttJ Eve Year [Translawn] 
I?lan.. I would lik~, to knQ\¥; from the . 
Gove~nment whether there is any proposal 
to increase this, amoiJl1Un view of the SHRI RAM. VlLAS·PASWAN,~, Mr. 
population of Uttar Pradesh? ~ker. Sir, I seek your protection. Mine 

was a very small question'whelher it isafact 
[English) that the State Governments<:to not spend 

tAose funds in tribal aIeas? 
SHRI GlRIDHAR GOI\4ANGO: There 

is a separate formula for allocation of Special 
Central AssistaflGEl to the SlatliS. 

[ Translation] 

SHAI RAM VlLA;i PASWAN : I would 
Iik~to;lIfge the hon'ole Prime Minister, since 
he is m -ctlarge of the Ministry of Planning 
and~Programmejmptementation to answer 
it seriously. Is it a. fact that the aSliistance 
provided Q-y.the (iovernf11€nt to be spent on 
tribal areas is ,spent by· the State 
Go"etT.lments on toe national highwa~s? 
Qoes the Government have a monitoring 
agen.cy ta ensure Ulat the assistance given 
in the name of tribal assistance is spent as 
such by the State Governments for right 
purposes. 

[English) 

-$I-IRI GIRlDHAA GOMANGO : The 
Special Centr~ A$si~ance money for the 
Tribal Sub-plan which is not divertible, has 
been PI'Qv\Qed. Tt\e State plan outlay also is 
being provided for Tribal. Sub-plan areas 
from the State '.peetor. There are .two 
components. One is State plan fund and 
another is SpeCial Central Assist~mooey 
from the Centre. Unless there is a proper 
c~ by the State wrnle implementing the 
schemes, me willbe poss$ility of divef;$ion 
of funds from one sector. to aoother .. The 
mooitqrjng js ~ioQ·$)n~ ~ the ~ini$try ot 
W~"are .. ,Tt)e' PJaA~ CommissiQn .i$ 
aJlc:kating :the resour~es to tne Statesi,: 

[Englishl 

MH. SPEAKER: It is nOfl-divertible. 

THE PRtME MINISTER (SHRI p;v. 
NARA~JMHA RAG) : Sir. he has already 
explained that the mOfleY given for the Tribal 
Sub-plan ,is non-divertible. It is true. 
unforttinately, that sometimes we get reports 
that in certain cases, at the Jevfll of eertain 
State Governments, some diversions have 
taken plaGe. I .am not aware of what 
monitoring mecttanism is there between the 
State Governments and the Centre. Normally'. 
the State Governments do not like too much 
of monitoring and too much of looking over 
their shoulders. But the point is well taken 
that any money meant tor the Tribal Sub-
Plan - which is non-divertable - should not be 
diverted. Now, if there is any sl:lggestion 
about 6fflQnitoflng mechanism, if the wnoIe 
House wantslhat such amechanism should 
be there, we .can talk to the State 
Governments and see if it can bedDOe; We 
are getting reports from the State 
Governments.That is true. And the Planning 
Comrrusslon, when it gets reports, goes into 
the reports arnt we do not, perhaps, find 
from t~figures that there is any diversion .. 
B~there1s a general repQft, general opinion 
or impression that there are· certain 
diversions, We wQlllkl look into it. ,But I 
C8nnot~aythatwecanimpose.amonitoring 

mechanism 011 the State G<m:H'nments right 
now withOl.t;(l(lf,1$UUffig, ttUlfTl. 
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[ Translation] 

SHRI OAU DAYAL JQSHI : Mr. 
Speaker, Sir, J would like .to te" the hon'ble 
Minister that funds are provided undert~e 
Gadgil formula but why discrimination is 
being made in the allocation of funds? 

MR. SPEAKER: The Gaj:lgil formula 
does not apply)o it. 

SHRI DAU DAYAL JOSHI: Why this 
discrimination is being made. Karnataka 
had been provided an amount of Rs. 393 
crores during the Seventh Five Year Plan 
and RE!. 1627 crOTes in the Eighth Five Year 
Plan. Similarly, the amount was increased 
for ~dhya Pradesh from Rs. 19 thousand 
lakhs to 32 thousand la~hs, it was increased 
from Rs. 9,313to 16 thousand for Orissa but 
for Rajasthan, where a large number of 
Aadivasis live it was increased from Rs. 4 
thousand to Rs. 9 thousand. I would like. the 
hon'ble Prime Minister to clarify as to why 
this {jiscrimination has been made in the 
allocation of funds? If no discrimination has 
been made then why Rajasth?n. has been 
given the smallest amount of assistance? 

[English] 

SHRI P.V. NAHAStMHAAAO: Sir, as 
far as I remember, the largest item of 
diversiol'l wascinMadhya Pradesh where the 
Tendu Patta money was not paid tor two 
years or two-aRd-a-haIf years, Now it has 
been paid after. the President's Rule there. 
This is one thing I remember. About other 
things, I wilt have to took into it. .. ~ 

[ Translation) 

. oSHRl DAU DAYALJOSHI : Hnwenot 
received a reply as towhy Rajasthan got the 
smallest amount? (Interruptions) 

HowTenduPattacameinit?WhywC's 
injustice done to Ra;asthan? (Jnterr,uptions) 

MR. SPl=AKER : Please sit down first. 

(Interruptions) 

[English) 

MR. SPEAKER: This question does 
not relate to a State. This question relates to 
the entire country as such. If you want 
specific information about Rajasthan, I will 
reql:lest. the Minister 10 supply it to you. 

SHRI GIRIDHAR GOMANGO : I will 
sIJpply it 

[ Translation] 

. SHRI ATAL BIHARI V AJPAYEE : Mr. 
Speaker, Sir, your direction is right that if an 
information is needed tor a particul~ State 
separately then a separate notice j)houldbe 
given but you did not object when a 
supplementary question was asked and the 
Prime Minister even -replied. to that ...... 

MR. SPEAKER : I did not object 
because sometimes a.lot of time is wasted 
in that and sometimes Ministers also reply W 
those questions. 

SHRI AT AL BIHARI VAJPAYEE: The 
hon'ble Prime Minister replied to that butthe 
reply given to the questioo was not to ~ 
point. If you expect the Members to IXIt 
questions toth~pointthen the Prime Minister 
and other Ministers are also expecteci to 
give their replies to the point and not politicize 
the issue . 

SHRI fl,V:'hI~SIMHA.RAO: Atalji 
knows wh~rehi$ politics~lliIfted. 
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SHRIDEVENDRAPRASADYADAV 
Mr. Speaker, Sir, I would like to know from 
the Government the critenon followed In 

allocation of special central assistance. 

[English] 

SHRI GIRIDHAR GOMANGO • The 
tribal population In the State is the cntenon. 

[ Translation] 

KUMARI UMA BHARATI Mr. 
Speaker, Sir. half of my question has been 
asked by Shn Ram Vilas II 

MR. SPEAKER' ThiS IS disallowed. 
Please take your seat. 

SHRI ANADI CHARAN DAS Mr 
Speaker. Sir. I would like to know from the 
hon. Minister as to what IS the guideline for 
utilisation of funds and what IS the gUideline 
or allocation of funds 

MR. SPEAKER' It IS a good question 
Mr Minister. please explain to him what IS 

the gUideline for utilisation of funds. 

SHRI GIRIDHAR GOMANGO Sir. 
we have gUidelines for allocation of funds for 
the TS P area. Along With that. the other 
guideline IS that the money has to be spent 
for which It IS allocated. ThiS IS a clear cut 
guideline. but the monitonng as to whether 
diverSion IS taking place has to be done by 
the concemed Depal1ment as well as the 
State Government Basically. It IS a State 
Plan 

[ TranSlation] 

SHRI RAJENDRA AGNIHOTRI Will 
the Prime Minister be pleased to State 
whether additional assistance IS to be gr'ien 

to Uttar Prac!esh in view of the fact that the 
backward areas of Uttar Pradesh have a 
large population of adivasis and there is 
acute problem of drinking water and 
starvation. 

[English] 

SHRI GIRIDHAR GOMANGO • Sir, it 
comes under the T.S.P. area. 

WRITTEN ANSWERS TO QUESTIONS 

I English] 

Industrial Model Town Project 

'283. SHRI LOKANATH 
CHOUDHURY 

SHRI RABI RAY 

Will the PRIME MINISTER be pleased 
to state 

(a) whether the Union GOl/ernment 
have since cleared the Japanese Industnal 
model town prolect and 

(b) Ii Su. the details of the prOlect'? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY !DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRIES) 
(SHRIMATI KRISHNA SAHI) . (a) and (b) 
the Japan International Cooperation Agency 
(JICA) IS conducting a Master Plan Study of 
the Industnal Model Town (IMT) PrOlect 
Based on the draft flr,a; report. the 
Government of India have accepted the 
recommendatIOn to undertake a feasibility 
study of the candidate site near Gurgaon. A 
final decIsion would be made only after the 
feasibility study IS completed, which IS likely 
to take about one year 
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[ Translation] 

Prices of Automobiles 

'286. SHRI VILAS MUTTEMWAR. 
Will the PRIME MINISTER be pleased to 
stale. 

(a) whether automobile manulacturlng 
companies are consistently increasing the 
prices olthelrvehlcles Insplte 01 the relaxation 
In excise duty by the Government 

(b) II so. the reasons therelore. and 

(C) the reaction 01 the Govemment 
thereto? 

THE MINISTER OF STA1 E IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) (a) automobile 
manufacturers had reduced vehicle prices 
corresponding to excise duty reductions In 
the UNION Budget. 1993-94 Prices of 
passenger cars and commercial vehicles 
have since Increased bv about 5 to 6°0 

(b I Vehicle manufacturers attribute 
pnce Increases to rise In the cost of Inputs 
such as components. raw materials. power. 
transportation and wages 

(c) There IS no statutory price control 
on automobiles Availability of a Wide range 
of vehicle models and market competition IS 
expected to keep a check on vehicle prices 
[English) 

National Capital Region Development 
Financial Corporation 

• 288. SHRI RAM VILAS PASWAN 
SHRI V SREENIVASA 

PRASAD 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state 

(a) whether none of the participating 
States In the development of NCR have paid 
their respective shares. leaving the NCR 
Development Financial CorporatIOn 
(NCRDFC) Without funds 

Ib) II so. the outstanding contribution 
agalflst the participating States In the 
devel~pment of NCR. Without funds. 

Ie) the reasons for not paying their 
share of eqUIty partiCipation by these States. 

Id) the overall setback In the execution 
of the plan as a result thereof. and 

i e) the steps contemplated by the 
Government in thiS regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRIMATI SHEELAKAUL) (a)tolc). There 
IS no deCISion of the Government at present 
to set up a National Capital Region 
Development Development Finance 
Corporation and. therefore. the question of 
contribution by the participating States In 
the proposed Corporation does not arise. 

(d) and (el The Central Government 
has allocated an amount of Rs 200 crores 
as budgetary support for the N.C. R. Planning 
BDard dUring the VIII Five Year Plan period 
With the stipulation that matching contribution 
are made collectively by the three 
participating State Governments of Haryana, 
Rajasthan and Uttar Pradesh. ThiS IS against 
the budgetary support of Rs. 35 crores 
provided by the Central Government In the 
VII Five Year Plan. Thusa conSiderable step 
up 01 investment IS envisaged In the current 
plan penod In order to achieve the objectives 
01 \ne N.C.R. t;OWeveT. execu\lon 01 'ne 
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N.C.R. depends upon provision of matching 
contribution by the participating Slates 
Governments and timely execution of 
projects by StateGovemmentsand agencies 

under their control. The requireCil JtweI ;Qf. 
plan allocation to be made by the participating 
States and the:amcnmtrelease:Mb far is as 
follows :-

State 'Required Level Amount released 

Uttar Pradesh 67.50 

Haryana £4.50 

Rajasthan 18.00 

'Delhi 50.00 

Total 

The allocation of the National Capital 
Region Planning Board in the first two years 

(Rs. in crores) 

o 

o 

o 

o 

of the VIII Five Year Plan. aO.dthe amounts 
released are as given below ;-

Year Approved Allocation Amount Released, 

1992-93 10.00 

1993-94 20.00 

Heavy Engineering Corporation. 
Limited 

289. SHRI PIUS TIfIKEY: Will the 
PRIME MtNISTER be pleased to state: 

(a) the detaits of the land acquired by 
the'Heavy EnglneeringCotp()Iation limited. 
Ranchi; 

(b) the number of families affected as 
a result thereof and the 10tal compensation 
paid to them; 

{c)~numberoffamiliesrehabilitafed 

Rs. in crores 

S.87 

2.90 

and the manner in Which these W9fe 

rehabilitated; and 

(d) the details of the claims pending 
with the Government for compensation to 
these families? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTI1 T (DEPARTMENT 
OF . iNOO~IAI.!·; fJ1Na.OPMENl1 om«) 
DEPARTMEm ,0F·'HEAV"Yh lN(}USTRY) 
(SHRIMATI KRISHNA SAHI): (a). 6530.3 
aeres·()t' lan:<f wer'el.:.acquired for Heavy 
Engineering Corporation, 'Ranchi (HEC) 
under the Land Aequisition Act. 
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(b) 3,323 f~i1ies~re affected. TlJe 
total compen&atio~ paid by H EC to the State 
Government was. Rs, 242.62 lakhs .. 

(cl: As a measure of rehabilitation 
employmer:ll was provide<! by HEC to the 
affected faqlilies on the one family one 
person norm. 

(d) As per HEC records, no claims are 
pending tor payment ot compensation. 

[ Translation] 

Centrally Sponsored Schemes 

• 290. SHRI RAJENDRA 
AGNIHOTRI: WiHthe Ministerot PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) whether the Planning Commission 
has formulated any plan to effectively 
implement various Centrally Sponsored 
Schemes in Uttar Pradesh: 

(b) if so, the details thereot: 

(c) if not, the reasons therefor: and 

(d) the steps taken so far to make 
these schemes more useful? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) . (a) to (d) The 
Planning Commission has not formulated 
any plan to effectively implement various 
Centrally Sponsored Schemes in Uttar 
Pradesh. Schemes are monitored by 
Administrative Ministries concerned. 
However, the Planning CommisSion 
generally reviews the implementatioQ of Plan 
Schemes during the Annual Plan disc'ussions 
with the States. 

[English] 

. HiHy RegiOO$ 

• 291 , SHRI K.N, MATHEW: Will the 
Ministerof PLANNING AND PROGRAMME 
lMPLEMENTATION be pleased to state: 

(a) whether the Govemment propose 
to evolve a National Policy for development 
of hilly regions in the country to make them 
economically and ecologically viable and 
sustainable; 

(b) jf so, the details thereof; 

(c) whether the Union Government 
has received any proposals from the 
Government of Kerala to suitably modify the 
Integrated Rural Development Programme 
for the development of hilly areas in Kerala: 
and 

(d) if so. the details the~eot? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLA-NNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO): (a) and (b). The 
responsibility for balanced socio-economic 
development of the hill areas rests primarily 
with the concerned State Governments. 
The Central Government, however, provides 
Special Central Assistance to Designated 
Hill Areas under the Hill Area Development 
Programme. In addition. an Expert Group 
W3$ set up in March, 1992 to make 
recommendations towards development of 
a National Policy for integrated development 
in the Himalayas. 

(c) No, Sir. 

(d) Does not arise. 
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[ Translation) 

Drinking Water 

292. SHRI CHHITUBHAI GAM IT: 
SHRI SOMJIBHAf DAMOR: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a)the small and medium towns facing 
severe scarcity of water in Gujarat and 
Maharashtra; 

(b) whether the State Government 
have submitted any scheme in this regard 
and have sought funds to ensure supply of 
clean drinking water in these towns: and 

(c) ifso, the reaction ofthe Government 
thereto? 

THE MINISTER OF URBAN 

DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (c). As per the information 
furnished by the State Government, the list 
of small and medium towns facing severe 
scarcity of water in Gujarat is given in the 
attached Statement. The State Government 
of Maharashtra has not furnished information 
regarding small and medium towns facing 
severe scarcity of water. 

(b) and (c). The Governments of 
Gujarat and Maharashtra have sent propos-
als based on proforma estimates for Rs. 
25.71 crores for 75 towns and Rs·. 50.40 
crores for 30 towns respectively, for 
consideration under the proposed 
accelerated urban water supply programme 
for towns with a population of less than 
20.000. Priority will be given to towns fi:!;_';I1~ 
shortage of drinking water supply and 
projects will be taken up depending upon the 
norms to be finalised and the availability of 
funds. 
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[English] 

Memoranda of Understanding by PSUs 

293. SHRI G. DEVARAYA NAIK: 
SHRIINDRAJIT GUPTA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether some of the undertakings 
under the Department of Heavy Industry 
have been working without entering into 
Memoranda of Understanding with the Union 
Government; 

(b) if so, the reasons therefore: 

(c) whether the productivity of these 
undertakings has suffered adversely as a 
result thereof; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken to 
determine the scope of Memoranda of 
Understanding towa rds the sick 
Undertakings in order to improve their 
production arid productivity? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a). Yes, Sir 

(b) to (e): The system of MOUs IS 

being gradually expanded. Performance of 

a company is dependent upon various factors 
such as market scenario, cost of production, 
sales realisation and efficiency of operations. 
Regular reviews are carried out of the 
performance of various units, including those 
not signing Memoranda of Understanding. 
to identify the problems and take remedial 
measures in different functional areas such 
as production. profitability, order booking, 
project planning and monitoring and financial 
management. 

Development of Towns 

294. SHRI GOPI NATH 
GAJAPATHI: 

DR. KRUPASINDHU BHOI : 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
identified some towns in the country for 
development with the World Bank aid: 

(b) if so, the details thereof. State-
wise: and 

(c) the funds proposed for the 
development of those towns? 

THE . MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a) to (c). The list of identified towns 
in which World Bank-aided Projects are 
under implementation is shown, State-wise 
alongwith funding particulars are given In 
the enclosed Statement. 
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[ Trans/ation) 

Integrated Rural Energy Programme 

·295. SHRI N.J. RATHVA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether the Integrated Rural 
Energy Programme is being implemented in 
Gujarat particularly in tribal areas during the 
Eighth Five Year Plan; 

(b) if so, the details thereof; 

(c) whether the Government propose 
to implement this programme in tribal and 
backward areas on priority basis; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE M!NISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (c). Yes. 
Sir. 

(b) and (d) Gujarat was one of the 
eight selected states in the Country where a 
pilot programme for Integrated Rural Energy 
Planning was taken up in the Sixth Five Year 
Plan Period itself. This pilot programme 
became a regular plan programme in the 
Seventh Plan covering all the States and 
Union Territories except Chandigarh and 
was continued in Gujarat also in the Seventh 
Plan period. The Integrated Rural Energy 
Programme is being continued and expanded 
in the Eighth Plan. A provision of Rs. 350 
lakhs has been made for this programme in 
the State Plan outlay of Gujarat and 19 
blocks have been covered out of which 7 are 
in the tribal and backward areas. It is opposed 
to take up more IREP blocks in the tribal and 
backward areas in Eighth Plan. In these and 

also other IREP blocks. The minimum needs 
for domestic energy for the rural households 
below poverty line are proposed to be met 
besides the promotion of appropriate devices 
for meeting other energy needs for 
subsistence and development. 

(e) Question does not arise. 
[Eng/ish) 

Action Plan for Housing 

• 296. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have 
formulated a comprehensive action plan for 
massive housing activities for lower and 
middle income groups during the Eighth 
Plan period; 

(b) if so, the details thereof, State-
wise; and 

(c) the schemes for providing shelter 
to homeless and achievements made there-
under so far; State-wise? 

THE MINISTER OF URBAN 
DEVELOPMENT (SHRIMATI SHEILA 
KAUL): (a\ and (b). The VIII Five Year Plan, 
envisages the construction of about 13 lakh 
new dwelling units per year. As 'Housing' is 
a State subject, it is for the State 
Govemments to formulate and implement 
various social housing schemes for the 
achievement of this target. 

(c) In so far as urban houseless are 
concerned, the Central Government has 
sponsored a scheme for the construction of 
night shelters with sanitary and otherfacilities. 
A Statement giving State-wise details of 
night shelter projects sanctioned since 1991 
is enclosed .• 
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"Toktefl" Scheme 

297. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether I ndia is one of the member 
countries involved in the scheme called 
"TOKTEN' (Transfer 01 Knowlegge Through 
Expatriate Nationals) launched by the United 
Nations Development Programme for 
countering the brain-drain syndrome in the 
third world countries: 

(b) if so. the objectives and 
methodology of the scheme and the names 
of the participating countries; 

(c) whether any assessment has been 
made by the Government about the number 
of Indian scientists, engineers, technological 
and medical personnel, managerial and other 
professionals living abroad presently: 

(d) if so, the details thereof; 

(e) whether the Govemment propose 
to utilise knowledge. experience and skill of 
these professionals: and 

(f) if so, the details thereof and the 
steps taken in that regard so far? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE IN THE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). Yes, Sir. 
TOKTEN (Transfer of Knowledge Through 
Expatriate Nationals) is a joint programme 
of Government of India and UNDP. The 
basic objective of the programme is to utilise 
the expertise and resources of highly 

accomplished and talented NRI professionals 
in related fields to work as consultants in a 
large number of organizations including , 
i!1dustries with a view to (1 ) solving problems, 
(2) working in R&D areas with ultimate 
objective of generating process and 
products, and (3) giving new ideas and 
directions and undertaking aSSignments for 
specific requirements of industry. The 

. implementation of this programme is 
govemed by the terms and conditions 
mutually agreed upon between Govemment 
of India and UNDP. CSIR maintains a data 
base of expert consultants in different 
branches of science, technology and related 
areas which is operated under this 
programme on specific demands from user 
organizations. The cases of experts visits 
are processed following certain laid down 
procedures and finally TOKTEN Committee 
undertakes the final selection of experts and 
recommends the manner in which these 
experts are to be deployed. 

As per the information available, this 
programme is in operation in 44 countries 
including India. The names ofthese countries 
are indicated in the Statement attached. 

(c) No, Sir. 

(d) Does not anse. 

(e) and (f). The Government of India 
has been utilising the knowledge base and 
skill of these experts eversince the inception 
of TOKTEN programme in 1980. So far 
about 500 experts' visits have materialised 
and more than 250 organisations have taken 
the be'1efits of this programme. The 
assignments have covered R&D 
organisations, universities/institutions with 
R&D programmes, industries and also 
some technical organizalins. Besides, many 
Indian Scientists have got the benefit of 
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training abroad by these experts for more 
t~an 30,000 man-days. 

STATEMENT 

Albania, Angola, Argentina, 
Bangladesh, Belize, Benin, Chad, China, 
Czechoslovakia, Cape Verde, Dominica, 
DPR Korea, Ethiopia, Egypt, Fiji, Guinea, 
Guyana, Greece, Grenada, Hungary, Haiti, 
India, Iran, Jamaica, Jordan, Laos, Liberia, 
Morocco, Malta, Nepal, Nigeria, Pakistan, 
Peru, Philippines, Poland, Romania, Sierra 
Leone, Saint Lucia, Sri Lanka, Syria, Turkey, 
Trinidad, Uganda. Vietnam. 

Sick Fertilizer Units 

·298. SHRI MANORANJAN 
BHAKT A : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Hindustan Fertilizers 
Corporation and Fertilizers Corporation of 
India have been declared sick; 

(b) if SQ, the reasons for their iosses; 

(c) whether private investors have 
been invited to take over these units: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a). The Board for Industrial and 
Financial Reconstruction (BIFR) has 
declared both these companies. namely, 
Hindustan Fertilizer Corporation Limited 
(HFC) and the Fertilizer Corporation of India 
Limited (FCI), as sick companies under the 

relevant provisions of the Sick Industrial 
Companies (Special Provisions) Act, 1985. 

(b) Low capacity utilisation of the 
operating units due to equipment / design 
deficiencies, frequent equipment 
breakdowns, prolonged power cuts, ageing 
of the plants, etc., has been the main reason 
for losses of HFC and FCI. 

(c) No, Sir. 

(d) Does not arise. 

IFFCO and NFL 

299. SHRI AST BHUJA PRASAD 
SHUKLA : 

SHRI SHAYAM BEHAR I 
MISHRA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Government have 
formulated any projects to expand the Indian 
Farmers and Fertilisers Cooperative Ltd. 
(IFFCO) and the National Fertilisers Ltd. 
(NFL): 

(b) if so, the details thereof: and 

(c) the action taken in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILISERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (e). Indian Farmers 
Fertilizer Cooperative Limited (IFFCO) and 
national Fertilisers Limited (NFL) are 
implementing expansion projects for 
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doubling the capacity of their gas-based 
ammonia-urea plants at Aonla and Vijaipur. 
respectively. Government approvals in this 
regard have already been accorded. 

The project at Vijaipul (NFL) IS 
estimated to cost As. 987.30 crores. while 
that at Aonla As. 960 crores. Each 01 these 
projects will create an additional production 
capacity of 7.26 lakh tonnes of urea per 
annum. Both the projects are expected to be 
completed in 36 months from the zero date 
which is 30.9.1993. 

Industries in North Eastern States 

• 300. SHAI LAET A UMBAEY • Will 
the PRIME MINISTER be pleased to state. 

(a) the number of industries set up In 
the North Eastern States during the last two 
years, State-wise; 

(b) the details of the transport and 
capital subsidy arrears due agair<5t each of 
these States: 

(c) the amount of subsidy paid so far. 
State-wise: and 

(d) the time by which the entire subsidy 
amount is likely to be paid ? 

THE MINISTER OF STATE IN THE 
MINISTAY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a). Thedeta~s 
regarding the number of Letters of Intent 
and Industrial Licences issued as well as 
IEMs filed up to November, 1993 are shown 
in Statement - I attached. 

(b) to (d) : Information regarding re-
imbursement of subsidy paid so far and 
pending claims is given In the Statement II 
attached. The pending claims for Transport 
Subsidy can be reimbursed only after they 
are found to be eligible on the basis of fmal 
scrutiny, and after the funds are available for 
the pu rpose 

An amount of As. 16.04 lakhs of 
Central Investment Subsidy, pending for re-
imbursement to the Government of Assam. 
will be reimbursed when funds become 
available for the purpose 
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Unemployed Youths Belonging to SCsi 
STs 

3062. SHRI HARADHAN ROY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether the Union Government 
have constituted any Committee to make an 
assessment of the number of unemployed 
youths belonging to Scheduled Castes/ 
Scheduled Tribes; 

(b) if so, the number of such 
unemployed youths in the country State-
wise; and 

(c) the action taken by the Government 
to provide job opportunities for them? 

THE MINISTER OF STATE OF THE 

MINISTI'l'Y OF PLANNING AND 
PROGRAMME IMPLEMENTAllON (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) No, 
Sir. However, information on the percentages 
ofthe unemployed to population of scheduled 
castes and scheduled tribes as available 
from the NSS043rd Round (1987-88) sUivey 
by sex and residence, in different States and 
in the country as a whole, is given in the 
attached Statement. 

(c) Employment is a thrust area in the 
Eighth Plan. The Plan envisages a medium 
term employment strategy designed to 
provide employment to all, including 
scheduled castes and tribes, by 2002. 
Besides, special attention is given to 
scheduled castes and tribes through 
reservations of certain qu.otas for these 
groups in Government and public sector 
employment and In the benefits flowing from 
special employment schemes. 
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Law- Books and Other Legal 
Publications 

3063. SHRI SYED SHAHABUDDIN: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
published Law Textbooks. Central Acts as 
well as o~her legal publications in Hindi: 

(b) if so, the year of publication, the 
size of the edition. the retail price, the number 
of copies sold until September 30. 1993 and 
the number of copies in stock for each title 
published; 

(c) the total cost of publishing these 
books and publications: 

(d) the total budget allocations for 
such publications in Hindi for the current 
financial year; and 

(e) whether the books and publications 
have been priced on commercial or no profit, 
no loss or subsidised basis? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) (a) and (b) Yes, Sir. A 
Statement is enclosed. 

(c) The total cost of publishing these 
publications for the years from 1981 to 
1993, was Rs. 3,97,81,876/-. It also includes 
the cost of publishing the Central Acts and 
the Constitution of India in various regional 
languages. 

(d) The total budget allocation for 
such publications in Hindi and regional 
languages for the current financial year is 
Rs. 30 lakhs. 

(e) These are priced on subsidised 
basis. 
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( Translation] 

Missing of Names from Voters' List 

3064. SHRI CHANDRESH PATEL' 
Will the PRIME MINISTER be pleased to 
state: 

. (a) whether the names offormer Prime 
Minister, Shri Chandrashekhar and Shri 
Vishwanath Pratap Singh, as also those of 

. their family members were missing from the 
voters' list in the recent Delhi elections: 

(b) if so, the reasons for non-inclusion 
of their names in the voters' lists: 

(c) whether the names of thousands 
of voters were either missing or deleted from 
the voters' lists and not included in the 
voters' lists: 

(d) if so. the details thereof and the' 
action taken or proposed to be taken by the 
Government for inclusion of names of all the 
persons in the voters' lists: and 

(e) the names of the colonies and 
areas in Delhi and estimated number of 
voters above the age of 18 years who have 
not been included in the voters' lists? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRi H.R. 
BHARDWAJ) : (a) and (b). As per information 
received from Chief Electoral Officer of 
N.C.R.D. Shri Chandrashekhar and Shn 
Vishwanath Pratap Singh have not filled in 
the electoral cards for inclusion of their 
names and the names of their family 
members. 

(c) to (e) : In the absence of soecific 
details, it is not possible to say whether a 
large number of names of eligible persons 
were missing or deleted from voters' list. 

However, any person whose name is' not 
included in the electoral rolls but who is 
eligible for being enrolled.as voter, can apply 
for inclusion of his name in the electoral rolls 
as provided in section 23 of the 
Representation of the People Act, 1950. 

(English] 

Working of Public Service 
Commissions 

3065. SHRI PAWAN KUMAR 
BANSAL : Will the PRIME MINISTER be 
pleased to state: 

(a) whether of late controversies have 
arisen over the conducting of competitive 
examinations by the Union Public Service 
Commission: 

(b) if so. whether any meeting of 
Chairmen of State Public service Commis-
sions and Members of UPSC has recently 
been held to take stock of the working of 
such Commissions; and 

(c) if so. the details thereof. 
recommendations made and action taken 
thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a). No. 
Sir. 

(b) and (c) Do not arise in view of (a) 
above. 

Safe Drinking Water in Maharashtra 

3066 SHRI BAPU HARI CHAURE: . 
Will the PRIME MINISTER be pleased to 
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state: 
(a) whether the Government have 

made any arrangements through Science 
and Technology inputs to provide safe 
drinking water in difficult areas of 
Maharashtra; 

(b) if so, the details thereof; 

(c) whetherwateris Also being supplied 
through solar photovoltaic pumping system 
in some difficult locations; and 

(d) if so, the details thereof alongwith 
the new research, if any, made in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 

District 

1. Rampur Nasik 

DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b) Yes, Sir. 
Four defluridation plants have been installed 
in Chanderpur district and two de-salination 
plants have been installed in Thane district 
of Maharashtra. Similarly. reliable ground 
water sources are being located and 
developed scientifically with the geo-
hydrological/satellite inputs from Central 
Ground Water Board. National Geophysical 
Research Institute, Indian Space Research 
Organisation etc. 

(C) Yes, Sir. 

(d) The following five solar photo-
voltaic operated deepwell pumping systems 
have been Installed in various districts of 
Maharashtra. 

Taluk 

Suiner 

2. Karkamwadi Osmanabad Tuljapur 

3. Fazalwad Aurangabad Aurangabad 

4. Chowkawadi - do-

5. Walunjwadi - do-

There is no new research reported by 
research organisations till date regarding 
solar photo-voltaic operated deep well 
pumping systems. 

[ Translation] 

C.B.I. Cases Against Government 
Officials 

3067. SHRI VISHWANATH 
SHASTRI: Will the PRIME MINISTER be 
pleased to state : 

- do-

Gangapur 

'(a) the number of cases against 
Government officials under investigation by 
the C.B.1. at present; 

(b) the number of cases in which 
enquiry has been completed during 1993; 
and 

(c) the number of cases oUI of them in 
which charges have been established? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
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GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATIMARGARETALVA) : (a). As on 
31.10.93, the number of cases against 
Govemment officials for investigation before 
CBI, was 749. 

(b) Out of the above cases, 
investigation/enquiry was completed in 370 
cases during the year 1993 (upto 31.1 0.93). 

(c) Out of the above 370 cases, 
charges have been established in 356 cases. 

(English] 

Implementation of New 2O-Point 
Programme 

3068. SHRI PARASRAM 
BHARDWAJ:WilltheMinisterofPLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a) the system evolved by the Planning 
Commission for getting information from the 
State Govemments regarding progress in 
implementation of New 20 Point Programme; 
and 

(b) the system to cross check the 
information supplied by the State Govern-
ments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI • 
GIRIDHAR GOMANGO) : (a). The 
Department of Programme Implementation 
monitors the progress of implementation of 
Twenty Point Programme-1986 through the 
MamQmlent Information System consisting 
of (a) Monthly Progress Report and (b) Half 
Yearty Progress Report. Only for Monthly 
Progress Report, this Department gets data 

from the State Governments through 
NICNET and by post. 

(b) The Department of Programme 
Impkfnentation compiles the data received 
from the States and circulates the same to 
the concerned Nodal Officers of the Central 
Ministries/Departments through NICNETfor 
verification. 

( Translation] 

Out of Tum allotment of Government 
Accommodation 

3069. SHRI PIUS TIRKEY: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the number of Government 
employees who have applied for out of tum 
allotment of Government accommodation 
during the last three years; 

(b) the number of scheduled castes, 
scheduled tribes, TB patients and 
handicapped among those applicants who 
have been allotted Government accommo-
dation out of tum, category-wise; and 

(c) the time by which the remaining 
applicants are likely to be allotted 
Government accommodation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINIST~R OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON) : (a). During the 
period from July, 91 till date around 27,000 
applications have been received for ad-hoc 
allotment of Government accommodations. 

(b) The number of sanctions given for 
ael-hoc allotments on grounds of TB and 
physical handicap during 1991-1993 are as 
below: 
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Type TB 

A 08 

B 19 

C Nil 

No separate statistics relating to SCI 
ST employees who have secu red out of tum 
allotments are maintained.' 

(c) The allotment of accommodation 
is subject to availability of vacancies and no 
specific time limit can be indicated. 

[English] 

Employment to Rural Youths 

3070. SHRI MOHAN RAWALE:Will 
the PRIME MINISTER be pleased to referto 
the reply given on March, 17, 1993 to 
Unstarred Question No. 3245 and state: 

(a) the number of unemployed rural 
youths provided employment under various 
programmes during each year, since 1987-
88; 

(b) the extent to which the number of 
unemployed rural youths have increased 
during 1992-93; 

(c) the target of rural employment 
fixed during the year 1990-91, 1991-92 and 
1992-93; 

(d) the extent to which this target has 
been achieved; and 

(e) the specific measures taken to 
generate more employment for unemployed 
rural youths? 

Physically handicapped 

60 

116 

03 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) No specific data is 
available regarding the total number of 
unemployed rural youth provided 
employment under various programmes. 
However, the details of employment 
generated under major programmes being 
implemented by the MinistrY of Rural 
Development are given in the Annexure. 

(b) Information in this regard is not 
available. 

(c) and (d). The targets and 
achievements of rural employment are given 
in the enclosed Statement. 

(e) Employment is a thrust area of the 
Eighth Five Year Plan. The Plan emphasises 
the need for high rate of economic growth, 
combined with faster growth of sectors, sub 
sectors and areas which have relatively high 
employment potential for enhancing the pace 
of employment generation. Besides, the 
development programmes in different 
sectors, special employment programmes 
like Integrated Rural Development 
Programme (IRDP), Prime Minister's Rozgar 
Yojana and Jawahar Rozgar Yojana (JRY) 
are expected to help the unemployed rural 
youth in getting employment. In the current 
year JRY has been intensified in 120 
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backward districts in the country where there 
is concentration of unemployment and under 
employment. Also, a new scheme called 
Employment Assurance Scheme (EAS) has 
been launched in the rural areas of 1752 
blocks in the country in which Revamped 

Public Distribution System (RPDS) IS In 
operation. The scheme aims at providing 
100 days of unskilled manual work to the 
rural poor who are in need of employment. 
Thesche~ is targetted to the poor especially 
during the lean 'agricultural season. 
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Per Capita Expenditure 

3071. SHRI BHAGWAN SHANKAR 
RAWAT : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a)thepercapitaexpenditurePJoposed 
to be incurred by the Govemment during the 
Eighth Five Year Plan; 

(b) the source from which this amount 
is proposed to be mobilised on the basis of 
per capita average; and 

(C) the average standard of living 
likely to be raised at the end of the Eighth 
Five Year Plan as compared to its initial 
stage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). The 
Public Sector Plan outlay at 1991-92 prices 
during the Eighth Five Year Plan is targetted 
at Rs. 434100 crores. In per capita terms 
(based on the projections of mid year 
population of the Eighth Five Year Plan) it 
would be about Rs. 4795 forthe Eighth Plan. 
Of the total plan outlay. Rs. 68900 crores will 
be financed from Govemment's own savings. 
Rs. 258400 crores from household savings, 
Rs. 33700 crores from the rest of the world 
and Rs. 73100 crores being the current 
outlay will be spent as part of the 
Govemment's consumption expenditure. 

(c) Per Capita Gross Domestic Product 
at 1991-92 prices. as an indicator impacting 
average standard of living. will increase 
from about Rs. 6759 in 1991-92 to about Rs. 
8124 in 1996-97. 

Allotment of MIG Flats to Retired 
Govemment Servants 

3073. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to refer to the 
reply given on May 12. 1993 to Unstarred 
Question No. 8272 and state: 

(a) whether the High Court of Delhi 
has since given final orders in the matter; 

(b) if so, the details thereof; 

(c) whether applications have since 
been invited from the retiring Govemment 
servants; 

(d) if so, the details thereof and if not, 
reasons therefor; 

(e) whether there is also proposal to 
give choice of arealfloor/payment keeping 
the totality of the commitments that retiring 
employees will have atthat point oftime; and 

(f) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a). No, Sir. 

(b) Does not arise, in view of (a) 
above. 

(c) No, Sir. 

(d) Because the matter is sub-judice 
in the High Court. The next date of hearing 
is 18.1.94. 

(e) and (f) Do not arise in view of (a) to 
(d) above. 
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Anti-POverly programmes 

3074. DR.K.V.R.CHOWDARY:WiII 
the PRIME MINISTER be pleased to state: 

(a) whetherany review has been made 
in regard to the implementation of various 
anti-poverty programmes for the people 
living below poverty line in Andhra Pradesh; 
and 

, 
(b) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) and (b). Integrated 
Rural Development Programme (IRDP) and 
Jawahar RozgarYojana (JRY) are two major 
anti poverty programmes being implemented 
by the Central Govemment in various states 
including Andhra Pradesh. These 
Programmes respectively aim to provide 
self employment as well as wage 
employment to the people living below the 
poverty line. For proper implementation 
these programmes are reviewed/monitored 
regularly through Monthly and Quarterly 
progress reports as well as through periodic 
field inspec!ions by officers from the Centre, 
State, District and blocks. Based on these 
review reports, necessary corrective 
measures are effected to improve the 
programmes. 

Concurrent Evaluation of these 
programmes is also undertaken regularly to 
assess the impact of the programmes. 

Indo-British Cooperation in Defence 
Items 

3075. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER be 
pleased to state : 

(a) whether a British delegation visited 
New Delhi in May last to identify areas of 
joint Indo-British production and export of 
defence items; 

(b) if so, the details thereof; and 

(c)-the follow-up action taken in regard 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) to (c). In order to 
expand the scope of cooperation between 
India and UK, a Defence Industry Mission 
comprising officials of UK Ministry of Defence 
and including representatives of British 
defence industry visited India in February 
1993. The Mission visited our production 
units in the areas of aerospace and 
electronics with a view to identifying 
possibilities of joint production, buy-back 
and intemational marketing of products. 
Two joint agreements were concluded and 
ideas for many more evolved. These ideas 
are being pursued through further 
discussions between the companies 
concemed. 

In May 1993 a British delegation led by 
Director General Marketing of Defence 
Export Services Organisation (DE SO) visited 
New Delhi with the purpose of interaction 
with our officials on UK experiences of 
procurement, pricing, defence industry 
privatisation, etc. It was recognised that 
conditions in the two countries are different; 
yet some of the UK experiences could be of 
interest to us and could be studied further. 

[ Translation] 

Land Records 

3076. SHRI SURENDRA PAL 
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PATHAK: Will the PRIME MINISTER be 
pleased to state : 

(a) whether Government' have 
launched any campaign to correct the land 
rec?rds of villages in the country; 

(b) if so, the n.umber of villages in'Uttar 
Pradesh where land-records have been 

. corrected so far; and 

(c) the manner in which the 
Government propose to utilize surplus land 
lying. in such villages where land records 
have been corrected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) : (a). State Governments have 
been advised to update the land records. A 
Centrally Sponsored Scheme of 
Strengthening of Revenue Administration 
and Updating of Land Records is already in 
operation. Under this scheme since 1987-
88 an amount of Rs. 5557 ,69lakhs has been 
released to States and UTs as Central share. . 

(b) Correction of land records in villages 
of Uttar Pradesh is done according to the 
provision1i of Uttar Prades.h Land Revenue 
Act, 1901 'an,d uttar Pradesh Zamindari 
Ao!ition & Land Reforms Act, 1950 and it is 
a continuous process. 

(c) Thesurplus land is being distributed 
among the landless rural poor under the 
programme of Distribution of Ceiling Surplus 
Land. 

[English] 

Hongkong Firm Takes Indian Co. for 
Ride 

3077, SHRI SANAT KUMAR 

MANDAL : Will the PRIME MINISTER be 
pleased to state : 

(a) whether dealings of Quadros 
International a private trading company has 
adVersely affected the production of various 
public sectorfertiljzer companies 8S reported 
in the 'Financial Express' dated November 
24,1993; 

(b) if so, the facts ofthe matter reported 
therein; 

(c) ,the reaction of the Government 
thereto; and 

(d) the remedial steps contemplated 
in this regard? 

THE MINISTER OF STATE'IN THE 
MINISTRY OF CH,EMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS ANQ MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEYELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). The Fertilizer 
Association of India entered into a contract 
with' Mis Quadros International in June. 
1993 for purchase of 75,000 metric tonnes 
of ammonia on behalf of four companies 
including one in the public sector, namely. 
paradeep Phosphates Limited (PPL). As MI 
s Quadros International could supply only a 
part of the ordered quantity, PPL had a short 
suppl~' of ammonia which affected the 
production of Di-Ammonium Phosphate 
(DAP). 

(c) and (d) After the decanalisation of 
imports of fertilizer .raw materials an.d 
intermediates, these imports are being 
arranged by the fertilizer units themselves 
acting severally or jointly, The importers 
have to exercise due diligence in their 
commercial transactions. 
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Million Wells Scheme in ICarnataka 

3678. SHRI S.B. SIDNAL : Will the 
PRIME MINISTER be pleased to state: (a) 
whether Million Wells Scheme (MWS) was 
launched during 1988-89; 

(b) if so, the total amount allocated to 
Kamataka underthe Scheme during the last 
three years; and 

I, 

(c) the steps takenlbeing taken by the 
Govemment to cover each and every village 
under MWS in Kamataka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI. RAMESHWAR 
THAKUR» : (a). Yes, Sir. 

(b) Rs. 2411.94 lakhs .each for the 
years i990-91 & 1991-92 'and Rs. 2875.55 
lakhs for 1992-93 were allocated to 
Kamataka Sta~e for imlll,ementation of Million ' 
Wells Scheme (MWS). 

(c) Million Wells Scheme (MWS) is a 
programme for creating individual assets for 
direct and continuing henefits to the persons 
belonging to the target group. The allocation 
'under MWS has been recently increased to 
30% of the total resources under Jawahar 
Rozgar Yojana (JRY), out of which not less 
than 20% of the total JRY allocation has to 
be utilised for the benefit of small and 
marginal farmers belonging to SCIST and 
freed, bonded labourers. 'rhe State 
Govemments allocate these funds to the 
districts with reference to the unirrigated 
lands with potential for well irrigation. The 
emphasis under MWS is to pr<_?vide all the 
eligible rural poor with an irrigation well, 
during the eighth plan period. 

3079. SHRI B. DEVARAJAN: Will 
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pt8asecl 
to state: 

(a) the details regarding the women 
welfare and employment schemes launched 
by the Union Government during the Eighth 
Plan in the State of Maharashtra; and 

(b) whether preference has been given 
to uplift the standard Otthe Scheduled Castes 
and Scheduled Tribes in the State alongwith 
the financial assistance provided in this 
regard? 

THE MINISTER OF STATE OF THE 
MINI.sTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHARGOMANGO): (a) and (b). During 
the 6ighth Plan a new scheme known 'as ' 
Employment Assurance Scheme was 
launched on October 2. 1993 in 1752 
identified backward blocks of the country in 
which Revamped Public Distribution System 
is in operation. Of the 1752 blocks, 114 
blocks are in Maharashtra. The objective of . 
the scheme is to provide assured wage 
employment of 1 00 days of unskilled manual 
work in lean agricultural season and will 
mainly benefit agricultural labourers. The 
scheme will be funded by the Centre and the 
States in the ratio 80:20. Women including 
those belonging to Scheduled Castes/ 
Scheduled Tribes are expected to benefit 
from this scheme. 

Towards the end of 1992-93 the 
Department of Women and Child Develop-
ment set up a National Credit Fund for 
Women (Rashtriya Mahila KOsh) with' a 
corpus fund of Rs. 31 crores for providing 
credit to poor women particularty in the 
informal sector. The scheme will be 
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implemented through voluntary 
organisations. Short-term and long-term 
loans of amounts ranging between Rs. 2500/ 
- to Rs. 5000/- win be given to women 
belonging topoorhouseholds for undertaking 
self employment activities. Women 
belonging to Scheduled Castes/Scheduled 
Tribes are also expected to getthe benefit of 
the scheme. 

Another scheme called Mahila 
Samriddhi Yojana (MSY) was launched in 
the country including Maharashtra on 
October 1, 1993 to empower rural women 
including women belonging to Scheduled 
Castes and Scheduled Tribes by encourag-
ing them to open and operate savings bank 
accounts in rural post offices in their names. 
Underthe scheme, women in the rural areas 
will get an incentive of 25 per cent· of the 
deposits in special savings bank accounts 
limited to Rs. 75/- with a lock in period of one 
year. AboUt onecrore accounts are expected 
to be opened during the current year i.e. 
1993-94. 

Allocations for Rural Housing 

3080. SHRI VIJAY NAVAL PATIL : 
Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) the amount allocated for rural 
housing in the various States and Union 
Territories during 1992-93; 

(b) whether the Govemment have 
received reports of implementation from 
States and Union Territories; and 

(c) if so, the extent of implementation 
thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a). The amount 
allocated for rural housing Le. provision of 
house-sites and construction assistance, a 
State Sector Scheme and Indira Awas Yojana 
(a sub-scheme of Jawahar Rozgar Yojana), 
a Central Sector Scheme is given in the 
enclosed Statement - I. 

(b) and (c) The Ministry of Rural 
Development, which is the nodal Ministry for 
this scheme receives progress reports from 
States and Union Territories. A statement II 
of the latest progress report is enclosed. 
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Gas Leakage in IDPL 

3081. SHRI DHARMABHIKSHAM : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there was any incident of 
gas leakage in Hyderabad unit of IDPL; 

(b) if so, the number of casualty 
reported therein; 

(c) the reasons for such leakage; and 

(d) the remedial steps proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). No, Sir. There was 
no incident of leakage of Gas. However, an 
incident of over -flow and liberation of mixture 
of reactants in one reactor vessels took 
place on the 19th November, 1993. There 
was one fatal casualty due to inhalation of 
the reactants. 

(c) and (d» The company has reported 
that an inquiry into the incident has been 
ordered. The reasons for the accident and 
the remedial steps taken/proposed will be 
laid on the Table of the House. 

Execution of Irrigation Projects 

3082. SHRI J. CHOKKA RAO : Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether the Government of 
Kamataka has designed and are executing 
irrigation project at Almatti and Narayanpur 
on Krishna river much higher than the 
allocation of water made by Bachawat 
Tribunal Award; 

(b) if so, the details of allocation made 
by the Tribunal and the capacity of these 
projects designed by the Govt. of Karnataka 
together with the dead level of water storage 
proposed; 

(c) whether the Planning Commission 
has cleared these projects; 

(d) if so, the details thereof; and 

(e) if not, the present stage of these 
projects? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GO MANGO) : (a) to (e). Krishna 
Water Disputes Tribunal in their final Award 
of May, 1976 has allocated 700 Thousand 
Million Cubic Ft. (TMC) of water to Karnataka 
in addition to 34 TMC of water as regeneration 
becomes available to Karnataka on full 
utilisation for irriga~ion. The Tribunal has 
also clarified that their order shall not impair 
the right or power or authority of any State 
to regulate within his boundaries the use of 
water in a manner not inconsistent with the 
order. Revised estimates of Upper Krishna 
Project State-I comprising of Alrnatti and 
Narayanpur Dams and envisaging the 
utilisation of 119 TMC was given investment 
clearance by the Planning Commission in 
September, 1990 for an estimated cost of 
Rs. 1214.97 crores. 

Pending Cases in C.A.T. 

3083. SHRI ARJUN SINGH YADAV 
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: Will the PRIME MINISTER be pleased to 
state the numberof cases disposed of dunng 
1993 so far in Central Administrative Tribunal, 
branch-wise and its comparative figures for 
the preceding three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMAT! 'MARGARET ALVA) : A 
statement. showing the cases disposed of 
by various Benches of the Central 
Administrative Tribunal uplo October, 1993 
and its comparative figures for 1992. 1991 
and 1990, is enclosed, 



183 Written Answers 

o· 
~ -

~ 
'" C/)~._ 0 ~. <ll (JJ 0) ;X; ~ "'.cO) 
Cl.. ~O-
E (.)_ ..... '-' 0 00 '-' Ciio "tl 
~g ~:§_ 

Cl..--' 
c;)~ .~ ..._ 
0) Q 
\_ ~ "'-.cO) 
00) C\j I'-"t- O) I'-
0C\i 

0) C\J 
00) V 
~O) 

Cl..-
:::::J . ----'" t- ~ ~ Z w 2:~ 

:E .... CiJ 
W ?, 'g l- ::,.,:::: « t- ClJ 0, C') .;-
!/) £:g 0) 0) 

0) 0 o,ClJ - V 
i§ ~ 
:::: <ll "tl .... 
Ul Cl.. 
Cil ClJ ",..r::: ~_ 

'-' .... 
'"::7;.i2 
~~ 
u. S 
g_~ 
fJ' -
~ 
Q) 

.~ 

~ c.: 
(JJ en ..r::: 

'-' c.: 
Ql ~ ClJ u c <ll <D -s ro ..... 
0 co 

0. Q) "() E c <t .;:: 
<: ; 0... 

(jj 

DECEMBER 22, 1993 

Ol 
C'l 
V 

~ 

cry 
<D 

LD 
LD 
<D 

N 
<D r-... 

~ 
() 
C 
<D ro 
-c 
<tl 

.D m 
-0 
Ql 

Eo 
£: 

.<{ 

N 

N 
LD v 

<D 
~-LD 

N 
V cry 

.J:: 
() c 
<D ro 

U 
o:l 

.D 
ctl 
£: 
51 
<: 

C') 

<D 
.~ 

LD . 
<D 
N 

r-... Ol 
C\J <Xl 
<Xl LD 

N <Xl 
0 
<Xl 

.J:: 
£: () 
u c 
C <ll 
Ql ro ro 

~ :;;; 0 0 co c 
.ot:. ell 
u c 
::J <ll 

....J co 

V u"i 

0) 
C 
V 

(.\; 
<D 
N 

N cry 

U 
C 
Q) 
ro 
>-
ctl 

.D 
E 
0 co 

to 

cry 
o cry 

0 r-... 
<D 

r-... r-... 
C') 

C') 
N 
LD 
N 

.c 
U c 
<D ro 
~ 
"5 
~ 
ro 

0 

1< 

Written Answers 184 

N 
N 
Ol 

r-... 
cry 
0 

0 
0 
V 

r-... 
l!) 

£: 
() 
c 
<D 

CD 
.J:: 
Co 
ell 
'6 c 
ctl 

.J:: 
0 

<Xl 

N 
LD 
V 

cry 
<Xl 
(") 

Ol v 

<D 
<Xl 
<D 

.c 
'-' C 
Ql 
ro 
.:.:: u 
ctl ;; 
(5 

o:i 

(") o 
N 

v 
cry 

cry 
Ol 

LD 
C'l 
N 

~ 
S< 
Qi 
ro 
ro 
.J:: 
ctl s: 
::J 

(.9 

0 

Ol 
(") 
o 

v 
cry 
0 

r-... r-... 

~ 

<Xl 
C'l 

£: 
() 
c 
Q) 
ro 
-0 
ctl 
.D 
~ 
(l) 
-0 >-
I 



185 Written Answer.s i'AUSA 1, 1915 (SAKA) Written AnswelS 186 
Q) 
> 
<0 
.c 

en 
~ ex> (I) LO 0) ~ 0 en 

C\I LO V 0 0 cry 
~ 0) cry ex> LO 0 (C cry 

OJ 
>-
OJ 
:5 
,!: 
.c 
0 
c: 
OJ en 
~ 

::J CI) ~,._ v ex> C\I cry 0 C\I a. (b(b0l (I) 0) LO LO (I) LO 'iij ~ -g .. ~ LO LO LO ex> v -, 0 .... 
"0 '08 c: 
<0 

~.E .c 
0 og c: 
Q) ~'-- en a 
~ 
0 
c: 

-'<! ' 

~ cry ex> cry 0) C\I ""' C\I o.?-
::J Q) " 0) v v cry G> ....l > Ol " ex> cry LO l!) G> ex> >.,:;::; ..... 

0) 
.olii 
"0 a. (J) en 
"O(J) ,- ~ 

&?i3 
"Oc: en (J) 
5l en 
<0 ~ (.)5. 

(Y) C\I ex> ~ (I) V G> ~ 
, .c 
~"O Ol ex> cry v 0 (I) cry G> ~o ~ ex> C\I cry ex> (I) ~ " 0-' C\I cry 

C\I ~"O 

lli c: 
~ <0 

-:~ 
CI?.o 
~ <0 .c 
"0<0 (J)= 
.c« 
~(ij 
.oc: 
<0'-
- <0 enOl (J) <0 
.c c: 
o := 
c: 0 (J).c 

'::en 
,9. ~ 13 <OOl c:: .c -, ;: 

0 "O(J) (b .c .c c: C:.c III 0 0 .c (J) <0-(b c: c: .c g .c en .c£ (J) Q) 0 0 -s en en c: (J) c: E 0"0 '0 ~ 
(J) en (J) <0 c: (J) ~ en en (J)"O ::J ::J en -s (b a. a. ~ 

~ l1! -'<! en ::J 
E <ii .c ::J 

"0 c: <0 

~ 
~u .0 "0 a. iti E o c: ~ <0 0 'iij <0 
C:'--, -, -, ~ CL W -'<! c: o (J) 
::J (J) 

....l.o 

-.; :\J cry ':t l!) <0 r-::: en 



187 Written Answers DECEMBER 22.1993 Written Answers 188 

Election to Panchayats MINISTRY OF INDUSTRY (DEPARTMENT 

3084. SHRIMATI BHAVNA 
CHIKHALIA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether not a single Gram Sabha 
was even established in A & N Islands and 
no election ever held under the provisions of 
the Section 2 of the A & N Islands Gram 
Panchayats Regulation. 1961; 

(b) if so, the reasons therefor; 

(c) whether the Village Councils and 
Tribal Council has any legal sanctity; 

(d) if so, the details thereof; and 

(e) if not, the reasons as to why the 
Tribal Council is being patronised under the 
Jawahar Rozgar Yojana? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) : (a) to (e). The information is 
being collected and will be laid on the Table 
of the House. 

Welfare Schemes for Coir Workers 

3085. SHRI THAYIL JOHN 
ANJALOSE : Will the PRIME MINISTER be 
pleased to state : 

(a) the details of the welfare schemes 
approved by the Union GOllemment for the 
coir workers in Kerala during the last three 
years; and 

(b) the extent to which the coirworkers 
have been benefitted by these schemes? 

THE MINISTER OF STATE IN THE 

OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACHALAM) : (a) and (b) Coir 
Board an autonomous body under Govt. of 
India. had been implementing Welfare 
Schemes for Coir workers under the Model 
Coir Village Programme announced by the 
then Prime Minister Shri Rajiv Gandhi in 
1987. More than 18,000 constructions 
benefitting an estimated number of 20.000 
Coir workers have been sanctioned under 
the programme and 99.49% of these 
constructions have been completed. From 
1991-92. onwards Coir Board has not been 
directly implementing any such programme. 
Insteaa Coir Board as paid an amount of Rs. 
251akhs during the years 1991-93 to Kerala 
Coir Workers Welfare Fund Board for 
implementing Welfare Programmes for Coir 
Workers. 

[ Translation] 

Employees in Government Canteens 

3086. SHRI ANAND RATNA 
MAURYA : Will the PRIME MINISTER be 
pleased to refer to the reply given on March 
24, 1993 to Unstarred Question No. 4069 
and state: 

(a) the number of staff canteens 
running in the autonomous offices in Delhi 
and the humber of canteens out of these, 
the staff of which have Deen declared as 
Government employees; and 

(b) the reasons for not declaring the 
staff of all the canteens running under 
autonomous offices as Government 
employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
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MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a). The 
canteens run in the offices of autonomous 
bodies are not controlled by the Government. 
Information about their number etc. 
therefore, is not centrally maintained. 

(b) Does not arise, in view of the reply 
to (a) above. 

[English] 

Water Supply to Siddipet from Manair 
River 

3087. SHRI YELLAIAH NANDI: Will 
the Ministerof URBAN DEVELOPMENT be 
pleased to state: 

(a) whetherthe Government of Andhra 
Pradesh has submitted a proposal seeking 
clearance for augmentation of water supply 
to Siddipet from Manair river; 

(b) if so, the details thereof; 

(c) since hQw long the proposal is 
pending: and 

(d) the time by which It is likely to be 
cleared? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.R. THUNGON) : (a). Yes, Sir. 

(b) and (c) A proposal for augmentation 
of water supply to Siddipet from Manair river 
at an estimated cost of Rs. 10 crores was 
submitted by the Government of Andhra 
Pradesh in November 1989 for technical 
clearance by the Central Public Health and 
Environmental Engineering Organisation. 

The scheme was examined and teChnical 
comments/ observations had been 
communicated to the State Government in 
August, 1990 for revision of the scheme. 
The final revised scheme has been received 
from the State Government for technical 
clearance in December, 1993. 

(d) It is not possible to indicate the 
time at this stage. 

FACT Limited 

3088. SHRI MULLAPPALL Y 
RAMACHANDRAN Will the PRIME MINIS-
TER be pleased to state: 

(a) whether Fertilizers and Chemicals 
Travancore Limited has undertaken any 
work/contract abroad during the current 
financial year: 

(b) if so, the details thereof; and 

(c) the foreign exchange earned by 
FACT from foreign contracts during 1990-
91, 1991-92 and 1992-93 respectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a). Yes, Sir. 

(b) Details of overseas engineering 
services works/contracts taken up by FACT 
Engineering and Design Organisation 
(FEDO) which is an engineering and 
consultancy division of Fertilisers and 
Chemicals Travancore Limited (FAC",(). 
during 1993-94. are as under: 
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(i) Services of specialists in design 
and drafting to Mis AI Hassan 
TradinQ and Engineering Company, 
Muscat, Oman forSaih Raw! Water 
Disposal Project, Oman. 

(ii) Services of Instrument Engineer 
to Falfar Engineering & Contracting 
Company, Muscat, Oman. 

(iii) Services of maintenances 
specialists to Mis Abdul Aziz Yousef 
AI-Essa, Kuwait for maintenance 
work in Petrochemical Industries 
Company, Kuwait. 

(iv) Services of maintenance 
specialists to MIs Khalifa Duaij EI 
Dabbous Bros. Partners Kuwaitfor 
maintenance work in 

whom plots have been allotted so far; 

(d) the details of persons who are yet 
to be allotted plots and the reasons for 
delay; and 

(e) the time by which plots are likely to 
be allotted to those persons? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a). Yes, Sir. The 
Municipal Corporation of Delhi had invited 
applications for allotment of commercial 
plots at Samalka in 1976. 

(b) Yes, Sir. 

Petrochemical Industries Co., (c) 71 
Kuwait. 

(c) While FACT did not earn any foreign 
e'IChange from workslcontracts abroad 
during 1990-91 and 1991-92, during 1992-
93 the company earned Rs. 3.21 lakhs of 
foreign exchange on this account. 

Allotment of Plots at Samalka 

3089. SHRI SHASHI PRAKASH: Will 
tfle Ministerof URBAN DEVELOPMENT be 
pleased to state : 

(a) whether the Municipal Corporation 
of Delhi (Remunerative Project Cell) had 
invited applications for allotment of 
COIrImercial plots at Samalka during 19n; 

(b) if SO, whether the persons who had 
c:IepoSiIed the money have been aUotted the 
plots; 

(c) if so, the number of persons to 

(d) and (e) MCD has repOfted that 
further allotment of plots has now been 
stayed due to court C(lS(''' pending in the 
High Court against land acqlllsition. No 
specific assurance of a time frame can be 
given in view of pending court cases. 

Allotment of Government 
Accommodation 

3090. SHRI K. RAMAMURTHEE 
TINDIVANAM : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) the number of Government 
employees of special pools who have been 
allotted accommodation from general pool 
during the last two years; 

(b) the grounds of such allotment; 

(c) whether a number of requests for 
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such allotment have been rejected in the 
corresponding period; and 

(d) if so, the details thereof and the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) and (b). The 
employees of other pools are not eligible for 
allotment from General Pool. 

(c) and (d) Such requests are not 
acceded to but no such statistics are 
maintained. 

Bench of Andhra Pradesh High Court 

3091. SHRI SOBHANADRESSWARA 
RAOVADDE :WilithePRIME MINISTER 
be pleased to state : 

(a) whether the lawyers in Andhra 
Pradesh are demanding for setting up of a 
Bench of Andhra Pradesh High Court 
between Guntur and Vijayawada; 

(b) if so. whether the Government 
propose to set up a Bench of Andhra Pradesh 
High Court at the above place; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) Yes. Sir. 

(b) to (d) Action is taken by the Central 
Government in the matter of establishment 
of Benches of High Courts only if a proposal 
is received from the concerned State 

Government, in consultation with the Chief 
Justice of the concerned High Court. No 
such proposal has been received from the 
Government of Andhra Pradesh in this 
regard. 

Merger of TOMeO with Hindustan 
Lever Limited 

3092. SHRI TEJ NARAYAN SINGH 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether merger of TOMCO with a 
Hindustan Lever Limited is likely to result in 
acquisition of 77.2% of the national 
production of soap apd 90% of the national 
production of synthetic detergent in the 
organised sector; and 

(b) if so, the steps Government 
propose to counter such an eventuality? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a). As per information 
collected by Director General of Investigation 
and Registration (MRTP Commission) from 
the annual reports of the two companies, MJ 
s Hindustan Lever Limited and MIs. Tata Oil 
Mills Company Limited together are holding 
nearly 67% of the total market share in the 
matter of soaps and nearly 47% in the 
mattero! detergents in the organised sector. 

(b) The Director General of 
Investigation and Registration has already 
filed applications under Section 10(a) (iii) 
and 1 O(b) of the MRTP Act, 1969 for an 
enquiry by MRTP Commission and!he matter 
is sub judice before the Commission. This 
fact has also been brought to the notice of 
the Hon'ble High Court at Bombay, who are 
concerned with the approval of the Scheme 
of amalgamation. 
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IRDP Beneficiaries 

3093. SHRIDWARAKANATHDAS 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are aware 
that benefits under IRDP do not properly 
reach to the beneficiaries, particularly to the 
SCS/STs because of absence of Block-level 
survey of villages; 

(b) whether the Government propose 
to undertake any survey in this regard; and 

(c) if so, the details thereof and the 
steps being taken in this direction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) to (c). For 
identification of all IRDP beneficiaries 
including SC/ST survey of all villages in a 
block is undertaken. List of beneficiaries is 
finalised by Gram Sabha. There are special 
safeguards in the I RDP guidelines to ensure 
that the benefits of this programme accrue 
toSC/STfamilies. For instance it is stipulated 
that at least 50% of the assisted families 
should be drawn from SC/ST categories. 
The minimum percentage of 50 is to operate 
in macro terms at the district as well as State 

Level. Against this targetthe actual coverage 
of SC/ST families in 1992-93 was 51.42%. 
To further guarantee larger benefits to this 
category. the proportion of subsidy for SCI 
ST is 50% and monetary ceiling is Rs. 60001 
- which is the highest among all categories 
of beneficiaries who form the target group 
under IRDP. As a result of this, per family 
subsidy of SCs and STs in 1992-93 was 
higher at Rs. 3188 and 3138 respectively 
compared to the all India average of Rs. 
2808. 

[ Translation] 

Demand and Supply of Chemical 
Fertilisers 

3094. SHRI SATYA NARAYAN 
JATIYA : Will the PRIME MINISTER be 
pleased to state the details of demand and 
supply of each chemical fertilisers in the 
country during 1993-94 as compared to 
their demand and supply during 1992-93? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILISERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): The desired information is 
tabulated below: 

(figures in iakh tonnes of nutnents) 
Estimated demand Availability 

Nitrogen Phosphate Potash Total Nitrogen Phosphate Potash Total 

1991-92 

Kharif 42.24 18.27 7.76 68.27 41.82 19.28 7.44 68.54 

Rabi 49.05 21.14 7.96 78.15 53.28 18.85 5.81 77.94 
---_. __ ._-_._--------- .-... _-_._-_.-. 
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Estimated demand 
(figures in lakh tonnes of nutrients) 

Availability 

Nitrogen Phosphate Potash Total Nitrogen Phosphate Potash Total 

1993-94 

Kharif 42.22 14.72 6.12 63.06 46.30 14.20 4.76 65.26 

Rabi 51.98 19.40 5.92 77.30 

The availability of fertilisers during the 
current Rabi can be computed only after the 
end of the season. The demand would, 
however, be fully met. 

[English] 

Allotment of Government 
Accommodation on on FAV and NAV 

Basis 

3095. PROF. SAVITHRI 
LAKSHMANAN : Will the Mlnisterof URBAN 
DEVELOPMENT be pleased to state the 
area-wise number of Type II Government 

accommodation allotted from the Ministers 
discretionary quota on First Available 
Vacancy basis and Next Available Vacancy 
basis w .e.f. August 30, 1991 till data in Delhi 
? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): Out of 1877 Type-
II quarters allotted w .e.f. 30.8.91 in relaxation 
of rules, 525 quarters have been allotted on 
FAV/NAV Basi Area-wise details are as per 
attached statement. 
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Conference of Chief Ministers and 
Chief Justices 

3096. DR. C. SILVERA: Will the 
PRIME MINISTER be pleased to state: 

(a) whether a Conference of Chief 
Ministers and Chief Justices has been held 

. at N~w Delhi recently; 

(b) if so, the details thereof; 

(c) the decisions arrived at the 
Conference; 

(d) whether the Govemment propose 
to take action to implementthese decisions; 
and 

(e) if so, the details thereof and if not, 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) and (b). Yes, Sir. A 
meeting of Chief Ministers and Chief Justices 
was held in New Delhi on 4 December 1993 
under the Chairmanship of the Prime 
Minister. 

(c) to ( e) The recommendations made 
by Chief Ministers and Chief Justices at the 
meeting are contained in the Resolution 
adopted by them at the meeting, details of 
which shown in the enclosed statement . 
Govemment is considering the further action 
to be taken in respect of these 
recommendations. 

STATEMENT 

CHIEF MINISTERS' AND CHIEF 
JUSTICES'MEETING,1993 

RESOLUTION 

Introductory 

1. The Chief Ministers and Chief 
Justices met in New Delhi on 4 December 
1993 to consider the problem of arrears of 
cases in courts and to find out ways and 
means to deal with it as expeditiously as 
possible. the Primd Minister of India, Shri 
P.V. Narasimha Rao, was in the Chair. The 
Chief Justice of India, Shri Justice M.N. 
Venkatachaliah, delivered a special address 
at the meeting. 

2. The Chief Ministers and Chief 
Justices expressed their appreciation of the 
recommendations of the Law Ministers who 
met in Bangalore (October 1992), 
Pondicherry (February 1993), Panaji (April 
1993), Pachmarhi (May 1993), and of the 
recommendations of the Informal 
Consultation Committee which met in New 
Delhi (October-November 1993) under the 
Chairmanship of the Chief Justice of India. 
They noted that these recommendations 
took into account the various reports of the 
Law Commission of India as also the report 
of the Arrears Committee, 1989-90, 
constituted by the Government of India on 
the recommendation of the Chief Justices 
Conference. 

3. The Chief Ministers and Chief 
Justices expressed their deep concern over 
the exploding court dockets. While noting 
that the problem of arrears was complex in 
nature, they emphasised that timely action 
was called for with a view to bringing the 
justice system in tune with the current needs 
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of all court users at the same time ensUfing 
the quantity of justice required to be 
maintained in any state governed by the 
Rule of Law. 

Appointment of Judges 

4. The Chief Ministers and Chief 
Justices noted with concern the delays that 
occurred in fitting up vacancies in the 
Superior Courts and underlined the need to 
review the procedure for the appointment of 
judges. They considered that it was 
necessary to initiate action with regard to 
appointments at least four months in advance 
of the occurrence of a vacancy and to 
prescribe specific time limits within which 
the proposals ought to be processed at 
different stages so as to ensure that judges 
were appointed as soon as vacancies arose. 
They recommended that the number of 
vacancies in each High Court to be filled up 
from the judicial officers of subordinate 
judiciary should be enlarged; this number 
might go upto 40%. They further 
recommended that due representation 
should be given to the weaker sections of 
the people. consistently with the 
maintenance of efficiency of the judiciary. in 
the making of appointments of judicial officers 
from the Bar. 

Judge strength 

5. The Chief Ministers and Chief 
Justices took note of the fact that the work 
load of the High Courts was steadily 
increasing. They expressed the opinion that. 
for effiCiently dealing with arrears of pending 
cases, the Government of India should 
undertake periodic review of the optim!Jm 
strength of the judges in each High Court. in 
consultation with the constitutionai 
functionaries in the States concerned and 
the Chief Justice of India. the first such 
exercise should take place within a period of 

six months and thereafter once in every 
three years. They. however. emphasised 
that there were seven~1 other factors which 
also contributed to the accumulation of 
arrears substantially and that the question 
of Judge strength could not be viewed in 
isolation from those factors. 

6. The Chief Ministers and Chief 
Justices noted that unsatisfactory appoint-
ment of Judges could contribute to 
accumulation of arrears and to the 
deterioration of the quality of justice 
administered by courts. They considered 
that the constitutional functionaries should 
exercise greatest amount of care in the 
appointment of judges so as to ensure that 
only persons who have. among other things. 
requisite legal expertise. ability to handle 
cases. proper personal conduct and ethical 
behaviour. firmness and fearlessness were 
appointed. 

Transfer of Judges 

7. The Chief Ministers and Chief 
Justices. while welcoming tne policy that 1/ 
3rd of Judges in each High Court should be 
from other States. observed that thiS policy 
should be effectively Implemented. They 
noted with satisfaction the implementation 
of the policy of having the Chief Juslices of 
High Courts from outside. 

Appointmt;tnt of Judges as 
Commissions of Inquiry 

8. The Chief Ministers and Chief 
Justices noted that appointment of Judges 
of the High Courts and olthe Supreme Court 
as Commissions of Inquiry led to reduction 
in effective Judge strength for disposal of 
normal judicial work. They recognised that 
appointment of Judges as such CommiSSions 
become unavoidable due to public 
confidence in Iheir expertise and 
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independence. They considered, however, 
that appointment of serving Judges as 
Commissions should not be made except in 
exceptional cases. 

Alternative Dispute Resolution 

9. The Chief Millisters and Chief 
Justices were olthe oplilion that courts were 
not in a position to bear the entlfC burden of 
justice I?ystem and that a number of disputes 
lent themselves to resolution by alternative 
modes such as arbitration, mediation and 
negotiation. They emphasised the desirability 
of disputants taking advantage of alternative 
dispute resolution which provided procedural 
flexibility, saved valuable time and money 
and avoided the stress of a conventional 
trial. They emphasised the urgent need to 
strengthen the movement of Lok Adalats 
throughout the country for resolution of 
disputes. They considered that Legal 
Services Auth.orities in the States be 
constituted immediately on the pattern 
suggested in the Legal Services Authorities 
(Amendment) Bill. 1991. They also 
commended the pattern of Conciliation 
Courts as existing In Himachal Pradesh. 
They further underlined the need for both 
the Central Government and the State 
Governments to set up effective Grievances 
Cells for resolving problems before they 
ended up as disputes in courts and tribunals. 

Appeals and Original Jurisdiction 

10. The Chief Ministers and Chief 
Justices noted that Regular First Appeals 
ariSing under the Code of Civil Procedure 
and under certain special enactments had 
contnbuted substantially to arrears in the 
High COUl1s. They were of the opinion that 
there was a need for raising the pecuniary 
Appellate jurisdiction of District Courts/City 
Civil Courts upto 2 lakhs. whereever it was 
less. They stressed that the prOVISions of 

Order 41, Rules 11 and Rule 11 A of the 
Code of Civil Procedure, 1908, should be 
implemented effectively with a view to 
avoiding frivoiolJs appeals. They felt that the 
requirement of annexing a certified copy of 
the decree to the memorandum of appeal be 
dispensed with and that an appeal be allowed 
to be filed by producing the operative part of 
the judgment along with the memorandum 
of appeal. They also recommended deletion 
of the provision for confirmation of a decree 
01 divorce by the High Court. 

11. The Chief Ministers and Chief 
Justices considered that abolition of the 
Letters Patent Appeals. except in respect of 
orders of a Single Judge made in exercise of 
the original jurisdiction of the High Court, as 
also Division Bench Appeals presently 
available against judgement of a single Judge 
of a High Court. could go a long way towards 
lessening the burden on High Courts. 

12. The Chief Ministers and Chief 
Justices recommended that the High Courts 
should make rules or orders specifymg 
categories of cases which could be heard by 
a single judge, or as the case may be, by a 
Division Bench. having regard to their 
complexities and Importance. 

13. The Chief Ministers and Chief 
Justices were of the opinion that High Court's 
ordinary original Civil jurisdiction should be 
abolished. They. however. favoured 
continuance of High Court's Jurisdiction to 
try election petitions. 

Criminal cases 

14. The Chief Ministers and Chief 
Justices noted with concern the existing 
delays in disposal of criminal cases which 
arise on account of the nature of the 
procedural laws, practices and procedures 
followed by criminal courts. the inadequa-
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cies of investigating and prosecuting 
agencies, etc. 

15. The Chief Ministers and Chief 
Justices recommended that every State 
should establish a Committee consisting of, 
among others, the Advocate General of the 
State, and the Remembrancer of Legal 
Affairs/Law Secretary (Judicial) of the State, 
to go into the question of elimination of 
frivolous litigation and suggest appropriate 
remedial mec:sures. They also 
recommended that this committee should 
consider the categories of cases which could 
be withdrawn if they were pending for more 
than a specified number of years. 

16. The Chief Ministers and Chief 
Justices stressed that te provisions of the 
Code of Criminal Procedure, 1973, in regard 
to appointments of Judicial Magistrates of 
the second class, Special Judicial 
Magistrates and Special Metropolitan Mag-
istrates should be put to use y identifying 
cases which they are empowered to deal 
wi\n \.moat \ha Cooe. lha existing 
\n'n~s\lue\ulas 0\ \he eOUng be u\iliseo by 
appropriate shifting ot working hours of the 
courts in this regard. 

17. The Chief Ministers and Chief 
Justices considered that having regard to 
the unprecedented increase in the volume 
of original litigation, the magisterial courts 
should be required, by law, to try in a 
summary way the offences specified in 
sections 260 and 261 of the Code of Criminal 
Procedure, They considered that a 
Committee be set up to recommend as to 
which offences underthe Indian Penal Code 
should be added 10 Ihe table of 
compoundable offences in seclion 320 of 
the Code of Criminal Procedure. 

18. The Chief Ministers and Chief 
Justices considered that in order to cut down 

delay in the service of summons and notices 
'in criminal cases, the work of serving 
summons and notices should be entrusted 
to the process servers of the courts in 
addition to the Police as at present. They 
also suggested that the Committee 
mentioned in the preceding paragraph be 
called up to explore ways and means by 
which victims of crime are adequately 
compensated. 

Special Summary Procedure for 
"Rural Litigation" 

19. The Chief Ministers and Chief 
Justices underlined the need for restructur-
ing the judicial system with a view to ensuring 
inexpensive and speedy resolution of rural 
litigation. 

Concentration of work 

20. The Chief Ministers and Chief 
Justices agreed that inordinate concentra-
tion of work in the hands of some memllers 
ot the Bar had contributed to the 
accumulation 01 arrears, especially in the 
Supreme Court and the High Courts. They 
considered that this led, among otherthings, 
to the mounting cost of litigation. They were 
of the opinion that the Bar Council of India, 
in consultation with the Bar Councils of 
various States, should address itself to this 
problem and make appropriate 
recommendations. It was felt thatthe leaders 
of the Bar should be invited by the Bar 
Council to partiCipate in the enunciation of 
any recommendation that might be made in 
this regard. 

Handljng of judicial work 

21. The Chief Ministers and Chief 
Justices noted with concern that granting of 
unnecessary adjournments had become a 
widespread phenomenon. They considered 
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that a convention should be evolved that 
would discourage the granting of 
adjournments except in exceptional 
circumstances and require recording of rea-
sons for granting adjournments. 

22. The Chief Ministers and Chief 
Justices felt that unending oral arguments 
not only increased the costs of litigation but 
also contributed to the accumulation of 
arrears of cases. Theyfurtherfeltthat, in the 
interest 'of expeditions disposal of cases, 
courts should discourage long arguments. 
They felt that, while it might not be desirable 
to dispense with oral arguments altogether, 
time limits should be fixed, in consultation 
with the counsel, forthe presentation of oral 
arguments. They also llecommended that 
parties should be made to present a concise 
note of arguments, including the case law to 
be relief upon, in advance before the 
commencement of oral arguments. 

," 
23. The Chief Ministers and Chief 

Justices also felt that there was need for 
avoiding as a general rule, the writing of long 
and elaborate judgements and that reserved 
judgements should ordinarily be delivered 
within a reasonable time and that provision 
be made in the relevant rules ensuring that 
in all courts time limits are set for 
pronouncement of reserved judgments. 

24. The Chief Ministers and Chief 
Justices expressed their concern at the 
growing accumulation of old cases. They 
recommended that all courts should consider 
preparing lists of old cases and arranging 

. their early disposal. It was. also considered 
that criteria should be evolved for giving 
priority of consideration to cases requiring 
prompt attention. 

25. The Chief Ministers and Chief 
Justices considered that urgent steps should 
be taken to furnish courts with modern 

equipments like photocopying machines, 
word processors and electronic typewrners 
and to implement the recommendations if 
the National Judicial Academy in this regard. 

26. The Chief Ministers and Chief 
Justices felt that grouping and classification 
of cases should be undertaken in all the 
courts on a priority basis, so that several. 
cases could be disposed of together with the 
spending of the minimum amount of court-
time. 

Strikes 

27. The Chief Ministers and Chief 
Justices viewed with deep concern the 
recurrent phenomenon of lawyers going on 
strike which affected the administration of 
justice. They recommended that a committee 
should be constituted consisting of lawyers 
and Judges at the appropriate level for 
finding out the underlying causes for lawyers' 
strikes and for evolving appropriate 
guidelines for preventing indiscriminate 
closure of courts, If was also felt that, in the 
interests of balanced growth of legal 
profession, senior lawyers should evince 
greater interest in moulding the careers of 
junior la*yers. 

Administrative Tribunals 

28. The Chief Ministers and Chief 
Justices considered that the recommenda-
tions made herein above should, mutatis 
mutandis, be enforced even in respect of 
administrative tribunals. They recommended 
that Government should undertake an 
examination of problems connected with 
arrears of cases in these tribunals. 

Regular review 

29. The Chief Ministers and Chief 
Justices recognised the need forthe various 
steps to be taken pursuant totnis Resolution 
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to be kept under regular review . They invited 
the Government of India, as the head arose, 
to coo'lene meetings at Cniet Ministel'S and 
Chief Justices to undertake this task and 
monitor implementation of this Resolution. 

New Delhi, 
4 December, 1993. 

Removal of Unauthorised Slums 

3097. SHRI JEEWAN SHARMA 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) whether the High Court of Delhi 
has imposed penalty on various Govern-
ment Departments for not obeying its orders 
to remove unauthorised slums from some 
parts of Delhi; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government 
to remove the unauthorised slums? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a). Government 
of National Capital Territory (NCT) Delhi 
have reported that no order of High Court 
was disobeyed. Hence, the question of 
penalty does not arise. Land & Development 
OffICe and Central Public Works Department 
have also denied imposing of any such 
penalty by the High Court. 

(b) Does not arise in view of reply to 
Part (a) above. 

(c) Government of NCT of Delhi have 
set up Special Vigilance Teams headed by 
Additiona' District Magistrates. D.DA. 
M.C.D. and the Police are also represented 

in these teams. The primary fundioo of 
these Vigilance Teams is to ~&ure that all 
the land owning agencies as well· as local 
enforcement authorities take timely. ;action 
in dealing with removal of encroachmentsl 
unauthorised constructions and jhuggi 
jhGlmpris. 

[ Translation] 

Cryogenic Engine Technology 

3098. PROF.RASASINGHRAWAT 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether U.S.A. has imposed 
restrictions on the export of cryogenic engine 
technology in view of increasing capacity of 
developing countries in the field of satellite 
launching; 

(b) if so, the details of the restrictions 
imposed; 

(c) the types of technology to be 
exported by U.S.a. on which the above 
restrictions have been imposed; 

(d) whether these restrictions are likely 
to affect the interest of India; 

(e) whether the Government of India 
have given any assurance about this 
technology to foreign countries including 
U.S.A.; 

(f) if so, the details thereof; 

(g)" the amount paid by India for 
launching its various satellites from foreign 
launching stations during the last three years; 
and 

(h) the time which these satellites are 
likely to be launched by India of its own? 
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THE MINISTER OF STATE IN THE 

PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENTS OF ATOMIC ENERGY 
AND SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND TECH-
NOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) and (b). In spite of the 
clearly expressed facts of the matter by both 
ISRO of Departments of Space and 
GIa,(kosmos of Russia, through technical 
discussions and diplomatic channels. USA 
has imposed sanctions as tallows on May 
11, 1992:-

A two year ban on all US licensed 
exports to ISRO and Glavkosmos. 

A two year ban on all imports into USA 
trom ISRO and Glavkosmos; and 

A two year ban on all US Government 
contracts with these entities. 

(c) All dual use items, as interpreted 
by USA, which can be used in the 
development of Rocket Technology, even 
for peaceful applications, are banned for 
export. The Government of India being fully 
aware of this situation, is committed to 
building self reliance in this area. 

Year of 
launching 

1991 

1992 

1993 

Name of the 
satellite 

IRS-18 

INSAT-2A 

INSAT-28 

(h) Development of launching IRS 
class satellite indigenously into Polar Sun· 
synchronous orbit by Polar Satellite Launch 
Vehicle (PSLV) is already in progress The 
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(d) ISRO has carried out a detailed 
exercise regarding the impact of the US ban 
on our Spare Programme. We may be able 
to continue the programme planned during 
the 8th plan period with minor adjustments 
in scheduling, design and outlays. However, 
for programmes after that, long term 
measures have to be undertaken in respect 
of indigenisation. 

(e) and (f). India has regretted US 
sanctions against ISRO. We have reiterated 
that the Cryogenic Engine and related 
technology is being sought by India, has no 
military application and will only be used for 
the purpose of placing satellites in orbit 
meant for weather forecasting, 
telecommunication and resources survey. 
Government is resolved to achieve self 
reliance in various fields of high technology 
including Space, which have major bearing 
on our economic development. 

(g) Indian satellites launched from 
Foreign Launching Stations during the last 
three years are Indian Remote Sensing 
Satellite-1 B (IRS-1 B), Indian National 
Satellite-2A (INSAT -2A) and Indian National 
Satellite-2B (INSAT-2B). The launch cost 
paid for each are the following :-

Launch cost 

Rs. 20.00 Crores 

Rs. 99.00 Crores 

Rs. 99.00 Crores 

first developmental flight of PSL V took place 
un 20.9.1993. The INSAT class satellite can 
be launched indigenously by Geo-
Synchronous Launch Vehicle (GSLV), the 
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firsldevelopmentalflightofwhichis expected 
by 1996-97. 

[EngI;sh] 

Taking Over of Surplus Land 

3099. SHRI BHUPINDER SII'tGH 
HOODA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether all the surplus land has 
been taken over by the Governrnent under 
the land Reforms Scheme; 

(b) if not, the area of land stiH remain 
to be taken over, State-wise; and 

(c) the reasons for the delay and the 
steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) : (a). No, Sir. Under the Land 
Reforms Scheme of distribution of ceiling 
surplus land, out of an area of 73.85 lakh 

acres dectated sutpIul!l, possession of64.35 
lakh acres has been taken tiIlSO.6.1993. 

(b) A statement indicating the position 
of area still to be taken possession of is 
enclosed. 

(c) The main reasons for delay in 
taking over possession of ceiling surplus 
land are land involved in litigation and 
administrative delays. With a view to dispose 
of quic1dy the litigation cases relati_ng to land 
ceiling and other Land Reform' matters, 
Government of India, as a part of its Land 
Reforms Policy, has been adviSing the State 
Governments from time to time at various 
for a including the Conferences of Revenue 
Ministers/Chief Ministers for constitution of 
Land Tribunals under Article 323-B of the 
Constitution or Creation of Special CourtS! 
bench in High Courts in consultation with the 
respective High Court. Accordingly, some 
States like Kerala, Tamil Nadu and West 
Bengal have enacted legislation for setting 
up Land Tribunals and Special Bench has 
been set up in the High Court of Bihar. State 
Governments have also been requesteq for 
taking requisite steps to minimise 
administrative delays. 
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International Airshow, 1993 

3100. SHRIMATI CHANDRA 
PRABHA UR'S : Will the PRIME M1NISTER 
be pleased to state : 

(a) whether a Committee has been 
constituted to organise an International 
Airshow in Bangalore during December, 
1993; 

(b) if so, the details thereof together 
with the composition of the Committee; 

(c) the number of countries expected 
to participate in the proposed show; 

(d) the amount sanctioned for the 
above airshow; and 

(e) the advantages of holding such an 
Intemational Airshow? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a). No Sir. Govt. had not 
constituted any committee. 

(b) Does not arise. 

(c) Companies from 15 countries. 

(d) Nil 

(e) These Airshows provide an 
excellent opportunity to our public sector 
and private aviation companies to advertise 
their products and develop business 
contracts for exports. 

Kalpakkarn Nuclear Reactor 

3101. DR. R. MALLU : Will the 
PRIME MINISTER be pleased to state: 

(a) whether there was another 

breakdown at Kalpakkarn Nuclear Reactor 
recently; 

(b) if so, the details thereof; 

(c) the reasons for such breakdown; 

(d) whether the Government propose 
to set up a high powered body to enquire into 
the entire working of nuclear power plants; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE (SHRI 
BHUVNESH CHATURVEDI) : (a) to (c). The 
first unit of Madras Atomic Power Station 
(MAPS-1 ) is under shutdown f vr inspection 
of turbine blades of the unit since August 1, 
1993 as per the requirements of Atomic 
Energy Regulatory Board (AERB). The 
turbine inspection is complete and as a 
result replacement of Low Pressure rotor of 
the turbine is ir. progress. This period is 
being utilised for other planned maintenance 
jobs. The unit is expected to be back on line 
in January 1994. 

The second unit of Madras Atomic 
Power Station (MAPS-2) was shutdown on 
September 1, 1993 for inspection of the 
turbine blades as per the requirements cf 
AERB. The unit was brought back on line 
after completing the work on September29, 
1993. Subsequently. this unit experienced 
three outages for short durations ranging 
from 4 to 17 days. This unit was back on line 
on December. 12. 1993. 

(d) No, Sir. The present administrative 
and safety review as well as regulatory set 
up is considered adequate for the operation 
of the Nuclear Power Stations in the country. 

(e) Does not arise. 
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Plan AUocations for States 

3102. SHRI BHOGENDRA JHA : 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) the plan allocations for State plans 
during the last three years, State-wise and 
particularly for Bihar including the exact 
amount provided by the Union Government 
and spent on the specifically earmarked 
projects; 

(b) whether Bihar is being neglected in 
this regard; and 

(c) if so, the remedial measures being 
undertaken? 

THE MINISTER OF STATE OF THE 

MINISTRY OF PLANNJNG AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a). Information 
regarding originally approved outlays for 
Annual Plans 1991-92, 1992-93 and 1993-
94 State-wise alongwith earmarked outlays 
is shown in the enclosed Statement-A. 
Information regarding central support 
provided to the State of Bihar during the 
same period is also shown in the enclosed 
Statement - B. 

(b) No, Sir. 

(c) In distributing the central support 
forthe Annual Plans of non-special category 
states, the Planning Commission gives 
appropriate weightage to the backward 
states like Bihar, both in the formula for 
central assistance as well as in allocating 
open market borrowings. 
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[Ttanslation) 

Installation of Statue of Sardar Patel 

3103. SHRICHHEDIPA8','JAN:WiII 
the Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) whether Sardar Patel Memorial 
Organisation was constituted on 26th 
January, 1951 to instal a statue of Sardar 
Patel at Vijay Chowk in front of Rashtrapati 
Bhawan; 

(b) if so, the details thereof; and 

(c) the action taken by the Government 
in this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) to (c). This 
Ministry is not aware of the constitution of 
Sardar Patel Memorial Organisation to instal 
a statue of Sardar Patel at Vijay Chowk in 
front (,I R;1shtrapati Bhawan However. a 
statue vi Sardar Patel was installed at Patel 
Chowk, Sansad Marg, New Delhi. 

(English] 

Rules for Recognition of Service 
Associations 

3104. SHRI ATAL BIHARI 
VAJPAYEE: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government are 
formulating fresh rules for granting recogni-
tion to Service Associations of Central 
Government employees; 

(b) if so, when the existing rules for 

granting recognition to Service Associations 
were formulated; and 

(c) the reasons for withtlolding 
recognition of new Associations pending 
formulation of new rules? 

THE MINISTER OF .sTATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a) and 
(b). Fresh Rules for recognition of Service 
Associations of Central Govt. employees 
were notified on 5th November, 1993. 

(c) The Recognition Rules notified in 
1959 were being treated as in operative 
after the judgement of Supreme Court in 
1962 striking down Rule 4(B) of CCS 
(Conduct) Rules, 1955 with reference to 
which the Recognition Rules were notified. 
However, new Associations were being 
recognised on an ad hoc basis tilt 1986. 
Thereafter, it was decided that new 
associations should await Notification of 
revised Rules. 

Renting of Properties by NRls 

3105. SHRI RAM KAPSE: Will the 
Minister of URBAN DEVELOJ!'MENT be 
pleased to state : 

(a) whether the foreign national of 
Indian origin and non-resident Indians have 
been granted general permission to rent out 
their immovable properties; and 

(b) if so, the terms and conditions 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
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(SHRt P .K. THUNGON) : (a) and (b). By its 
notification No. F.E.A.A 155/93-RB, dated 
the 16th September, 1993, the Reserve 
Bank of India has permitted letting out of any 
immovable property (commerciaVresidential) 
by an Indian citizen resident outside India or 
a foreign citizen of Indian Origin who holds 
such property in India, subject to the following 
conditions, namely : 

, 
(i) that the rental income and the 

proceeds of any investment out of 
such income shall not be repatriable 
outSide India; and 

(ii) the rental income shall be credited 
into his Non-resident (Ordinary) 
Rupee Account maintained with a 
bank in India. 

[ Translation] 

Closure of Plastic Units 

3106. SHRIKASHIRAMRANA:WiII 
the PRIME MINISTER be pleased to state: 

(a) whether major plastic units in the 
country are on the verge of closure; 

(b) if so, the main reasons for their 
closure; 

(c) whether foreign companies/ 
multinationals are also allowed to 
manufacture the items produced by these 
units which would result in closure of these 
units; 

(d) whether the Government propose 
to take any remedial steps to save these 
units from being closed down; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a). No, Sir. 

(b) Does not arise. 

(c) Petrochemical industry, including 
plastics is, by and large, delicensed. Foreign 
companies/multinationals can also set up 
manufacturing facilities for plastics as per 
the Industrial Policy of the Goo. This is not 
likely to affect adversely the existing units, 
but may result in increased availability of 
plastiCS items and competition. 

(d) and (e) With a view to safeguarding 
the interests of the indigenous plastic 
industry, the Government has shifted major 
thermoplastics to the sensitive list tor the 
purpose of import against value based export 
licenses. In addition, remedial steps are 
taken from time to time to provide a level 
playing field to domestic plastic raw material 
procedures. 

Self Employment to Women 

3107. DR. RAMKRISHNA 
KUSMARIA: 

SHRI CHETAN P.S. 
CHAUHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether any scheme is under 
consideration of the Government toprovide 
self employment to women in Uttar Pradesh 
and Madhya Pradesh, particularlY in rural 
areas; and 
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(b) if 50, the details thereof and the 
time by which the scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a). There are many 
schemes such as Integrated Rural 
Development Programme (IRDP), 
Development of Women and Children in 
Rural Areas (DWCRA), Scheme of Support 
to Training an.d Employment Programme for . 
Women (STEP) etc. already under 
implementation for providing self-
employment to women in the rural areas. 

(b) Under I RDP rural poor women are 
assisted for taking up self employment 
ventures through Government subsidy and 
bank loans. Under DWCRA a revolving fund 
of Rs. 15,000 is given to groups of 10-15 
women for income generating activities. 
DWCRA is being implemented in 43 districts 
of Uttar Pradesh and 31 distric~s of Madhya 
Pradesh. Under the Scheme ot Support to 
Training and Employment Programme for 
Women, financial assistance to the extent of 
90% is provided by the Government of India 
to train and enable women in rural area to 
seekemployment including self employment. 
FIVe STEP Projects are at various stages of 
implementation in Uttar Pradesh. In Madhya 
Pradesh no STEP Project has been 
sanctioned so far. Under Training of Rural 
Youth for Self Employment also the rural 
poor women are provided training to enable 
them to take up self employment/wage 
employment. Rashtriya Mahila Kosh has 
been set up to provide loans through 
Volunlary Organisations to rural poor women 
for taking up self employment activities. 

, '?nglish} 
Delhi Ridge 

3108. SHRI SIRBALLAV 
I'ANIGRAHI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state : 

(a) the steps the Government propose 
to take tQcheck the fast disappearing Delhi 
Ridge; 

(b) whether DDA has reached some 
understanding for its management with Non-
Governmerital Organisations; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a). The work 
relating to the protection of the ridge has 
been entrusted to DDA which has also been 
vested with the requisite powers under the 
Indian Forests ACt, 1927 and the Forests 
(Conservation) Act, 1980. The DDA has 
reported that it is keeping strict vigil to 
prevent unauthorised cutting of trees. 

(b) No, Sir. 

(c) Does not arise in view of (b) above. 

[T rans/ation] 

Bombay Urban Transport Project 

3109. SHRI DHARMANNA 
MONDAYYA SADUL: 

SHRI GOVINDRAO 
NIKAM: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether the Government of 
Maharashtra has sent, a Bombay Urban 
Transport Project-II to the Union Govemment 
te increase the capacity of suburban trains 
in Bombay Metropolitan City; 

(b) whether the World Bank has also 
agreed to provide assistance in regard to the 
above project; and 

'{c) if so, the decision taken by the 
Government so far in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a). Yes, Sir. 

(b) Jhe World Bank has indicated that 
they are willing to consider funding of the 
project provided there is an agreement on 
the financing package for sub-urban railway 
components included in BUTP-II. 

(c) In view of the investment and the 
complexities involved in the project, it is not 
possible to fix a timeframe to arrive at a 
decision at this stage. 

[English) 

Development of Wasteland in Gujarat 

3110. SHRI SHANKERSINH 
V~GHELA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether any agency of Israel 
proposes to make investment in development 
of wasteland in Gujarat ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 

(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAM SINGH) : (a) 
and (b) The information is being collected 
and will be laid on the Table of the House. 
[ Translation) 

Increase in Number of Judges 

3112. SHRI RAM LAKHAN SINGH 
YADAV : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Law Commission has 
suggested for an increase in the number of 
judges; and 

(b) if so, the steps taken or being taken 
by the Government to increase the ratio of 
Judges with population? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI t-t.R. 
BHARDWAJ) : (a) and (b). The La!i 
Commission in its 120th Report had, inter 
alia recommended that the present strength 
of 10.5 Judges per million population be 
increased to 50 Judges per million population. 
As the strength of subordinate judiciary is to 
be determined by the State Governments in 
consultation with their respective High 
Courts, the recommendations of the Law 
Commission have been forwarded to all the 
State Governments. As regards the High 
Courts, the Judge strength is decided in 
accordance with, among other things, 
institution and pendency of cases. 

Unauthorised Occupation of 
Government Accommodation 

3113. SHRI JANARDAN MISHRA: 
SHRI ARVIND TRIVEDI: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether the Government 
employees can retain the Govemment ac-
I.Ommodation after their retirement; 

(b) If so, the period for which this 
facility is being provided: 

(c) whether Government employees 
have been occupying the government 
accommodation even after the expiry of the 
fixed period: 

(d) if so, the number of quarters which 
have not been vacated by the occupants. 
category wise and Colony wise; and 

(e) whether the Government propose 
to take any steps to get the illegally occupied 
Government accommodation vacated; 

(f) if so. the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MtNISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) and (b). Yes. 
Sir, for a period of 4 months. Non-house 
owning employees are permitted to retain 
the allotted quarter for further period of 4 
months an medical/educational grounds on 
payment of twice the normal licence fee. 

(c) to (g) Information is being collected 
and will be laid on the table of the sabha. 
[English) 

Schemes for Unemployed Youths in 
Maharashtra 

3114. SHRI HARISINGH CHAVDA 
Will the Minister of PLANNING AND 

PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether the Planning Commission 
has any scheme for providing employment 
to the Unemployed youths of the earthquake 
affected in Maharashtra; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b). 
Several wage employment-generating 
schemes for which funds are being allocated 
by the Planning Commission such as 
Employment Guarantee Scheme (EGS), 
Jawahar Rozgar Yojana (JRY) and self-
employment scheme like Integrated Rural 
Development Programme (IRDP) etc. are 
already in operation in Maharashtra for 
providing employment to the unemployed in 
the state including unemployed youth in the 
earth quake affected areas. 

[ Trans/ation) 

Proposals for Growth Centres 

3115. SHRI MOHAMMAD ALI 
ASHRAF FATMI : 

SHRt LAL BABU RAI : 
SHRI RAJVEER SINGH: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of project reports 
received from State Governments for setting 
up industrial growth centres during the last 
two years. till November 1993. State-wise; 

(b) the number of reports approved so 
far and the number of such proposals which 
are yet to be cleared, State-wise; 

(c) the funds allocated for the purpose, 
State-wise; and 
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(d) the time by which remaining 
proposals are likely to be approved? 

THE MINISTER OF,STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 

(SHRIMATI KRISHNA SAHI): (a) to (c). The 
information is given in the enclosed 
statement. 

(d) The remaining 19 projects are 
under scrutiny/appraisal of financial 
institutions. 
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[English] 

Wagon Industry 

3116. SHRIMATI GIRIJA DEVI : 
SHRI MOHAN SINGH 

(DEORIA) : 
SHRI SRIKANTA JENA : 
SHRI NITISH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the wagon industry is in 
crisis following the absence of fresh orders; 

(b) if so, the facts thereof; and 

(c) the remedial steps proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (C). 
Railways are the main user of wagon. In 
absence of sufticienttraftic, they have made 
reduction in rolling stock acquisition. The 
reduction is approximately 10%. 

The Railways are still in the process of 
finalising revised targets. Orders for further 
quantity required, if any, would be released 
on the industry after the need for ordering 
additional wagons is reviE'wed and 
determined, subject to availability of funds. 

ISRO-ESA Agreement 

3117. DR. ASIM BALA : 
SHRI DHARMANNA 

MONDAYYA SADUL: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whe,lher the Indian Space 
Research Organisation has any agreement 
with the European Space Agency on Space 
Research in October, 1993; 

(b) if so, the details thereof; and 

(c) the new areas covered under this 
renewed agreement? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE INTHE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a). No, Sir. However an 
Agreement was signed between Indian 
Space Research Organisation (ISRO) and 
European Space Agency (ESA) in 
November, 1993. 

(b) The Agreement signed on 
November 11 , 1993 between the ISRO and 
the ESA was essentially a renewal of the 
earlier Agreement which was signed in April 
1988 with a validity of five years. This 
agreement envisages cooperation in space 
science, space applications such as remote 
sensing and communication, mutual tracking 
support for each other's satellites, use of 
each other's test facilities, award of 
fellowships to each other's personnel, 
exchange of specialists for joint studies, and 
other areas to be identified through mutual 
agreement. 

(c) Under this Agreement, both sides 
have identified specific activities of 
cooperation in remote sensing, 
communication, space t6chnology, satellite 
tracking and miSSions, space science and 
training and workshops. 
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[ Trans/ationl 

Employment to Dependants of 
deceased Defence Personnel 

3118. SHRI PRABHU DAYAL 
KATHERIA: Will the PRIME MINISTER be 
pleased to state : 

(a) the number of dependants of 
deceased detence personnel provided 
employment during 1992-93; 

(b) the number of such cases pending 
as on date and the number of such 
dependants likely to be given employment 
during 1993-94; and 

(c) the details of steps being taken by 
the Government to obviate the difficulties 
being faced by the families of deceased 
defence personnel') 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) and (b). Information is 
being collected and will be laid on the Table 
of the House. 

Year 

1990-91 

1991-92 

1992-93 

Number of vehicles 
auctioned 

8736 

6835 

8648 

Pending Industrial Proposals 

3120. DR. LAL BAHADUR RAWAL 
: Will the PRIME MINISTER be pleased to 
state: 

(a) the number of industrial proposals 

(c) Besides provision of employment 
on compassionate grounds, the welfare 
measures taken by the Government to 
obviate the difficulties of families of deceased 
defence personnel include sanction of family 
pension, death gratuity, group insurance. 
encashment of balance leave, medical 
treatment under approved schemes, 
financial assistance in distress, raiVairtravel 
concessions to war widows. etc. 

Auction of Army V",icles 

3119. SHRI CHINMA YNAND 
SWAMI : Will the PRIME MINISTER be 
pleased to state : 

(a) the details of condemned army 
vehicles auctioned during the last three 
years, year-wise; and 

(b) the amount realised therefrom? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) and (b). A statement is 
given below :-

Amount realised 
(in Rs. CroresJ 

22.32 

24.82 

30.95 

pending with the Government at present; 

(b) the number of proposals out of 
them which are from multinationaJcompanies 
and private companies, separately; 

(cfthe location of each such project; 
and 
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(d) the time by whichapprovatislikel¥ 
to be given to 1Iaem1 

THE MfNISlER OF STATE IN THE 
MINISTRY OF INDUSTRY fDEPARTIItIElNT 
OF INDUSTRIAL DeVELOPMENT AND 
DEPARTMENT OF tEAVY INDUSTRY) 
(SHRIMATIKRtSHNASAHI): (a). As on1st 
December, 1993, 1223 applications for 
Industrial License and 67 app1ications for 
Foreign Direct Investment [tnebling those 
from non-resident lndians), are pending. 

(b) and (c) Separate infonnation in 
respectofmultinalionalco~andolher 

private companies is not being maintained. 
However, the applications for Industrial 
Licenses were mosUy for locating industries 
in Uttar Pradesh, Maharashtra, Andhra 
Pradesh, Kamataka, etc. Since foreign 

/ collaboration proposals do not usually 
indicate location of the projects, such 
information for applications on foreign direct 
investment are not being centrally 
maintained. 

(d) All steps are taken for disposal of 
applications for Industrial Licence. on time. 
However •. ttelay occurs if the applications 
are incomplete in some respects; if the 
sectoral policy for the item of manufacture 
has to be decided by the Administrative 
Ministry or if comments of the Administrative 
Ministry on the case are not available. 

[English] 

Fast Breeder Reactors Programme 

3121. SHRI SHANTARAM 
POTDuKHE : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Govemment have not 
allocated sufficient fundS for Fast Breeder 
Reactors Programme of atomic energy; 

(b) if so, the reasons therefor;; 

(c) whether the Government have any 
proposal for privatisation of Nuclear Power; 
and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER Of STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENTOFSPACEANDMINISTER 
OF STATE INTHE MINISTRY OF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) and (b). an outlay of Rs. 
160.00crores has been provided in VIII Plan 
(1992-97) for development of Fast Breeder 
Reactor programme of Indira Gandhi Centre 
for Atomic Research (IGCAR), Kalpakkam 
by the Govemment. This outlay is consid-
ered adequate for the present. 

(c) No, Sir. 

(d) Does not arise. 

Privatisation of Air-Conditioning 
Division 

3122. SHRI RAM NAIK : Will the 
PRIME MINISTER be pleased to state: 

(a) wheth~rthe Govemment propose 
to privatise the air-conditioning division of 
the godowns where the arsenal of Indian 
Navy is stored at Naval Armament Depot, 
Uran, Maharashtra; 

(b) if so, the reasons for·the proposed 
privatisation; 

(c) whether the air-conditioning 
arrangement, when run by a private con-
tractor, went out of order in the recent past; 
and 
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(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a). There is no such 
proposal. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Non-Plan Allocation to BOGL 

3123. SHRI· PURNA CHANDRA 
MALIK : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government have 
released non-plan allocation to the Bharat 
Ophthalmic Glass Ltd., Durgapur for the 
year 1993-94; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (c). So 
far no non-plan funds have been released to 
the Bharat Opthalmic Glass Ltd. (BOGL). 
although a budget provision of Rs. 140 lakhs 
under non-plan has been made for BOGL 
during 1993-94, actual release of funds will 
depend on full justification and need for the 
same. BOGL has been able to manage its 
productibn till November, 1993 without any 
problem. 

[ Translation] 

Foreign Collaboration in Public Sector 
Undertakings 

3124. SHRI BALRAJ PASSI: 
SHRI MAHESH KANODIA : 

Will the PRIME MINISTER be pleased 
to state: 

(a) the details of undertakings being 
run with foreign collaboration in the country 
at present; 

(b) the number of foreign collaboration 
proposals approved during the first nine 
months of the current financial year; and 

(c) the amount of foreign share capital 
for which approval has been accorded during 
1990-91 and 1992 respectively? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a). No 
centralised data in regard to industrial 
undertakings being run with orwithoutforeign 
collaboration is maintained in this Ministry. 

(b) Government have approved 999 
proposals during the current financial year 
from April to November, 1993. 

(c) During '91-92, Government have 
approved Rs. 1328.19 crores of foreign 
share capital as against Rs. 137.10 crores 
during 1990-91. 
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[English] 

Profitability of Drug Companies 

3125. SHRI HARIN PATHAK: Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether the Government are 
monitoring the profitability of various drug 
companies; 

(b) if so, the profitability both before 
and after tax of each of the twenty five major 
drug companies: 

(c) the total import of raw materials of 
bulk drugs during the last three years: 

(d) the names of new bulk drugs for 
which pmGuction was started by these 
companies; and 

(e) the names of medicines for which 
these companies reduced prices? 

THE MINISTER OF STATE IN THE 

MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) and (b). Information as 
available of Profit before tax of twenty five 
major drugs companies is given in the 
Statement - I attached. 

(c) Company-wise imports are not 
monitored by the Government. 

(d) To extent information is available 
the details in regard to Industrial Licenses 
granted forthe production of new bulk drugs 
during last 3 year~are given the Statement-
II attached. 

(e) Considering the changes in the 
market from time to time and the large range 
of medicines, produced in various dosage 
forms and in varying pack sizes by these 
companies, the time and labour involved in 
the collection. compilation and analysis of 
total information to arrive at a finding may 
not be justified by the likely outcome. 
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{ Translation; 

Privatisation of C~ 
, ,. 

3126. SHRI BRAHMANAND 
MANDAL : Witt the PRIME MINISTER be 
~ased to state: 

(a) whether the Govemmentpropose 
to privatise the Cement CO!pI!JIaIioi, of India; 

(b) the total lose suffered by the 
Corporation during 1992-93; unit-wise. 

(c) the details of its units lying closed; 

Name of Unit 

(d) the reasons for their closure; and 

(e) the steps taken for their revival? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNASAHI): (a). At present 
there is no proposal to privatise the Cement 
Corporation of India. 

(b) The total loss suffered by CCI 
during 1992-93 unit-wise, is provisionally as 
follows:-

Profit/Loss (Rs. in /akhs) 
-.- .. --~---- -----

1.' Mandhar -403 

2. Kurkunta -220 

3. Bokajan +601 

4. Rajban +886 

5. Nayagaon -540 

6. Akaltara -1080 

7. Yerraguntla -235 

• 8. Charkhi Dadn -297 

9. Adilabad -105 

10. Tandur -1800 

11. Nayagaon Expansion/DGU -2801 

Total -5994 

(c) None of CCI's units is lying closed. (d) and (e) Do not arise. 
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English] 

Appointment of Chief Exe<:utives of 
P.S.Us 

3127. SHRI TARA CHAND 
KHANDELWAL : 

SHRI V. SREENIVASA 
PRASAD: 

Wi'l the PRIME MiNISTER be pleased 
to state. 

(a) whether the attention of the 
Government has been drawn to a news-
Item captioned "Government dithering over 
PSU heads" appearing in the 'Indian Express' 
dated November 11. 1993; 

(b) the details at PSUs funcllor:ng 
headless and since when and 

(c) the steps proposed to be taken to 
appoint Chief Executives of the major Public 
Sector Undertakings in the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a). Yes. Sir. 

(b) and (c) As per available information 
there was 38 PSUs functioning without 
regular chief executives as on 30.11.1993. 
The det.ails of the PSUs alongwith the dates 
of vacancy are given in the enclosed 
Statement. There is an established 
procedure for apPointing chief executives of 
PSUs. Appointments are made afterlollowing 
tnts proceaure which includes selection by 
the PSEB and appointment by the concerned 
administrative Ministry/Department 
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[ Translation] 

Development of Towns and Cities in 
Gujarat 

3128. SHRI MAHESH KANODIA : 
SHRIMATi BHAVNA 

CHIKHALlA: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether a proposal to develop 
some towns and cities of Gujarat with foreign 
assistance is under consideration of the 
Government; 

(b) if so, the details thereof: and 

(c) the time by which the development 
work is likely to be starteD? 

THE MINISTER OF STATE IN THE 

MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON): (a)to (c). I-Under 
the Gujarat Urban Development Project 
being implemented with World Bank 
Assistance, Ahmedabad, Surat, Vadadora, 
Rajkot, Jamnagar, Bhavnagar, Anand and 
some rural areas are covered. The project 
component includes solid waste 
management, property infrastructure, water 
supply and sewerage, low cost sanitation, 
slum and upgradation. area development 
and institutional strengthening. The total 
project cost is Rs. 173.66 crores. The imple-
mentation of the project commenced in 
November 1985 and is likely to be completed 
by December 1994. 

II. The Government of Gujarat has 
proposed the following projects for possible 
assistance from the Asian Development 
Bank: 

____ ._----- ---- .. -. -_._. 

(In crores) 

i) West Ahmedabad Sewerage Project Rs. 63.84 

ii) Vadadora Sewerage Project 

iii) Rajkot Sewerage Project 

These proposals are at the preliminary 
stage of processing for Government 
clearances. 

[Ef 91/511] 

Pakistani Infiltration in Ladakh 

3129. SHRI ANNA JOSHI: 
SHRI D. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be pleased 
to state: 

Rs.125.84 

Rs. 28.50 

(a) whether a major infiltration attempt 
by Pak trained militants was made in Ladakh 
region in mid-November, 1993; 

(b) if so, the details thereof; 

(c) whether the Government have 
lodged ~ny protest against such move with 
Pakistan Govemment; and 

(d) the steps taken to check such 
infiltration in future? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF DEFENCE (SHRI Centres Schemes. The grant will be received 
MALLIKARJUN) : (a) to (d). Pak trained directly by HUDCO for strengthening the 
militants made an attempt to infiltrate across Building Centre movement, as per schemes 
the Line of Control from the Dras area in approved by KfW. So far, HUDCO has 
Ladakh region. In the encounter with the 
militants during the period from 12 - 16 
November 93, 26 militants were killed and 
28 AK-47 rifles were recovered. Pakistan is 
aware of Indian stand in such matters. _Indian 
troops have been deployed all along the 
Line of Control in Jammu & Kashmir to 
prevent infiltration/exfiltration by the anti-
national elements (ANEs). Given the nature 
of the terrain in the area, it is not possible to 
completely seal the Line of Control in Jammu 
& Kashmir against infiltration by small groups. 
Our troops have stepped up vigilance and 
effective patrolling. 

Surveillance is being carried out all 
along the Line of Control, and the augmented 
counter infiltration measures are ~chieving 
successful results. 

[ Translation) 

Foreign Aid for Building Centres 

3130. SHRI GAYA PRASAD KORI : 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether the Government have 
received foreign g,rant-in-aid under the 
Building Centres Policy; and 

(b) if so, the detail& thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) and (b). KfW, 
a German financial institution, has committed 
to provide grant assistance of OM 10 million 
to HUDCO forthe implementation of Building 

received OM 0.5 million (equivalent to Rs. 
95.89Iakhs) under the scheme. 

Implementation of Centrally Sponsored 
Schemes 

3131. SHRI SATYA DEO SINGH: 
Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Planning Commission 
has conducted a study about the effective 
implementation of various Centrally 
sponsored schemes in Uttar Pradesh; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). The 
Planning Commission has not conducted 
any study regarding effective implementation 
of various Centrally Sponsored Schemes in 
Uttar Pradesh. Schemes are monitored by 
Administrative Ministries concerned. 
However, the Planning Commission 
generally reviews the implementation of Plan 
Schemes during the Annual Plan discussions 
with the States. 

[English] 

Low Cost Sanitation Facilities in Cities 
of Uttar Pradesh 

3132. SHRIUDAYPRATAPSINGH 
: Will the Minister of URBAN DEVELOP-
MENT be pleased to state: 
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(a) if so, the names thereof; and 

(b) the extent to which such facilities 
have been provided in these cities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHR! P.K. THUNGON) : (a). Yes, Sir. 

(b) Statement is annexed. 

(c) Scheme for 56 towns have been 
received by HUDCO and sanctioned a loan 
amount of Rs. 1834.64 lacs and subsidy of 
Rs. 1461 .84 lacs for construction/conversion 
of 160305 individual latrine, and 45 
community latrines to liberate 14023 
scavangers. 
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[ Translation] 

DECEMBER 22, 1993 

[English) 

Written Answers 284 

No 'Industry Districts' in Bihar 

3133. SHRI LALBABU RAI : Will the 
PRIME MINISTER be pleased to state: 

Public Sector Undertakings to 
Muftinationals 

3134. DR. G.L. KANAWIA: 
DR. LAXMINARAYAN 

(a) the names of 'No Industry Districts' PANDEY: 
in Bihar; 

(b) the steps taken by the Govemment 
for the industrial development of these 
districts; 

(c) the Npes of industrial units set up 
so far or proposed to be set up in these 
districts after the -implementation of new 
industrial policy; and 

(d) the num_ber of industrial licences 
issued for setting up of industries in the 
State after the announcement of the new 
industrial policy? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) There are 
six 'No Industry Districts' in the State of 
Bihar, namely, Aurangabad, Bhojpur, 
Khagaria, Nalanda, Pumea and Saharsa 
(including newly carved out district of 
Madhepura). 

(b) and (c) With the liberalisation of 
industrial policy, industrialisation of an area 
is primarily the responsibility of the State 
Government concerned. The Central 
Government supplements the efforts of the 
State Govemments to the extent possible. 

(d) Three Industrial Licences have 
been issued to the State of Bihar since the 
announcement of the new industrial policy. 

WillthePRllVIEMINISTERbepieased 
to state: 

(a) whether the Government have 
received proposals from multinational 
companies to take over profit making Public 
Sector Enterprises? 

(b) if so, the details thereof; and 

(c) the reaction of the Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (c) the 
informiJ.tion is-being collected and will be laid 
on the Table of the House. 

[ Translation] 

Use of Jute Bags f«Fertilizers 

3135. SHRI UPENDRA NATH 
VERMA : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the fertilizer industry is 
likely to incur huge losses due to the 
Govemment policy of packing fertilizers in 
jute bags /as reported in the Hindi daily 
'Jansatta' dated November 30, 1993; 

(b) if so, the fads thereof; 
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(c) whether the Union GoItemment 
have received any representation in this 
regard; and 

(d) if so, the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
UZERS AND MINISTER OF STATE IN THE 
MINISTRY OF PARLIMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRt EDUARDO 
FALEIRO) : (a) and (b) No, Sir. The cost of 
iute bags used by the fertitizer Industry in the 
packing of indigenous urea is reimbursed by 
the Government under the Retention Price-
Cum-Subsidy Scheme. Jute bags used for 
packings urea have poIythene lining inside; 

(c) and (d) Yes, Sir. Government has 
noted the points raised in the representa-
tion. 

ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) At 
present the Union Government do not 
propose to set up Solar Energy Plant in 
Bihar. 

(b) and (c) Do not arise. 

SmaI HydeI Power projects .. 
3137. SHRI DILEEPBHAI 

SANGP.ANI.: Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state : 

(a) the amount of funds available by 
the Union Government to Gujarat during 
1993-94 forimplernenting small hydel power 
projects; and 

(b) the amount offunds sanctioned by 
the Planning Commission during 1993-94 
for implementing these projects in Gujarat? 

THE MINISTER OF STATE IN THE 
Solar Energy Plant in Bihar MINISTRY OF PLANNING AND PRO-

GRAMME IMPLEMENTATION (SHRI 
3136. SHRI SURYA NARAIN GIRIDHAR GOMANGO) : (a) The Central 

YADAV : WiD the PRIME MINISTER be Government has been normaHy providing 
pleased to state : block Plan assistance to the State for their 

Plans according to formula approved by 
(a) whether the Union Government National Development Council. Central 

propose to set up any solar energy plant in , assistance has not been aHoted speciflC3lly 
Bihar; to Government of Gujarat for implementing 

small hyde! power projects. 
(b) if so, the details thereof, location-

wise; and 

(c) the amount allocated to the locate 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 

(b) There isooly on-going hydroelectric 
project in the State ofGujarat namely Kadana 
State-II (2 x 60 MW). The approved outlay 
for this project forthe year 1993-94 is Rs. 40 
crores. The approved Power Sector outlay 
for Gujarat for 1993-94 is Rs. 466.40 
crores. 
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[English] 

Growth Rate of Indian Economy 

3138. SHRI ANKUSHRAO 
RAOSAHEB TOPE : Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) the growth rate of the Indian 
economy during the first six months ofthe 45 
current financial year alongwith the target 
fixed; 

(b) the growth rate in the entire year: 
and 

(c) the medium term target for growth 
and what are the prospects for achieving the 
target? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) The Gross 
Domestic Product (GOP) estimates are made 
for the year as a whole and not for a part of 
a year. GOP targets are not fixed for six 
months. 

(b) The advance estimate of growth in 
GOP at factor cost forthe year 1992-93, the 
latestyearforwhich estimates are availab!e, 
is 4.2 per cent. 

(c) The annual target of growth in 
Gross Domestic Product on an average 
during the Eighth Five Year Plan is 5.6 per 

cent. The groW1h oriented poliCies of the 
Government, investment and programmes 
underthe Eighth Five Year Plan will improve 
the prospects of growth during the coming 
years. 

Implementation of 20 Point Programme 

3139. SI-!RI SURESHANAND 
SWAMI : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state: 

(a) the progress made in 
implementation of 20 point programme in 
Uttar Pradesh in 1992-93: 

(b) whether the State Government 
has requested any additional financial 
assistance from Union Government for the 
implementation of 20 point programme in 
1993-94; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) A statement 
Indicating the targets and achievements of 
Uttar Pradesh during 1992-93 in respect of 
the items identified for physical monthly 

-monitoring under 20 Point Programme is 
enclosed. 

(b) and (c) The requisite information is 
being collected and will be laid on the Table 
of the House. 
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Electronics Trade and Technology 
Development Corporation 

3140. DR. LAXMINARAYAN 
PANDEY: WiIIlhe PRIME MINISTER be 
pleased to state .: 

. (a)whetherthe ElectrDl'licsTr:adeand 
Technology Developmen.t Corporation 
Limited has been declaredsiokby Board for 
Industrial and Financial Reconstruction 
::luring the year 1991-92; 

(b) whether the Corporation has not 
,troducedthe Voluntary Retirement Scheme 
so far as per Govemment guidelines; 

(c) if so, the reasons therefor, and 

~ (d) the time by which it is likely to be 
,troduced? 

THE MINISTER OF STATE IN THE 
,.1INISTRY OF CHEMICALS AND 
=ERTILIZERS AND MINISTER OF STATE 
N THE MINISTRY OF PARLIAMENTARY 
'FFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
'ND DEPARTMENT OF OCEAN 
)EVEI:OPMENT (SHRI EDURDO 
=ALEIRO) : (a) No, Sir. 

(b) to (d) Yes, Sir. ET&T Corporation 
_imited has not introduced the Voluntary 
=tetirement Scheme so farsince the scheme 
"lnnounced by the Government is optional. 

Translation] 

Entrepreneurial Development 
Programme 

3141. SHRI RAM PRASAD SINGH: 
SHRI MANJA Y LAL : 

Will the PRIME MINISTER be pleased 

to state; 

(a) whether short duration training is 
imparted by the Government under the 
Entrepreneurial 
PlOgramme; 

Development 

(b) if so, the number of persons trained 
under the programme during each of the last 
two years, State-wise; 

(c) the target fixed for training during 
1993-94 and 1994-95, State-wise; and 

(d) the nature of assistance provided 
by the Government to the trained persons 
to( running industries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M, ARUNACHALAM) : (a) Yes, Sir. The 
normal duration of EDP courses conducted 
by Small Industries Service Institutes under 
Small Industries Development Organisation 
is from 4 to 6 weeks duration. Besides this 
general awareness programmes for EDPs 
for 3 to 4 days are also conducted. 

(b) and (c) The number of trained 
under the programme during the year 1991-
92 and 1992-93, Statewise and targets 
assigned to different SISls under SIDO 
located in different States for conducting 
EDP training for the year 93-94 is given in 
the Statement-I. Targets for 1994-95 are yet 
to be finalised. 

(d) Techno-managerial assistance & 
counselling is given through correspond-
ence and by way of visits to the units 
established by the trained entrepreneurs. 
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[English) 

T"""";'" 01 Bharat Ophthalmic Glass 
• Umited 

3142. SHRI TARIT BARAN 
TOPOAR : Wdl the PRIME MINISTER be 
pleased to state : 

(a) whether'reduction of import duty 
on Flint Button has affected the tu~ over of 
the Bharat Ophthalmic Glass Umited; and 

(b) if so, the. reasons for reduction of 
import duty on Rint Button? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) and (b) 
While import duty on Flint Buttons was 
reduced in accordance with the general 
policy to graduatly reduce the peak rate of 
in1port duty, the trepds in turnover of Bharat 
Opthalmic Glass Ltd. are showing an 
increase during 1993-94 as compared to the 
previous year. 

Govt. Deptts . 
Group'C' 10% 

Group '0' 20"10 

3143. SHRISUDHlRSAWANT:WII 
the PRIME MINISTER be pleased to state: 

(a) the details of reservation presently 
available to ex-servicemen in the Centr3I 
and State Governments, State wise; 

(b) the impacts of Supreme Court's 
order about Mandai Commission on the 
above reservation; 

(c) the total vacancies available 
presently in the Central Govemmentservices 
for ex-servicemen and the total ex-
servicemen employed during the last three 
yea~, year-wise; and 

(d) the reasonsfornotclearing backlog 
in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) to (d) 

(a) Reservation under Central 
GovemmenVPublic Sector Undertakings 
(PSUs) 

PSUslBanks 

14.5% 

24.5% 

Group 1A' 10% posts of Asstt 
Commandants in 
Para-Military Forces. 

RESERVA TlON UNDER STATE 
30VERNMENTS 

This ranges from 2% to 20% varying 
from State to State. However, there is no 
reservation in Bihar, Kerala, NagaJand and 
Meghalaya. 

Details of Statewise reservation are 
shown in the enclosed Statement I 

(b) The impact of the Supreme Court's 
order about Mandai Commission on the 
reservation of vacancies for ex-Servicemen 
is being examined. 
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(c) Details of vacancies reserved for 
and filled by ex-Servicemen in Central 
Government service during the last three 
years are shown in the enclosed Statement 
II. Besides ex-Servicemen are provided 
employment in Defence Security Corps. 
The details are given below:-

Year 

1990 

1991 

1992 

No. of ex-Servicemen 
employed 

2064 

2133 

2235 

(d) The backlog may be attributed to 
the following reasons:-

(i) Reservation for ex-
Servicemen is 'residual' in 

Written Answers 304 

character. 

(ii) There is no statutory backing 
to the reservation for ex-
Servicemen on the lines 
applicable to SC/ST. 

(iii) No fixed points are provided 
for ex-Servicemen in the 
combined reservation roster 
and there is no carry forward 
of vacancies reserved for ex-
Servicemen. Consequently, 
no monitonng system exists 
to oversee the implementation 
of reservation orders for ex-
Servicemen. 

(iv) Large number of reservations 
are also lost due to 
fractionalisation and non-
pooling of vacancies at the 
apex level. 
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Foreign Investment in Drugs and 
Pharmaceutical Sector 

3144. SHRISARATPATIANAYAK 
: Will the PRIME MINISTER be pleased to • state: 

(a) the total quantum of foreign 
investment made in drugs and 
pharmaceutical sector during each of the 
last two years; and 

(b) the name of foreign investor and 
collaborators in this regard? 

THE MINISTER OF STAE IN THE 

MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTEROFSTATE Iru,THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE 
DEPARTMENT OF ELECTRONICS AND 
DEPARTMENT OF ~ OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALE1RO) : (a) and (b) Bas&t on foreign 
collaboration proposals approved during the 
period from the 1st January, 1992 to 31st 
October, 1993, information regarding the 
investOJ&and foreign coIIaboratorsalongwith 
the foreign investment in drugs and 
pharmaceutical sector is indicated in the 
Statement attached. 
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Industrial Projects in Assam 

3145. SHRICHITIABASU:Willthe 
PRIME MINISTER be pleased to .state : 

(a) whether none of the major industrial 
projects envisaged in the Assam Accord of 
August, 1985, have been implemented so 
far; 

(b) if so, the reasons therefor; and 

(c) the steps taken or being taken for 
their implementation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF tNDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) to (c) No, 
Sir. Jute Mill has started functioning. Other 
major industrial projects are at various stages 
of implementation. 

Solar Water Heating Panels 

3146. SHRI C.P. 
MUDALAGIRIYAPPA : Will the PRIME 
MINISTER be pleased to state: 

(a) the number of Solar water heating 
panels installed during the last three years, 

State-wise? 

(b) whether the Government have 
formulated any plan for the production and 
popularisation of solar cookers in Karnataka; 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) 
The number of Solar water heating panels 
installed State-wise during last three years 
is given in the enclosed Statement. 

(b) and (c) The Ministry of Non-
conventional Energy Sources is 
implementing a programme on Solar cookers 
which also addresses aspects relating to 
production and popularisation of solar 
cookers throughout the country including 
the State of Karnataka. Under this 
programme. physical targets for sale of 
solar cookers and organisation of training 
and demonstration activities covering all 
States including Kamataka. are fixed based 
on requests from different States. previous 
year's performance and availability offunds. 
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31 .. 7. SHRI LALIT ORAN: Will the 
Mfr\leler � URBAN DEVELOPMENT be 
IIINNcito""9rto.the reply given on July 28. 
1993 to lJnalafwed Ountion No. 484 and 
-..: 

(a) the ClllegOry-wlse number of fully 
conmt.uctedandaernk:ons1ructedDDAAats 
In each colony of ODA under self·fio�ncing 
8Cheme. New pattern Registration Scheme 
and Ambedkar Awas Yojana, 1989 
aepallllaly; 

(b) the category wise and colony wise 
numberoHlata allottedto Scheduled Castes 
andSct.ecUedTrtbeslM'ldef"theseSchemes; 
and 

(c) theoolony-wiee and category wise 
detalts of fla1s reMNed fo< SCs/STs and 
aubaequeJ1tfy allotted to the persons 
belonging to general category so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 

,MINISTRY OF WATER RESOURCES 
tSHRI P.K. THUNGON) : (a) to (c) The 
lnfonnalion isbeing co416cted and will be laid 
on the Table ol the Sabha. 

A 11 l11a,- to Non-0°"' fN,lenl 
Orvenlutiona 

3148. DR. K.D. JESWANI : 
SHRI LALIT ORAON 

Willlhe PRIME MINISTER be pleased 
to state: 

(a) the details of Non-Governmental 
Organisations provided assistance by the 
Union Government tor rural development 
and drinking water facilities in Gu1arat and 
Blhar; and 

(b) the financial assistance provided 
to each organisation dunng 1991·92 and 
1993·94, till date? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAM9HAI 
HARJIBHAI PATEL): (a) and (b) lnfonnat1on 
1n respect of financial assistance provided ,n 
the State of B ihar and Gujarat dUring the 
year 1991·92, 1992·93and 1993-94 (as on 
30.9.93) 1or the 'Accelerated Rural Water 
Supply Programme' (ARWSF) ,s given 1n 
the Statement I. Information regarding 
indicating financial assis1ance provided for 
the schemes for rural development other 
11'lan ARWSP in the State of Bihar and 
Gujarat is given in the Statement II. 
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Creation of New Provincial Services 

3149. SHRI RAMESH 
CHENNITHALA: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Union Government 
have received requests from some State 
Governments for creation of provincial civil 
service on the pattern of the Indian 
Administrative Service; 

(b) if so, the details thereof; 

(c) the decision of the Government 
thereon; and 

(d) the criteria for sanctioning the 
creation of such provincial services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 

GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) to (d) 
Constitution and creation of Provincial Civil 
Services comes within the ambit of concerned 
State Government. Central Government has 
no role to play. 

Sale of Surplus Defence Land 

3150. SHRI MOHAN SINGH 
(DEORIA) : Will the PRIME MINISTER be 
pleased to state the details of defence surplus 
land sold to various agencies during the last 
three years, year-wi$e indicating the status 
of buyers, separately? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : 
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[ Translation] 

Non-Vacation of Private Premises 

3151. SHRI S.N. VEKARIA: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state : 

(a) the period after which Government 
recover market rent from the retired 
Government employees: 

(b) whether the Government 
organisations do not vacate private houses, 
buildings, premises etc. even after expiry of 
respective lease; 

(c) if so, the reasons for not enforcing 
the provisions of recovering market rent on 
the expiry of lease in such cases; and 

(d) the reasons for not maintaining 
uniform policy in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): (a) Asperaliotment 
of Government Residences (General Pool 
in Delhi) Rules 1963, a Government servant 
can retain general pool accorgmodation for 
a period of four months from the date of 
retirement on normal licence fee. He can be 
allowed retention for a further period of 4 
months on twice the normal licence fee 
subject to his fulfilling certain conditions. For 
unauthorised occupation of Gov!. 
accommodation beyond the period of 4 
months or 8 months, as the case may be, he 
is liable to pay damages (market rent) at the 
rates prescribed by the Gov!. from time to 
time in addition to facing the eviction 
proceedings initiated against him under the 
Public Premises (Eviction of Unauthorised 
Occupants) Act, 1971. 

(b) to (d) Private premises cannot be 
placed at par with the public premises as 
both governed by separate sets of rules. 
While the Public Premises are governed by 
the Public Public Premises (Eviction of 
unauthorised occupants) Act, 1971, in case 
of any dispute in respect of private premises, 
it is open to the landlord to take recourse to 
the legal proceedings under the Local Rent 
Control Laws. Moreover, the private 
premises are hired by the concerned 
Ministries/Departments of the Central Gov!. 
under the powers delegated to them and the 
Ministry of Urban Development does not 
come into picture. 

Central Agency to Investigate Crimes 
in States 

3152. SHRI KHELAN RAM 
JANGDE : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Union Government 
have any agency to conduct investigations 
of crimes in the States under the laws 
enacted by it; 

(b) if so, the details thereof: and 

(c) if not, the action taken by the 
Government to set up such an agency? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a) and 
(b) The Central Bureau of Investigation is 
the Union Government's investigating 
agency which undertakes invest~ations in 
states. under the provisions of Derhi Special 
Police Establishment Act. 1946 after 
obtaining the consent of the State 
Government concerned. 
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(c) Does not arise 

[English) 

HUDCO Loan to TDA 

3153. SHRI KODIKUNILSURESH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) whether a project report was 
submitted by the Trivam:lrum Development 
Authority to HUDCO for the implementation 
of various schemes in Trivandrum; 

(b) whether the Trivandrum 
Development Authority had requested 
HUDCO to sanction loans lor the luI! 
estimated cost: and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF .STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K, THUNGON) : (a) to (c) The 
details of schemes sanctioned by HUDCO 
to Trivandrum Development Authority upto 
31 .10.93 are given in the enclosed statement. 
In addition to these schemes, operational 
finance of Rs. 80 lakhs forthe land acquisition 
scheme at Chalai Trivandrum was also 
sanctioned by HUDCO to T.D.A. 

HUDCO has also reported that it has 
received a scheme of Trivandrum 
Development Authority lor construction of 
commercial complex ast Palayam, 
Trivandrum with a project cost of Rs. 455,18 
lakhs and HUDCO loan of Rs, 200 lakhs, 
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Promotional-Cum-Non-Functional 
Pay Scales 

3154. SHRI NAWAL KISHORE RAI: 
SHRISHASHIPRAKASH: 

Will the PRIME MINISTER be pleased 
to state the details of posts and break-up of 
the pay scales/grades which are promotional-
cum-non-functional and are having same 
nature of duties and responsibilities in the 
Ministries, their affiliated departments and 
other autonomous bodies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : In most of 
the Organised Group 'A' Central Services, 
there is a non-functional selection grade in 
the scale of Rs. 4500-5700/-. Appointment 
to this grade does not involve assumption of 
higher duties and responsibilities. 

Development of Towns Under 
IDS & MT 

3155. SHRI ANADI CHARANDAS: 
Will the MinisterofURBAN DEVELOPMENT 
be pleased to state: 

(a) whether the Government of Orissa 
had recommended to the Central Govern-
ment for inclusion of 'Jaipur Town' under the 
Centrally sponsored IDS&MT Schemes for 
1992-93; 

(b) if so, whether the names of Jaipur 
towns was included under the Scheme for 
1992-93; and 

(c) if not, the reasons thereof and the 
time by which it is likely to be included under 
the Scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) to (c) Jaipur 
Town in Orissa State was covered under 
Integrated Development of Small & Medium 
Towns (IDSMT) Scheme during the year 
1992·93 and first instalment of central 
assistance of Rs. 20.00 lakhs released in 
March, 1993. 

Backward Districts in 
Maharashtra 

3156. SHRI PANDURANG 
PUNDLIK FUNDKAR: Will the PRIME MIN-
ISTER be pleased to state: 

(a) whether the Government of 
Maharashtra has proposed to the Union 
Government to declare its 17 districts as 
industrially backward districts underihe New 
Industrial Policy; 

(b) if so, the names of these proposed 
districts; and 

(c) the decision taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) The 
Central Government has not r~ceived any 
such proposal from tRe Government of 
Maharashtra. 

(b) and (c) Do not arise. 

Exploitation of Minerals and Other 
Marine Non-Living Resources 

3157. DR. GUNVANT RAMBHAU 
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SARODE : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Department of Ocean 
Development has taken up a comprehen- . 
sive programme for selective exploitation of 
minerals and other non-living marine 
resources in the Exclusive Economic Zone 
(EEZ) of the country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS, AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDURDO 
FALEIRO) : (a) and (b) The exploration 
activity of minerals and other non-living 
resources for exploitation in the E.E.Z. is 
conducted by Geological Survey of India, an 
organisation under the Ministry of Mines. 
However, the. Department of Ocean 
Development constituted an Expert 
Committee to evaluate the proven resources 
of placer deposits and the possibility of their 
economic exploitation in the Indian EEZ on 
the basis of available information in 
association with Ministry of Mines. The 
Committee has prepared a draft report which 
is in the process of finalization. 

Appointment of Oath Commissioners 
and Notary Public Adv()C8tes 

3158. PROF. M. KAMSON : Will the 
PRIME MINISTER be pleased to state 

(a) whether some formalities and 
eligibilities have been prescribed ·for ap-
pointment of Oath Commissioners in the 
Courts; 

(b) if so, the details theIIeotwith charges 
fixed for each service to be provided by 
these commissiooers to members of public; 

(c, whether some fonnaJities and 
eligibilities have also been prescribed for 
appc;>intmenl of Notary Public Advocates; 
and 

(d) if so, the detais thereof with charges 
fixed for each service to be provided by 
these Advocates 10 members of Public? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) and (b) The oath Com-
missioners are appointed under section 3 of 
lhe Oaths Act, 1969 read with section 130(b) 
ofthe Code of Civil Procedure 19Q8 and sec. 
297 of the Code of Criminal Procedure, 
1973. The charges fixed for each service of 
the Oath Commissioner arJ fixed by 
respective High Courts under section 129 of 
the Code of Civil Procedure, 1908. 

(C) and (d) The Notaries are appointed 
under the Notaries Act, 1952 and the rules • frarTlfld thereunder. The charges fixed for 
each service of the Notary are presaibed 
under the Notaries Rules, 1956. 

Agreement Between BEL and a British 
Finn 

3159. SHRI R. SURENDER REDDY 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Bharat Electronics 
Umitep entered into an agreement with a 
British Firm for the worldwide marketing of 
the cymbeline mortar locating radars; 

(b) if so, the main features of the 
agreement; 
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(c) the extent to w'hiCh this agmement 
is likely to .. India's detenoe sector; 

(d) whether the GoVemnl,=,nt propose 
to permit Indian private companies 10 enter 
into such type of agreements wiIh Ioreign 
companies in 1he defence sector; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a)to(c) Bharat Electronics 
limited (BEL) had signed a manufacturing 
licence agreement with MIs THORN EMI 
Electronics Ltd., U.K. on 6.4.1982. for the 
manufacture of the cymbeIine mortar locating 
radars. Under this agreement, BEL had 
exclusive selling rights only for India. On 
24.2.1993, BEL have signed a preliminary 
agreement with the British firm for finalising 
the details regarding the wor1dwide marketing 
of these radars. Discussions are in progress 
between the two companies to finalise these 
details. The agreement, when finalised, is 
likely to help in the growth of export business 
of BEL. 

(d) and (e) As perthe existing industrial 
policy. arms and ammunition and allied items 
of defence equipment. defence aircraft and 
warships. are reserved for the public sector. 

[English] 

Committee on Irrigation Pricing 

3160. SHRI HARADHAN ROY: Will 
the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the recommendations submitted 
to the Planning Commission by the 
Committee on Irngatlon Pricing: 

(b) the reasons for not releasing the 
Report for public discussion; arid 

(c) tfle steps taken by the Govemrnent 
to implement the recommendations of the 
Committee? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c) The 
Water Pricing Committee was an intemal 
group set up by the Planning Commission in 
October1991 to study the Pricing of Irrigation 
water. Some salient features of the 
recommendations made in the Report of the 
Committee on Pricing of Irrigation Water 
include treating water rates as users charge; 
the objective of water charge is ultimately to 
recover cost; linking revision of water rates 
to the improvement of the quality of services, 
revision and Implementation of water rates 
in phases; consolidation of the system of 
farmer group management; upgrading the 
system to higher level efficiency in water use 
and productivity; setting up of experts group 
at the State level for working out norms and 
procedure for periodic monitoring, setting 
up of autonomous boards at the State level 
to review policy regarding cost of water, 
revising water rates and introducing a 
minimum financial retum criteria. The copies 
of the Committee's Report have already 
been sent to all States for their comments! 
views. The Planning Commission has, 
meanwhile, set up a Group of Officials to go 
into the Report of the Committee. Irrigation 
being a State subject, decision on water 
rates can be taken only in consultation with 
the State Governments and Union 
Territories, after the Group of Officials has 
finalised its views on the action to be taken 
on various recommendations of the 
Committee. 
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Cases Under Investigation by C.B.I. 

3161. SHRI SYED SHAHABUDDIN 
: Will the PRIME MINISTER be pleased to 
state: 

(a) the number of cases under 
investigation with CB I as on April 1, 1993 
and the number of additional cases referred 
to CBI during April-September, 1993; 

(b) the number of cases in which 
investigation was completed during April-
September,1993; 

(c) the number of cases which were 
filed without prosecution during the period: 

(d) the number of cases in which 
prosecution was initiated by the CBi during 
this period and the number of persons 
involved: and 

(e) the number of cases which were 
finalised during this period and the number 
of persons convicted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) As on 
April 1, 1993. 1415 cases were taken up by 
CBI for investigalion and during the period 
from April to September 93.706 cases were 
registered by the CBI for investigation. 

(b) During the period from April to 
September, 1993, investigation was 
completed in 610 cases. 

(c) Number of cases where after 

completion of investigation, action other 
than prosecution, was recommended, was 
354. 

(d) During this period, prosecution 
was recommended in 256 cases involving 
625 persons. 

(e) During this period, 130cases were 
finalised by the courts and as a result thereof 
116 persons were convicted. 

Enrolment of Foreign Nationals in 
Voters List 

3162. SHRIMOHANRAWALE:Wili 
the PRIME MINISTER be pleased to referto 
reply given on April 7, 1993 to usa No. 514 
and state: 

(a) whether the required information 
regarding enrolment of foreign nationals in 
Voters Lists has since been collected; 

(b) if so, the details thereof; and 

(c) the reasons for delay and the time 
by which the said information is likely to be 
collected and laid on the Table of the House? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) The information :,assince 
been collected from all States/Union 
territories except the State of West Bengal. 

(b) A statement is enclosed. 

(c) The information was awaited from 
the concerned States/Union territories. The 
information in respect of the State of West 
Bengal will be made available as soon as it 
is received from that State. 



351 Written Answers DECEMBER 22, 1993 Written Answers 352 

c: 
0 
~ 
01 "0 .~ c: 0> 

c:: 0> 0> .Q 

~ > 0> 0> .;:: 3i .~€ 
.Q VI U 

(,) o>~=VI.£2 
'« '- ..... c: ~ iid~ [ 0> 
~ 

0> 0 0 . "0 VI'- .c~~Q)= c: c: VI ;0::; ::I 0 .!!l ~~.E=m (,) 0> .,. E @ (0 g E E-uOI"O 
'" ~E,*.5§ 0 m!::o (.) O>VI(.) ~,gal~~ gj.5 t: 

(.)(jj,g o>al {ii.E "0 .s:::. _._ .... Q) 
0> c.o -~::Co>g 

.J::. VI~ ~~~.~a. .!- <tIW 

VI -0 
"iti e--o 

~ 
0-0> c Uo>.J::. Q >-VI 

III ro 0> ._ 

E a;~:g 
III c: -<tic. a:: .><: ~ ~ III <tI a.. ._ 0.Q u.. .... 

~.Yi 
111-

I- (f) c:: !I) 
Z 5l,g~ w III III 0 
~ (,) C ::. 

"It ;:C\J 
~ '0 &.;:: C\J 

c .'_ "0 o @ Cb I- ~o-(I) .... e 
..... c o Cb 

>-
Cb 

"0 
"0 

(,) 
~ .!l! .... 
<tI to Q 01 OI.J::. ..._ c: to U 

0 to c:-
Cb C/) E ::I 
E ~ <tI:lo:: 

~ 
to ""') 

"0 
0> 

:::E 

I- .J::. 

~ VI 
.J::. 0> 

~ VI "0 
!!! Q) ~ 
(/) "0 a.. <tI ..... C\j (I) 0:: "iti 0 W .J::. 
(/) I- <tI U E '§ Cb 

~ 1: to 
~. E c: <tI <tI "0 2 CIl <tI .S' III (I) c: VI 0 

~ « « « iii (!) (!) 

0 
~ 
(Jj N C':i «i L!i to 



353 Written Answers PAUSA 1, 1915 (SAKA) 

I- .... 
~ 

.c en ·E 
.l!! Q) .s::: 
.s "0 en 

~ <II 
(/) 0... ~ ..... C\J CIl 
0 CIl iii ~ -" .c CIl en c ::::l 
Q) CIl u E -; CIl 
E ~ 

CIl E ~ E E 
~ <tl I CIl CIl Q) 

I -, ~ ~ 

~ 6 u) r-..: ex:) 0) 

mS 
0)-
<II Q) enID 

.c en 
Q) 
-0 
~ 

0... 
<II 
>. .c 
-0 
<II 

:::E 

N 

Written Answers 354 

~ .:c CIl 
en >. .... CIl 
~ ::::l iii a. CIl ·c .c .c 0) 
<II <II Q) 

:::E :::E :::E 

c<:i -i .0 



355 Written Answers DECEMBER 22, 1993 

10 

~ 
(1) It) E 
CD 
IX: 

..... 
~.~ 
(1)-

(I) t:: _(I) 

~~~ 
(1) (1) 0 
I.) t:: ::. 

"t '0 ~.s: 
<::q~~ 
~o-""'e ..... I:: o CD 

CD 
I.) 

..!!! 
Cl .... C') 0 

CD 
E 
~ 

C\j "0 E e:: 
~ <II <II 
0 (ij C/) 

OJ C/) N <II (§ ~ Z 

e:: 
ttl 

.0 .s::: 
1i5 E ttl ·c <II :2 

::l ·co ~ 

a.. ex:: U5 

o 
C\J C\J 

::J 
"0 
ttl 
Z 
·E 
ttl 
I-

C\J 
C\J 

~ 
::J c.. 
~ 

Written Answers 356 

.s::: 
C/) 
CD 
"0 
~ a.. 
~ 
5 
£ 
e:: 
.2 
iii 
~ 
.£ 
e:: 
.2 
iii 
E 
0 
£; 
~ 

.2 
x 
'5 e:: en CD c.. w c.. ii: « ~ 

CD 0 .0 
CD I- 0 
(j) 0 u 
.s::: a: Z C/) a: Q) cd of "0 W 

l- e:: <II 
~ (1) .21 a.. z E C/) "0 
~ 0 ttl "0 e:: 
ttl Z "01:: ttl 

5 c:..!!! .s::: 
::;) «.!!1 (.) 



~7 Written Answ~rs 

~ "-' 
III It) 

~ 
0:: 

J!?1Q 
Ill-(/) c:: _(/) 

Q) 0 .... 
(I):'::~ 
III III 0 
(.,) I:: ::. 

'<:t '0 §,.S .. _ "tl 

~~~ "-"2 
..... 1:: o Q) 

Q) 
(.,) 

.!!1 
0.. ..... 
0 C") 

<l:> 
E 
~ 

(j) 
> ItS 
I 
(ij 
OJ ::l 
ItS (5 

<:\I Z 
~ 

~ c:: 
~ ItS 

"C E 
ItS ttl 

0 0 

PAU~ _1.1915 (SAKA) 

•• # 

c.. 
Q) 

~ Q) 
5: Q) 

"C .r:. ItS U 
:c .r:. =c en 
(j) .::.:. c: 

ttl 0 
0 _J a._ 

(5 
Q) 

iti en 
Q) 

£: .... 
.E 
Q) 

~ 
'iii 
iii 
(5 
c::: 
.!!l 
c:: o. 
~ 
E o 
'E 

Writllm Answers 358 



359 Written Answers DECEMBER 22,1993 Written Answers 360 

.(1) 

~~ cD III V 0 C') ~ C\I cD 0> 
S~ V 0 0 0 0 0 0 ,.... 

~ v v 
~'O .. 

!!! 
Q) 
(5 
> 
.!: 
C 
Q) 

E 

II)~ ~ 
~ c 

~ Q)..!!! .!/! 
Q) 

"tlra- C 
~.!!! § ~ ; III 0 0 C') C\I cD cD 

Q) 
> '0 ~~~ 0 (0 u:i ~ 

ti~~g 
v v 0 c. ex: .E :c: '0 .s ~ 

0 -0 
W Q) 

ex: .:.! en 
en III 

I c 
Q) 

I- Q) 

>< ~ 
.0 

is Q) 

z > 
Z 

..!!! w III 
W .c 
D.. .... III ~ 

0 c: ~ a. D.. ~,g"tl,gj l-e( ::::> 
gj ~ ~ ~ w rJ) CD (3 (.)._ e ~ III V C\J 0 .... c:c:O 

.;:: 

O!!!Q)::' l- e;; 
ti·1!! .s 0 is :c:.:.c w Q) 

~ en e' 0 III a. .c 
0 u 
ex: E 
a. ai ex: g 
0 0 
z a. 
w (5 
~ 
~ rJ) 
I- is 
en c. 
w ::::J en ex: Qj 

Q) ::::> 
(.) en .5:-2 
.!!! ~ (5 
0... -0 W a. .... -0 :; III :; ·iii ::::E (5 P III .0 III C. 

.0 C. III :; :; C III W Q) .~ ·N c rJ) 

E :ll1 III .s:: c. ~ l!! > is N III iii ~ i= 
~ iij .iij .c .c :s III c. 

CD LL 0 0 ::::E en en > U ::::J 
W en ex: (5 ex: 
0 'c 
U <D en w <D 

N M -.i .0 <Ci ,...: cO I .c 
l- I-



361 Written Answers PAUSA 1,1915 (SAKA) Written Answers 362 

Discussion with Air Chief of Russia 

3163: SHRI MANORANJAN 
BHAKTA: 'Nill the PRIME MINISTER be 
pleased to state : 

(a) whether any discussions were held 
with the Russian Air Chief on various issues 
of mutual interest at Delhi recently; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) Yes, Sir. 

(b) In keeping with the Government's 
policy of establishing cooperation in the 
Defence Sector with friendly foreign 
countries, discussions were held with the 
visiting Russian Air Chief for furthering 
bilateral Defence relations with the Russian 
Federation in various fields of mutual 
concern. 

CATV Network 

3164. SHRI GEORGE 
FERNANDES: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Indian Space 
Research Organisation has initiated CATV 
network to telecast informative educational 
and developmental programmes in the 
country; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPAATMENTOFATOMICENERGYAND 
DEPARTMENT OF SPACE AND MINISTER 
OFSTATEINTHEMINISTRYOFSCIENCE 

AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) Yes, Sir. 

(b) The Indian Space Research 
Organisation has carried out several pilot 
programmes to demonstrate the use of 
satellite communications for education and 
training for different user segments. These 
pilot programmes have been carried out 
using Indian National Satellite (INSAT) 
satellites and in association with agencies 
that are interested in and responsible for 
such educational programmes and training. 
These pilot programmes covered aduH 
education trainers, industrial workers, 
extension workers and farmers, engineering 
students, management students, UGC 
countrywide classroom students and 
counsellors of Indira Gandhi National Open 
University (IGNOU). 

In all these cases, one of the 
Transponders of INSAT satellite was used. 
Simple direct satellite T.V. receivers were 
deployed at the various class room locations 
spread over the country. The teaching end 
included a simple studio and uplink terminal. 
The partiCipants at the classrooms could 
interact with the teaching end and with other 
class rooms using telephone lines orspecially 
designed 'talk-back' terminals that operate 
through the satellite. All the experiments 
and demonstJ ations were highly successful. 

ISRO has also carried out an 
experiment in collaboration with IGNOU in 
using an existing cable network in Gujarat in 
an interactive mode for educational 
purposes. 

Cement Plants 

3165. DR. KRUPASINDHU BHOI : 
Will the PRIME MINISTER be pleased to 
state: 
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(a) whether the Government have 
approved the establishment of some Cement 
Plants in the country during the last three 
years; and 

(b) if so, the number of such proposals 
sanctioned in Public, Private and Joint Sector 
during the period. State-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) and (b) 
Under the New Industrial Policy, cement 
industry has been delicensed w.e.f. 
25.7.1991 and prospective entrepreneurs 
are free to set up cement factories anywhere 
in India subject to clearance from locational 
and environmental angle. After liberalisation 

251 Industrial Entrepreneurial Memoranda 
have been filed during the period 1.8.1991 
to 30 .11 .1993. Details of I EMs filed are in 
the Statement attached. 

Prior to liberalisation, the details of 
Letters of Intent and Industrial Ucences 
issued are as under :-

Letters of Intent 

9 in 1991 

Industrial Licences 

In 1991 In 1992 

6. 

Details are shown in the Statement 
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Developmental Schemes of Andhra 
Pradesh 

3166. SHRI K.V.B. CHOWDARY : 
Wi" the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether the Government of Andhra 
Pradesh has sent some development 
schemes to the Planning Commission for 
clearance; 

(b) if so, the names and location 
thereof; and 

(c) the action taken on each of the·se 
schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (c) Three 
(3) schemes viz. Rayalseema Stage II 
Thermal Power Station (2 x 210 MW). 
Augmentation of drinking waster supply to 
twin cities of Hyderabad and Secunderabad 
and Proving Water Supply in 16 Municipal 
Towns in Andhra Pradesh are at present 
with the Planning Commission and these 
are under consideration. 

Foreign Investment Proposals 

3167. SHRI SHRAVAN KUMAR 
·PATEL : Will the PRIME MINISTER be 
pleased to state : 

(a) whether foreign investment 
proposals during the first four months of the 
calendar year 1993 registered a rise, if so, 
the comparative figures for 1991, 1992 and 
1993; 

(b) the comparative figures of foreign 
investment proposals approved during 
January-June 1993~ 1992 and 1991 and the 
foreign investment made or to be made 
thereunder; and 

(c) the details of the proposals which 
were in the priority sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY 
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir. 
The comparative figures of foreign direct 
investment proposals approved by Govt. 
during the first four months of 1991, 1992 
and 1993 are as shown below :-

Jan. - April 

No. of proposals 
for Direct Foreign 

investment 

Amount of 
investment 
approved 

(Rs. in crores) 

1991 61 69.16 

1992 218 1004.36 

1993 214 2971.00 

(b\ Comparative figures of foreign direct investment proposals approved by 
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Government and foreign investment 
proposed to be made thereunder during 

January - June, 1991, 1992 and 1993 are as 
under :-

Jan. -June 

No. of proposal Amount of 
for direct investment 

foreign investment approved 

1991 83 

1992 317 

1993 333 

(c) The details of foreign direct 
investment proposals cleared viz. name of 
the Indian Company, Name of the Foreign 
Collaborator and the country to which it 
belongs, item of manufacture and amount of 
foreign investment involved in each proposal 
are published by the Indian Investment 
Centre as a supplement to their Monthly 
Newsletter and copies of these are regularly 
supplied to the Parliament Library. However, 
over 80% of the proposals are in the priority 
sectors. 

Closure of IOPL Units 

3168. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINISTER be 
pl~ased to state: 

(a) whether the Indian Drugs and 
Pharmaceuticals Limited (IDPL) proposes 
to sell two of its units located at Muzaffarpur 
and Madras; 

(b) if so, the reasons therefor; 

(c) the accumulated loss sustained by 
each of these sick units so far: and 

(Rs. in crores) 
---~ 

119.78 

1470.96 

3951.96 

(d) if not, the effective measures being 
taken to make them viable? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (d) The accumulated 
losses of Madras and Muzaffarpur Units 
upto the 31st March, 1993 were Rs. 77.33 
crores and Rs. 53.93 crores respectively. 
No proposal tor sale ot Madras and 
Muzatarpur units at IDPL is under 
consideration at this stage. 

[ Translation] 

C.B.I. Cases in Gujarat 

3169. SHRI N.J. RATHVA: Will the 
PRIME MINISTER be pleased to state: 

(a) the number of cases trom GUjarat 
being investigated by C.B.I. as on date; 
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(b) the dates on which these cases 
were taken up by C.B.I.; 

(e) the number of cases being 
investigated for more than two years; and 

(d) the details of the cases withdrawn 
by the Government of Gujarat during the 
investigation period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 

OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA): (a) As on 
30.11.93, the number of cases, concerning 
State of Gujarat, for investigation with CBI, 
was41. 

(b) The dates on which these cases 
were taken up by CBI, are mentioned in the 
statement. 

(e) Three. 

(d) Nil. 
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[English] 

Consolidated Accounts by Indian 
Companies 

3170. SHRI B. DEVARAJAN : Will 
the PRIME MINISTER be pleased to state 

(a) whether the Government have 
decided to allow the Indian Companies to 
r,ave consolidated accounts; 

(b) if so, the reasons therefor; and 

(c) the necessary amendments made 
. by the Government in the Company Act as 

a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS ~SHRI H.R. 
BHARDWAJ) : (a) to (c) ConSidering the 
demand made by trade & industry and the 
recommendations made by Institute of 
Chartered Accountants of India, it is 
proposed to introduce the concept of 'group 
accounts' according to which the holding 

company will be required to prepare a 
consolidated balance sheet and profit & loss 
account in respect of all itS);ubsidiary 
companies. 

Achievements Under DWCRA 

3171. SHRI GOPI NATH 
GAJAPATHI: will the PRIME MINISTER be 
pleased to state : 

(a) the target fixed and achievements 
made under DWCRA in Orissa during the 
last three years; and 

(b) the funds allocated to the State for 
implementation of the said Scheme during 
the above period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b) Target 
fixed, achievements made and funds 
allocated under DWCRA to Orissa during 
the last three years are given in the enclosed 
Statement. 
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Uniform Civil Code 

3172. SHRIARJUNSINGI-iYADAV: 
DR. GUNVANT RAMBHAU 

SARODE: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether a uniform civil code has 
been prepared by the Govemmentfor all the 
citizens of this country; 

(b) if so, the details thereof; and 

(c) by when the same is likely to be 
brought in force? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) to .(c) A proposal 
formulating a uniform civil code was 
considered by a Group of Ministers in 1986, 
However, no final decision was taken as 
introduction of a Uniform Civil Code will 
necessarily involve changes in the personal 
laws of the minority communities. The 
consistent policy of the Govemment has 
been not to interfere on its own in the 
personal laws of the minority communities 
unless the initiative for the changes come 
from those communities. 

Losses Suffered by IDPL 

3173. SHRI YELLAIAH NANDI: Will 
'the PRIME MINISTER be pleased to state: 

(a) whether-lDPL has been incurring 

losses continuouslyforthe last ~eral years; 

(b) if so, the details of losses suffered 
during each of the last three years; 

(c) the reasons for incurring losses; 

(d) the details of financial assistance 
provided by the Govemment during last 
three yea!s; and 

(e) the present financial position of the 
Company? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARUAMENT~:iY 
AFFAIRS AND MINISTER OF SlATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHR1 EDUARDO 
FALEIRO) : (a) Yes, Sir. 

(b) The net losses were Re. 88.26 
crores, Rs. 110.39 crores sl1d Rs. 78.11 
crores (Provisional) in the years 1990-91, 
1991-92 and 1992-93 respectively. 

(c) The main reasons for the losses of 
IDPL are high wage component, low capacity 
utilisation, obsolescence in technology, high 
interest burden and fixed cost, the constraints 
of working capital and marketing. 

(d) The plan and Non-Plan and Grant-
in-Aid given to the company during the last 
three years were as under: 
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(e) The company has been formally 
declared sick by the Board for Industrial and 
Financial Reconstruction (BIFR). The 
accumulated losses of the company upto 
3113193wereRs.622.58crores(Provisional). 

[ Translation] 

Computers in CPWD Service Centres 

3174. SHRr VISHWANATH . 
SHASTRI : Will the 'Minister of URBAN 
DEVELOPMENT be pieased to state: 

(a) whether computers have been 
installed at the various service centres of the 
Central Public Works Department in Delhi 
with a view to improve their functioning; 

(b) if SO, the number of service centres 
where computers have been installed; 

(c) whether these computers are 
functioning properly; 

(d) if not. the reasons therefor; and 

(e) the total amount spent on the 
installation of these computers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) No, Sir. 

(b) to (e) Do not arise, in view of reply 
to part (a) oJ above. 

[English] 

Allotment of Plots to Weavers 

3175. SHRI SHASHI PRAKASH: 
WiUthe Minister of URBAN DEVELOPMENT 
be pleased to state : 

(a) the industrial plots to be allotted by 
DDA to the weavers of Delhi for their 
resettlement as per Delhi High Court 
judgement dated July 30,1993; 

(b) the number of applicants who have 
been found eligible as per the judgement; 
and • 

(c) the tidle by which the plots are 
likely to be allotted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN TIiE 
MINISTRY OF WASTER RESOURCES 
(SHRI P.K. THI1NGON) : (a) Hon'ble High 
. Court of Delhi, vide its judgement dated 

130.7.93, has directed to make allotment to 
650 persons. 

(b) A mandamus has been issued to 
the DDAto make allotment in the first instance 
to 650 persons who had been issued: 
allotment cum demand letters and who had 
made payment in terms thereof. However. 
liberty has been granted to the DDA to 
recheck that list after due notice to all those 
persons falling in that list of 650 persons on 
the basis of the scheme that it was for 
resettlement of all' the weavers living in 
jhuggi jhonpris in Sawan Park earlier to 1985 
and thatthose weavers had 'lOt been allotted 
any plot by the DDA. MCD or any other local 
authority in the Union Territory of Delhi. 

(cl Against the above judgement of 
Hon'ble High Court, on SLP has been filed in 
the Supreme Court. Further adion could be 
taken after decision on the SLP. 

Assistance by CAPART to Voluntary 
Organisations 

3176. SHRI PAWAN KUMAR 
BANSAL : Will the PRIME MINISTER be 
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pleased to state : 

(a) whether any voluntary organisation 
in Chandigarh has been provided assistance 
by CAP ART during the last three years; and 

(b) if so, 1be details thereof including 
the amount of assistance provided t!) each 
organisation and the projects undertaken? 

THE MINISTER OF STATE IN THE 

Yeas • Name of Voluntary 
Otganisation 

I MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b) Two 
Chandigarh based institutions namely, 
Punjab Backward Classes Development 
Board, Chandigarh and Punjab State Social 
Welfare Advisory Board, Chandigarh have 
been sanctioned three projects under 
DWCRA,IRDP and MarKeting programmes. 
The details are as below :-

Amount Amount 
Sanctioned Released 

1990-91 Punjab Backwaro Classes 720750 84000 
Development Board 

1991-92 Punjab Backward Classes 24780 
Development board. 

1992-93 Punjab State Social 
Welfare Advisory Board. 

Device for Reducing Pollution 

3177. SHRI UDA YSINGRAO 
GAIKWAD : Will the PRIME MINISTER be 
pleased to state : 

(a) whether a National Environmental 
::ngineering Research Institute has 
1eveloped some device which can reduce 
>OIlution from petrol driven vehicles; 

(b) if so, the details and special 
haracteristics of this device; 

(c) whether the use of this device has 
inca been undertaken officially by transport 
ffices of the country; 

(d) if so, the results achieved 
erefrom; 

106000 53000 

(e) whether some forejgn buyers have 
also shown interest therein; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE INTHE MINISTRYOF SCIEN~F 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) and (b) A catalytic 
convertor has been developed by National 
Eiwironmental Engineering Research 
Institute (NEERI) which can reduce pollution 
from petrol driven vehicles. This technology 
employs the catalytiC conversion of Carbon 
monoxide and unbumt hydrocarbons from 
automobiles to carbon dioxide and water 



'393 Written Answers PAUSA 1, 1915 (SAKA) Written Answers 394 

vapour. The convertor has the following 
characteristics : 

1 . It is an oxidative type catalyst. 

2. It is a coated catalyst on ceramic 
monolithic honeycoml:> supports. 

3. The coated supports are housed 
in a non orrosive metal casing with 
thermal insulation. 

4. 
\ 

It can be attached near the exhaust 
manifold with pressure drop within 
tolerance of engine performance. 
Efficiency of conversion is around 
60% at idling warm conditions of 
the engine. 

5. The device is suitable for leaded 
and unleaded petrol. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) International companies of 
Japan, namely Mitsui & Co. Ltd., Suzuki and 
N.S.K.G. have shown interest in this 
technology. 

Turbine Generators in Atomic Power 
Plants 

3178. SHRI RAM VILAS PASWAN : 
SHRI SRIBALLAV 

PANIGRAHI: 

Wi"thePRIMEMINISTERbepleased 
o state: 

(a) whether the turbine generators 
nanufactured by BHEL are operative in 
'ariOUE atomic power plants; 

(b) if so, the details thereof; 

(c) whether the Government have 
reviewed the performance of theses 
generators; 

(d) whether these generators are 
working satisfactory; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND· 
DEPARTMENT OF SPACE AND MINISTER 
OF STATE INTHE MINISTRYOFSCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI) : (a) and (b) Five Atomic 
Power units are operating with Turbine 
Generators manufactured and supplied by 
BHEL. These are two units at Kakrapar in 
Gujarat. In addition the 3rd & 4th units at 
Rawatbhata (Rajasthan), two units at Kaiga 
(Kamataka) and the 2nd unit at Kakrapar 
(Gujarat) which are presently under 
construction also have turbine generators 
from BHEL. 

(c) to (e) The performance of the 
Atomic Power Stations including that of the 
turbine generators is under constant review 
by the Nuclear Power Corporation (NPC) 
and the Government. There have been 
problems with the turbines of the units of 
Madras and Narora mainly related to the 
turbine blades and bearing vibrations. These 
are being overcome by BHEL and the NPC 
by suitable corrective action including 
modification of the turbine blades. 

Realising of Money from Bidders of 
Shops 

3179. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 
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(a) whether DDA has been blamed for 
realising the full money from the bidders of 
the shops but not making fuU payment to 
DESU thereby depriving the bidders to get 
electricity connections on time resulting into 
consequential losses; • 

(b) if so, the number of cases came to 
notice in each of the last three years; . 

(c) the action proposed to be taken in 
these cases; 

(d) whether there is any proposal to 
compensate the bidders for the losses 
suffered by them and if not the reasons 
therefor; and 

(e) the steps taken to check such 
lapses henceforth? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) The DDA has 
reported that generally, complete payment 
is made to DESU for the external 

electrification of shops, etc. on receipt of 
estimate/demand from them, and in only 
one case in the year 1992-930fA.D. ShalilT!ar 
Bagh· was payment delayed even after the 
receipt of estimate and demand. 

(b) -Statement 'A' attached however 
showS the Shopping Centres where the 
payment could not be made to DESU before 
auction of shops as the estimates were not 
received from them. Present status is also 
indicated in the said Annexurre. Similarly, 
Statement 'B' attached indicates the 
schemes where the payment has been made 
but the works have not been completed by 
DESU. 

(c) The matter is taken up with DESU, 
whenever delay on their part is noticed. 

(d) The shops are sold pn "as is where 
is basis". At the time ot auction, the bidder is 
supposed to know about the physical 
conditions of the property concerned. 

(e) Instructions have been issued that 
the shops should be disposed of only after 
the completion of services. 
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Anti Fertility Vaccine 

3180. SHRI V. SREENIVASA 
PRASAD: 

SHRI PARSARAM 
BHARDWAJ : 

SHRI G. DEVARAYA NAIK : 
SHRI, TARA CHAND 

KHANDELWAL: 
SHRI B. DEVARAJAN : 

" 
Will the PRIME MINISTER be pleased 

to state: 

(a) whether several prominent 
women's organisations of the capital have 
protested against anti-fertility vaccine? 

(b) if so, whether the organisastions 
have submitted memoranda to the Union 
Govt. and WHO etc. 

(c) if so, the main points of the 
memoranda submitted by the organisations; 
and 

(d) the reaction of the Govemment 
thereto? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND THE 
MINISTER OF STATE IN DEPARTMENT 
OF ATOMIC ENERGY AND DEPARTMENT 
OF SPACE AND MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY (SHRI BHUVMESH 
CHATURVEDI) : (a) Yes, Sir. 

(b) Yes, Sir. The National Institute of 
Immunology underthe administrative control 
of Department of Biotechnology has received 
a Memorandum signed by the 
representatives of 11 organisastions 
concerned with women's interest. The wom-
en's organisations have also submitted 
memorandum to World Health Organisation 

and others funding contraceptive research. 

(c) The memorandum calis for 
immediate halt to the development ')f immu-
nological contraceptives. The main issues 
brought out include ': abuse potential; 
manipulation of the immune system for 
contraceptive purposes and un-ethical 
clinical trials. A radical re-orientation of 
contraceptive research has been requested. 
The aim of contraceptive research should 
be to enable people particularly women to 
exert greater control overtheirfertility without 
sacrificing their integrity, health and well 
being. The Memorandum also states that 
the efforts must consider local health care 
conditions and the position of women in 
society. 

(d) A meeting was organised on 
December 11, 1993 with the participation of 
officials, eminent scientists, social scientists 
etc. and a scientific presentation was made 
on the development of immunological 
approaches for contraception particularly 
high lighting the efficacy safety and 
importance of the new anti fertility vaccine. 
It was also brought out that the Phase il 
clinical trials have been conducted with the 
"informed consent" of women volunteers. A 
written reply was provided to the 
representatives of women's organisations 
clarifying various issues raised in the 
Memorandum. Further action would be taken 
based on their response. 

Indo-Iran Joint Ventures in 
Petrochemicals 

3181. SHRI BOLLA BULLI 
RAMAIAH: 

SHRI S.B. SIDNAL : 
SHRI D. VENKATESWARA 

RAO: 

Will the PRIME MINISTER be pleased 
to state: 
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(a) whether Iran has asked the Indian 
Industrialists to participate in the jOint venture 
in petrochemicals sector in India; 

(b) if so, whether any concrete steps 
have been worked out in this regard; 

(c) jf so, the details thereof; 

(d) whether Iran has also agreed to 
provide funds for these joint ventures; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) Govt. IS not aware of any 
proposal for setting up' joint ventures in 
petrochemical sector in India between Iran 
and Indian Industrialists. 

(b) to (e) Do not arise. 

[ Translation] 

Industrial Hours 

3182. SHRI CHHITUBHAI GAMIT: 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of total assets of the 15 
largest industrial houses in the country; and 

(b) the annual production of these 
industrial houses and the profit earned by 
each of them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ): (a) and (b) Consequent upon 
the omission of Section 26 of the MRTP 
ACT, 1969 by the MRTP (Amendment) Act, 
1991. w.e.1. 27.9.91 ,large industrial houses 
are no longer required to be registered with 
the Central Government. However, the 
details of assets and profit before tax in 
respect of tiftee,) largest industrial houses 
during 1989-90, for which information is 
available, are given in the enclosed 
Statement. The data regarding annual 
production of large industrial houses is not 
available as this information is not compiled 
separately. 
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[English] 

Gobar Gas Plants 

3183. SHRI PARASRAM 
BHARDWAJ: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Govemment have 
made any efforts for the publicity and 
popularisation of Gobar ~as Plants in the 
country; 

(b) if so, the details thereof; 

(c) whether the farmers are not 
installing gobar gas plants either due to non-
availability of loans from the banks or due to 
too much delay in getting such loans; and 

{P) if so, the measures taken in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF AGRICUL-
TURE (SHRI S. KRISHNA KUMAR) : (a) 
and (b) Yes, Sir. A two-fold publicity campaign 
has been taken up under National Project on 
Biogas Development involving both Central 
Government and State Implementing 
Departments/Agencies. While the Ministry 
of Non-Conventional Energy Sources has 
been carrying out publicity on Alii ndia Radio 
and Doordarshan as well as through the 
Print med9a, the States are organising 
support publicity campaigns' through. wall 
paintings, folk art forms, fairs and exhibitions, 
leaflets, booklets, etc. besides through local 
kendras of Doordarshan and AIIIAdia Radio. 

(c) and (d) The Report of the evaluation 
study carried out by National Council for 
Applied Economic Research (NCAER) for 
biogas plants instaHed during 7th Five Year 

Plan indicates that nearly 44 per cent of the 
biogas plants owning households borrowed 
from banks to fi_nance biogas plants. It was 
also found during the study that over 60 
percent of those who availed bank loans did 
not face any problem and only 13 per cent of 
householdS reported the problem of delay in 
getting bank loans. Nevertheless, the 
measures taken in tris regard are in the form 
of following advice to State Govemment 
Departments and agencies implementing 
the biogas programme. 

(i) Efforts may be made in getting the 
block/district-wise targets reflected 
properly in the service area plans 
prepared by different banks. 

(ii) Bank-wise targets may be worked 
out in the StateslDistrictsiBlock 

I 

level meetings for monitoring 
purposes. 

(iii) Refer cases of delays of more 
than three months in grant of loans 
to this Ministry for taking up with 
banking division/Reserve Bank of 
India. 

[ Translation] 

Extraction of Uranium 

3184. SHRI VILAS MUTTEMWAR : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the mining of uranium has 
been undertaken on a large scale in 
Meghalaya as reported in Hindi daily 
'Rashtriya Sahara' dated September 3, 1993; 

(b) if so, the estimated deposits of 
uranium and the quantum extracted, so far; 

(c) the number of Bangladeshi 
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labourers being engaged; and 

(d) the reasons for engaging these 
labourers when local labourers are available? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY AND 
DEPARTMENT OF SPACEAND MINISTER 
OF STATE INTHE MINISTRYOF SCIENCE 
AND TECHNOLOGY (SHRI BHUVNESH 
CHATURVEDI): (a) No, Sir. 

(b) Estimated Uranium reserves at 
Domiasiat, Meghalaya are 9,500 tonnes of 
Uranium Oxide contained in 9.22 million 
tonnes of ore with average grade of 0.104% 
U3 0 8 (Uranium Oxide). 

(c) Nil. 

(0) Does not arise. 

[English] 

Resolutions Passed by Danapur 
Cantonment Board 

3185. SHRIMUMTAZANSARI:WiII 
the PRIME MINIST'ER be pleased to state: 

(a) the number of resolutions passed 
by the Danapur Cantonment Board, Bihar 
from January 1991 to November 15, 1993 
and the number of resolutions out of them 
implemented, so far; and 

(b) the reasons for not implementing 
the remaining resolutions ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) Cantonment Board, 
Danapur, Bihar, has passed 463 Resolu-
tions during the period from January 1991 to 
15th November 1993. Of these, 454 

resolutions have been implemented wherein 
action has already been initiated/completed. 

(b) Eight Resolutions could not be 
implemented for want of funds and one due 
to refusal of the party which offered to 
construct a community hall at its own cost. 

[ T fans/ation] 

Central Assistance for Projects of Uttar 
Pradesh 

3186. SHRI RAJENDRA 
AGNIHOTRI: 

SHRI BRIJ BHUSHAN 
SHARAN SINGH: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) whether the Govemment of Uttar 
Pradesh has requested the Union 
Government to increase the Central 
assistance for its projects during tht! current 
financial year; 

(b) if so, the details thereof; and 

(c) the reaction of the Union 
Government thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) In 
order to meet an anticipated shortfall in the 
resources for the Annual Plan 1993-94, the 
Government of Uttar Pradesh have 
requested the Union Govemment to declare 
a moratorium of at least one year in respect 
of the principal amount of loans due from 
them, permission to enhance open market· 
borrowings, investment by UTI in small saving 
instruments in the State, prioritisation 01 
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certain incomplete works by changing. the 
financial norms under the Jawahar Rozgar 
YOJana and completion of certain incomplete 
works in the Ambedkar villages/hill regions/ 
water supply works. 

(c) The Central Government have 
provided the following assistance In the 
current year: 

(i) special one time allocation of 
additional market borrowings of Rs. 
118 crores to the U. P. State 
Electricity Board to clear their 
outstanding dues. 

(ii) assistance of Rs. 183.76 crores 
for completion of incomplete works 
and other special schemes and 

(iii) additional central assistance of Rs. 
5 crores for the construction of the 
Ganga Barrage for the drinking 
water supply to the Ka.npur city. 

Investment by Drug Companies 

3187. SHRI RAJESH KUMAR: 
SHRIMATI 

GAUTAM: 
SHEELA 

.• Will the PRIME MINISTER be pleased 
to state: 

(a) the investment made by the existing 

and new multinational drug companies after 
the introduction of the new industrial policy; 

(b) the nur;nber of licences issued in 
this regard during the last one year, unit and 
drug-wise; and 

(c) the steps being taken toencourage 
the indigencus production of these drugs 
and to promote R&D in drug industry? 

THE MINISTER OF STATE IN TI-JE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO): (a) After the introduction of new 
industrial policy, the investment made by 
the multinational Drug COinpanies during 
the period from the 1st August, 1991 to 31 
October 1993 is about R. 41.63 crores. 

(b) Information in respect of industrial 
licences granted to the multinational drug 
companies alongwith the drugs proposed to 
be manufactured is given in the Statement 
attached. 

(c) Due attention has been given to 
these aspects while preparing the 
background note on the Review of Drug 
Policy 1986, which was discussed in the 
House in August 1993. 
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[English] 

Bangalore Unit of HMT Limited 

3188. SHRI G. DEVARAYA NAIK: 
SHRI V. SREENIVASAS 

PRASAD: 
SHRIMATI SAROJ DUBEY: 
SHRI NITISH KUMAR: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether the Bangalore unit oi HMT 
Limited has been continuously incurring 
losses for the past few years; 

(b) if so, the reasons therefor; and 

(c) the remedial steps proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI): (a) Machine 
Tools Units (I & II) Bangalore of HMT Ltd. 
have been incurring losses forthe last three 
years. 

(b) The reasons for losses are demand 
sluggishness, high CDSt of manpDwer and 
other overheads. 

(c) Continuous efforts are being made 
for diversification in aerospace applications 
and to orient production to meet market 
requirements. 

[ Translation] 

Single Window Scheme for Backward 
Areas 

3189 SHRI RAM LAKHAN SINGH 

YADAV : Will the PRIME MINlSTER be 
pleased to state : 

(a) whether the Union Gevernment 
are contemplating to adopt 'Single Window 
Scheme' for the Industrial development Df 
backward areas; 

(b) if so., the details thereof; and 

(c) the actien taken by the Government 
in this regard, so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHRIMATI KRISHNA SAHI) : (a) to (c) 
There is no 'Single Window Scheme' for 
industrial development of backward areas. 
HDwever. Government are operating a 
Growth Centre Scheme to. be implemented 
during the VIII Five Year Plan. Under the 
scheme, the selected centres wDuld be 
provided with all infrastructural facilities at a 
cost of around Rs. 30 crores each so that 
these act as focal points of industrialisation. 
Out of the 70 centres proposed to be 
develDped 68 have already been identified 
and announced. 

Facilities to. Fereign Companies 

3190. SHRI JANARDAN MISRA: 
SHRI ARVIND TRIVEDI: 

Will be PRIME MINISTER be pleased 
to state: 

(a) whether the Government are 
prDviding more facilities to the foreign 
cempanies as compared to facilities provided 
in the Indian industries; 

(b) if so. the reasens therefor; 
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(c) whether the Govemment have 
received any complaints from the Indian 
industrialists in this regard; . 

(d) if so, whether the Govemment 
have considered their complaints, so far; 

(e) if so, the details thereof; and • 

(f) if not, the reasons therefor? 

" 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SHR!MATI K~ISHNA SAHI) : (a) to (f) 
Operation of companies set up with or without 
foreign investment in India is subject to 
same rules and regulations. However, the 
Federation of Indian Chambers of Commerce 
and Industry, reportedly in its pre-Budget 
Memorandum, have, inter-alia, stressed the 
need for carrying out necessary changes in 
the Corporate Tax Laws, Capital Gains Tax, 
reduction and rationalisation in custom and 
excise duties, as also necessary reduction 
in the cost of borrowing etc. so as to remove 
inequities vis-a-vis foreign competitors that 
might exist. such proposals/suggestions are 
regular pre-Budget exercises and consulta-
tions carried out by Ministry of Finance 
before presenting the annual Budget 
proposals to the Parliament. 

Rules for Issuing Bonds 

3191. SHRI MOHAMMAD ALI 
ASHRAF FATMI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether relevant rules are not 
being compiled with at the time of issuing 
bonds of the companies; 

(b) if so, the reasons therefor; 

(c) the number of such cases detected 
during the last three years; and 

(d) the action taken against the 
companies particularly Sardar Sarovar 
Narmada Nigam Limited in this regard? 

THE MINISTER OF STATE I~THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI. H.R. 
BHARDWAJ) : (a) to (d) The Central 
Government has not framed rules for issue 
of bonds (or debentures) by the companies. 
The companies are required to comply with 
the guidelines issued by Securities & 
Exchange Board of Indis (SEBI), in thi;:; 
behalf. SEBI has no information relating to 
non-compliance of rules. 

A complaint was received regarding 
the issue of bonds by Sardar SaroV'ar 
Narmada Nigam Limited in October, 1993 
alleging, Inter-alia, irregularities in the 
prospectus, abnormal fees payable to the 
Registrars to the Isue, irregularities in the 
appointment of lead managers, etc. This 
complaint was taken up by the Registrar of 
Companies, Ahmedabad with the SEBI and 
the company. It is intimated that this matter 
is sub-judice. as the complaint is made part 
of the subject matter of a civil application 
filed in the High Court of Gujarat, 
Ahmedabad. 

[English] 

Power Generating Equipments by 
BHEL 

3192. SHRI HARISH NARAYAN 
PRABHU ZANTYE : Will the PRIME 
MINISTER be pleased to state: 

(a) the trend of orders receipts by 
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BHEL for power generating equiprnents vis-
a~is its instaJled capacity; 

(b) the reasons for shortfall in orders; 
and 

(c) the remedial steps proposed in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF INDUSTRIAL DEVELOPMENT AND 
DEPARTMENT OF HEAVY INDUSTRY) 
(SI1RIMATI KRISHNA SAHI) : (a) BHELs 
installed capacity for power generating 
equipment is 6000 MW per annum. Against 
this the orders receive_d during the last 5 
years are as under :-

1988-89 2106 MW 

1989-90 1749 MW 

1990-91 2340MW 

1991-92 105MW 

1992-93 1270 MW 

(b) The main reason for the shortfall in 
orders is paucity of investible funds with the 
State Electricity BoardslPowerCorporations. 

(c) BHEL is taking the following steps 
to bag more orders :-

(1) Actively pursuing business 
participation with promoters of power 
projects in the private sector, including 
foreign companiew, through supply of 
equipment on deferred payment basis and 
through limited-scale financial packages. 

(2) Joint working with reputed 
companies by formulating bids with 
consortium arrangements. 

(3) Renovation and life extension of 
existing power Stations. 

(4) Greater thrust on exports by 
focussing on potential areas. A company-
wide programme to obtain ISO 9000 Quality 
Certification is being pursued and some 
units have already been awarded this 
Certificates. 

Expenditure during the Elections 

3193. SHRI 
PANIGRAHI: 

SRIBALLAV 

PROF. PREM DHUMAL : 

Will the PRIME MINISTER be pleased 
to state: 

(a) the amount spent by the 
Govemment for conducting recent elections 
in U.P., Madhya Pradesh, Rajasthan, 
Himachal Pradesh, Mizoram. and Nation~1 
Capital Territory of Delhi, State-wise; 

(b) whether the Government propose 
to centralise the funding of election by 
creating a Central Election Fund; 

(c) if so, the details thereof; State-
wise; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) The details of the amount 
spent for conducting recent elections in 
Uttar Pradesh , Madhya Pradesh, Rajasthan, 
Himachal Pradesh, Mizoram and National 
Capital Territory of Delhi are being collected 
and will be laid on the Table of the House. 

(b) to (d) At present, there is no such 
proposal under the consideration of the 
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Government. The pros and cons of 
creation of such a Fund has to be very 
carefully examined especially with 
reference to the availability of resources 
and the practicability of its administration. 

Manufacturing of Air-Taxi 'Saras' by 
H.A.L. 

3194. SHRIMATI CHANDRA 
PRABHA URS : WiN the PRIME MINISTER 

" be pleased to state: 

(a) whether the National Aeronautics 
Laboratory has since manufactured air-taxi 
'Saras'; 

(b) if so, the main features thereof; 
and 

(c) when is it ready to take off? 

THE MINISTER OF STATE IN THE 
PRIME MIN!STER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY, 
AND DEPARTMENT OF SPACE AN!) 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) No, Sir. 

(b) The Saras' is to be a twin 
turboprop, multi-role, all weather aircr~ft 
With pressurized cabin, capable of taking 
eff and landing from short airstrips with a 
:li91-) crL'ise speed of 600 km. per hour 

and a high specific range of around 3 
kms. per kg. of fuel. 

(c) The first prototypes is expected 
to be completed by September, 1995 and 
the Indian prototype would be fabricated 
by May, 1996. 

Construction of Government 
Accommodation in Delhi 

3195. SHRI JEEWAN SHARMA : 
Wilthe Ministerof URBAN DEVELOPMENT 
00 pleased to state : 

(a) the number of residential 
accommodation proposed to be 
constructed for the Government employees 
in Delhi during the next three years ; and 

(b) the details thereof, year-wise and 
category ·wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) It is proposed 
to construct 430 Nos. of residential 
quarters/hostel suites of various types 
during the next three years bv the CPWD 
under General Pool subject to availability 
of funds. 

(b) The details are given in the 
enclosed statement 
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[ Translation] 

Missing of Names from Elect~ral Roils 

3196. DR. LAL BAHADUR RAWAL: 
SHRI RAJENDRA 

AGNIHOTRI: 
SHRI BRIJ BHUSHAN 

SHARAN SINGH: 
DR. P.R. G,~NGWAR : 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether thousands of names 
have been found missing in the electoral 
rolls of various States in the recent 
elections; 

(b) if so, the details thereof, State-
wise and the reasons therefor; 

(c) whether the Government have 
conducted any inquiry into it; 

(d) if so, the outcome thereof; 

(e) the action proposed to be taken 
against the guilty persons in this regard; 
and 

(f) the steps taken to ensure that 
the names of eligible voters are not left 
out in the electoral rolls? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) in the absence of any specific details, 
it is not possible to say if thousands of 
names were misSing in the electoral rolls 
of various States in the recent elections. 

(b) to (f). Does not arise. Any 

persons whose name is not included in 
the electoral rolls but is eligible to get his 
name so included can file a claim for 
inclusion of his name in the electoral rolls 
as per section 23 of the Representation of 
the People Act, 1950. 

[English) 

Land Tenure 

3197. SHRI SHANTARAM 
POTDUKHE : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
taken any decision on land tenure and 
palla in the name of women as 
recommended by HUDCO and Habitat 
India; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) and (b) The 
seminar on "Women and Housing" 
organised by HUDCO and Habitat Polytech 
on 4th & 5th October. 1993 in connection 
with the World Habitat Day, 1993 had 
recommended, inter alia conferring land 
tenure in the name of women either singly 
'or jointly with the spouse, As early as in 
1991, the Central Govt. had also advised 
all the States/UTs to confer Joint titles to 
husband and wife while allotting house sites 
and dwelling units. The State Govts. have 
also been requested to give preference to 
women while issuing pallas. 

Housing and land being State 
subjects it is basically for the State Govts. 
to take action in this regard. 
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Inclusion/exclusion of Drugs from 
Price Control 

3198. SHRI HARIN PATHAK: Will 
the PRIME MINISTER be pleased to state: 

(a) whether various representations 
are pending with the Government for 
inclusion and exclusion of certain drugs 
from price control; 

(b) if so, the details thereof; 

(c) whether any Committee has been 
set up to examine the"e representations; 

(d) if so, the details thereof; and 

(e) the names of such drugs which 
are likely to be includf,d and excluded from 
price control ? 

THE MINISTER OF OF STATE IN 
'THE MINISTRY OF CHEMiCALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS, AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPME~T (SHRI EDUARDO 
FALEIRO) : (a) to (e) Representations on 
inclusion/exclusion of drugs from price 
control, were examined by a Standing 
Committee and the said examination now 
norms nart of the review of Drug Policy, 
which has been discusfed in the HOi..lse 
:)n 19t:1 and 21st August. 1993 and which 
1nal designing are stil! to be ta!<en. 

Privatisation of'Public Sector 
Undertaking 

3199. SHRI INDRAJIT GUPTA 
ViII the PRIME MINISTER be pleased to 
tate: 

(a) whether the Government propose 
to transfer some of the public sector un-
dertakings to private sector; 

(b) if so, the details of such 
undertakings; and 

(c) the reasons for privati sing them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (.SHRIMATI KRISHNA 
SAHI) : (a) to (C) Government have decided 
in principle to transfer all shares held by 
the Government and the SAil in liSCO to 
private parties at a price agreed upon by 
the transfer and transferee. Such decision 
was taken as the unit became sick and 
modernisation of the plant could not be 
effected due to financial constraints. 

Unauthorised Sainik Farms 

3200. SHRI TARA CHAND 
KHANDELWAL . Will the PRIME 
MINISTER be pleased to state: 

(a) the details of the Sainik Farms 
constructed unauthorised by in the Capital; 

(b) whether the Government propose 
to empower DDA to demolish ail such un-
authorised constructions; and 

(c) if so. the time by which 
unauthorised constructions in Sainik Farms 
are likely to be demolished? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON): la) to (c) 
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Municipal Corporation of Delhi has carried 
out survey of the a;ea recently and has 
reported more than 1300 premises which 
have come up unauthorisedly in the area 
during the last 20 years. It has reported 
that its Building Department has been 
taking action against the unauthorised 
construction in the Sainik Farms from time 
to time depending upon the availability at 
police assistance. MCD has demolished 
39 buildings and 70 b04ndary walls since 
March,93. 

Generation of Wind Energy 

3201. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Govemment have 
identified the sites with a potential ot 
generation 2500 MW of electricity through 
wind; 

(b) if so, the details of the wind 
energy projects proposed to be set up and 
the time by which such projects are likely 
to be set up, State-wise; 

(c) whether the Govemment propose 
to involve private sector and foreign com-
panies for the proposed projects; and 

(d) if so, the details of the Private 
Sector and the foreign companies 
interested to undertake the work ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) and (b) Under the Wind 
Survey Programme, 58 sit~s have been 
identified in eight States/UTs for setting 
up of wind power projects. Details about 
such sites are contained in two Handbooks 
on Wind energy Resource survey brought 

out by the Ministry of Non-Conventional 
Energy Sources. The target set for the 
Eighth Plan for wind power generation is 
500 MW. The establishment of the projects 
will depend upon the finalisation of 
proposals received from the private sector 
by the State Govemments. 

(c) A new market orientation strategy 
has been evolved by the Ministry for setting 
up of wind power projects with active 
private sector participation and through joint 
ventures. 

(d) A total private sector capacity of 
29 MW has already been established and 
24 MW in Gujarat respectively. 

Letters of intent have been issued 
to seven companies for a total capacity of 
178.5 MW in Andhra Pradesh. 29 
applications have been received in Tamil 
Nadu for a capacity of 20.65 MW; 43 in 
Gujarat for a capacity of 333.73 MW; and 
6 in Kamataka for a capacity of 24 MW, 
respectively. 

Ezhimala Naval Academy 

3202. SHRI MULLAPPALLY 
RAMA CHANDRAN Will the PRIME 
MINISTER be pleased to state: 

(a) whether any study team has 
recently been sent by the Union 
Govemment to Kerala to report on the 
issue of early commissioning of the 
Ezhimala Academy; 

(b) if so, the details thereof; 

(c) the total amount so far spent on 
the project including the cost of land ac-

o quisition; and 

(d) the stage at which the matter 
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stands at present? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) and (b) A Sub 
Committee of the Project Management 
Board visited the Project site recently for 
an on the spot assessment of the facilities 
planned for the Naval Academy Project. 

(c) and (d) A sum of Rs. 56.88 crores 
has been spent by the Central and State 
Governments on land acquisition and 
creation of infrastructure facilities. 

Computerised Information System 

3203. DR. G.L. KANAUJIA : Will 
the PRIME MINISTER be pleased to state: 

voluntary cooper~tive programme for 
countries in the Asian and Pacific region 
with the objective of promoting information 
exchange in the field of medicinal and 
aromatic plants. Presently, 13 countries 
including India are participating in this 
network. This programme seeks to achieve 
its objectives by -

(1 ) Making available and using to the 
maximum extent possible 
information in this field; 

(2) Assisting in the development or 
strengthening of specialised 
information services and 
information handling capabilities of 
member states; 

(3) Promoting resources sharing 
(a) whether the Government have activities and services; 

set up a computerised information system 
for medicinal and aromatic plants; 

(b) if so, the details thereof and the 
steps being taken to create awareness (ilf 
values and use of medicinal plants in India; 
and 

(c) the steps being taken to prevent 
large scale smuggling of these plants and 
their consequent extinction ? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT O~SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI) : (a) Yes, Sir. 

(b) The APINMAP (Asian & Pacific 
Network on Medicinal and Aromatic 
Plants), a UNESCO sponsored programme 
is a specialised information network and a 

(4) Providing guidance in the 
development of information 
products and services appropriate 
to various target user communities 
of the network; and 

(5) Providing linkages to other regional 
and international networks or 
services in the field of medicinal 
and aromatic plants. 

In order to create awareness about 
this programme, it is advertised through 
an abstracting journal called MAPA 
(Medicinal and Aromatic Plants Abstracts), 
various other joumals, folders, workshops, 
advertisements, exhibitions, etc. 

(c) Extensive efforts have been 
initiated to create a general awareness 
among the people, the Government 
departments and the industry to check the 
over-exploitation of these plants. 
Techniques have also been developed to 
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enhance the rate of reproduction of some 
of the important plants. 

[ Translation] 

TRYSEM 

3204. SHRI MANIKRAO HODLYA 
GAVIT : Will the PRIME MINISTER be 
pleased to state : 

(a) the numper of youths to whom 
training was imparted during the last three 
years under TRYSEM; and 

(b) the details in this regard, State-
wise? 

THE MINISTER OF STATJ:: IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) The number of 
youths to whom training was imparted 
during the last three years is 8,19,214. 

(b) State-wise details in this regard 
are given in the attached Statement. 
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[English] 

Allocation for Godowns 

3205. SHRI SURESHANAND 
SWAMI: 

SHRI SURAJBHANU 
SOLANKI: 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government propose 
to allocate funds for construction of 
godowns/cold storage in rural areas of 
Uttar Pradesh and Madhya Pradesh; 

(b) if so, the details thereof and the 
number of godowns/cold storages 
proposed to be constructed in each State: 

(c) the number of godowns/cold 
storage constructed so far. State-wise; and 

(d) the purpose for which these 
godowns/cold storage are being utilised? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b) No 
allocation 01 funds has been made by the 
Government of India for construction of 
godowns/cold storage during 1993-94. The 
scheme for setting up of rural godowns 
which was being implemented by the 
Ministry of Rural Development till 31st 
March, 1993, has been transferred to the 
State Sector as per decision of the National 
Development Council. However, National 
Cooperative Development Corporation 
(NCDC) has made an allocation of Rs. 
SO.50 lakhs for construction of 23 godowns 
in Madhya Pradesh in the cooperative 
sector during 1993-94. 

(c) Under the scheme for setting up 
of rural godowns, 425 and 328 godowns 
have been constructed in Uttaf Pradesh 
and Madhya Pradesh respectively. 10,022 
godowns and 95 cold storage have been 
constructed in Uttar Pradesh with NCDC 
assistance. in Madhya Pradesh, 6058 
godowns and 14 cold storage have been 
constructed with NCDC assistance. 

(d) The cold storages are being used 
for storing fruits and vegetables, mainly 
potatoes. The rural godowns are being 
utilised for storage of food grains, 
agricultural inputs etc. 

Small Scale Drug Manufacturers 

3206. SHRI ATAL BIHARI 
VAJPAYEE : Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
received any representation from All India 
Small Drug Manufacturers' Association 
highlighting their various problems; 

(b) if so, the aetaiis thereof; 

(c) the action taken by the 
Government thereof; 

(d) whether there is any proposal to 
give some incentives to small scale drug 
manufacturing units; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND 
FERTILIZERS AND MINISTER OF STATE 
IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
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DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) Yes, Sir. 

(b) The main point highlighted is that 
small scale sector units having low turnover 
should be kept outside the purview of 
Drugs (Prices Control) Order. 

(c) to (e) All the aspects of Drug 
Policy, 1986 including those related to 
Small Scale Units are 'presently under 
review. The matter has already been 
discussed in the House in all its details on 
19th and 21 st August, 1993 and. finalisation 
of decisions is now at an advanced stage. 

Lok Adalats 

3207. SHRI SHANKERSINH 
VAGHELA : Will the PRIME MINISTER be 
pleased to state: 

(a) the names of the State where 
the experiment of Lok Adalats is being 
carried out for expeditious disposal of 
pending cases for the last three years: 

(b) the number of cases disposed of 
during the last three years. yearwise arid 
state wise; and 

(c) whether the Government propose 

to device any system by which small cases 
are disposed of quickly ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) Lok Adalats have bee" organised 
during the calender years 1990, 1991, and 
1992 in the States of Andhra Pradesh, 
Assam, Bihar, Goa, Gujarat, Haryana, 
Himachal Pradesh, Jammu & Kashmir, 
Karnataka, Kerala, Madhya Pradesh, 
Maharash·tra, Manipur, Meghalaya, 
Mizoram, Orissa, Punjab, Rajasthan, Tamil 
Nadu, Tripura, Uttar Pradesh, West Bengal, 
Delhi, Chandigarh, and Pondicherry. 

(b) The number of cases disposed 
of during the calender years 1990" 1991, 
and 1992 State-wise. is contained in the 
enclosed Statement. 

(c) The Lok Adalat which is a 
voluntary effort for resolution of disputes 
through persuasive and concilitatory 
method, has proved an effective 
mechanism for expeditious settlement of 
cases out of court. They are sought to be 
given statutory recognition by the Legal 
Service Authorities Act, 1987, after 
Parliament approves the amendment Bill 
now pending before the Lok Sabha. 
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[ Translationl 

Development and Planning of Urban 
Transport 

3208. SHRI DHARMANNA 
MONDAYYA SADUL: 

SHRI GOVINDRAO NIKAM : , 
Will the Minister of URBAN 

DEVELOPMENT be pleased to state: 

(a) whether the Government have 
entered into any agreement with the or-
ganisation named Development and 
Planning of Urban Transport situated in 
Paris, France; 

(b) if so, the details thereof; and 

(c) the nature of assistance likely to 
be provided by the above Organisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
WATER RESOURCES (SHRI P K. 
THUNGON) : (a) The Government of India 
has Signed an agreement with the 
CODATU (Conference on the Development 
and Planning of the Urban Transport in 
Developing Countries Association of Pairs 
on 10th November, 1993 for holding an 
international Conference on Urban 
Transport in New Delhi in February, 1996. 

(b) The aim of the Conference is to 
encourage exchange of knowhow and ex-
perience on matters relating to urban 
transportation systems by bringing together 
practioners in urban transport including 
technical experts, researchers, industrial 
representatives, governmental and local 
authorities and international agencies. The 
Conference will provide an opportunity to 
Indian Planners and policy makers to 

intensify interaction with leading 
professionals and suppliers from the World 
over to understand the available choices 
in technology & uroan transport problems 
elsewhere and how solutions have been 
developed. The CODATU Conference are 
organised every two to three years in 
different countries for which CODATU 
Association takes a pivotal role. 

CODATU Association is a non profit 
organisation founded in 1980 and devoted 
to research and exchange of information 
and experience in urban transport for the 
benefit of developing countries. 

(c) CODATU Association will bear all 
expenses in foreign currency with regard 
to publicising of the Conference 
internationally. It will also be obligated to 
draft and print conference programmes 
and papers (in English and French), 
prepare the scientific sessions and publish 
the Conference Proceedings. 

[English] 

Growth of Enterprises 

3209. SHRI SARAT PATIANAYAK 
: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government have 
any proposal to formulate a policy for large. 
medium and small enterprises for their 
sustained growth; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
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DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Various measures 
announced in the Statement on Industrial 
Policy on 24th July. 1991 aim, inter alia, 
to maintain a sustained growth in 
productivity. A separate set of policy 
measures for promoting and strengthening 
small, tiny and village enterprises was also 
laid on the table of the House on 6th 
August. 1991. Taken tog'ether these 
measures are intended to help all sectors 
of industry whether small, medium or large 
to grow and improve on their past 
performance. 

II 

original civil jurisdiction of High 
Courts, reduction in appeals, 
amendments in Civil Procedure 
Code etc. 

Administrative and procedural 
modifications in the judiciary to be 
affected by the State Governments/ 
High Courts. The 
recommendations like adherence 
of punctuality in Courts, grouping 
and classification of cases for their 
expeditious disposal, avoidance of 
long arguments etc. 

III Modernisation and automation of 
Malimath !':ommittee courts. provision of necessary infra 
Recommendations structural facilities for judges to 

enable them to dispose of cases 
3210. SHRI KASHIRAM RAN A 

Will the PRIME MINISTER be pleased to 
state: 

(a) the main recommendations of the 
Malimath Committee; 

(b) whether these recommendations 
have since been accepted: 

(c) if so. whether these 
recommendations have been implemented 
by the courts; and 

(d) whether any assessment or 
evaluation of work done in this regard has 
been made by the Government? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 

(a) to (d) The recommendations of 
Malimath Committee can be categonsed 
into the following types : • 

Changes in legislative enactments 
such as abolishing the ordinary 

IV 

expeditiously. 

Constitution of specialised bodies 
as alternatives to courts like 
tribunals/commissions to deal with 
specific types of cases. 

The recommendations of the 
Malimath Committee have been sent to all 
the concerned Central Ministries. State 
Governments and High Courts for 
necessary follow up action. Some of the 
recommendations viz. relating to raising 
of the pecuniary jurisdiction of District 
Courts, introduction of a Centrally 
sponsored Scheme to upgrade infra 
structural facilities for the judiciary. setting 
up of training facilities for legislative 
drafting. decision to set up an All India 
Training Academy etc. have already been 
implemented by the concerned authorities. 

Import of Wind Power Technology 

3211. SHRI RAMESH 
CHENNITHALA: Will the PRIME MINISTER 
be pleased to state: 
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(a) whether the technology for wind 
power generation is being imported at 
present; 

(b) if so, the details of import made 
during the last two years; 

(c) whether any steps have been/ 
bei~g taken to develop indigenous 
technology; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) and (b) A total wind power 
capacity of 69 MW has been installed in 
the country which includes a capacity of 
over 35 MW installed during the last two 
years and so far during the current year. 
The wind electric generators installed in 
these projects are based on imported 
technology, and phased indigenisation is 
being undertaken by the manufacturers. 

(c) and (d) Industry has constantly 
been encouraged to develop indigenous 
technology by providing support for 
Research, Development, and 
Demonstration and through various 
promotional incentives. A Wind Energy 
Centre is proposed to be established to 
bring about standardisation of equipment. 
Testing and Certification facilities are also 
proposed to promote Quality Assurance. 

Growth Rate of Employment 

3212. SHRI ANKUSHRAO 
RAOSAHEB TOPE : Will the Minister of 
PLANNING AND PROGRAMME 
IMPLEMENT ATION be pleased to state: 

(a) the estimated backlog of 
unemployment at the beginning of the 
Seventh Five Year Plan; 

(b) the annual growth rate of 
employment at the beginning of the 
Seventh Five Year Plan; 

(c) the annual growth rate of 
employment during the Eighth Five Year 
Plan; and 

(d) the required growth rate of 
employment to wipe otJt unemployment by 
the end of the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) The 
estimated backlog of unemployment at the 
beginning of Seventh Five Year Plan (by 
weekly status criterion) was 12.69 million. 

(b) The estimated average annual 
rate of growth of employment during the 
Seventy Plan (1985-90) was 1.89 per cent. 

(c) The Eighth Five Year Plan 
envisages an average annual rate of 
growth of employment of 2.6 to 2.8 per 
cent. 

(d) The required average growth rate 
of employment during the Eighth Plan 
(1992-97) to wipe out unemployment by 
the end of the Plan would be 3.22 per 
cent per annum. 

Benches of High Courts 

3213. SHRI KODIKKUNIL 
SURESH : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Union Government 



457 

propose to set up Bench of Kerala High 
Court in Trivandrum; 

(b) the policy of the Government to 
set up High Court Benches in important 
citics of the country; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) to (c) The present Policy of the Gov-
ernment of India is to consider the question 
of establishment of a High Court Bench in 
the light of broad principles and criteria 
recommended by the Jaswant Singh 
Commission, after a proposal has been 
received from the concerned State 
Government, in consultation with the Chief 
Justice of the High Court. As no such 
proposal has been received from the State 
of Kerala, the question of its consideration 
does not arise. 

Molasses for Chemicals Industries 

3214. DR. GUNVANT RAMBHAU 
SARODE : Will the PRIME MINISTER be 
pleased to state : 

(a) whether it is obligatory for 
chemicals industries to utilise 65% of 
molasses for industrial purposes; 

(b) if so, the details thereof, and 

(c) the action taken against those 
companies which do not adhere to it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 

Written Answers 458; 

TttIE: llEPARTMIiNT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) No, Sir. 

(b) and (c) Do not arise. 

Hindustan Antibiotics Limited 

3215. SHRI GEORGE 
FERNANDES: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Hindustan Antibiotics 
Limited propose to upgrade its penicillin 
manufacturing capacity in collaboration with 
Max G8; 

(b) if so, whether any expert 
committee has examined the issue: 

(c) if so. the details thereof; 

(d) whether Ranbaxy. a Gujarat 
based manufacturer of rifampacin has also 
represented for any collaboration with 
Hoechst for manufacture of drug; and 

(e) if so, the facts thereof and the 
decision taken thereon ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN ' 
THE DEPARTMENT OF ELECTRONICS --
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) to (e) Mis. Max Gb .. Mis. 
Ranbaxy Laboratories Ltd., amongst 
others, have indicated their interest in 
collaborating with Hindustan Antibiotics Ltd. 
for production of Penicillin. However, no 
formal proposals as such have been 
received by the company. 
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Drinking Water Projects Under DANIDA 

3216. DR. KRUPASINDHU BHOI : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Danish International 
Development Agency (DANIDA) has ear-
marked any amount for various drinking 
water projects in the country; 

(b) if so, the details thereof: and 

(c) the details of villages proposed 
to be covered under DAN IDA assisted 
projects in Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) to (c) The 
information is being collected and will be 
laid on the Table of the House. 

Implementation of National Housing 
Policy 

3217. SHRI SYED 
SHAHABUDDIN : Will the Minister of 
URBAN DEVELOPMENT be pleased to 
state: 

(a) the progress achieved in the 
implementation of the National Housing 
Policy and brief particulars of Ihe action 
plans, schemes and programmes 
formulated thereunder and under 
implementation; 

(b) the total expenditure incurred 
during 1992-93 and April-September, 1993 
out of the allocation in the Cenlral sector 
for housing under the Eighth Plan with 
scheme wise and State wise break up; 

(c) the brief particulars of physical 
incentives provided to individual house 
buildings and 10 the private sector for 
promoting house building activities: and 

(d) the progress made in amending 
Central Laws in order to create an enabling 
environment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) As stipulated 
in the National Housing Policy. the State 
Govts. are to formulate perspective plans 
of action and shortterm plans for the Eighth 
Five Year Plan for implementation by State 
and local agencies with the involvement 01 

Central institutions and private and 
cooperative agencies. 

In tar as Central Gov!. is concerned 
in the followl.ng Centrally sponsored 
housing schemes are in operation in urban 
areas; 

(i) Night Shelter and Sanitation 
Scheme for urban footpath 
dwellers. 

(ii) Shelter Upgradation under Nehru 
Rozgar Yojana for Urban EWS. 

(iii) National Network of Building 
Centres. 

(b) the outlay and expenditure 
incurred towards Central SubSidy released 
during 1992-93 and 1993-94 under the 
Central sponsored schemes of (i) 
construction of Night Shelters for footpath 
dwellers: (ii) Building Centres (iii) Shelter 
Upgradation under NRY is indicated below: 
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(c) Several incentives are allowed to 

individuals for house construction under 
various provisions income Tax Act. Fiscal 
incentives in the form of excise and 

. customs duty concessious are also 
available to private entrepreneurs for 
manufacture of building materials by 
utilising industrial and agricultural wastes. 

(d) The following legislative measures 
have been taken by the Central Govern-
ment-

(i) Constitution (77th Am~ndment) Bill 
to provide for setling up of State 
level Rent Tribunals has been sent 
for ratification by States. 

(ii) A Model Rent Control Legislation 
has been formulated and sent to 
various States. 

(iii) A Model Apartment Ownership 
Legislation has been formulated 
and sent to States for consideration. 

(iv) Model Legislation for regulation of 
activity of private builders and 
developers has been formulated 
and sent to States. 

Distribution of Wasteland to 
Landless 

3218. DR. K.V.R. CHOWI;>ARY 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Union Government 
have issued any instructions to the State 
Governments for distribution of wasteland 
to the landless poor; and 

(b) if so, the details thereof and the 
progress made so far in this regard, State-
wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF WASTELANDS 
DEVELOPMENT) (COL. RAM SING~i 
(a) Yes. Sir. 

(b) Government have issued 
instructions to all the States to make a 
complete survey of the Government 
wastelands distributed so far and to ensure 
possession to allottees. The State-wise 
area of Government's wastelands 
distributed is given in the enclosed 
Statement. 
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Loss Incurring Public Sector 
Undertakings. 

3219. SHRI SHRAVAN KUMAR 
PATEL: Will the PRIME MINISTER be 
pleased to state : 

(a) whether public sector 
undertakings which had been undergoing 
losses, have started recovering from 
sickness during the last two years: 

(b) if so, the details of sick 
undertakings recovered dtft-ing the period 
stating the comparative profit and loss of 
these undertakings in 1990-91, 199192 and 
1992-93; and 

(c) the steps taken during the period 
to help these undertakings to recover? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 

HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) and (b) On the basis of 
periormance of Central PSEs for the year 
1991-92, 50 PSEs have been identified as 
sick and referred to BIFR. 44 PSEs have 
been registered with BIFR for revival/ 
rehabilitation etc. Based on comparative 
profitability for the years 1989-90, 1990-
91 and 1991-92 upto which period only 
information is available, 8 sick PSEs have 
partially recovered during 1991-92 
compared to 1989-90 by reduction of 
losses. The list is given in the enclosed 
Statement. 

(c) Improving the periormance of 
Central PSEs is a continuous process. En-
terprises specific action is taken by the 
Administrative Ministries/Departments and 
the enterprises concerned to improve the 
periormance. Some of the measures takeh 
are modernisation and rehabilitation plan, 
change in product mix, technology 
upgradation etc. 
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Price Control on Butk Drugs 

3220. SHRI SANAT KUMAR 
MANDAL :Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government propose 
to impose price control on more bulk drugs 
which are at present outside the ambit of 
the Drug Price Control Order (OPCO), 
1987, and 

(b) if so. the n;:: mes of these drugs 
and the extent of proposed curbs on them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) (a) anc (b) These aspects. 
form part of the review of the Drug Policy. 
1986 and were discussed by the House 
on 19th and 21 st August. 1993. Final 
deciSions are still to be taken. 

1990-91 

Outlay 95.15 

Expenditure 102.27 

(c) Yes. Sir. 

(d) The Information IS being collected 

[ Translation] 

Minimum Need Programme 

3221. SHRI N.J. RATHVA : Will the 
Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state: 

(a) the total amount allocated to 
Gujarat under Minimum Need Programme 
during the last three years, year wise and 
till date during this financial year: 

(b) the total amount utilised and 
unutilised by the Government of GUJarat 
so far; 

(c) whether the Government of 
Gujarat has furnished the details regarding 
the amount spent so tar: and 

(d) the names of the States which 
have not utilised the amount allocated 
under this Programme and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) and (b) The 
outlay and expenditure under various 
components ot the Minimum Need 
Programme in GUJarat during 1990-91 to 
1993-94 (upto September. 1993) are as 
follows: 

(figures In Rs./Crores) 

1991-92 1992-93 1993-94 

109.99 166.76 233.24 

107.16 181.19 58.93 

and Will be laid on the Table of the 
House. 
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[English] 

Power Generation Equipment by 
BHEL 

3222. SHRI B. DEVARAJAN ; Will 
the PRIME MINISTER be pleased to state 

(a) the power generation equipments 
(in MW) manufactured and commissioned 
by the Bharat Heavy Electricals Limited 
during each of the last IhrEjle years; 

(b) the exports made by the Bharal 
Heavy Electricals Limited during the same 
period; 
----.-.---~--. 

Manufactured 

1990-91 3956 

1991-92 2533 

1992-93 2626 

(b) Exports (including deemed 
exports) during the last three years are as 
under ;-

(Rs. in crores) 

1990-91 490 

1991-92 634 

1992-93 786 

(c) The requirement of imported 
materials and components is pooled. The 
total import of materials and components 
and the profits earned by BHEL are given 
below;-

(c) the materials and components 
imported for the above equipments and 
net profit earned; and 

(d) the value of actual indigenous 
physical exports and materials and 
components imported to execute these 
orders and the net profit earned out of the 
tolal exports as mentioned in part (b) 
above? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) ; (a) The details are as under ;-

(MW) 
Commissioned 

2409 

2395 

2687 

Imports 

1990-91 580 

1991-92 549 

1992-93 631 

(Rs. in crares) 
Profits 

201 

187 

309 

(d) The physical exports of BHEL 
during the last three years are indicated 
below;-

._---- -_ .. _. __ --_ .. __ . 

1990-91 

1991-92 

1992-93 

(Rs. in crores) 

68 

155 

165 
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As imported materials and 
components are pooled. it is difficult to 
quantify precisely the imports against 
specific export order. However, BHEL has 
made reasonable profit from these export 
orders. 

Plastic Processing Industry 

3223. SHRI R. SURENDER 
REDDY : Will the PRIME MINISTER be 
pleased to state : 

\ 

(a) whether the Government have 
any proposal to amend the flexibility 
provisions pertainir>g to the procurement 
and consumption of raw material used in 
plastic processing industry; 

(b) if so, the details thereof; 

(c) whether the proposed changes 
are likely to boost the production and export 
of plastic goods; and 

(d) if so, the extent thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) Entrepreneurs are free to 
procure raw materials from whatever 
sources they choose and at whatever pnce 
they negotiate for setting up plastiC 
processing industry. 

(c) to (d) Do not arise. 

Strikes by Lawyers 

3224. SHRI ARJUN SINGH 

YADAV: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the attention of the 
Government has been drawn to the news 
item captioned .. Courts: Strike happy 
lawyers defy codes" appearing in the 
Hindustan Times dated April 14, 1993; and 

(b) the action proposed to be taken 
by the Government to cheek such strikes 
by the lawyers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) Yes, Sir. 

(b) In the meeting of Chief Ministers 
and Chief Justices held in December. 1993, 
it was recommended that a Committee 
should be constituted consisting of lawyers 
and Judges at the appropnate level for 
finding out the underlying causes for 
lawyers strikes and for evolving appropriate 
guidelines for preventing indiscriminate 
closure of courts. 

Sewerage System in Bhubaneswar 

3225. SHRI GOPI NATH 
GAJAPATHI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
any proposal to develop the sewerage 
system of Bhubaneswar city with Finland 
aid; 

(b) if so, the total estimated cost of 
the project; and 

(c) the amount of aid likely to be 
obtained from Finland for the development 
of sewerage system of Bhubaneswar 
city? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) Yes, Sir. 

(b) Government of Orissa has 
reported that the total estimated cost is 
Rs. 175 crores. 

(c) It is premature to indicate the 
aJllount of aid from Finland at present. as 
the detailed proposal from Orissa 
Government is still awaited. 

Rural Sanitation Programme in 
Chandigarh 

3226. SHRI PAWAN KUMAR 
BANSAL : WiH the PRIME MINISTER be 
pleased to state : 

(a) the amount allocated for 
sanitation in villages under the Central 
Rural Sanitation Programme in Chandigath 
during each of the last three years: and 

(b) the details of work undertaken In 
those villages and expenditure incurred 
thereon in each case? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVelOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) No amount was 
released to Union Territory of Chandigarh 
for Rural Sanitation Programme during last 
three years. 

(b) Does not arise. 

Holiday Homes 

3227. DR. C. SILVERA: Will the 

Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Directorate of Estate 
or the ministry has constructed Holiday 
Homes at different places of country for 
the benefit of Central Government 
employees: 

(b) if so, the locations thereof. State-
wise: 

(c) whether the government have 
also hired some accommodations at tourist 
resorts for the benefit of Central 
Government employees: 

(d) if so, the,details thereof: 

(e) whether the Government propose 
to construct some more Holiday Homes 
during the next two years: and 

(f) if so, the details thereof and If not 
the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P K THUNGON) (a) CertalO 
Holiday Homes are presently being run 
under the control of the Dte. of Estates. 

(b) Shimla (Himachal Pradesh) and 
Mussoorie (U.P ) 

(c) and (d) No, Sir. 

(e) and (f) Yes. SIr. The construction 
of Holiday Homes at Amarkantak and 
Kanyakuman has been taken up. 

Nuclear Programme 

3228. SHRI MANORANJAN 
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BHAKTA: Will thEli,tPRIME MINISTER be 
pleased to state : 

(a) whether the import of various 
equipments for atomic energy/nuclear pro-
gramme has been affected due to 
embargo by the International Weapon 
Community as reported in the Economic 
Times dated June 10, 1993; 

(b) if so, the facts thereof; and 

, 
(c) ttle steps taken by the 

Government to ensure that our nuclear 
programme is not affected as a result 
thereof? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI) : (a) to (c) 
Over the years there have been increasing 
restrictions imposed on the export of 
nuclear materials and of certain catego-
ries of equipment by countries belonging 
to the Nuclear Suppliers Group (NSG). Be-
cause of these policies, there have been 
difficulties in importing certain equipments 
and matenals for our Nuclear Programme. 

However, Department of Atomic 
Energy had, from its very inception, 
embarked on the indigenous development 
of know how for the entire Nuclear F~el 
Cycle starting from prospecting and mining 
of nuclear 09re to nuclear fuel fabrication, 
desIgn and development of nuclear power 
plants, spent fuel reprocessing and 
management of nuclear wastes. As a result 

of this far sighted approach, the import 
restrictions have hardly affected our 
nuclear programme, 

The various technology control 
regimes globally in operation today are 
becoming more stringent extending to dual 
purpose equipments also. To meet such 
developments it calls .for further emphasis 
on self reliance. 

[ Translation] 

Voluntary Organisations 

3229. SHRI CHHITUBHAI GAMLT : 
SHRI GANGADHARA 

SANIPALLI : 

Will the PRIME MINISTER be 
pleased to state : 

(a) the names of the voluntary 
organisations which applied for loans and 
grants from CATART from 1990 to June, 
1993, State-wise; 

(b) the amount of loans and grants 
sanctioned to them during the above 
period, year-wise; 

(c) the names of the organisations 
out of them provided loans/grants; and 

(d) the time by which the remaining 
organisations are likely to be provided with 
loans/grants? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) to (d) The 
Information is being collected and will be 
laid on the Table of the House. 
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[English] 

Power From Garbage 

3230. SHRI HARISH NARESH 
NARA YAN PRABHU ZANTYE : Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Government have 
imported technology for power generation 
from garbage; 

(b) if so, the details of projects 
launched in the country alongwith location, 
project cost and other features, project-
wise, and power generated from each of 
such projects; 

(c) the major achievement/failure in 
this field and the total amount invested 
therein so far; and 

(d) the details of schemes formulated 
in this regard during the Eighth Plan? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) to (c) Yes, Sir. A technology 
package covering import, installation and 
commissioning, on tum key basis, of a 
garbage incineration plant, involving power 
generation was imported under Danish loan 
assistance. This R&D pilot project installed 
at Timarpur, Delhi was for processing of 
300 MT of solid municipal waste per day 
by way of incineration and generation of 
3.75 MW electric power. The total cost of 
this tum key project was about Rs. 20.00 
crores. The plant could not operate on the 
garbage· available in Delhi due to high 
content of moisture, silt and inerts resulting 
in much lower low carolific value of garbage 
as against that originally envisaged. Ac-

cordingly, the Government have decided 
that the project may be wound up. The 
total expenditure incurred so far is about 
Rs. 26.00 crores. No other technology has 
been imported so far by Govt. for power 
generation from garbage. 

(d) A programme for Biomethenation 
of urban, municipal and industrial wastes 
has been formulated for implementation 
during VIII Plan. The apprOXimate cost of 
the programme is Rs. 30.70 crores, with 
UNDP assistance amounting to US $ 5.501 
million (Rs. 16.50 crores); the balance (Rs. 
14.20 crores) proposed to be met by Govt. 
of India. 

Visit of Chairman, ISRO 

3231. SHRI BOLLA BULLI 
RAMAIAH : Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Chairman of ISRO 
visited US in the month of June, 1993; 

(b) if so, the details of the issues 
discussed by him: and 

(c) the outcome of the visit as a 
result of the discussions so held? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI) : (a) Yes, Sir. 

(b) Chairman ISRO had discussions 
with the INTELSAT Organisation regarding 
support from the INTELSAT Tracking 
Network for the INSAT-2B mission. He had 
discussions with the US Vice-President and 
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Officials of the US Departments of 
Commerce, Defence and State Department 
on the issues related to US embargo on 
ISRO. At the special request of United 
Nations, he made a presentation on Indian 
space programme and pursued the views 
of Government of India on holding 
UNISPACE-3 Conference for promoting the 
utilisation of the peaceful benefits of space 
technology in developing countries. 

(c) (i) the INTELSAT Organisation 
has provided tracking suPPq,rt from three 
of their tracking stations, which was 
required during the orbit-raising phase of 
the successfullNSAT-2B mission. 

(ii) The presentations on the Indian 
Space Programme and the subsequent dis-
cussions helped in reiterating the peaceful 
nature of our space programme, its vital 
role in the development of the nation in 
the areas of communication, meteorology, 
TV broadcast; education and management 
of natural resources. This opportunity was 
also used to impress US Government on 
the need to take a more positive attitude 
towards the Indian Space Programme. 

(iii) The Member nations of the 
Committee on Peaceful Use of Outer 
Space (COPOUS) of the UN have 
unanimously endorsed the Indian proposal 
to organise the third UNISPACE 
Conference for the benefit of the entire 
world and, in particular, of the developing 
nations. The exact date and venue of the 
Conference will be discussed and finalised 
in the next COPOUS meeting. 

Special Courts in Karnataka 

3232. SHRIMATi CHANDRA 
PRABHA URS : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Supreme Court has 
suggested constitution of Special Courts 
to be presided over by retired judges or 
senior lawyers or seasoned social workers 
to dispose of petty cases; 

(b) if so, whether the above 
suggestion of the Supreme Court has been 
agreed to by the Karnataka High Court in 
principle; and 

(c) if so, the steps proposed to be 
taken to constitute such courts in 
Karnataka? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) The Supreme Court has not made 
any such recommendation. However, the 
committee for implementation of legal aid 
scheme had made such a 
recommendation. 

(b) and (c) The High Court has made 
certain recommendations to the State 
Government. 

Surplus Government Land 

3233. SHRI SHANTARAM 
POTDUKHE : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
taken any deCision to lease out surplus 
land available with the various Ministries; 

(b) if so, the details thereof; and 

(c) the conditions prescribed for 
leasing out this land? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
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AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P K. THUNGON) : (a) and (b) 
Proposals for utilisation of surplus Govt. 
land to generate resources have been 
formulated by some Ministries! 
Departments. However. no decision about 
lease. sale of surplus Gov!. land has been 
taken. 

(c) Does not arise in view of reply to 
(a) and (b) above. 

Plantation Programme 

3234. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Directorate of 
Horticulture CPWD has launched an 
ambitious plantation programme for the 
year 1993-94 as a part of Green Delhi 
Campaign: 

(b) if so. the details thereof: 

(c) the number of trees and shrubs 
planted in Delhi. at what expenses and 
how many of these survived: and 

(d) the total number of trees and 
shrubs in Delhi as on date and how do the 
same compare with the preceding three 
years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) Yes. SIr. 

(b) 3,35,000 trees and shrubs are 
proposed to be planted during the year 
1993-94. 

(c) 57.000 trees and 2,15,000 shrubs 
have been planted upto October. 1993 in 
areas falling under the jurisdiction of the 
Directorate of Horticulture. Central P.W.D. 
The Plantation Programme has been 
undertaken from out of the maintenance 
funds of the Directorate and no separate 
account has been maintained. The survival 
rate varies between 80-85% in protected 
areas and 50-55~·o in unprotected areas. 

(d) The number of trees and shrubs 
planted in areas under the jurisdiction of 
the Horticulture Directorate during the last 
three years is given below: 

1990-91 2.49lakhs 

1992-92 1.69lakhs 

1992-93 2.60lakhs 

Capacity Utilization of Ordnance 
Factories 

3235. SHRI INDRAJIT GUPTA 
Will the PRIME MINISTER be pleased to 
state: 

(a) the details of the installed capacity 
being utilised at present in different ordi-
nance factories in the country; 

(b) whether ordnance factories have 
been reducing the percentage of utilisation 
for lack of orders from vanous other 
departments; 

(C) whether defence preparedness IS 
likely to be affected adversely as a result 
thereof; and 

(d) if so. the facts and reasons 
thereof? 
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THE MINISTRY OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) It is not in public 
interest to disclose the unit-wise capacity 
utilization. 

(b) While there has been reduction 
in off-take of certain established items and 
consequent reduction In utilization of 
capacities in the related areas, efforts have 
been made with success to secure 
alternative load to the extent possible to 
engage the spare capacities\ 

(c) and (d) The question of affecting 
defence preparedness does not arise as 
the defence forces are placing orders 
regularly on the ordnance factories for 
diferent items of ammunition. weapons and 
other equipments keeping in view their 
requirement. 

Construction of Fly-over in Uttar 
Pradesh 

3236. SHRI SURESHANAND 
SWAMI: Will the Minister of URBAN DE-
VELOPMENT be pleased to state: 

(a) whether the Government of Uttar 
Pradesh has urged the Union Government 
to construct some fly over In Uttar Pradesh: 
and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI PK THUNGON) . (a) and (b) The 
Ministry of Surface Transport have 
Informed that there is a proposal for the 
construction of fly-over al Agra near 
Bhagwan Cinema on National Highway No. 
2. ThiS work IS covered under the project 

of 4-Landing Mathura-Agra Section-NH-2 
under the Loan Assistance Programme of 
OECF under the 8th Plan. 

Infrastructural Facilities for 
Judiciary 

3237 SHRI V SREENIVAS.c.. 
PRASAD: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
evolved a scheme involving an outlay of 
Rs. 1200 crore to be spent on providing 
infrastructural facilities for the judiciary 
during the Eighth Plan period: 

(b) if so, the details of the proposed 
scheme: 

(c) whether the Infrastructural 
facilities for JudiCiary are likely to help 
clearing pending cases in the judiciary: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
(a) to (d) A Centrally Sponsored Scheme 
relating to infrastructural facilities for the 
Judiciary has been approved by the Full 
Planning Commission. The scheme 
includes construction of buildings both 
official and residenllal covenng High Courts 
and District Courts. The expenditure on 
the scheme is to be shared by the Central 
and State Governments on 50:50 basis. 
Expenditure of the Union Territories will 
be met fully by the Centre. The scheme 
involves an outlay of Rs. 1200 crores 
during the Eighth Five year Plan. The 
scheme has been evolved with a view to 
remove infrastructural bottlenecks commg 
in the way of expeditiOUS disposal of 
cases, 
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Lok Adalats in Gujarat 

3238. SHRI SHANKERSINH 
VAGHElA : Will the PRIME MINISTER be 
pleased to state : 

(a) the number of lok Adalats held 
in Gujarat State: 

(b) the number of cases settled in 
the lok Adalats: 

(c) whether there is any proposal to 
extent the scope of lok Adalats; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) and (b) As per information available. 
705 lok Adalats have been organised in 
Gujarat State as on 30-9-1993, where 
99,153 cases were settled. 

(c) to (e) Initially, civil, revenue and 
criminal disputes which are compoundable, 
were taken up by the lok Adalats. Now, 
the lok Adalats are also taking up Motor 
ACCident Compensation Claims, mutation 
of land pattes, forest lands, bonded labour, 
land acquisition, matrimonial and family 
disputes and bank loan cases. 

Allotment of Maruti Vehicles 

3239. SHRI DHARMANNA 
MONDA YYA SADUl Will the PRIME 
MINISTER be pleased to state: 

(a) whether ruling of the Supreme 
Court in 1986 and 1987 revoking quota 
rule for allotment of Maruti Cars to different 
category of professionals, has been 

implemented by MIs. Maruti Udyog limited; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Consequent to becoming 
a non-Government company. MUl had 
moved the Supreme Court to vacate its 
orders regarding guidelines for allotment 
of vehicles by MUl out of Manufacturers 
quota. The same have been vacated by 
the Supreme Court on November, 22, 
1993. 

Implementation of Arbitration 
Awards 

3240. SHRI SARAT PATIANAYAK 
: Will the PRIME MINISTER be pleased to 
state: 

(a) the number of arbitration awards 
pending :mplementation by the Central 
Government; 

(b) the dates from which the awards 
are pending: 

(c) the reasons for delay in their 
implementation; and 

(d) the time limit by which the 
Government propose to implement these 
awards? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
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(SHRIMATI MARGARET ALVA) : (a) to 
(c) A statement is enclosed. 

financial implications and detailed inter-de-
partmental consultations are required for 
arriving at a final decision. It is not feasible 
to indicate any time frame for the 
implementation of these awards. (d) These awards have considerable 

STATEMENT 

DETAILS OF THE AWARDS OF BOARD OF ARBITRATION PENDING IMPLEMENTA-
TION WITH THE CENTRAL GOVERNMENT 

. -~~---~~--~_--- _- . ~----~_-_ -~~-----~-~ .. ------. --"---'-~-_'~ -------~ 
SI. No. Details of the award 

1. 

2. 

3. 

No. 9(a)/80- Working 
hours of the operative 
staff and payment of OT A 
etc. In the Deptt. of Posts 
and Deptt. of Telecom. 

No: 6/81-Raising up of the 
upper pay limit over 
time allowance from Rs. 750/-
per month to Rs. 900/-

No: 1/91- Revision of pay 
scales of Tailors in 
Air Force 

Since when 
pending 
with the 
Govt. 

21.2.83 

18.10.82 

9-7-92 

Reasons for delay 
in the implementation 

It was earlier decided in 1988 
to reject, the award and suitable 
statements were also laid on 
the Tables of both the Houses of 
Parliament proposing rejection. 
However, as no Resolution has 
been moved seeking the approval 
of the Parliament to reject the 
award it was decided to review 
the earlier proposal. The matter 
is still under consideration. 

It was earlier decided in 1987 
to reject the award and suitable 
statements were also laid on 
the Tables of both the Houses of 
Parliament proposing rejection. 
However, as no Resolution had 
been moved seeking the approval 
of the Parliament to reject the 
award it was decided to review 
the earlier proposal. The matter 
is still under consideration. 

These awards have considerable 
financial implications and detailed 
inter-departmental consultations are 
required. 
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SI. No. Details of the award Since when Reasons for delay 
pending in the implementation 
with the 
Govt. 

---,---~ -- - -----

4. No: 7/91- Reg. ceiling limit. 11.3.93 - do -
of OT A for staff car 
Drivers of the Central 
Sectt. & Allied offices. 

5. No: 10/91 - Pay Scale of 20.1.93 - do -
Draughtsman & Artist/Sr. 
Draughtsmen working in the 
0/0 RGI. 

6. No. 11/91 - Pay of Asstts. & 23.4.93 - do -
Gr. C Stenos on promotion 
to S.O Grade of CSS & Gr. A 
or B (merged) of CSS. 

7. No. 2/92 - Whether Private 4.2.93 -do -
Secretary (Merged Gr. A&B) 
of the CSSS working in 
Ministries/Departments 
should also be sanctioned 
special pay on the same 
basis on which it is paid 
in the M's office/Cabinet 
Secreta riat. 

8. No. 8/92 - Night Duty 30.7.93 - do-
Allowance of Clerks & Peons. 

CBllnquiry against Maruti Udyog 
Limited 

(b) if so, the details of charges 
levelled against them: 

3241. SHRI KASHIRAM RAN A : 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Central Bureau of 
Investigation has sought permission to 
register a case against the Director and 
Managing Director of the Maruti Udyog 
Limited: 

(c) whether the Government have 
granted permission to register a case 
against them; 

(d) if not, the reasons therefor: and 

(e) the time by which the permission 
is likely to be given? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (e) Some references have 
been received from Central Bureau of 
Investigations (CBI) which are under 
consideration of the Government. 

Voluntary Retirement Scheme in 
Scooters India lin,lited 

3243. SHRI VISHWANATH 
SHASTRI: Will the PRIME MINISTER be 
pleased to state: 

(a) whether the employees of the 
Scooters India limited are being forced to 
opt for Voluntary Retirement Scheme: 

(b) if so. the facts thereof: 

(c) whether the Government have 
evolved any rehabilitation/retraining 
scheme for employees seeking vOluntary 
retirement. and 

(d) if so. the details IS thereot? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) No. Sir. 

(b) Does not arise 

(C) and (d) The Company has been 
allotting three wheelers. dealership of 
spares tor SIL products and authorised 
service station outlets. on merit. against 
requests of employees retired under the 
Voluntary Retirement Schemes. 

[ Translarion! 

Enquiry Report of Rohini Residential 
Scheme 

3244. SHRI RAM VILAS PASWAN: 
SHRI MOHAN RAWALE: 

Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the attention of the 
Government has been drawn towards the 
news item captioned 'Rohini Pariyojna Kee 
Janch Report Dave ke Pass" appearing in 
the Navbharat Times dated December 1, 
1993; 

(b) if so. the details thereof and the 
action taken by the Government in this 
regard so far; 

(c) whether the Government have 
received the report of high power 
committee of officers constituted to inquire 
into the allegations of misappropriation in 
Rohmi Residential Scheme of DDA: and 

(d) if so the action taken against the 
guilty officers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOu11cES 
(SHRI PK THUNGON) • (a) Yes. Sir. 

(b) The following Issues have been 
menlioned In the news Item referred to In 

part (a) of the question: 

(i) Poor/sub-standard quality of works 
in Rohini. 
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(ii) Case relating to roadwork in Sector 
17, Rohini where the work was 
shown as executed on paper and 
bill was passed but actually the 
work was not executed on site. 

(iii) Alleged irregularities in execution 
of works m East Zone. 

The following aclions have been 
taken on the above issues: 

(i) A three member committee under 
the Chairmanship of Principal 
Commissioner was constituted on 2/3rd 
August. 1993 by the orders of Vice 
Chairman, DDA on the basis of certain 
news reports about the condition l 

construction and maintenance of roads In 

Rohini. 
(ii) An FIR No. 427 dated 19.10.93 

was lodged with the Samaipur 8adli 
Station. Delhi against five DDA officials and 
also against the contractor. All the five DDA 
officials have been placed under 
suspension on 27.10.93. 

(iii) So far 14 C.T E. and 12 CE(QC) 
reports relating to these works have been 
processed and explanations of the officials 
have been called. 

(C) and (d) The report of the 
Committee constituted to mquire mto the 
allegalions of misappropnation in Rohlni 
Scheme of DDA has been submitted to 
L.G. on 19.11.93 by the Principal 
Commissioner, DDA, who was the 
Chairman of the Committee. 

[Engltsh] 

Enrolment of Government Employees 
as Advocates 

3245. SHRI JEEWAN SHARMA 

Will the PRIME MINISTER be pleased to 
state: 

(a) whether the information has since 
been collected: 

(b) If so. the details thereof: and 

(c) If not, the time by which the same 
is likely to be collected? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) No, Sir. 

(b) Does not arise. 

(C) It may take some more time 10 

collect the required Informalion. 

Merger of Civil Services 

3246. SHRI TARA CHAND 
KHANDELWAL Will the PRIME 
MINISTER be pleased to state: 

(a) whether there IS any proposal to 
merge lAS. IPS and IFS Into a single 
Service: 

(b) whether It IS also proposed to 
merge the Central Service like Indian 
Revenue Service. Indian Railway Service. 
Indian Railway Accounts Service, Indian 
Postal Services etc. 

(c) if so. the details thereof: and 

(d) if not. the reasons therefor stating 
the difficulties m mergmg these services 
when there IS a common examination for 
requirement to all these services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
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GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 

I 

(SHRIMATI MARGARET ALVA) : (a) and 
(b) No. Sir. 

(c) Does not arise. 

(d) Although a common examination 
is held for all the services, each of the All 
India and Central Services stand 
constituted to discharge ,distinct and 
specialised tasks assigned to it and their 
merger is not possible. Common 
examination through which recruitment to 
this service is made has no direct relation 
to their respective specialised functions 
and its objective is only to secure for these 
services the best available talent. 

Annual Plan for 1994-95 

3247. DR GUNVANT RAMBHAU 
SARODE : Will the Minister of PLANNING 
AND PROGRAMME IMPLEMENTATION 
be pleased to state . 

(a) whether the Planning 
Commission has issued guidelines to the 
Ministries for formulation of annual plan 
for 1994-95; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) The guidelines issued by the 
Planning Commission for formulation of 
Annual Plan 1994-95 inter alia contain 
review of 1992-93 and 1993-94 annual 
plans. Focussing on how the proposals will 
contribute to the creation of employment 
opportunities, steps for effective utilisation 

of outlays, providing adequate budget 
provision for externally aided projects and 
giving special attention to special 
component plan for Scheduled Castes and 
Scheduled Tribes. The guidelines also 
Indicate making provisions tor Science and 
Technology requirements and Public Sector 
Undertakings and their plans proposals. 

Setting up of Industries in Maharashtra 

3248. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Union Government 
have received some proposals for setting 
up of large/heavy industries in Maharashtra 
during the last three years, till November, 
1993; 

(b) if so, the details thereof and the 
proposed location of these industries; and 

(c) the actIOn taken by the 
Government on these proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) 473 applications tor Industrial 
licences have been received during the 
last three years i.e. from 1991 to 1993 
(Upto November) for setting up of 
industries in Maharashtra. 

(b) The above applications were 
received for Mettallurgical Industries, Tel-
ecommunications, Transportation. Industrial 
Machinery. Fertilizers. Chemicals. 
Photographic Raw Film & Papers. Drugs 
& Pharmaceuticals, Texliles. Paper & PUlp, 
Sugar Fermentation Industries, Food 
Processing Industry, Vegetable Oils & 
Vanaspati, Leather, Leather Goods 
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Pickers, Cement & Gypsum Products etc. 
The most preferred districts were Ratnagiri, 
Aurangabad. Sindhudurg. Bhandara. Beed. 
Jalgoan. Nanded Raigad. Parbhani, Akola, 
Amravati. Greater Bombay, Kolhapur, 
Nagpur, Nasik, Pune. Sangli, Satara. 
Solapur and Thane etc. 

(c) Against above 473 applications 
received. till end of Novem!Jer. 1993. 170 
have been issued Letters of Intent. 91 have 
been rejected, and 97 did not require 
licence/were withdrawn. 

Direct Foreign Investment 

3249. SHRI SYED 
SHAHABUDDIN : Will the PRIME 
MINISTER be pleased to state: 

(a) the number of proposals 01 direct 
foreign investment in equity capital. 
approved during April-September. 1993: 

(b) the total amount of foreign 
investment envisaged in these proposals: 

(c) the actual inflow of direct foreign 
investment during the period January-Sep-
tember. 1993 as estimated by RBI: 

(d) the total estimated foreign direct 
investment in India as on September 30. 
1993: and 

(e) the estimated outflow on account 
of repatriation of foreign capital, dividend 
and royalty during January-September. 
1993 as estimated by RBI? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) (a) and (b) Government have 

approved 380 proposals of direct foreign 
investment in equity capital during April-
September. 1993, envisaging Foreign 
Direct Investment of Rs. 3544.32 crores. 

(c) Reserve Bank of India has 
estimated Rs. 1388.90 crores of actual 
inflow of direct Foreign Investment during 
the period Jan-Sep. 1993. 

(d) and (e) These data are not 
maintained in this Ministry. 

Assistance to Small Scale Industry in 
Andhra Pradesh 

3250. DR. KVR. CHOWDARY 
Will the PRIME MINISTER be pleased to 
state: 

(a) the total assistance provided by 
the Union Government to Andhra Pradesh 
Government for revival of sick small scale 
industries during 1992-93: and 

(b) the assistance proposed for the 
year 1993-94? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES) (SHRI M. ARUNACHALAM) 

(a) and (b) SIDBI as well as primary 
lending institutions (viz. SFCs, SIDCs and 
Banks) in Andhra Pradesh are providing 
assistance for rehabilitation of potentially 
viable sick units. Assistance sanctioned 
and disbursed by SI£?81 under its 
Refinance Scheme for Rehabilitati6n (RSR) 
of potentially viable sick SSI units in Andhra 
Pradesh during 1992-q3 stood at Rs. 15.79 
lakhs and Rs. 31.6~ lakhs respectively. 
SI081 has not fixed any target tor 
assistance to sick units under RSR 
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Hili Area Development 
Programme 

3251.· DR. KRUPASINDHU BHOI : 
Will the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) the State included under the Hill 
Area Development Programme; 

(b) whether Orissa State has not 
been included under HALF; \ 

(c) If so, the reasons therefor; and 

(d) the. steps taken to include the 
State of Orissa ul)der the Hill Area 
Development Programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-. 
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) to (d) The 
Hill Area Development Programme (HADP) 
is being implemented in areas which are 
called Designated Hill Areas. These 
include:-

(i) Two hill districts of Assam - North 
Cachar and Karbi Anglong; 

(ii) Eight districts of Uttar Pradesh -
Dehradun, Pauri Garhwal, Tehri 
Garhwal, Chamoli, Uttar Kashi, 
Nainital, Almora and Pithorgarh; 

(iii) Major part of Darjeeling District of 
West Bengal; 

(iv) Nilgiris District of Tamil Nadu; and 

(v) 163 talukas of West em Ghats area 
comprising parts of Maharashtra 
(62 talukas), Karnataka (40 

. 
talukas), Tamil Nadu (29 taJukas) , 
Kerala (29 talukas) and Goa (3 
talukas). No part of Orissa State is 
included in DeSignated HHI Areas 
which were identified in 1965 by a 
Committee constituted by the 
National Development Council. 

It has not been possible to extend 
the Programme to other areas due to 
resource contraints, nor is any extension 
contemplated in the Eighth Plan period. 

Incentives to Government 
Employees 

. 3252. SHRI ARJUN SINGH 
YADAV : Will the PRIME MINISTER be 
pleased to refer to the reply given on April 
29, 1992 to Unstarred Question No. 8357 
regarding incentives to Government 
employees and state : 

(a) whether the requisite examination 
has since been completed on the Award; 
and 

(b) if so, the det~ils thereof and if 
not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MI~ISTER OF STATE IN THE MlNISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a) and 
(b) The Award on encashment of HPl at 
the time of Superannuation has been 
accepted by the Govt: and necessary 
orders have been issued on 6-4-93. As 
regards the Award on encashment of EL 
while in service, the Govt. have decided 
to reject the Award. A statement has 
accordingly been laid on the Table of Lok 
Sabha on 9.'12.93. 
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Sealing of Border Losses by Cement CorPoration 
of India 

3253. SHRI GOPI NATH 
GAJAPATHI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Cement Corporation 
of India has been incurring huge losses; 

(b) if so. the total accumulated losses 
of CCI; 

(c) since when these losses are 
being incurred and the reasons therefor; 
and 

(d) the steps taken to improve the 
performance of the Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) and (b) The total accumulated 
losses of CCI as per the audited Balance 
Sheet is Rs. 178.14 crores as on 31.3.92. 

(c) CCI has been incurring losses 
since its inception except for the years 
1971-72, 1975-76, 1976-77, 1979-80 to 
1983-84 and 1991-92. The reasons for 
losses are time & cost over runs of 
projects, location & infrastructural 
constraints, lack of optimal capacity 
utilisation and large overhead costs. 

(d) The performance of CCI is being 
improved by preventive & planned mainte-
nance of the units, improved monitoring & 
control systems, improved communication 
systems and better marketing strategies. 

3254. SHRI GEROGE 
FERNANDES: 

SHRI SHRAVAN KUMAR 
PATEL: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the army has 
successfully identified and sealed all 
possible infiltration routes along the line of 
control (LOC) and the international borders: 

(b) if so, the extent to which the 
infiltration has been reduced as a result 
thereof; and 

(c) its impact on the· militant 
movement in the Kashmir Valley? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : (a) to (c) Likely infiltration 
routes along the Line of Control and the 
International Border in Jammu and Kashmir 
have been identified. Infiltration has been 
greatly reduced as a result of Army/BSF 
deployment. However due to the nature of 
the terrain, it is not possible to completely' 
seal the border. By reducing the infiltration 
into the Kashmir Valley. the level of 
militancy has been controlled to a great 
extent. 

[ Translation] 

Rehabilitation of Ex-Servicemen in 
Gujarat and Orissa 

3255. SHRI N.J. RATHVA: 
SHRI ANADI CHARAN DAS : 

Will the PRIME MINISTER be 
pleased to state : 
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(a) whether a large number of ex-
servicemen have not been rehabilitated so 
far in Gujarat and Orissa; 

(b) if so, the facts thereof; and 

(c) the schemes being launched for 
their rehabilitation and the progress made 
in this regard so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF oEFeNc.E (SHRI 
MALLIKARJUN) ; (a) to (c). 1. As per 
available information, as on 31.12.1992 
there were 2080 ex-servicemen in Gujarat 
and 6604 in Orissa on the live registers of 
Zila Sainik Boards. 

2. The Central Government have 
provided 10 percent and 20 percent 
reservation for ex-servicemen in Groups 
'C' and '0' posts, respectively. In Central 
Government Public Sector Undertakings, 
including nationalised Banks, 14.5 percent 
and 24.5 percent reservation for ex-
servicemen is provided in Group 'C' and 
Group '0' posts respectively. The State 
Government of Gujarat have provided 10 
percent and 20 percent reservation in 

Group C and Group 0 posts respectively. 
The State Government of Orissa have 
provided 3 percent reservation in Group 
'B' Group 'C' and Group '0' posts. 

3. The number of ex-servicemen who 
have been provided employment in the 
Central GovVState Govts.lPublic Sector 

• Undertakings/Local Bodies, etc., during 
1991, 1992 and 1993 (upto June) is as 
under ;-

Gujarat Orissa 
----_-

1991 211 57 

1992 110 166 

1993 (upto 103 29 
June) 

4. Apart from reservation for 
employment of ex-servicemen in Central 
Government, State Governments, PSUs , 
etc. several self-employment schemes are 
in operation. The details of ex-servicemen 
who have been benefited in the States of 
Gujarat & Orissa from some of the 
important schemes are as under ;-
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[English] 

Fake Group Housing Societies in Delhi 

3256. SHRI RAJNATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether some cases of fake 
group housing societies in Delhi have come 
to the notice of the Government during 
the last two years and so far; \ 

(b) if so, the details thereof; and 

(c) the step the Government 
propose to take to check such fake group 
housing societies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) (a) to (c) The 
information IS being collected and will be 
laid on the Table of the Sabha. 

Performance of Industrial Sector 

3257. SHRI SANAT KUMAR 
MANDAL : Will the PRIME MINISTER be 
pleased to state : 

(a) whether according to a study 
conducted by the Development Research 
Group of the Reserve Bank of India (RBI). 
the dismal performance of the Indian 
Industry is partly due to bureaucratic rules 
and regulations and largely due to infleXible 
production structure: 

(b) If so. the details of the study so 
made; 

(c) the reaction of the Govemment 
thereto; and 

(d) the measures proposed to make 
the industrial sector more market oriented 
with greater productivity and labour 
friendly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Major findings of a recent 
Development Research Group of Reserve 
Bank of India study "Bridging the 
Technology-gap. How Dynamic and Far-
Sighted is the Indian Corporate sector?" 
undertaken by Dr. (Mrs.) Padmini 
Swami nathan of Madras Institute of 
Development Studies, Madras. are as 
follows :-

(i) the dismal performance of Indian 
organised industry is only partly 
due to bureaucratic rules and 
regulations and largely stems from 
an inflexible production structure 
that is unable to adapt rapidly to 
changing global and domestic 
environment. 

(II) the poor quality of state intervention 
in the economy has been unable to 
compel the private sector to deliver 
the goods inspite of substantial 
state expenditure; 

(iii) there was no realisation of the fact 
that the labour policy was to be an 
Integral part of the industrial policy 
If the Industrial sector is to become 
dynamic: and 

(iv) the barner to a dynamiC growth ot 
the Indian economy can to a large 
extent. be traced to the inability to 
raise, accept and operationalise 
the fact that technical change and 



515 Written Answers DECEMBER 22, 1993 Written Answers 516 

productivity is more of a production 
related problem than the market 
oriented one. 

(d) Policy initiative taken in the New 
Industrial Policy in July, 1991, the Trade 
Policy and supporting fiscal and monetary 
measures announced subsequently in the 
Budgets 1992-93, 1993-94 are all aimed 
at accelerating the growth of the industrial 
production, productivity and improving their 
international competitiveness. Ministry of 
Labour is also formulating new Industrial 

, Relations Law with the objectives of 
increasing productivity, generating 
employment and establishing harmonious 
industrial relations. 

Joint Ventures with Germany 

3258. SHRI BOLLA BULLI 
RAMAIH : Will the PRIME MINISTER be 
pleased to state : 

(a) w~ether the Federal Republic of 
Germany has offered more financial 
packages for supporting viable joint 
ventures in our small and medium scale 
industrial sector; 

(b) if so, the details thereof; 

(c). whether a high level delegation 
from India visited Germany during 
September 1993; 

(d) if so, whether any agreement has 
been reached; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 

HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (e) A FICCI delegation led 
by Dr. V.L. DUll, its erstwhile President, 
visited Germany in September, 1993. No 
agreement has been arrived at with regard 
to any financial package supporting viable 
joint ventures in India. However, during 
the discussions with KFW, a Federal 
Government financial German 
Development Bank, a mention was made 
about financial support to certain sectors. 
Small and medium scale viable investment 
projects were reportedly to get priority. 

Solar Water Heating System 

3260. SHRI MANORANJAN 
BHAKTA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Indian Renewable 
Energy· Development Agency (IREDA) 
propose to provide soft loans to 
manufacture, assemble or installation of 
solar water heating systems as a measure 
to promote the use of this renewable 
energy sources; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) Yes, Sir. The Indian 
Renewable Energy Development Agency 
is already providing soft loans to 
entrepreneurs for manufacture and 
installation of solar water heating systems 
in order to promote the use of solar energy. 

(b) The details of financing norms of 
Indian Renewable Energy Development 
Agency are given in the enclosed 
Statemen~. 
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Irregularities in DDA 

3261. SHRI RAJANATH SONKAR 
SHASTRI : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government are 
aware that \enders were awarded by the 
DDA arbitrarily. in excess of estimated 
costs as reported in the Indian Express 
dated August 16, 1993: 

(b) if so, whether the mailer has 
since been investigated and if so, with what 
results; and 

(c) the remedial action taken or 
proposed to be taken in the mailer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) (a) DDA has 
reported that tenders' are not awarded 
arbitrarily but on the basis of well laid down 
procedures. 

(b) and (c) Question does not arise 
in view of reply to part (a) above. 

Construction of Court 
Buildings 

3262. SHRI DHARMANNA 
MONDA YY A SADUL Will the PRIME 
MINISTER be pleased to state. 

(a) whether the Union Government 
have decided to provide 50% assistance 
against the cost of construction of court 
buildings to the State Governments; 

(b) if so, the details thereof; 

(c) the details of the proposals 
received from each State in this regard; 

(d) whether the Government propose 
to make any financial provision in this 
regard' during the financial year 1994-95; 

(e) if so. the State-wise details 
thereof; and 

(f) 'if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) and (b) A centrally Sponsored Scheme 
relating to infrastructural facilities for the 
judiciary has been approved by the Full 
Planning Commission in its meeting held 
on 23.7.1993. The scheme includes 
construction of buildings both official and 
residential covering High Courts and District 
Courts. The expenditure on the scheme IS 
to be shared by the Central and the State 
Governments on 5050 basis. Expenditure 
of the Unton Terntories will be met fully by 
the Centre. 

(c) The proposals received from the 
States in respect of admiSSible items of 
expenditure for 1994-95 are given In the 
Statement attached. 

(d) Yes. Sir. 

(e) and (f) The Planning CommiSSion 
has yet to ftrmly mdicate the Centre's share 
of assistance. 

STATEMENT 

PROPOSALS RECEIVED FROM THE 
STATES IN RESPECT OF ADMISSIBLE 
ITEMS OF EXPENDITURE FOR 1994-95 
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Name of the State 

-----~- ----~-~--

1. Assam 

2_ Gujarat 

3. Goa 

4_ Haryana 

5. Himachal Pradesh 

6. Jammu & Kashmir 

7_ Karnataka 

8. Kerala 

9. Madhya Pradesh 

10. Maharashtra 

11- Manipur 

12_ Nagaland 

13. Punjab 

14. Rajasthan '. 
15. Tamil Nadu 

16_ Tripura 

17. Uttar Pradesh 

18_ West Bengal 

[English] 

Amendment of Judges Appointment 
Rules 

3263_ SHRI SARAT PATTANAYAK 

Financial proposal received 
for 1994-95 (Rs. in /akhs) 

204.15 

1720_60 

300.00 

258950 

1862.34 

1760_00 

3220.40 

1604.67 

380.00 

2834.38 

422.20 

304.50 

2500.00 

293.34 

1265.27 

1571.82 

12844.66 

338_00 

: Will the PRIME MINISTER be pleased to 
state: 

(a) whether the Government propose 
to amend the rules for appointment of 
judges in apex courts in the light of recent 
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Supreme Court's judgement; and 

(b) if so, when it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ) 
: (a) Appointment of Judges of the 
Supreme Court are made in terms of 
provisions of Article 124 of the Constitution 
of India. These provisions are not required 
to be amended in the light of recent 
Supreme Court's judgement. 

(b) Does not arise. 

Production of Fertilizers 

3264. SHRI KASHIRAM RANA 
Will the PRIME MINISTER be pleased to 
state: 

(a) the different kinds of fertilizers 
being produced in different fertilizers plants 
in the country. alongwith the quantity of 
each kind; 

Name of the fertilizer 
product 

Urea 

Ammonium Sulphate 

Calcium Ammonium Nitrate 

Ammonium Chloride 

Di-Ammonium Phosphate 

Complexes 

Single Super Phosphates 

(b) the present production capacity 
of Gujarat and KRIBHCO fertilizer plant in 
Gujarat; 

(c) whether the Government 
proposes to expand/modernise these 
plants during the Eighth Five Year Plan 
period; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) The details of different 
kinds of fertilizers produced by various 
fertilizers plants during the current year 
(April, 1993 to November. 1993) is given 
below: 

Production 
('000 mt) 

8731.2 

367.9 

430.7 

76.2 

1098.2 

1697.4 

1075.3 
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(b) The annual installed capacity of 
Gujarat State Fertilizer Company Limited, 
Gujarat Narmada Valley Fertilizer Co., Ltd. 

and Krishak Bharati Cooperative Limited 
is given below: 

-~---.- .. ---- -.. --~--------.-------.. ---.--.----.-----

Name of the company Product 'OOOMT 
Annual instal/ed 

capacity (in terms 
of product) 

Gujarat State Fertilizer Urea 367.0 

Company Limited (Baroda 
Unit) 

Ammonium 227.0 
Sulphate 

GUJarat State Fertilizer 
Company Limited (Sikka Unit) 

Gujarat Narmada Valley 

Fertilizers Co. Ltd .. 

DAP 

DAP 

Urea 

CAN 

109.0 

326.0 

594.0 

143.0 

Bharuch 23:23 143.0 

Krishak Bharati Cooperative 
Limited. Hazira. 

Urea 1452.0 

- -.-----.~----

(c) and (d) GSFC is implemenling a 
new 1350 tonnes per day ammonia plant 
as part of modernisation/expansion of their 
fertilizer plants. GNFC have already imple-
mented several modernisation schemes in 
their ammonia plant to Increase capacity 
utilisation and reduce energy consumplion. 
KRIBHCO have also taken steps to mod-
ernise their ammonia plants which will 
increase capacity utlhsalion and reduce 
energy consumption. Further, KRIBHCO 
have a proposal to set up a phophatic plant 
at Hazira. I' may be mentioned that 
Fertilizer Industry has been delicensed 

_w.~.f. 24.7.1991. Therefore, private 
companies can expand/modernise 
according to their needs and subject to 

clearance from environmental angle. 

Plan for Scooters India Limited 

3265. SHRI VISHWANATH 
SHASTRI. Will the PRIME MINISTER be 
pleased to state : 

(aj whether during the third hearing 
by BIFR on October 11. 1993 the repre-
sentative of the UnIOn Government 
deposed that the Scooters India Limited 
could be turned into a Viable unit with 
rationalisation of manpower: 

(b) if so, whether the Government 
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have prepared any plan to run this Unit; 
and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) No, Sir. 

\ 

(b) and (c) Do not arise. 

Grants for Maintenance and Repairs 
Under Rural Drinking Water Supply 

Scheme 

3266. SHRI ANNA JOSHI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether the Governtllent propose 
to increase the grants for maintenance and 
repairs to various States under the Rural 
Drinking Water Supply Scheme during 
1993-94; and 

(p) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) No, Sir. 

(b) Does not arise. 

High Technology 

3267. SHRI GEORGE 
FERNANDES: Will the PRIME MINISTER 
be pleased to state: 

(a) whether some international 
agencies have been attempting to inhibit 

the free flow of high technology on 
"specious grounds"; 

(b) if so, the details thereof; and 

(c) its likely impact on the scientific 
and technological development in the 
country? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI) : (a) to (C) 
Increasing restrictions on supplies of 
technology and products are being placed 
on the country under discriminatory multi-
national regimes such as the Nuclear Non-
Proliferation Treaty, the Missile Technology 
Control Regime and the Coordination 
Committee on Export Control as also 
bilateral reflections of such restrictive 
regimes. However, Government is 
committed to overcoming such restrictions 
through more intense efforts at domestic 
technology generation and production to 
maintain and enhance Tlational seH reliance 
in high technology areas and programmes. 

Functioning of Public Sector 
Undertakings 

3268. SHRI GOPI NATH 
GAJAPATHI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether there is a need to 
. oversee the functioning of the PUbli.c Sector 
Enterprises in Central as well as State-
sector; 

(b) if so, the efforts made by the 
Government in this direction; and 
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(c) the reaction of the State 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) (al to (c) Yes. Sir. Government 
oversee the functioning of Central PSEs 
by monitoring the performance, 
participation in Board deliberations, MOU, 
etc. Audit by Comptroller and the Vigilance 
Commissioner under Central Govemment 
are also part of monitoring established 
through interaction with the administrative 
Ministries. Parliamentary accountability 
through Committee on Public Undertakings 
and discussions in Parliament of the 
functioning of PSEs also form part of 
performance monitoring. However. 
autonomy is also vouchsafed through 
powers exercised and delegated to PSEs 
for production. purchase. sales, 
recruitment, etc. 

[ Translation] 

Potable Water in Gujarat 

3269. SHRI N.J. RATHVA : 
SHRI DILEEPBHAI 

SANGHANI: 

Will the PRIME MINISTER be 
pleased to state : 

(a) the number of proposals received 
by the Union Government from Gujarat 
for supply of potable water and supply of 
water under Rajiv Gandhi National Drinking 
Water Mission Pending for approval; and 

(b) the time by which these are likely 
to be accorded approval? 

THE MINISTER OF STATE IN THE 

MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL): (a) Twelve Schemes 
were received from the Government of 
Gujarat. Four schemes have already been 
approved, two schemes were not approved 
and comments of the Union Government 
have been sent on the remaining six 
schemes, to the State Government. 

(b) Does not arise. 

[English] 

Growth Centre in Verna 

3270. SHRI HARISH NARAYAN 
PRABHU ZANTYE Will the PRIME 
MINISTER be pleased to state: 

(a) the progress made so far, for 
development of growth centre at Verna in 
Goa and the amount sanctioned so far; 

(b) the number of industries set up 
so far and how many people have been 
employed by them: and 

(c) the total area of land reserved 
by the Government of Goa for this growth 
centre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) and (b) The growth centre 
project at Electronic City, district Verna 
Plateau has been approved by the 
Government and a sum of Rs. 50 lakhs 
has been released as Central assistance. 
The project is to be implemented dunng 
the 8th Five Year Plan by the Slate 
Government. 
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(c) The Government of Goa intends 
to develop the growth centre in an area of 
400 hectares. 

Renewable Energy Projects 

3271. SHRI BOLLA BULLI 
RAMAIAH : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the World Bank has 
extended any assistance for'development 
of renewable energy projects; 

(b) if so, the details thereof; 

(c) whether IDBI also propose to 
participate in Indian Renewable Energy De-
velopment Agency (IREDA) equity: 

(d) if so, whether any programme in 
this regard has been worked out; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) Yes. Sir. 

(b) The World Bank has sanctioned 
assistance of US $ 145 million under Re-
newable Resources Development Project 
(IREDA). This assistance Includes a credit 
of US $ 115 million from International 
Development Association (IDA) and a grant 
of US $ 30 million from Global Environment 
Trust (GET) Fund and Swiss Development 
Cooperation to implement the project. 

(c) No decision has been taken in 
this regard. 

(d) and (e) Does not arise at this 
stage. 

Indian Farmers Fertiliser Cooperatives 
Ltd. 

3272. SHRI R. SUR ENDER 
REDDY : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Indian Farmers 
Fertilizer Cooperative Ltd. has been making 
an all round progress in production of 
fertilizers and membership of co-operatives 
in recent years; 

. (b) if so, the details of the present 
members of IFFCO State-wise: 

(c) the amount of dividend paid by 
IFFCO to the Union Government towards 
its equity participation during the last three 
years: 

(d) whether IFFCO IS conSidering a 
number of proposals for modernisation and 
expansion of some of its plants: 

(e) if so. the details thereof: 

(f) whether IFFCO has also under 
conSideration a proposal to set up a joint 
venture nitrogenous plant outside India: 
and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI EDUARDO 
FALEIRO) : (a) Yes. Sir. 

(b) The details are given in the 
enclosed Statement. 
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(c) The information is given below: . 

Year Dividend paid to 

1990-91 

1991-92 

1992-93 

Govt. of India 
(Rs. in Crores) 

17.38 

17.38 

17.38 

(d) and (e) IFFCO is implementing a 
project for doubling' of the existing 
production capacity of their Aonla Fertilizer 
Plant.at an estimated cost of Rs. 960.00 
crores. The project will be commissioned 
in 36 months from zero date of 30.9.1993. 
The additional urea production from this 
project will be 7.261akh tonnes per annum. 

(f) and (g) IFFCO is exploring the 
possibility of setting up a gas-based 
nitrogenous fertilizer plant in Iran. 
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Administered Prices of Fertilizers 

3273. SHRI MANORANJAN 
BHAKTA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Union Government 
have any proposal to hike administered 
prices of fertilisers every year in tune with 
the increase in input prices; 

(b) if so, the reasons therefor; 
\ 

(c) whether the price increase is likely 
to affect only nitrogenous (Urea) fertiliser; 
and 

(D) if so, the details Jhereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTI-
LIZERS AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY 
AFFAIRS AND MINISTER OF STATE IN 
THE DEPARTMENT OF ELECTRONICS 
AND DEPARTMENT OF OCEAN 
DEVELOPMENT. (SHRI EDUARDO 
FALEIRO) : (a) At present there is no such 
decision. 

(b) to (d) In view of reply to (a) above. 
question does not arise. 

Allocation Under IRDP 

3274 SHRI SYED 
SHAHABUDDIN : Will the PRIME 
MINISTER be pleased to state: 

(a) the total allocation under IRDP, 
including the contribution by the State for 
1993-94; State-wise; 

(b) the actual utilisation in Bihar 

during 1992-93; 

(c) the allocation for Bihar for 1993-
94; and 

(d) the procedure for the 
determination of the National. State and 
district allocations for IRDP? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (c) Total 
allocation under IRDP including contribution 
by the State for 1993-94 statewise, 
including Bihar, is given in the enclosed 
Statement. 

(b) Against an allocation of Rs. 9778 
lakhs to Bihar in 1992-93. utilisatien was 
Rs. 7726.73 (79.02%). 

(d) The allocation under IRDP at the 
national level is discussed at the annual 
Plan Meeting with the Planning 
Commission and fixed by the Ministry of 
Finance in the Central Budget on the basis 
of availability of resources. estimated 
requirements etc. The budgetary 
allocations at the National level provided 
for in the Central Budget is then allocated 
by the Ministry of Rural Development to 
the States on the basis of incidence of 
poverty as estimated by the Planning 
Commission. The allocations made to the 
States are in tum distributed to the districts 
on the basis of formulae decided by the 
State Governments for such allocations. 
These formulae generally take into account 
factors such as incidence of poverty. SCI 
ST population, number o! blocks in the 
district etc. 
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[Translation). (c) the name of the social 
organisations to whom the allotment had 

Allotment of LandlFlats to Social been made during the last year? . 
Organisation· 

3275. SHRI ARJUN SINGH 
YADAV : Will the Minister of URBAN 
DEVELOPMENT be pleased to state: 

(a) whether the Government have 
constituted an investigating OJmmittee to 
allot landlflats to social organisations ; 

(b) if so, the names of members of 
the Committee; and 

--"----
(i) Sec,·etary. U.D. 

(ii) Joint Secretary 
(Incharge of land) 

(iii) Joint Secretary (Fin.) 

(iv) Chief Architect (CFWD) 

(v) D.G, (Works) or his nominee 

(vi) Vice Chairman, DDA or 
or his nominee 

(vii) Land & Development Officer-

(viii) Directo (Incharge of land)-

(c) During the last year allotments of 
land have been made to the following :-

(i) Bipin Chandra Pal Memorial Trust. 

(ii) SocIety for waste land 
development. 

(iii) Jai Jawan Jai Kisan Trust. 

(iv) Inma International Centre, 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
~INISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) and Ib) For 
screening applications received for 
allotment of land to Institutions and making 
recommendations for consideration an 
orders of the Govt., Land Allotment 
Committee has been constituted with 
following composition : 

- -_._-_._ ------------._ ----

Chairman 

Member 

Member 

Member 

Member 

Member 

Member 

Member Secy. 

[English] 

Government Cases in Courts 

3276. SHRI JEEWAN SHARMA : 
Will the PRIME MINISTER be pleased to 
state. 

(a) the detai.ls of the Govemment 
orders or enactments under which 
Govemment servants can be authorised 
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by Government offices to appear or 
present the Government cases in courts 
other than Central Administrative Tribunal; 

(b) the reaction of the Ministry of 
Law to the appearance of Government 
servant in courts; and 

(c) the names of the Ministries! 
Departments/Offices which had taken 
permission from this Ministry during the 
last three years to authorise its employees 
to present/appear in courts than the 
standing counsels appointed by the Ministry 
of Law? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS: (SHRI H.R. BHARDWAJ) 
: (a) to (c) : No Government servant, 
except persons appointed as Government 
pleaders under Rule 8B of Order XXVII of 
the COrl8 of Civil Procedure, 1908 and 
persons appointed as Prosecutors under 
sections 24 and 25 of the Code of Criminal 
Procedure, 1974, have been authorised to 
appear or present the Government cases 
in courts. This Ministry has not received 
any proposal from other Ministries! 
Departments during the last three years 
seeking permission to authorise Govern-
ment employees to present/appear in 
courts. 

[English] 

Medical X-Rays Units 

3277. SHRISARATPATTANAYAK 
: Will the PRIME MINISTER be pleased to 
state : 

(a) whether the Government have 
any proposal to bring medicaL X-rays units 
in the country under the Atomic Energy 
Act,1962; 

(b) if so, the details thereof; and 

(.c) the time by which it is likely to be 
implemented? 

THE MINISTRY OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI) : (a) and (b) 
Section 17 of the Atomic Energy Act, 1962 
deals with enforcement of special 
provisions of safety of radiation generating 
plants such as medical x-ray units. 
Appropriate regulations, procedures, codes 
and guides in implementing radiation safety 
in medical x-ray installations are already 
published. 

(c) Does not arise. 

Poverty Alleviation Scheme in 
Andhra Pradesh 

3278. SHRI J. CHOKKA RAO : Will 
the PRIME MINISTER be pleased to state: 

(a) whether the Government of 
Andhra Pradesh has sent any poverty 
alleviation scheme to· the Union 
Government for World Bank assistance : 

(b) if so, the details thereof and the 
amount involved therein; 

(c) the action taken by the Union 
Government thereon; and 

(d) the manner in which the loan is 
proposed to be re-paid? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
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(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTT AMBHAI 
HARJIBHAI PATEL) : (a) Yes, Sir. 

(b) to (d) A project proposal entitled 
'Andhra Pradesh Poverty Alleviation 
Project' involving a total investment of Rs. 
1149 crores over a period of 4 years was 
submitted by the Government of Andhra 
Pradesh for possible WorldBank Financial 
Assistance. The project includes 
investment in agriculture and related 
sectors of irrigation, forestry, horticulture, 
fisheries, education, women and child 
development, health etc. 

The World Bank and reservations for 
taking up a multi-sector project of this 
nature, on account of its programmatic and 
organisational compleXity. The Bank have 
suggested some changes in the design 
and contents of the project to meet the 
objective of alleviating poverty in the State. 
Reaction of State Government to these 
suggestions is awaited. 

[ Translation] 

Use of I.A.F. Planes/Helicopters by 
Ministers 

3279. SHRI LALIT ORAON : Will 
the PRIME MINISTER be pleased to state: 

(a) the details of Ministers including 
the Prime Minister and Chief Ministers who 
have used I.A.F. aeroplanes and helicopter 
during the period October 1, 1993 to No-
vember 30, 1993; and 

(b) the expenditure involved in each 
of these flights ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN): (a) and (b) Details of 
Union Ministers including the Prime 
Minister, and the Chief Ministers, who have 
requistiioned I.A.F. aircraft/helicopters 
during the period October 1, 1993 to 
November 3D, 1993, together with the 
expenditure involved are given in the 
enclosed statement. 
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[English] 

Grants Under ARWSP 

3280. SHRI RAMCHANDRA 
GHANGARE : Will the PRIME MINISTER 
be pleased to state: 

(a) the details of the grants being 
given by the Union Government for 
maintenance and repairs under the 
Accelerated Rural Water Supply 
Programme (ARWSP) : 

(b) the criteria being followed and 
the basis on which these grants are given 

(c) whether there is any proposal to 
change this criteria: 

(d) if so. the details thereof: 

(e) whether the U"ion Government 
have received any representations from 
the Government of Maharashtra In this 
regard; and 

(f) the reaclion of the Union 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b) 10% of 
the Accelerated Rural Water Supply 
Programme annual allocation is allowed to 
be utilised for operation and maintenance 
..of rural water supply schemes. This is 
supplemented by another 10% of the state 
sector Minimum Needs Programme annual 
funds. The balance cost of O&M of assets 
created under Rural Water Supply 
schemes is to be met out of non-plan funds 
of the States and cost recovery, if any. 

from the users as O&M of assets created 
in the earlier plan periods is treated as 
non-plan item of expenditure. 

(c) No, Sir. 

(d) Does not arise. 

(e) Yes, Sir. 

(f) The proposal of the State 
Government was not agreed to. 

Reservation in Promotion for SCS/STs 

3281. DR. R P VALLAL 
PERUMAN: Will the PRIME MINISTER 
be pleased to state : 

(a) whether the reservation In 

promotion for Scheduled Castes and 
Scheduled Tribes In services is applicable 
to all grades if the promotions are based 
on the principle of seniority subject to 
fitness: 

(b) whether the Government are 
aware that the principle of seniority subject 
to fitness is not applied by any MIIHslry or 
their subordinate offices In th(' flldllcr of 
promotions within Class-I services. 

(e) whether the Government have 
not yet defined the pnnciple of seniority 
subject to fitness: and 

(d) if so, the steps being taken to 
ensure proper representation of Scheduled 
Castes and Scheduled Tribes in Class-I 
services? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
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(SHRIMATI MARGARET ALVA) : (a) Yes, New Delhi, dated the 10th March 1989. 
Sir. 

(b) Group 'A' services/posts (Class I 
Servicesl posts) are those which carry 
higher duties and responsibilities. 
Therefore, when promotions are made to 
these services/posts the principle of merit-
cum-seniority (Selection) is generally 
followed. There are, however, a few 
services/posts where the principle of 
seniority-cum-fitness is ap~lied in respect 
of some promotions within Group 'A'. 

(c) The principle of seniority subject 
to fitness (non-selection method) has been 
defined in para 3 of this Department's 
O.M.No. F. 22011/5/86-Estt. (D). dated 
10.3.89. which has been enclosed as 
statement -I. 

(d) To ensure greater representation 
of SC/ST in Group 'A' serVices, a 
concession has been given vide this 
Department's O.M. No. 1/9/69-Estt. (SCT), 
dated 26-3-70 as amended in O.M. No. 1/ 
10174-Estt. (SCT), dated 23-12-74 and 
O.M. No. 36012/12/88-Estt. (SCT), dated 
21-9-88. In ... accordance with the 
provisions of these O.M., in promotion by 
selection to posts within Group 'A' which 
carry an ultimate salary of Rs. 5700/- p.m .. 
the SC/ST officers who are senior enough 
in the zone of consideration for promotion 
so as to be within the number of vacancies 
for which the select list has to be drawn 
up, would be included in that list provided 
they are not yonsidered unfit for promolion. 
A copy of O.M. dt. 21-9-88 is enclosed as 
Statement II. 

No. F. 22011/5/86-Estt. 0 
Government of India 

Department of Personnel and Training 
Ministry of Personnel, Public Grievances 

and Pensions 

OFFICE MEMORANDUM 

Subject :PROCEDURE TO BE 
OBSERVED BY 
DEPARTMENTAL 
PROMOTION COMMITTEES. 

The undersigned is directed to say 
that in modification of existing instruction 
issued in regard to the subject mentioned 
above, the following procedure shall be 
observed by the Departmental Promotion 
Committees :-

Each Departmental Committee 
should decide lis own method and 
procedure for objective assessment of the 
suitability of the candidates. No interviews 
should be held unless it has been 
specifically provided for in the recruitment 
rules for the post/service. Whenever 
promotions are to be made by the method 
of 'selection' by DPC and the administrative 
ministry desires that an interview should 
form part of the selection process, 
necessary provision should be made in the 
recruitment rules. 

2.1.1.. Selection Method 

Where promotions are to be made 
by selection method as prescribed in the 
recruitment rules, the DPC shall, for the 
purpose of determining the number of 
officers who will be conSidered from out of 
those eligible officers in the feeder 
grade(s), restrict the field of choice as 
under with reference to the number of clear 
regular vacancies proposed to be filled in 
the year: 
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No. of vacancies No. of officers to be considered 
_ ... ------_. -.- -- .. ------

2 

3 

4 

GUIDELINES FOR DPCs 

2.1.2. At present DPCs enjoy full 
discretion to devise tneir own method and 
procedures for objective assessment of the 
suitability of candidates who are to be 
considered by them. In order to ensure 
greater selectivity in matters of promotions 
and for having uniform procedures ior 
assessment by DPCs, fresh guidelines are 
being prescribed. The matter has been 
examined and the following broad 
guidelines are laid down to regulate the 
assessment of suitability of candidates by 
DPCs. 

2.1.3. While merit has to be 
recognised and rewarded. advancement in 
an officer's career should not be regarded 
as a matter of course but should be eamed 
by dint of hard work, good conduct and 
result oriented performance as reflected 
in the annual confidential reports and 
based on strict and rigorous selection 
process. 

2.1.4. Government also desires to 
clear the misconception about -Average" 
performance. While "Average" may not be 
taken as an adverse remark in respect of 
an officer. at the same time. it cannot be 
regarded as complimentary to the officer. 
as "Average" performance should be 
regarded as routine and undistinguished. 
It is only performance that IS above 

5 

8 

10 

3 times the number of vacandes. 

average and performance that is really 
noteworthy which should entitle an officer 
to recognition and suitable rewards in the 
matter of promotion. 

CONFIDENTIAL REPORTS 

2.2.1 . Confidential Rolls are the basic 
inputs on the basis of which assessment 
is to be made by each DPC. The evaluation 
of CRs should be fair. just and non-dis-
criminatory. Hence-

(a) The DPC should consider CRs for 
equal number of years in respect of 
a:; c~icers considered for promotion 
subject to (e) below. 

(b) The DPC should assess the 
suitability or the officers for 
promotion on the basis of their 
service record and with particular 
reference to the CRs for 5 preceding 
years. However, in cases where 
the reqUIred qualifying service is 
more than 5 years. the DPC should 
see the record · ... ith particular 
reference to the CRs for the years 
equal to the required qualifying 
service. (If more than one CR has 
been written for a particular year. 
all the CRs for the relevant year 
shall be considered together as the 
CR for one year). 
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(c) Where one or more CRs have not 
been written for any reason during 
the relevant period. the OPC should 
consider the CRs of the years 
preceding the period in question 
and if in any case even these are 
not available the OPC should take 
the CRs of the lower grade into 
account to complete the number of 
CRs required to be considered as 
per (b) above. If this is also not 
possible. all the available CRs 
should be taken into account. 

(d) Where an officer is officiating in 
the next higher grade and has 
earned CRs in that grade. his CRs 
in that grade may be considered 
by the OPC in order to assess 
his work. conduct and 
performance. but no extra 
weightage may be given merely 
on the ground that the has been 
officiating in the higher grade. 

(e) The OPC should not be guided 
merely by the overall grading. if 
any, that may be recorded in the 
CRs, but should make its own 
assessment on the basis of the 
entries in the CRs, because it has 
been noticed that some times the 
overall grading in a CR may be 
inconsistent with the grading 
under vanous parameters or 
attributes. 

(f) If the RevieWing Authority or the 
Accepting authority as the case 
lTIay be has over-ruled the 
Reportmg Ottlcer or the 
ReViewing authority as the case 
may be, the remarks of the latter 
authority should be taken as the 
final remarks for the purposes of 
assessment provided it IS 

apparent from the relevant entries 
that the higher authority has come 
to a different assessment 
consciously after due application 
of mind. If the remarks of the 
Reporting Officer, Reviewing 
authority and Accepting authority 
are complementary to each other 
and one does not have the effect 
of over-ruling the other. then the 
remarks should be read together 
and the final assessment made 
by the OPC. 

2.2.2. In the case of each officer. an 
overall grading should be given. The 
grading shall be one among (i) Outstanding 
(ii) Very Good (iii) Good (iv) Average (v) 
Unfit 

2.2.3. Before making the overall 
grading after considering the CRs for the 
relevant years. the OPC should take into 
account whether the officer has been 
awarded any major or minor penalty or 
whether any displeasure 01 any superior 
officer or authority has been conveyed to 
him as reflected in the ACRs. The OPC 
should also have regard to the remarks 
against the column on integrity. 

2.3.1. The list of candidates 
considered by the OPC and the overall 
grading assigned to each candidate, would 
form the basis for preparation of the panel 
for promotion by'the OPC. The following 
principles should be observed in the 
preparation of the panel: 

(i) Having regard to the levels of the 
posts to which promotIons are to 
be made. the nature and 
importance of duties attached to 
the posts a bench mark grade would 
be determined for each category of 
posts for which promotions are to 
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be made by selection method. For 
all Group 'C' Group'S' and Group 
'A' posts upto (and excluding) the 
level of Rs. 3700-5000 excepting 
promotions for induction to Group 
'A' posts or Services from lower 
groups, the bench mark would be 
'Good'. All officers whose overall 
grading is equal to or better than 
the bench mark should be included 
in the panel for promotion to the 
extent ofthe number of vacancies. 
They will be arranged in the order 
of their inter-se seniority in the 
lower category without reference 
to the overall grading obtained by 
each of them provided that each 
one of them has an overall grading 
equal to or better than the bench 
mark of 'good'. 

Wherever promotions are made 
for induction to Group 'A' posts or 
Services from lower groups, the 
bench mark would continue to be 
'good. However, officers graded 
as 'outstanding'would rank en bloc 
senior to those who are graded as 
'Very Good' and officers graded as 
'Very Good' would rank en bloc 
senior to those who are graded as 
'Good' and placed in the select 
panel accordingly upto the number 
of vacancies, officers with same 
grading maintaining their inter se 
seniority in the feeder post. 

(ii) In respect of all posts which are in 
the level of Rs. 3700-5000 and 
above, the benchmark grade 
should be 'Very Good'. However, 
officers who are graded as "Out-
standing' would rank en bloc senior 
to those who are graded as 'Very 
Good' and placed in the select 
panel accordingly upto the number 

of vacancies, officerS· with same 
grading maintaining their inter se 
seniority in the feeder post. 

(iii) Appointments from the panel shall 
be made in the order of names 
appearing in the panel for 
promotion. 

(iv) Where sufficient number of officers 
with the required benchmark grade 
are not available within the zone of 
consideration, officers with the 
required benchmark will be placed 
on the panel and tor the unfilled 
vacancies, the appointing authority 
should hold a fresh D.P.C. by 
considering the required number 
of officers beyond the original zone 
of consideration. 

2.3:2. (i) In promotions by selections 
to postslservices within Group 'A' which 
carry an ultimate salary of As. 57001- p.m. 
in the revised scale, the SCs/STs officers, 
who are senior enough in the zone of 
consideration for promotion so as to be 
within the number of vacancies for which 
the select list has to be drawn up, would. 
notWithstanding the prescription of 
'benchmark' be included in that list provided 
they are not considered unfit for promotion. 

(ii) In promotion by selection to postsl 
services from Group 'C' to Group 
'S' within Group'S' and from Group 
'S' to the lowest rung in Group 'A', 
selection against vacancies 
reserved for SCs and STs will be 
made only from those SCs/STs 
officers, who are within the normal 
zone of consideration prescribed 
vide the Department of Personnel 
& A.R. O.M. No. 22011/3n6-Estt. 
(D) dated 24th December, 1980. 
Where adequate number of SCsi 
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STs candidates are not available 
within the normal field of choice, it 
may be extended to five times the 
number of vacancies and the SCsi 
STs candidates are not available 
within the normal field of choice, it 
may be extended to five times the 
number of vacancies and the SCsi 
STs candidates (and not any other) 
coming within the extended field of 
choice, should also be considered 
against the vacancies reserved for 
them. If candidates frqm SCs/STs 
obtain on the basis of merit with 
due regard to seniority, on the 
same basis as others, less number 
of vacancies than the number 
reserved for them, the difference 
should be made up by selecting 
candidates of these communities, 
who are in the zone of 
consideration, irrespective of merit 
and 'bench mark' but who are 
considered fir for promotion. 
Officers belonging to SC/ST 
selected for promotion against 
vacancies reserved for them from 
within the extended field of choice 
would however be placed en bloc 
below all the other officers seiected 
from within the normal field of 
choice. 

(iii) As regards promotions made by 
selection in Group 'C' and Group 
'0' posts/services. Select List of 
SCs/STs officers should be drawn 
up separately in addition to the 
general select list, to fill up the 
reserved vacancies. SCs/STs 
offices, who are within the normal 
zone of consideration, should be 
considered for promotion along with 
and adjudged on the same basis 
as others and those SCs and STs 
amongst them, who are selected 
on that basis may be included in 
the general Select List in addition 
to their being considered for 
inclusion in the separate Select 
Lists for SCs and STs respectively. 
In the separate Select Lists drawn 

up respectively for SCs and STs, 
officers belonging to the SCs and 
STs will be adjudged separately 
amongst themselves and not 
alongwith others and, if selected, 
they should be included in the 
concerned separate list, irrespec-
tive of their merit as compared to 
other officers and the bench mark. 
If candidates from SCs/STs obtain 
on the basis of their position in the 
aforesaid general list, lesser 
number of vacancies than are 
reserved for them, the difference 
should be made up by selected 
candidates of these communities 
in the separate Select Lists for SCs 
and STs respectively .• 

PREPARATION OF YEARWISE PANNELS 
BY OPC WHERE THEY HAVE NOT MET 
FOR A NUMBER OF YEARS 

2.4.1. Where for reasons beyond 
control. the DPC could not be held in an 
year(s), even though the vacancies arose 
during that year (or years), the first OPC 
that meets thereafter should follow the 
following procedure: 

(i) Determine the actual number of 
regular vacancies that arose in 
each of the previous year(s) 
immediately preceding and the 
actual numberof regular vacancies 
proposed to be filled in the current 
year separately. 

(ii) Consider in respect of each of the 
years those officers only who would 
be within the field of chOice with 
reference to the vacancies of each 
year staring with the earliest year 
onwards. 

(iii) Prepare a 'Select List' by plaCing 
the select list of the ealiler year 
above the one forthe next year and 
so on. 

2.4.2 Where a DPC has alread', 
been held In a YC;]f and further VdCdnCh . 
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arise during the same year due to death, 
resignation, voluntary retirement, etc. or 
because the vacancies were not intimated 
to the OPC due to error or omission on 
the part of the Department concerned, the 
following procedure should be followed: 

(i) Vacancies due to death, voluntary 
retirement. new creations, etc., 
clearly belong to the category which 
could not be foreseen at the time of 
placing facts and material before 
the OPC. In such cases, another 
meeting of the OPC should be held 
for drawing up a panel for these 
vacancies as these vacancies could 
not be anticipated at the time of 
holding the earlier OPC. If, for any 
reason, the DPe cannot meet for 
the second time. the procedure of 
drawing up of year-wise panels 
may be followed when it meets 
next for preparing panels in respect 
of vacancies that arise in 
subsequent year(s). 

(ii) In the second type of cases of 
non-reporting of vacancies due to 
error or omission (i.e., though the 
vacancies were there at the time of 
holding of ope meeting they were 
not reported to it) it results in 
injustice to the officers concerned 
by artificially restricting the zone of 
consideraBon. The wrong done 
cannot be yearwise panel. In all 
such cases, a review OPC should 
be held keeping in mind the total 
vacancies of the year. 

2.4.3. For the prupose of evaluating the 
merit of the officers while preparing 
yearwise panels, the scrutiny of 
the record of service of the officers 
should be limited to the records 
that would have been available 
had the ope met at the appropriate 
time. For instance for preparing a 
panel relating to the vacancies of 
1978 the latest available records of 
service of the officers either upto 

December 1977 or the period 
ending March, 1978 as the case 
may be, should be taken into 
account and not the subsequent 
ones. However, ifonthe date of the 
meeting of the DPC, departmental 
proceedings are in progress and 
urider the existing instructions 
sealed cover procedure is to be . 
followed, such procedure should 
be ovserved even if departmental 
proceedings were not in existence 
in the year to which the vacancy 
related. The officer's name should 
be kept in the sealed cover till the 
proceedings are finalised. 

2.4.4 While promotions will be made in 
the order of the consolidated select 
list, such promotions will have only 
prospective effect even in cases 
where the vacancies relate to earlier 
year(s). 

3. Non-Selection Method: 

Where the promotions are to be 
made on 'Non-selection' basis 
according to Recruitment Rules. 
the DPe need not make a 
comparative assessment of the 
records of officers and it should 
categorise the officers as 'fit' or 'not 
yet fit' for promotion on the basis of 
assessment of their record of 
service. While considering an 
officer 'fit', guidelines in para 2.1.4. 
should be borne in mind. The 
officers categorised as 'fit' should 
be placed in the panel in the order 
of their seniority in the grade from 
which promotions are to be made. 

4. These instructions will take effect 
from 1st April, 1989. 

5. Ministries/Departments are 
requested to bring these 
instructions to the notice of all 
concemed, including their attached 
and subordinate offices, for 
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guidance and also to ensure their 
compliance. 

(S.K. PARTHASARATHY) 
JOINT SECRETARY TO THE: 

,GOVERNMENT OF INDIA 

STATEMENT -" 

Department of Personnel & Training 0 M 
No. 36012112188-Estt. (SeT), dated 

21.9.88. 

Subject: Concessions to Scheduled 
Castes and Scheduled Tribes 
in posts filled by promotion 
by selection - posts within 
Group A (Class I). 

The undersigned is directed to invite 
a reference to the Ministry of Home Affairs 
o M No. 1/9/69-Estt. (SCT), dated 26th 
March, 1970 as amended vide O.M. No. 
1/10174-Estt. (SCT), dated 23rd December, 
1974 according to which in promotions by 
selection to posts within Group A (Class I) 
which carry an ultimate salary of Rs. 2250/ 
- (pre revised), the SC/ST officers, who 
are senior enough in the zone of 
consideration for promotion so as to be 
within the number of vancies for which the 
select list has to be drawn up, would be 
included in that list provided they are not 
considered unfit for promotion. The scales 
of pay of group. A post have been revised 
on the basis of the recommendations of 
the 4th Central Pay Commission. It has, 
therefore, been decided that orders 
contained in the aforesaid O.M. would 
apply to promotions by selection to posts 
within Group A carrying an ultimate salary 
of As. 5700/- or less in the revised scale 
of pay. 

2. Ministry of Finance etc. are 
requested to bring the above decision to 
the notiCe of all concerned. 

Competitive Examinations in NIC ' . 

3282. SHAI. K. RAMAMUATHEE 
TINDIVANAM : Will the Minister of 

PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

. (a) whether competitive exams to 
certain posts have been conducted on 
computers with the help of National 
Informatics Centre; 

(b) If so, the examinations/tests 
conducted so far; 

(c) whether this method has been 
successful; 

(d) whether there are any complaint 
from any quarters against these examina-
tions; and 

(e) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI 
GIRIDHAR GOMANGO) : (a) Yes, Sir. 

(b) Recruitment test for the posts of 
(i) Scientific Offic-er/Engineer Grade 'S8' 
In National Informatics Centre (MIC) 
conducted during July, 1993 and (ii) 
Assistant Provident Fund Commissioners 
under the auspices of UPSC conducted 
during September, '1993. 

(c) Yes, Sir. 

(d) No, Sir. 

(e) Does not arise. 

Human Based Generation 

3283. SHRI D. VENKATESWARA 
RAO : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
constituted any Task Force on tapping the 
Vast potential of human based generation; 

(b) whether the Task Force has 
submitted its report; and 

(c) If so, the details thereof and the 
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action taken by the Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) No. Sir. The Ministry has 
not set up any Task Force on Human 
based generation of energy. 

(b) and (c) Question does not arise. 

Delimitation of Constituencies in Delhi 

3284. SHRIMATI KRISHANENDRA 
KAUR (DEEPA) 

SHRI N.K. BALlYAN : 

Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government have 
I eceived complaints about large scale ir-
regularities in the delimitation of 
constituencies in Delhi: 

(b) the nature of these complaints 
and facts thereof: 

(c) whether at least eight such 
constituencies have been reserved for the 
Scheduled Castes. where their population 
is less than even thirteen per cent whereas 
constituencies where their population is 
between forty to sixty per cent have not 
been reserved for them: 

(d) if so, the reasons therefore; and 

(e) the remedial action proposed to 
be taken by the Government in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS' (SHRI H.R. BHARDWAJ) 

(a) No. Sir 

ib, Ooes not anse. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Rural Development in Gujarat 

3285. SHRI HARIBHAI PATEL 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether any plan to accelerate 
the pace of rural development in Gujarat 
during the next financial year has been 
formulated: 

(b) if so, the details of various welfare 
programmes/rural development schemes: 
and 

(c) the total outlay, indicating. 
contribution made by each State/Union 
Government and outside agencies like 
World Bank? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) to (c) Major rural 
development schemes being implemen:ed 
in the State of Gujarat are (i) Integrated 
Rural Development Programme (IRDP): (ii) 
Jawahar Rozgar Yojana (JRY): and (iii) 
Accelerated Rural Water Supply 
Programme (ARWSP). These schemes will 
continue to be implemented during the next 
financial year as well. Under IRDP. 
assistance is given in the form of subsidy 
by the Government and term credit by 
banks to a target group of beneficiaries to 
enable them to cross the poverty line. 
Similarly, JRY aims at providing additional 
gainful employment for the unemployed 
and under-employed persons below the 
poverty line in the rural areas. Further, a 
new scheme called 'Employment 
Assurance Scheme' (EAS) has been 
introduced from 2nd October, 1993 in 
1 m752 RPDS (Revamped Public 
Distribution System) blocks in the country. 
This scheme alms at providing 100 day of 
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unskilled manual work to the rural poor 
who are in need of employment and 
seeking it. Under the scheme, 97 RPDS 
blocks are to be covered in the State of 
Gujarat. The ARWSP aims at providing 
safe drinking water to all villages in the 
State. The total outlay for Gujarat in respect 
of the above schemes has not been 
finalized for the next financial year. 

EC TV Service Centres 

3286. SHRI RAJVEER SINGH 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether EC TV service centres 
under ECIL, New Delhi have hired some 
private service eng, leers to despose of 
complaints and there are very few regular 
services engineers on the payrolls of the 
Company; 

(b) if so, the rates charged by them 
per visit from the company: 

(c) whether the services of these 
hired engineers are unsatisfactory and they 
use bogus spare parts in connivance with 
EC employees; and 

(d) if so, the action taken against 
the erring service engineers and 
employees? 

THE MINISTER OF STATE IN THE 
PRIME MINISTER'S OFFICE AND 
MINISTER OF STATE IN THE 
DEPARTMENT OF ATOMIC ENERGY 
AND DEPARTMENT OF SPACE AND 
MINISTER OF STATE IN THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI 
BHUVNESH CHATURVEDI): (a) EC TV 
service centre in New Delhi had engaged 
Technicians on contract basis known as 
licences for attending to customer 
complaints at residences only. ECIL's 
service centre also has adequate number 
of regular service Technicians and 
Engineers on the pay roll of the corporation 
to attend to complaints at residences and 
In service centres. 

(b) Rates paid to the service licences 
for TV sets allotted to them which are in 
the warranty period or under service 
contract regardless of the fact whether 
there is any complaint or not in respect of 
TVs allotted are: 

1. Rs. 200/· per set per year for 
remote colour TV. 

2. Rs. 185/· per set per year for non· 
remote colour TV. 

3. Rs. 110/· per set per year for 21" 
Black and White TV. 

4. Rs. 96/· per set per year for 14" 
Black & White TV. 

For the casual complaints not under 
warranty or service contract attended by 
the service licences the Company pays as 
under: 

1. Rs. 45/· for Black and White TV 
set. 

2. Rs. 60/· for colour TV set. 

(c) The performance of service 
licences was found unsatisfactory bringing 
bad name to the company. There were 
number of complaints from customers and 
dealers against them. Some of the licences 
were found to use parts procured from the 
market rather than genuine spare parts 
made available in ECIL service centre. 

(d) The Corporation has deCided not 
to enter into fresh contract with service 
licences whose performance and behaviour 
towards customers were unsalisfactory. 
Servicing is now being done by ECIL's 
regular Engineers and Technicians. 

Review of RGNDWM 

3287. SHRI S.B. SIDNAL : 
SHRI D. VENKATESWARA 

RAO: 
SHRI BOLLA BULLI 

RAMAIAH: 
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Will the PRIME MINISTER be 
pleased to state : 

(a) whether the Government have 
constituted a three member team of 
experts to review the Rajiv Gandhi National 
Drinking Water Mission (RGNDWM) ; 

(b) if so, the details thereof: 

(c) whether the Expert Team has 
submitted its report: 

(d) if so, the details thereof and the 
action taken by the Government thereon: 

(e) whether the Government propose 
to make any modification in RGNDWM: 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI UTTAMBHAI 
HARJIBHAI PATEL) : (a) and (b). Yes, 
Sir. A six member team of experts was 
constituted to review the performance of 
mini mission projects, detailed technical, 
financial and organisational evaluation of 
mini-mission programme with 
recommendations for its restructuring and 
additional coverage if any, and the 
following other specific subjects: 

(i) Reasons for re-emergence of 'No 
Source' category villages. 

(ii) Sustainability of water supply 
system with reference to Technical, 
Financial, Organisational and 
environmental aspects. 

(iii) Extent of integration of drinking 
water supply component with other 
related components; 

(iv) Success in evolving an appropriate 
technology mix for rural water 
supply; 

(v) The impact of Sub Missions and 
theirtechnical and financial viability 
and their acceptability to the people 
and strategies foc the future of the 
Sub-Mission programme; and 

(vi) Adequacy of present 
arrangements for operations and 
maintenance of the assets created 
for the Rural Water Supply. 

(c) No, Sir. 
(d) Does not arise. 

(e) There is no proposal at this stage 
to make any modification in RGNDWM. 

(f) Does not arise. 

Small Scale Industries 

3288. SHRI KASHIRAM RANA 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether the exports from Small 
Scale Industries are more as compared to 
these by large scale industrial sector; 

(b) if so, the details of exports made 
by SSI during the last three, years and 
their percentage in the total export 
earnings: and 

(c) the capital investment and 
employment generation in small scale 
sector vis-a-vis capital investment and 
employment generation in large scale 
industrial sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES) (SHRI M. 
ARUNACHALAM): (a) Yes, Sir, if the 
exports of manufactured goods from small 
scale sector are clubbed together with 
exports of Handicrafts. 

(b) (Value in Rs. crores) 
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Year 

1989-90 

1990-91 

1991-92 

Total Exports of 
manufactured Goods 

20559.00 

23736.00 

\ 
32693.00 

(c) Total employment in Small Scale 
Sector has been estimated as 129.80 lakhs 
persons and 134.06 lakhs persons for the 
year 1991-92 and 1J92-93 respectively. 
Comparative data for. large scale sector 
are not available for these years. While 
absolute investment figures for large scale 
sector and small scale sector are not 
available, as per ASI data for the year 
1987-88 the per unit investment (written 
down value) in large scale units was Rs. 
1059.86 lakhs compared with per unit 
Investment of Rs. 11.57 lakhs in small scale 
units registered under the Factories Act. 

Electricity Through Non-Conventional 
Energy Sources 

3289. DR. ASIM BALA Will the 
PRIME MINISTER be pleased to state: 

(a) the total production of electriCity 
from the non-conventional energy sources 
at present; 

(b) whether the private entrepreneurs 
have offered for this venture; and 

(c) if so, the details of prrvate sectors 
taking Interest for production of power 
through non-conventional energy sources? 

THE MINISTER OF STATE IN THE 

Exports of 
manufactured goods 
from 551 Sector 
including Handicrafts 
manufactured goods 

12924.10 

14792.32 

20347.96 

%age Share of 551 
Sector including 
Handicrafts in 
total exports of 

62.56 

62.32 

62.24 

MINISTRY OF NON-CONVENTIONAL 
ENERGY SOURCES AND MINISTER OF 
STATE IN THE MINISTRY OF 
AGRICULTURE (SHRI S. KRISHNA 
KUMAR) : (a) An electriCity generating 
capacity of about 200 MW has so far been 
installed based on non-conventio l1al energy 
sources. 

(b) and (c) A new market orrentation 
strategy has been evolved by the Ministry 
of Non-Conventional Energy Sources for 
setting up power projects based on non-
conventional energy sources with active 
private sector partiCipation and through joint 
ventures. A total private sector Wind power 
capacity of 29 MW has already been 
installed and 24 MW is under installation. 
Proposals of aggregate capacity of over 
500 MW are being discussed by the private 
s,?ctor with the concerned State 
Governments. A total capacity of 130 MW 
has already been allotted for private sector 
small hydro projects, and a further capacity 
of 35 MW is under discussion. 

Jawahar Rozgar Yojana in Uttar 
Pradesh 

3290. SHRI UDAl PRATAP 
SINGH: Will the PRIME MINISTER be 
pleased to state: 
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(a) whether 20 per cent of the 
amount given under the Jawahar Rozgar 
Yojana in Uttar Pradesh is spent on digging 
of wells: 

(b) it so, the details thereof; 

(c) whether the record is maintained 
to ascertain the extent of work done under 
this programme; and 

(d) if so, the number of wells dug in 
Uttar Pradesh during the last two years 
and the percentage of amount to the total 
amount given under the Jawahar Rozgar 
Yojana utilised for this purpose? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) (a) and (b) 20% of the total 
allocated funds to a State under Jawahar 
Rozgar Yojana (JRY) was earmarked for 
implementation of Million Wells Scheme 
(MWS), under which open irrigation wells 
were provided to poor small and marginal 
farmers belonging to SCs/STs and freed 
bonded labourers free of cost. 

From 1993-94, the funds earmarked 

for MWS has been raised from 20% to 
30% of the allocation of the State and its 
coverage extended to non SC, ST, rural 
poor also, subject to the condition that 
benefits to non-SCs/STs and bonded 
labourers does not exceed 10% of the total 
allocation. 

Where wells are not feasible due to 
geological factors, the funds allocated 
under MWS are permitted to be used for 
other schemes of minor irrigation like 
irrigation tanks, water harvesting structure 
and also for development of lands of the 
target group. 

(c) and (d) The progress under MWS 
is monitored by Government of India 
through Quarterly and Annual Progress 
Reports. Each District Rural Development 
Agency/Zilla ParishadNillage Panchayat is 
also required to maintain the record of 
assets created under Jawahar Rozgar 
Yojana including that of wells constructed 
under MWS. Number of wells constructed 
in Uttar Pradesh during 1991-92 and 1992-
93 and the percentage of amount utilised 
for MWS to total amount given under the 
Yojana are as under: 

S.No. Year No. of we /Is 
constructed 

% of utilisation under MWS 
to the total funds provided 

1. 1991-92 

2. 1992-93 

Managers in Companies 

3291. SHRI PARASRAM 
BHARDWAJ: Will the PRIME MINISTER 
be pleased to state : 

under JRY 

8780 28.15% 

5437 26.61% 

(a) whether the Government propose 
to liberalise provisions on managerial re-
muneration in companies; and 

(b) if so, the details regarding the 
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present procedure followed and the new 
provision proposed to be added in this 
regard? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H.R. 
BHARDWAJ) : (a) Yes, Sir. 

(b) The existing Schedule-XIII to the 
Companies Act, 1956 stipulates that the 
salary shall be within the ceiling limits laid 
down in the tables included in Part-II of 
the said Schedule. The perquisites shall 
be restricted to an amount equal to the 
annual salary or Rs. 4,50.0001- per annum. 
whichever is less. 

The salient features of the proposed 
amendment in Schedule-XIII to the Act are 
as under: 

(i) The existing ceiling limits provided 
in Schedule-XIII on remuneration 
of managerial personnel in 
companies with adequate net 
profits would be withdrawn. As a 
result thereof. such companies 
would have the freedom to 
determine remuneration 
package(s) for their managerial 
personnel within the limits laid down 
in Section 309 of the Act (viz. 5% of 
the net profits where there is only 
one managerial person and 10% of 
the net profits where there are 
morethan one managenal person). 

(ii) The ceiling limits in Schedule-XIII 
on managerial remuneration will 
continue to operate in relation to 
managerial personnel in loss-
making companies or companies 
with inadequate net profits. 
However, the existing sub-ceilings 
on salary and specified perquisites 

would be withdrawn, giving 
necessary freedom to such 
companies to work out suitable 
remuneration package(s) for their 
managerial personnel within the 
total ceiling limits on remuneration 
prescribed in Schedule-XIII. 

USA Investment 

3292. SHRI PARAS RAM 
BHARDWAJ: Will the PRIME MINISTER 
be pleased to state: 

(a) whether the Government have 
allowed the existence of USA companies 
with unlimited liability in the country against 
its earlier plans, but with the restrictions; 

(b) if so, the details of the 
amendments drafted in this regard; and 

(c) the reasons there-for? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H.R. BHARDWAJ): 
(a) to (c) Some foreign investors intending 
to set-up and operate power plants in India 
have requested to amend clauses 25 and 
45 of the Companies Bill. 1993 so that the 
existing facility of incorporating unlimited 
companies could continue without change. 
The rationale behind this is that US Tax 
Law often recognises (and taxes) Foreign 
sourced income in an adverse manner 
unless a company can be classified as a 
partnership firm for US Tax purposes and 
this is possible if the Company is 
incorporated with unlimited liability. The 
request of foreign Investors has been noted 
and Will be given due consideration by the 
Government alongwith other suggestions 
received for amendment in the Companies 
Bill, 1993. 
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PSU Shares 

3293. SHRI SYED 
SHAHABUDDIN : Will the PRIME 
MINISTER be pleased to state: 

·(a) the number of public sector 
undertaking which have undergone partial 
disinvestment upto September 30. 1993 
under the N.E.P; 

(b) the total number of shares and 
the number of shares in private hands as 
on September 30. 1993 in each such PSU; 

(c) the total sale proceeds of shares. 
undertaking-wise: 

(d) whether uniform procedure for 
disinvestment has been worked out taking 
into account the comments by the 
Comptroller and Auditor General of India: 
and 

(e) the names of public sector 
undertakings which are likely to undergo 

partial disinvestment during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Till 31.9.1993, the 
Government has disinvested the shares 
of 32 PSUs realising an amount of Rs. 
3038 crores and Rs. 1912 crores in 1991-
92 and 1992-93 respectively. The list of 
PSUs; the number of shares sold and the 
amount realised against each PSU during 
the year 1991-92 and 1992-93 is as per 
attached statements I and II respectively. 
During 1991-92. as the shares were sold 
in bundles of PSUs. no details of the sale 
proceeds. undertaking-wise. is available. 
The Budget Speech for 1993-94 
announced the intention of Government to 
mobilise Rs. 3500 crores by way of 
disinvestment of PSU shares. Modalities 
and enterprises to be dis invested during 
1993-94 are being worked out 
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Transport Development Project for 
Railways 

3294. SHRI RAM NAIK : Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government have 
prepared a Transport Development Project 
for local railways : 

(b) if so, whether the World Bank 
has agreed to assist this project; and 

(c) whether the Mumbai (Bombay) 
local Railways (W.R. & C.R.) projects have 
been included in this project? 

THE MINISTER OF STATE IN THE 
MINSTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE 
MINISTRY OF WATER RESOURCES 
(SHRI P.K. THUNGON) : (a) to (c) The 
project proposal for improvement in urban 
transport in Bombay Metropolitan Region 
has been received from the Government 
of Maharashtra. The project proposal, i.e. 
Bombay Urban Transport Project-II (BUTP-
II), includes provision of additional fly-
overs, roads and improvement in the 
existing road network : augmentation of 
the existing sub-urban railways (Western 
& Central) in Bombay and additional sub-
urban railway lines in the city. Discussions 
have been held between Government of 
Maharashtra, Ministry of Urban 
Development, Ministry of Railways and 
World Bank officials regarding financing of 
BUTP-II Project with a view to evolve a 
financing package for BUTP-II. 

Distribution of Agricultural Land 

3295. SHRI VIJAY NAVAL PATIL 
: Will the PRIME MINISTER be pleased to 
state' 

(a) whether the Government, with the 
assistance of Planning Commission, have 
decided to provide agricultural land to 
landless labourers; 

(b) whether the Government have 
received any report from the States in this 
regard; 

(c) if so, the details thereof; and 

(d) the steps taken or proposed to 
be taken by the Government to provide 
agricultural land to landless labourers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) : (a) and (b) The Government, 
under the programme for distribution of 
ceiling surplus land, have been providing 
land to the landless rural poor. The process 
of distribution of such land by the State 
Governments is periodically reported to the 
Central Government. 

(c; Under the programme of 
distribution of ceiling surplus land, out of 
an area of 73.85 lakh acres declared 
surplus, 64.35 lakh acres has been taken 
possession of and 50.50 lakh acres ha~ 
been distribution to 48.77 lakh 
beneficiaries. Under the programme of 
distribution of Government Wasteland and 
Bhoodan Land, an areas of 127.430 lakh 
acres and 23.30 lakh acres has been 
distributed respectively. 

(d) The subject of distribution of 
ceiling surpl~s land, Government 
Wasteland and Bhoodan land has been 
discussed from time to time at various for 
a including the Conferences of Revenue 
Ministers/Chief Ministers. State 
Governments have been requested to 
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distribute the available ceiling surplus land, 
Government Wasteland and Bhoodan land 
to the eligible rural poor expeditiously. 

Regulation of Land Laws 

3296. SHRI PARASRAM 
BHARDWAJ: 

SHRI BAPU HARI CHAURE : 
SHRI MANIKRAO HODL YA 

\ 
~AVIT: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Union Government 
have given some directions to the State 
Governments for enacting laws to prevent 
acquisition of tribal land and surplus land; 

(b) if so, the details thereof; 

(c) the names of the States where 
such laws have not been enacted; 

(d) the acreage of land acquired 
under the said laws, Statewise; and 

(e) the steps taken or proposed to 
be taken by the Government to remove 
the hurdles in implementing the laws? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(DEPARTMENT OF RURAL 
DEVELOPMENT) (SHRI RAMESHWAR 
THAKUR) : (a) to (c) States have b~en 
advised to prevent indiscriminate 
acquisition of land of persons belonging to 
Scheduled Tribes for public purpose under 
the land acquisition laws by drastically 
restricting such acquisition to a minimum 
number of situations Le. to only cases of 
exceptional and unavoidable nature. It was 

also suggested to them that acquisition of 
land belonging to Scheduled Tribes for 
housing schemes be totally prohibited. 

In case of acquisition of surplus land 
under the State laws for ceiling on agricul-
tural holdings, the land which is above the 
prescribed ceiling limits is acquired under 
such laws in the States and there are no 
exceptions providing for preventi?n of ac-
quisitio~ of such surplus land. 

The ceiling laws have been enacted 
by all the States except Arunachal 
Pradesh, Goa, Meghalaya, Mizoram and 
Nagaland. 

(d) The land taken possession of 
State-wise under the land ceiling laws since 
inception till June, 1993 is given in the 
enclosed statement. 

(e) The Statement have been 
advised at various for a including 
Conferences of Revenue Ministers and 
Chief Ministers to take measures for 
effective implementation of ceiling laws. 
These measures include expeditious 
disposal of litigation cases, distribution of 
surplus land, constitution of Tribunals under 
Article 323 B of the Constitution or 
requesting respective High Courts for 
constitution of Special Benches for disposal 
of cases where their number is large. 

STATEMENT 

STATEMENT SHOWING THE AREA 
TAKEN POSSESSION OF SINCE 

INCEp'TlON OF THE SCHEME UNDER 
THE LAWS ON CEILING ON 

AGRrGUL TURAL HOLDINGS TILL JUNE, 
1993. 
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S.No. StateslUTs Area taken possession 
(in crores) 

1. Andhra Pradesh 571632 

2. AssaA'l 565387 

3. Bihar 399932 

4. Gujarat 155919 

5. Haryana 115935 

6. Himachal Pradesh 281462 

7. Jammu & Kashmir 450000 

8. Karnataka 159716 

9. Kerala 93761 

10. Madhya Pradesh 278118 

11. Maharashtra 648366 

12. Manipur 1685 

13. Orissa 163195 

14. Pubjab 104791 

15. Rajasthan 551842 

16. Tamil Nadu 171114 

17. Tripura 1944 

18. Uttar Pradesh 508200 

19. West Bengal 1200974 

20. D&N Haveli 9305 

21. Delhi 394 

22. Pondicherry 1207 

Total: 6434879 
~~- ---.--~--
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Proposals for Joint Venture Projects 
from Australian Companies 

3297. SHRI GOPI NATH 
GAJAPATHI : Will the PRIME MINISTER 
be pleased to state : 

(a) whether the Government have 
received any proposals from some 
Australian companies for setting up of joint 
venture projects in the countf¥; 

(b) if so, the details thereof; and 

(c) the action taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (c) Yes, Sir, during the post 
policy period, Government have received 
and approved 31 proposals from Australian 
companies for setting up of joint venture 
projects in the country. envisaging foreign 
direct investment of Rs. 91.02 crores, till 
the end of November, 1993. 

The details of foreign direct 
investment proposals cleared viz., name 
of the Indian company, name of the foreign 
collaborator and the country to which it 
belongs, item of manufacture and amount 
of foreign investment involved in each 
proposal. are published by the Indian 
Investment Centre as a supplement to their 
Monthly Newsletter and copies of these 
are regularly supplied to the Parliament 
Library. 

Central Investment Subsidy 

3298. SHRI HARIN PATHAK: Will 
the PRIME MINISTER be pleased to state: 

(a) the number of claims received 
from the Gujarat Government that are 
pending with Union Government for Central 
Investment Subsidy; 

(b) the reasons for keeping the 
claims pending; 

, 
(c) whether the Government propose 

to allow these claims; 

(d) if so, the details thereof; 3nd 

(e) if ,not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) No eligible claim of Central 
Investment Subsidy received from the State 
Government of Gujarat is pending with the 
Union Government. 

(b) to (e) Do not arise. 

[ Translation] 

Setting up of Small industries by Self-
Employed persons in Madhya Pradesh 

3299. SHRI KHELAN RAM 
JANGDE : Will the PRIME MINISTER be 
pleased to state: 

(a) whether the Government have 
formulated any special scheme to set up 
small industries for the self-employed 
persons in Madhya Pradesh; 

(b) if so, the details thereof; 

(c) whether the Reserve Bank of 
India has also issued instructions to the 
branches of the I;>anks for providing 
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necessary amount to these industries; and 

(d) i.f so, the details thereof and the 
reaction of various banks thereto? 

THE MINISTER OF STATE If\! THE 
MINISTRY OF INDUSTRY 
(DEPAR'TMENT OF SMALL SCALE 
INDUSTRIES AND AGRO AND RURAL 
INDUSTRIES) (SHRI M. ARUNACHALAM) 
: (a) Govt. have launched Prime Minister's 
Rozgar Yojana with a view to provide self-
employment opportunities to educated 
unemployed youth. The scheme covers all 
the States and Union Territories in the 
country. 

(b) The details of PMRY Scheme are 
enclosed in the enclosed statement. 

(c) and (d) Yes, Sir. Reserve Bank 
of India has directed all Indian scheduled 
commercial banks (excluding Regional 
Rural banks) to issue suitable instruction 
to their branches to effectively participate 
and implement the scheme. The banks 
have been participating in the 
implementation of the Scheme. 

STATEMENT 

Prime Minister's Rozgar Yojana 
(PMRY) is being implemented with effect 
from 2nd Oct., 1993 with a view to provide 
self-employment opportunities to educated 
unemployed youth in .the country including 
Madhjla Pradesh. 

The PMRY has been designed to 
provide employment to more than a million 
persons by setting up of 7 lakh'micro 
enterprises during Villth five year plan 
through industry, service and business. The 
scheme also seeks to associate reputed 
non-governmental organisation in 
implementation of PMRY scheme 
esrfecially in the selection, training of 
enttepreneur and preparation ot' project 
profiles. Tre scheme intends to cover 

urban areas only during 1993-94 and whole 
of the country from 1994-95 when the 
existing self-employment scheme for 
educated unemployed Youth (SEEUY) will 
also be subsumed in PMRY. 

Any unemployed educated person 
living in any part of the country rLH'al or 
urban, within 18-35 years of age, matric 
(passed or failed) or ITI passed or having 
undergone Govt. sponsored technical 
courses for minimum duration of 6 months, 
being a permanent resident of the area 
for atleast 3 years, having family income 
not exceeding Rs. 24,000 per annum, and 
not being a defaulter to any nationalised 
bank/financial institution/cooperative bank, 
will be eligible for assistance under the 
scheme. The scheme envisages 22.5% 
reservation for SC/ST and 27% for more 
than 30% enterprises should be from 
business sector. 

Projects upto Rs. 1 lakh are covered 
under the scheme in case of individuals. If 
two or more eligible persons join together 
in a partnership, the project with higher 
costs would also be coverned, provided 
that the share of each person in the project 
cost is Rs. 1 lakh or less. The entrepreneur 
is required to contribute 5% of the project 
cost as margin money in cash. The loan 
would not require any collateral guarantee. 
Apart from personal guarantee, assets 
created under the scheme would be 
hypothecated/mortagaged/pledged to the 
banks. Gov!. of India would provide a 
subsidy @ 15% of the project cost subject 
to the qeiling of Rs. 7,500/- per 
entrepreneur. The scheme envisages 
training for entrepreneur after the loan is 
sanctioned. 

NRllnvestment in Gujarat 

3300. SHRI 
AGNIHOTRI : Will the PRIME MII..JIS I cR 
be pleased to state : 
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(a) whether there is any proposal to 
set up industries on large scale in Gugarat 
from NRI's investment next year; 

(b) if so, the extent of foreign 
investment proposal to be made alongwith 
the number of industries to be set up; 

(c) whether the Unio" Government 
have accorded their approval for such in-
vestments and for setting up the industries 
in the State; and 

(d) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY 
(DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT AND DEPARTMENT OF 
HEAVY INDUSTRY) (SHRIMATI KRISHNA 
SAHI) : (a) to (d) According to the New 
Industrial Policy announced in July, 1991, 
entrepreneurs are not required to obtain· 
an Industrial Licence except for a short list 
of 16 industries for setting up of industries. 
They are required to file only a Information 
Memorandum for all delicensed sectors etc. 
Applications from NRls and other external 
investors for setting up industries requiring 
compulsory licensing are considered on 
merit by the GovernmeQt in accordance 
with the policy in force. NRls OCBs 
predominantly owned by them have been 
permitted to invest upto 100% foreign 
equity in high priority and other industries 
with full benefits of repatriation of capital 
invested and income accruing thereform 
subject to certain conditions. Since the an-
nouncement of New Industrial Policy, 
Government have accorded 35 approvals 
for NRI investment of Rs. 9595.15 lakhs 
for setting up of 'Industries in -Gujarat in 
various sectors viz. Textile, Hotel,· 
Newsprint, Granite, Petroleum etc. 

[English] 

Employees Taken on Loan 

3300-A.SHRI JEEWAN SHARMA 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether there is a provision in 
the rules for taking employees irom one 
department to another on extra payment; 

(b) if so, the terms and conditions 
thereof; 

(c) whether the Government propose 
to review the existing orders on the subject 
keeping in view the economic situation of 
the country; and 

(d) if so, the details thereon 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS 
(SHRIMATI MARGARET ALVA) : (a) Yes, 
Sir. 

(b) Employees are appointed on a 
temporary basis to ex-cadre posts outside 
the normal field of deployment. An 
employee on deputation has an option to 
draw either the pay in the scale of pay of 
the deputation post or his basic pay in the 
parent cadre plus deputation (duty) 
allowance. The deputation (duty) allowance 
is 5% of the employ~e's basic pay subject 
to a maximum, of Rs. 250 p.m. when the 
transfer is within the same station and 10% 
subject to maximum of Rs. 500 p.m. in all 
other cases. 

(c) and (d) The rates of deputation 
(duty) allowance are based on the recom-
mendation of the 4th Pay Commission. 
There is no proposal under consideration 

-of the Govt. to re~iew these orders 
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12.00 hrs. 

(Transalationj 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, yesterday when 
we gathered in your chamber as the mem-
bers of BAC. it was suggested that time 
should be allotted to discuss the report of 
Joint Parliamentary Committee regarding 
the security scam. At the same time it was 
felt that one day would not suffice. It was 
decided that the House will not sit on 24th. 
We would like the people to go to their native 
places on 24th and celebrate Christmas. 
However, people do want report on security 
scam to be discussed. Now there is a pro-
posalthatthe House should not sit on 24th, 
25th and 26th but the House, should not be 
adjourned sine die, the session be extended 
for three days from 27th to 29th, specially to 
discuss the JPC report. 

Mr. Speaker, Sir, this report has histor-
ical value. It is a report based on unanimous 
decision. Such a big security scam did not 
take place ever before. The countrymen 
would like to know it the Parliament is dis-
charging its responsibility by discussing the 
matter. We would also like to know the 
reaction of the Government in this regard. I 
feel that the ruling party would have no 
objection if the House sits for three more 
days and discuss the report extensively. 

SHRI SHARAD YADAV (Madhepura) 
: Mr. Speaker, Sir, as has been pointed out 
by the leader Ci the opposition Shri Atal 
Bihari Vajpayee and also the Members of 
the House feel that since the report of JPC 
has been submitted and also published in 
the newspapers at large scale, the hon. 
members have to study each and every 
aspect of it minutely. Therefore an exten-
sive discussion should be held on the report. 
It is a scam involving crores of rupees. I 

would like to submit that we should not delay 
the discussion in this regard, -rather we 
should investigate every aspect of it. The 
Han. Prime Mlinister is present in the House. 
He had also stated that no person howsoev-
er big he may be, would be spared. 

Therefore,l would like to submit that the 
suggestion given by Shri Atal Bihari 
Vajapayee is good, which would help in 
studying and discussing every aspect of the 
matter properly and also in exposing the 
persons who have be' n involved in such a 
big security scam in the country, so that 
such incidents do not recurin future. There-
fore, it is very necessary to hold special 
discussion in this regard, for which special 
sitting of the House will have to be called. 
With these words, I support the suggestion 
given by Shri Atal Bihari Vajapayee. 

[English] 

SHRI SAIFUDDIN CHOUDHARY 
(Katwa): Sir, the scam is the scandal of the 
century. The report has come now. We 
must have enough time available to the 
members to discuss it fully. So, I support the 
suggestion mooted by Shri Atal Bihari 
Vajpayee. We can have a break and then 
meet later on. 

SHRIINDRAJIT GUPTA (Midnapore): 
Foronce,l welcome something Mr. Vajpayee 
has said. I do not know whether there is any 
other difficulty or any objection from any 
other side. This is a good suggestion be-
cause it will give us time also to study the 
report. The report has been placed only 
yesterday. What I am worried about is, if 
there is too much delaying discussion by 
this House, then much of the effect of this 
report and its findings and its recommenda-
tions, will be blunted. It is a big thing like this, 
unprecedented scandal which has taken 
place should lead to some action. The Gov-
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ernment by itself may not be either desirous 
of willing or capable of taking action which is 
called for by such a situation. Only this 
House can make certain suggestions and 
recommendations so that corrective action 
and proper action is taken irrespective of 
some eminent personalities who may be 
involved by reason of the findings in this 
respect by the Committee. And this action 
should not be allowed to be blunted. There-
fore, I am also in favor of an early discussion. 
Otherwise, it would be pu\ off till the Budget 
Session which will make it infructuous. 

Therefore, I am favor of the suggestion 
of Mr. Vajpayee. THE MINISTER OF WA-
TER RESOURCES AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA): Sir, yesterday, during 
the meeting of the Business Advisory Com-
mittee, in the presence of the leaders who 
were represented in the B.A.C., a sugges-
tionwas made, after it was Indicated by you 
that the JPC report would be presented to , 
the House yesterday, that the discussion 
might be taken up on 23rd or 24th, to which 
I agreed. And then, it was discussed further 
and the leaders of the Opposition them-
selves said.that it would not give us enough 
time to study this voluminous report. There-
fore, this discussion may not be held during 
the Session. This was a decision unani-
mously taken by the BAC. yesterday. 

I feel no reason why this decision of the 
B.A.C. should be revised. We are willing and 
able to discuss this report even tomorrow 
and day after. There is no problem in 
discussing the report like that. But if we 
want to re-assemble again after the 25th of 
December, it will create all kinds for prob-
lems of not only the Ministers and other 
members of the Government but also for 
various leaders. (Interruptions) 

It will create problems for many people 
who have fixed up their engagements of 
various things. (Interruptions) 

Therefore, I do not agree for any re-
assembly after we adjourn on the 23rd of 
December. If the report has to be discuss, 
we could discussed it in accordance with the 
decision taken by the BAC., with the con-
currence of all the leaders who are making 
the demand now. Therefore, we are totally 
against any such discussion after we ad-
journ. (interruptions) 

We are ready for discussion. I said, let 
t~ere be discussion tomorrow. We can sit 
day after also and discuss the report day 
after also if necessary. 

[Translation} 

SHRI ATAL BIHAR I VAJPAYEE : Mr. 
Speaker, Sir, if the Govemment is ready to 
hold discussion on 23rd and 24th, we have 
no objection. 

Mr. Speaker, Sir, the decision, which 
was taken yesterday, has not been depicted 
properly by Shri Shukla. 24th should be 
observed as a holiday. The feelings of the 
Hon. Members should be given due regard 
so that they may go in their constituencies 
and celebrate the festival. This was the 
decision, and as per situation at that time 
there vias one day at our disposal for 
discussion on JPC report. Now, if the 
Government is willing to allow two days, we 
h 'we no objection. Two particular days should 
be fixed, but the Government should not 
complain afterwards that the urgent legisla-
tive business has remained unattended. 
Yesterday, the hon. Minister of Parliamen-
tary Affairs had also stated that it is an 
ordinance which must be passed. He said 
thatthere were other important work also. In 
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this regard my suggestion will s&rve the 
purpose of the Government also. Three 
days time will be enough to read the report 
and the remaining three days may be uttilised 
to discuss it in detail. I am unable to 
understand why the hon. Minister is oppos-
ing it. 

SHRI VIDY.ACHARAN SHUKLA: I am 
not at all opposing it, rather I am supporting 
it. I am supporting the decision taken by the 
Business Advisory Committee. Whatever 
decision has been taken by the Committee 
and the hon. Members I do agree to it. All the 
han. Members agree to it and on the basis 
of it I had made the proposal (Interruptions). 
We are ready to have an immediate 
discussion on it, and we have no objection in 
this regard. The Business Advisory Com-
mittee had also suggested that instead of 
adjourning the House sine die on 24th it 
should be adjourned on 23rd. But ifthe han. 
Members wish to change this date also, I am 
ready to do it. It does not mean that I would 
like the han Members to sit on 24th. 
Everybody knows that the decision for not 
having a sitting of the House on the 24th had 
already been taken. If the han. Members 
are willing to hold discussion immediately 
and feel that one day is not adequate for the 
purpose, we are ready to sit on the 24th. The 
Government was of the opinion that this 
would cause a.lot of inconvenience to the 
hon. Members th[, s is why we had decided 
that the House should not sit on the 24th and 
should be adjourned on the 23rd. (Interrup-
tions) 

Mr.Speaker had put the proposal and 
the Business Advisory Committee had ap-
proved it and it was decided that instead of 
a sitting of one day if we have to sit two hours 
or a little more every day to complete the 
business ofthe house, we are readyforthat. 
But wha!ever discussion is' to take place, it 
must be completed by the 24th. We are 

ready to hold it immediately. We hare no 
objection to it and we do not want to avoid it. 
This discussion must take place. I am 
appriSing the hon. Members of the decision 
taken unanimously. I am not distorting it. 
You are aware of it and this is your decision, 
but I would like to submit that it will be difficult 
for us to have a sitting immediately after the 
23rd. Budget Session is also going to com-
mence only in a few days, perhaps from 12th 
of February. So, I would like to submit that 
we can prepare the List of Business accord-
ingly but if we are asked to come again for 
a sitting for this very purpose, we are not at 
all prepared for it. (Interruptions) 

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir. I was also in the Business 
AdviSOry Committee. Since there was an 
issue before us that the House can not sit on 
the 24th due to Christmas, so it was decided 
that the House will sit only upto 23rd. We had 
a sitting of the House yesterday and we 
have two days more at our disposal. It was 
also said that since the report had come 
there should be a discussion on it. The 
Government stated that they had to transact 
a lot of business. So it was stated that if we 
could discuss the report in one day, we could 
do it. I have read the report which has 
brought out a big scam. II involves the entire 
Cabinet. So it has put a question mark on 
the integrity of the 
Government....{lnterruptions}..... We are 
not able to understand it, but Shri Aiyar is 
able to do so. Never before such a report 
against the entire Cabainet has been tabled 
here. Shri Vajapyee has suggested that 
there is no need to hide the facts in this 
regard. I also urge the Government not to 
take the path of confrontation and they 
should allow a full fledged discussion on the 
report in the House for as many days as 
necessary. Our friend Shri Shukla wants to 
hush up the matter. 



617 Written Answers PAUSA 1, 1915 (SAKA) Written Answers 618 

Mr. Speaker : I have listened to all the 
concerned and what I could make out if it is 
that all Members are agreed to have a 
discussion but the point is as to when the 
discussion should be held. I have received 
suggestions from all sides in this regard. 
However once again I would like to discuss 
it with all the party leaders in 'my chamber 
and to inform the House by today evening. 

SHRI RAM VILAS PASWAN : Here I 
would like raise a very serious issue for the 
comments of the Hon. Prime Minister who is 
sitting here. It will be good, if he says a few 
words in this regard. In 1978, a resolution for 
changing the name of Marathwada Univer-
sity to Baba Sabeb Ambedkar University 
had been adopted ...... (/nterruptions) 

Mr. Speaker: It is a repetition. 

SHRI RAM VILAS PASWAN : Yester-
day, an 18 year old girl named Suhasini 
committed self-immolation. Even earlier in 
Bandara district a youth named Gautam had 
also committed self-immolation. Several 
Members of different political parties like 
BJP and Congress etc. have supported this 
proposal. I would like to urge upon the 
Government not to surrender to the designs 
of the Shivsena. The State Government of 
Maharashtra should implement this propos-
al. 

SHRI RAM NAIK (Bombay-North): We. 
on behalf of the BJP support the proposal of 
Shri Paswan and would like to urge upon the 
Hon. Prime Ministerto direct the Maharashtra 
Governmentto implement it .... ( Interruptions) 

[English} 

Sir. I want to raise another important 
issue pertaining to the recent instructions 
issued by the ReseNe Bank of India. The 

ReseNe Bank of India have recently issued 
instructions to various banks saying that the 
Account Payee cheques can be credited to 
some other accounts also. Everyone knows 
that an Account Payee Cheque has to be 
credited to the same account. Now. the 
Reserve Bank of India says that there should 
be an additional endorsement saying that 
the Account Payee cheque is a not negotia-
ble. If these kinds of instructions are given, 
the common man will be at default. 

Mr. Speaker: It is according to the 
NegGtiable Instruments Act. 

SHRI RAM NAIK: If the Reserve Bank's 
contention is that it is according to the 
negotiable Instruments Act. then we must 
change the Negotiable Instruments Act. 
Government must come forward with a Bill. 
Otherwise. another fraud can be committed 
because in the JPC. in the entire scam. the 
major culprit was that the account payee 
cheques were credited to other accounts. 
So. I demand that the Finance Mlinister 
should make a statement either today or 
tomorrow and, if necessary. the Negotiable 
Instruments Act must be changed. And the 
account payee cheques should be credited 
only to the same account. 

{Translation] 

SHRI SHARAD YADAV: Mr. Speaker. 
Sir, just now the Marathwada ....... . 
( Interruptions) 

MR. SPEAKER: Sharad Ji. being the 
Leader of the Party. I am giving you the 
opportunity to speak. but we should under-
stand that if 10 people speak on one subject, 
other Members may complain that they 
were not given the opportunity to express 
their views. 
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SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I would not have spoken on this issue, 
but since this question is being raised here 
repeatedly, I would like to say something on 
it. This issue has swayed the people belong-
ing to the weaker sections of our society. 
Shri Ram Vilas Paswan has also raised the 
issue of self-immolation. One such incident 
of self-immolation has taken place earlier. 
If a proposal to that effect is passed in this 
House. it will strengthen ou r cause. I n case 
it can not be done. at least the sentiments of 
this House and the people should certainly 
be taken into account. We should not be 
neglected. In case it is ignored, it will c 'eate 
tension in the society. If the people are 
committing self-immolation, this issue should 
be considered sympathetically. I am not 
saying that the house should pass the pro-
posal. But at least the Government should 
call for a detailed report in this regard and 
should tell us as to why it is being delayed? 
The name of this University is not merely 
Baba Saheb Ambedkar University. The 
word 'Marathwada' should also be addedto 
it. Its complete name should be Baba Saheb 
Ambedkar Marathwada University. The 
Government is very much seized of this 
matter. So the Government should come 
out with its reaction in this regard. Not only 
in Maharashtra. but in the entire country, 
this issues is causing a wide spread resent-
ment among the people. Saba Saheb 
Ambedkar was the Chairman of the Consti-
tution drafting committee. Why have we not 
a University named after him? Such 
narrowmindedness is not desirable. 

SHRI SANDIPANBHAGWANTHORAT 
(Pandharpur) : Mr. Speaker. Sir, a meeting 
of the Maharashtra Pradesh Congress 
Working Committee was held on the 11th. 
During the discussion on this issue for four 
hours, all the Members of Parliament from 
Marathwada and the Members ofthe Work-
ing Committee present there had supported 

the proposal and they unanimously decided 
to name it as Dr. Ambedkar Marathwada 
Vidyapeeth, The Government has also 
issued orders to that effect. The Congress 
Government of Maharashtra is going to 
implement it. It will take a time of one or two 
months. All the Members have taken this 
issue very seriously. It is going to be solved 
at the earliest. All the MPs namely. Shri 
Ashok Deshmukh and myself have given 
statements to create a conducive atmo-
sphere in the Marathwada region which will 
help us to solve this issue within a period of 
one or two months. 

[English] 

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada) : Mr. Speaker. Sir, 
through you, I draw the attention of this 
Government to a very important and serious 
matter. 

The Geological Survey of India, during 
its exploration between 1974-78 has found 
a very huge quantity of the presence of 
varieties of minerals in Mangampeta and 
Anantarjupeta villages in Rajampeta taluka 
of Cuddapah district in Andhra Pradesh. 
The Geological Survey of India has identi-
fied the presence of a unique grey variety 
and has proposed to set apart 27 cents of 
land of 30 metres by 36 metres for study and 
research In the future. Unfortunately, be-
tween 13th of January and 15th of January, 
1990, some organizations have illegally 
mir.ed in that monumental area. 

The Andhra Pradesh Legislative As-
sembly has constituted a House Committee 
which has submitted its report on 13.8.1993, 
identifying the organizations which have 
illegally mined in the area where the monu-
ment is located, causing irreparable dam-
age to the national interests. The Commit-
tee has recommended to take strong action 
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against these organizations. 

Another Committee headed by Shri 
K.V. Natarajan. Commissioner of Land Rev-
enue. also enquired into this matter'and it 
has also given a report which is under 
examination of the State Government. The 
Committee has recommended to the Gov-
ernment of India to keep in view the national 
interests because barytes is a mineral which 
is very much needed for ONGC operations. 
Since ONGC operations are going to be 
enhanced manyfold now. the State Govern-
ment urged the Central Government to take 
suitable steps. 

The Government of Andhra Pradesh 
has terminated the lease agreements of 
Messrs. Vijayalakshmi Minerals Trading 
Company. (Interruptions) 

Mr. Speaker: I am not allowing pleading 
of somebody on the floor of the House. Th is 
is not correct. 

SHRI SOBHANADREESWARA RAO 
V ADDE: This is the most important point to 
whick! I am coming now. 

Mr. Speaker: Well. I do not want MPs 
to take the cause of individual industries on 
the floor of the House. 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir. I am coming to the point. The 
Government of Andhra pradesh has termi-
nated the lease agreements of Messrs. 
Vijayalakshmi Minerals Trading Company. 
We urge upon the Union Government not to 
renew the lease with this company because 
they have illegally mined and took away 
barytes worth hundreds of crores of rupees. 
( Interruptions) 

Mr.Spea1<er~-shri-Ramestrehenntata· 
··Not Recorded 

to speak now. 

SHRI RAMESH CHENNITHALA 
(Kottayam) : Mr. Speaker. Sir there is a 
steep fall in the prices of coconut. areca-nut. 
rubber and other agricultural produce like 
spices etc. (Interruptions) 

SHRI SOBHANADREESWARA RAO 
VADDE: ... (Interruptions) ... •• 

Mt. Speaker: What Shri Chenn~hala 
says will go on record and what Shri Rao 
says will not go on record. 

SHRI RAMESH CHENNITHALA : The 
entire economy of our State is depending 
upon our agricultural produce and the spic-
es. (interruptions) 

Mr. Speaker: Shri Rao. you should sit 
down. Shri Rao. I am sorry that you do not 
follow what I have said. 

SHRI VIJA YARAMA RAJU 
SATRWCHARLA (PARVATHIPURAM): 
... (Interruptions) ... 

Mr. Speaker: It is not going on record. 
Shri Raju. you should behave properly in the 
House. 

SHRI RAMESH CHENNITHALA: Sir. 
the steep fall in the prices of agricultural 
produce like rubber. coconut, areca-nut and 
other spices, IS a matter of grave concern to 
the farmers of Kerala. The entire economy 
of our State is dependent on this agricultural 
produce. 

Repeatedly. we have requested the 
hon. Minister and represented this matter 
before the Government. to increase the 
prices of rubber and to take necessary 



623 Written Answers DECEMBER 22, 1993 Written Answers 624 

steps, due to steep fall in the prices of 
coconut and areca-nut. Earlier, coconut 
was priced at Rs. 6 as and now it has come 
down to Rs. 3. The price of areca-nut has 
come dewn to half of what it was ·earlier. 

Sir, the farmers are facing lot of difficul-
ties. The Agriculture Ministry as well as the 
Commence Ministry should take necessary 
steps so that these poor farmers who are 
producing these products get, at least. the 
minimum price. The escalation in th€ cost of 
production is the main reason forthe difficul-
ties of the farmers. 

Sir. I urge upon the Ministers of Com-
mence and Agriculture to take necessary 
steps, to protect the farmers of Kerala. 
Thank you. 

[Translation] 

SHRI MOHAN SINGH (Deoria) : Mr. 
Speaker. Sir I would like to raise a very 
serious issue in this august House. Today. 
thousands of workers of fertilizer factories 
all over India are sitting on dhama at the 
Boat Club. Four fertilizer factories in the 
country have been lying closed for the last 
one and a half years or so. The Gorakhpur 
fertilizes factory was already closed and 
now the Barauni factory has been closed. as 
a result of which as many as 20 thousand 
workers are to be rendered jobless. The 
Government of India is going to spend Rs. 
200 crore in term of foreign exchange on 
import of Urea but it has not so far formulat-
ed any policy to run the indigenous fertilizer 
manufacturing factories. The Standing Par-
liamentary Committee attached to the Min-
istry of Fertilizers has also stated in its report 
presented to the House that the Gorakhpur 
fertilizer factory should be run. A scheme 
should be made to run the Barauni Fertilizer 

'Not Recorded 

Factory. The Haldiafertilizer was scheduled 
to start production offertilizer since 1980 but 
it has not so far been made operational. 
India is likely to face a critical situation. 

It is not only a question of livelihood of 
thousands of people but it also relates to 
supply of fertilizer to the farmers of the 
country. Ii can create a serious problem 
before the country. It has also put a question 
mark on the future of the thousands of 
farmers of the country . Today thousands of 
workers have staged dharma at the Boat 
Club. I urge upon the hon. Ministerto make 
a statement on the subject in the House and 
take proper action to restart these factOries 
(Interruptions) • 

Mr. Speaker: Only the hon. Member 
Shri Sarat Pattanayak's statement will go on 
record. 

SHRI SARAT PA TT ANA Y AK (Bolangir) 
: Sir. I am grateful to you for giving me this 
opportunity. In the last session you had 
give.n assurance in this House. The schemes 
under the Central assistance which have 
been allotted to the State of Orissa are not 
being implemented properly by the State 
Govemment. Particularly. the backward 
districts of Orissa like Bolangir. Kalahandi. 
Koraput and Phulbani. last time also I had 
requested you and you assured in this House 
- (I am grateful to you for this) -that an all 
party Parliamentary team will go there to 
check up the implementation of the schemes 
under the Central assistance which have 
been allotted to the State. The State Gov-
emment machinery has totally failed and it 
is not implementing the schemes properly. 
So I would request you to constitute an all 
party Parliamentary delegation to visit these 
backward districts, so that the people will 
benefited. Again, I would request you to 
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kindly consider the plight of the people of the 
backward districts of Orissa. 

[Translation} 

SHRI RATILAL VARMA (Dhanduka): 
Mr. Speaker, Sir, farmers are being sup-
pressed in Gujarat and they were fired. 

Mr. Speaker: This matter was raised 
yesterday. 

( Interruptions) 

Mr. Speaker: You are misutilising the 
time allotted to you. 'Please take your seat. 

SHRI MOHAMMAD ALI ASHRAF 
FATMI (Darbhanga) : Mr. Speaker, Sir, 
through you, I would like to draw the atten-
tion of the Government towards a national 
issue. Lakhs of people from Nepal come to 
India for work and similarly the people of 
India also go to Nepal for work. There is an 
agreement between these two countries in 
this regard. Today a large number of 
Nepalese are working in Delhi and other 
cities as domestic servants but the incidents 
of looting and murders by domestic servents 
are being reported for some time and a 
number of such cases have been lodged by 
the police. 

I request the Government that arrange-
ment like work permit should be made for 
the people who have come or want to come 
from Nepal here for work so that persons of 
good conduct could come here for work and 
such incident could be checked. 

SHRI BHUBANESHWAR PRASAD 
MEHTA (Hazaribagh) : Mr. Speaker, Sir. 
there was severe drought last year and 
same is the condition this year also in 
Hazaribagh, Chatra, Giridih, Bokaro. 

Daltonganj, Katihar etc. districts in Bihar. 
The farmers could not produce grains even 
for seeds this year. Last year hundreds of 
farmers died due to starvation and the hon. 
Prime Minister paid a visit to Daltonganj and 
Chatra and announced to give an amount of 
Rs. one crore for relief work. But that 
amount was not made available to the 
drought affected people and no relief work 
was started there. Nobody knew what 
happened to that relief amount. Thousands 
of persons are migrating to Haryana, Punjab 
and other States in search of employment 
there and finding no jobs for themselves 
there, they are returning. Starvation has 
started there and a widow named Rukmani 
Devi and her two children of Karimatha 
village of Ichak Block of Hazaribagh district 
died after eating bread prepared by grass. 
Hazaribagh is a backward district and its 75 
percent population lives below the poverty 
line. This district should be covered under 
the Minimum Employment Guarantee 
Scheme. 

I request the Central Government that 
the districts referred to above should be 
declared as drought hit districts and money 
should be allocated and relief work should 
be undertaken immediately on war footing 
otherwise the people in Hazaribagh will die 
from starvation. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa) :Mr. Speaker, Sir, 
through you, I would like to draw the atten-
tion of the Government to the irregularities 
committed in the Civil Services Preliminary 
Examination, 1992. It has been established 
from the enquiry made by the C.B.1. and the 
judicial action is being taken against the 
accused in the Lucknow. That is why the 
decision has been taken by the Supreme 
Court. Due to delayed judicial action, many 
students are suffering. I urge !.Jpon the 
Govemment that the unsuccessful candi-
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dates who appeared in the Civil Services 
Examination, 1992, should be given a chance 
in the Civil Services Examination to be held 
in 1994 and the Standing Committee at-
tached to the Ministry of Home Affairs has 
also recommended it in its meeting held on 
the 5th July. 

SHRI HARADHAN ROY (Asansol) : Mr. 
Speaker, Sir, B.C.C.L. is a subsidiary com-
pany of SAil. Its two hundred teachers are 
on dharna at Jantar Mantar forthe last three 
days. For the on previous three years, they 
should have been paid a salary of Rs. 800 
per month, which has not been paid. They 
are demanding Government pay scales with 
all the benefits. Sharmaji has assured it but 
this has not so far been given. In the BCCl 
area the High School has not been upgrad-
ed as secondary school. (Interruptions). I 
would like to say that they should be given 
full salary. (Interruptions). 

{English[ 

SHRI ANNA JOSHI (Pune) : Sir, 34 
children, two lady teachers, a peon of the 
school and the cleaner of the bus from Nath 
Hari Purandare Primary School at Shivaji 
Nagar from Pune were killed when a train 
rammed into the school bus on 11 th Decem-
ber 1993 morning. 

The Government of India has been 
repeatedly avoiding the declaration of cer-
tain important State Highways as National 
Highways in Maharashtra. The Ministry of 
Surface Transport has informed in August 
1991 that the said issue will be dealt with 
while financing the Eighth Five year Plan. 
Now, the Eighth Five year Plan has been 
finalised and it is high time that the Govern-
ment of India, without further delay should 
accept and declare all the eleven State 
roads proposed by the Maharashtra Gov-

emment as National Highway or at least 
some of the important State Highways as 
National Highways immediately, (Interrup-
tionsj 

SHRI B.N REDDY (Miryalguda) : There 
is a burning issue of hundreds of labourers 
working in the Food Corporation of India 
Branch at Miryalguda of Nalgond District of 
Andhra Pradesh due to the closure of a 
factory of FCI. I must mention the fact that 
this region is being irrigated from Nagarjuna 
Sagar dam; and it is a paddy growing area 
with a lot of production and a lot of paddy is 
levied by the FCI in the region. By closing 
this FCI Branch, dharna and relay hunger 
strike by workers for the last three weeks' 
have not come to the notice of the authori-
ties .. 

I request you to do justice by arranging 
to open the FCI factory and to retain the 
industry as well as the workers and employ-
ee of the FCI. I wish to further emphasis that 
there are no alternative employment oppor-
tunities for these hundreds of workers who 
are undergoing starvation. Hence, at all 
costs, the FCI Branch may please be or-
dered to be opened at the earliest. (interrup-
tions) 

[Translation} 

SHRI GUMAN MAL LODHA (Pali) : Mr. 
Speaker, Sir, the Jain Saint Acharya 
Hemedra (Interruptions) has been Sitting on 
fast for stopping the construction of Kantinath 
temple, as a result of which there is resent-
ment among the people particularly in Jain 
community, throughout the country. (Inter-
ruptions). A strike was observed in Bombay, 
so I demand that suitable action should be 
taken in this regard. 

Mr. Speaker: It is not under the juris-
diction of the Central Government. 
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SHRI SATYA PAL SINGH YADAV 
(Shahajahanpur) : Mr. Speaker Sir, 
Kashinath State Bank is a private bank in 
U.P. Its three branches are functioning in 
the state. The Reserve Bank of India has 
dissolved its Board of Directors under its 
letter dated 15.9.93. For the last three 
months, approximately 1 1/2 lakh custom-
ers of this bank are facing a lot of inconve-
'nience because they can neither withdraw 
nor deposit their money. The Reserve Bank 
of India has decided to amalgamate the 
Kashinath Bank with one of the nationalised 
banks but ~e future of its 300 employees 
has become uncertain. (Interruptions) Be-
sides crores of rupees of its customers is 
lying with the bank. They want to withdraw 
the money but the Reserve Bank of India 
has put restriction on its transactions. So, I 
demand the Government to initiate appro-
priate measures in this regard. 

SHRI TEJ NARAYAN SINGH (Buxer) : 
Mr. Speaker Sir, Scheduled Castes and 
Scheduled Tribes have been given reserva-
tion under the Constitution of India. Even 
after 46 years of Independence only 53.6 
per cent of the reserved vacancies have so 
far been filled and 9 percent posts are lying, 
vacant, whereas there are many unem-
ployed youths who are holding the degrees 
of M.A, B.A, Medical and Engineering be-
longing to these castes. I, therefore, re-
quest the Government to fill up the posts 
lying vacant for these people immediately. 

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk) : Mr. Speaker Sir, I would 
like to drawthe attention of the Government 
towards an important issue. You might have 
also read the statement of the Chief Minister 
of Haryana in the newspapers that after 
January 15th, no water will be given to Delhi. 
Delhi is already facing with the problem of 
the scarcity of water. The Members of 

**ExoenQed as ordered by the chair. 

Parliament also live here for most part of the 
year and they also face with the problem of 
water scarcity. Of course, states are having 
Governments of different political parties 
but such type of inter-state relationship is 
not good. It is improper. It is one country 
and every state should "ave a feeling of 
nationality. ** 

Mr. Speaker: Please do no tell such 
things. 

SHRI TARACHAND KHANDELWAL : 
Water supply for Delhi is being stopped. I 
request the Government to intervene in the 
matter and see that water supply for Delhi is 
not discontinued after 15th January. 

CR. LAXMINARAYAN PANDEY A: Mr. 
Speaker Sir, when postal employees went 
on strike, they were assured that justice 
would be done to them and they would not 
be harassed. But now I have come to know 
that Post Master General has decided to 
take action against the persons who took 
part in the strike. Notices have been served 
to this effect. so I urge upon the Minister of 

• Communications to reconsider the matter. 
The period of strike should be treated as 
leave and no punitive action should be taken 
against them. 

[English} 

SHRIINDRAJIT GUPTA (Midnapore) : 
Sir, I just wanted to draw the attention of the 
House through you to the: observations that 
you made yesterday. We are led to believe 
that you had directed a statement to be 
made in the House today. 

Mr. Speaker: He is there to make the 
statement. I am allowing other Members 
also to make the statement. 
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SHRI INDRAJIT GUPTA: I am just 
wanting to confirm whether you have asked 
him to make the statement. 

Mr. Speaker: Yes, yes. 

[Translation] 

SHRI RAMESHRAY PRASAD SINGH 
(Jahanabad) : Mr. Speaker Sir, the officer 
cadre employees belonging to the SC/ST 
communities of the Union Bank of India 
have been sitting on fast into death in sup-
port of their demand that the Bank has 
played mischief with them and reserve posts 
have been dereserved. Yesterday, I met 
them and assured that the issue would be 
raised in the Lok Sabha by me. So, I urge 
upon the hon. Minister to give a hearing of 
their grievances and make necessary ar-
rangement for their redressal. 

[English] 

SHRI A. VENKATA REDDY 
(Anantapur): Sir, at the time of harvesting 
the groundnuts, the farmers are forced to 
sell their produce to the traders at a very less 
price because of fixing of low support price 
by the Government. The traders sell the 
produce at high rates and get benefited in-
between. The poor farmers are made to 
suffer as they are forced to sell their produce 
to the traders for the purpose of their surviv-
al. 

It is submitted that if support price for 
the farmer at the rate of Rs.1 000 or Rs.11 00 
per quintal for the groundnuts is fixed, the 
farmers will be able to get some benefit out 
of them. The farmers of Anantapur are 
agitating for support price of RS.1 000 or Rs. 
1100 and they are holding dharanas. 

The situation is highly explosive. There-
fore, jurge upon the Mlinister of Agriculture 

to consider the matter and fix support price 
of Rs. 1 000 or Rs.11 00 per quintal for the 
groundnuts for the current year. This will be 
a timely boon to the farmers of Andhra 
pradesh. 

SHRI HANNAN MOLLAH (Uluberia) : 
Sir, with utter frustration and with all the 
anger at my command, I want to raise this 
issue which I have been raiSing repeatedly, 
without any justice from the Central Govern-
,ment. How long will this attack on Bengali-
speaking people go on? Last night around 
1 A.M. in Seemapuri, about 100 police men 
went house to house and threatened the 
Bengali people and arrested them also. 

Mr. Speaker: You should be responsi-
ble before making a statement on matters 
like these. It affects the unity and integrity of 
the country. 

SHRI HANNAN MOLLAH : Those peo-
ple belong to Barasat, Mohisadal, Bhangar, 
Kakdwip of Midnapore and 24 Parganas. 
Those people are harassed. I demand that 
they should be released and such harass-
ment should be stopped. (IntemJptions) 

SHRI JASWANTSINGH (Chittorgarh): 
Sir, if you permit me, I would like to make a 
submission before you ask the hon. Minister 
to make his statement. 

MR. SPEAKER : What is the submis· 
sion? I should know what you are going to 
say. 

SHRI JASWANT SINGH: I will tell you. 
Yesterday, when I made a submis-
sion .............. .. 

Mr. Speaker: It need not be repeated. 

SHRI JASWANT SINGH: I am not 
repeating what I said yesterday. What you 
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observed from the Chair was about the 
activities of the' NRls. What is the nexus 
between the activities and ..... 

Mr. Speaker: No, no. 

(Interruptions) 

Mr. Speaker: Now, you have raised 
an issue without giving a regular notice. You 
have raised the issue when we are transact-

I, 

ing the unlisted business. I allowed you to 
make a very lengthy statement and I did not 
obstruct you. And again you are trying to 
raise the same issue to which it will be very 
difficult for me to give permission at this 
point of time when the Minister is there to 
make his statement. 

[Translation] 

SHRI LAL K. ADVANI (Gandhinagar) 
: What my friend Shri Jaswant Singh has 
said is relevant because the basic difference 
in making a statement In RaJya Sabha and 
in this House is that Members can seek 
clarification after the statement is made in 
Rajya Sabha whereas in the Lok Sabha this 
is not the procedure. So either, Mr. Speaker 
Sir, you approve that there is no objection 
in this special context or allow Shri Jaswant 
Singh to make a pOint in advance so that the 
Hon. Minister would bear this in mind while 
making the statement. 

SHRI GEORGE FERNANDES 
(Mujaffarpur) : Mr. Speaker Sir, I would like 
to draw your attention once again to the 
same matter. The Hon. Minister is going to 
make a statement. Yesterday a point had 
been raised and you had submitted ......... 

Mr. Speaker: Which notice are you 
speaking about? 

SHRI GEORGE FERNANDES: I had 
given a censure motion. 

Mr. Speaker: Censure motion under 
what rule? 

SHRI GEORGE FERNANDES : Al-
though at present I am not touching that 
point, I would come to it later. You had also 
said that specific matters should be brought 
forward. We have sent a letter in your name 
yesterday in which thirty two pOints had 
been raised regarding this scandal. Then 
we also gave a letter to the Hon. Minister. 
The basis on ",hich we have raised this issue 
is a news item published in the Indian 
Express and the documents being brought 
by Shri Jaswant Singh. We also have these 
documents with us. Today we have more 
documents than yesterday. If any more 
documents are required, we can bring them. 
My submission is this that the Hon. Minister 
should make a statement. We would raise 
the issue comprising of all the matters 
raised in the last two days along with the 
statement made by the Minister. We have 
reached a very certain opinion. And tha't 
matter is not limited to the extent of the 
doings of the Hon. Minister and his relatives. 
So the matter does not end here only. I 
would urge the Hon. Speaker that we would 
like to have more discussion on the topic. 

[English] 

SHRI JASWANT SINGH: My submis-
sion arises from your-observations. Your 
observation yesterday was that the nexus 
between the ...... (interruptions) 

Mr. Speaker: You are saying some-
thing against a person who is not a Member 
of this House and then you are also saying 
that the Minister is responsible for that. 

SHRI JASWANT SINGH: No Sir! Not 
at all ! 
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Mr. Speaker: Out of the 32 questions 
you have asked, there are more than 20 
questions about somebody who is not in this 
House. 

SHRI GEOAGE FEANANDES : They 
relate to the case. 

SHAI JASWANT SINGH: I am not on 
that. I am precisely on the point that you 
correctly observed. 

Mr. Speaker: JaswantJi, you need not 
go by my observation. if you feel like saying 
anything, I allow you. 

SHAI JASWANT SINGH: Thank you 
Sir. Actually, I do wish to say something. 
What I wish to say will better enable the Hon. 
Minister to offer clarifications. 

Mr. Speaker: You have to be very 
precise. I have allowed a very long time 
already on this. 

SHRI JASWANT SINGH: On the four 
points that I have to say, a firm by name 
Hartzog Conger Cason & Hargis in a legal 
submission made in September 1990 stated 
that $1.6 million apparently came 
from ... (/nterruptions) 

Mr. Speaker: What is it that you are 
reading? 

SHRI JASWANT SINGH: I am reading 
from a document which I have authenticat-
ed. 

Mr. Speaker: You have to follow certain 
rules to quote a document. You cannot 

. quote letters and doc\iments which are filed. 

SHRI JASWANT SINGH: I am quoting 
a document. 

Mr. Speaker: You cannot! 

SHAI JASWANT SINGH: You asked 
me to authenticate the document and I did 
it. 

Mr. Speaker: You can authenticate a 
document and give it but you cannot quote 
it. 

SHAI JASWANT SINGH: All right Sir. 
I will not quote, but I will refer to the docu-
ment which I have authenticated. Now, here 
is a document from a lawyer which is directly 
charging the Hon. Minister ... (lnteffuptions) 

Mr. Speaker : Which lawyer ? From 
where? 

SHAI JASWANT SINGH From the 
United States of America. 

Mr. Speaker: Just look at this case! A 
lawyer has filled a case in America. We don't 
know who that lawyer is ! We don't know 
whatthat case is ! And you wantto quote that 
document here ! How do we rely upon it ? 

SHAIJASWANTSINGH:Theonlyway 
you rely upon it is that you asked me to 
authenticate it and I authenticated it. 

Mr. Speaker: The only point I made was 
that thIS House has to use the time and the 
opportunity available to discuss bigger is-
sues. But supposing you are alleging any-
thing against anybody, you will be allowed to 
do that if only you take full responsibility for 
whatever you say on the floor of the House. 
And that is why authentication is required. 

SHRI JASWANT SINGH: Yes Sir. This 
was mentioned to me. I have received a 
written communication asking me whether I 
do take responsibility. I have rp"':-·-
writting and I have st 
reponsibility. I have 
House also and I ~ 
responsibility . 

;dled tnat I take the 
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Mr. Speaker: That is why I allowed you. 

SHRI JASWANT SINGH: Yes Sir. All 
that I am saying without quoting is that we 
have in our possession documents and 
letters which directly establish a nexus be-
tween a certain non-resident Indian and a 
Hon. Minister of the Cabinet. The charges 
in those documents, which have been au-
thenticated and laid on the Table of. the 
House are : that a Hon. Minister of this 
Cabinet has indeed paid sums of money 
amounting to $ 1.6 million; that this money 
is not directly related to the Hon. Minister; 
further that in the discharge offunctioning of 
that particular corporation which we are 
referring to, a case came into being and the 
managing director ofthat firm was aggrieved; 
and that managing director went to a court 
of law. 

All this arises from a banking commis-
sion and all this arises from the proceedings 
of a court of law. And there are papers in my 
possession ... 

Mr. Speaker: Even if you want to rely 
upon the proceedings of a court which is 
constituted in India, there is a certain 
prodecure to be followed under the Criminal 
Procedure Code as well as the rules under 
our Consitution. Here is a court which is 
constituted outside the country and you are 
asking us to rely upon it ! 

SHRI JASWANT SINGH: Sir. I have 
attempted to follow all the rules and direc-
tions that r have received from the Chair. 

Mr. Speaker: You don't have to follow 
anything which is said by the Chair. You 
have to follow the law which is existing. 

SHRI JASWANT SINGH: I did Sir! 
What comes from the Chair is law as far as 
this House is concerned! 

Mr. Speaker: No, no. I don't agree. 11 
may be precedent, it may be a direction, but 
it is not the law. 

SHRI JASWANT SINGH ': What the 
Chair pronounces is the law for us. It is 
within the confines of that law that I am 
making this submission. 

Sir, the nexus between the Non-Resi-
dent Indians and the Hon. Minister is estab-
lished. I will further authenticate these 
documents. These are charges levelled, 
Sir, of not simply transferrence of funds, 
these are charges of acquisition of major 
Corporations abroad and the Hon. Minister 
is named by his name. Here it is mentioned 
in one of thee documents that the fundss 
are of the Congress Party. I am sure they 
are not of the Congress Party. The Con-
gress Party..... (Interruptions) 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : The charges 
that have been made are absolutely wrong 
and false. 

Mr. Speaker: That is exactly what I am 
saying. You do not know who had written 
that document. We do not know whether 
what is written in that document was really 
written by that person or not. We do not 
know what is the importance to be attached 
to a statement like this. Th~re are rules. 
There are laws forthis purpose. We just rely 
upon something which cannot be relied 
upon even in a magistrate's court of law. 
Here in the Parliament, we have to rely upon 
it and we have to indict somebody. Let us be 
fair to each one of us. 

SHRI VIDYACHARAN SHUKLA: He is 
raising this issue in the House again and 
again. 
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SHRI JASWANT SINGH: Sir, what I 

am doing just now is posing questions. 

SHRI VIDYACHARAN SHUKLA: We 

just object to this. This shoule be disallowed. 

Mr. Speaker: You wanted to ask some 

questions. I gave you full time. I did not allow 

Mr. George Fernandes to speak. But I did 

not obstruct you from speaking. I think, now. 

it may not be necessary. Let the Minister 

make a Statement. 

12.56 hrs. 

PERSONAL EXPLANATION BY MINISTER 

Alleged involvem�nt in the large scale 

transfer of money from U S A into his 

Account. substantial investment made by 

him abroad etc. 

[English] 

THE MINISTER OF STATE OF THE 

MINISTRY OF PETROLIUM AND NATU

RAL GAS (CAPT. SATISH KUMAR 

SHARMA) : Sir, Mr. Jaswant Singh has 

levelled four general allegations against me. 

(a) The allegation that I received

foreign remittances from questionable sourc

es through cover of NRI relatives is totally 

unfounded and motivated and I refute the 

same in its entirety. The Hon. Member has 

not even cared to indicate the so-called 

questionable sources. However, I have 

received the following remittances from my 

real younger brother, Shri Girish Kumar 

Sharma, r/o Augusta, Georgia, United States 

of America, who is settled in the US since 

1972 and is now a US citizen: 

The total amount received during the 

period 1986-87 to 1991-92 was R s. 

42,71,997.09. Shri Girish Kumar Sharma 

has his own professional management ser

vices in USA; he has no business in India. 

The above remittances received by me 

through regular banking channels have been 

reflected in my Income-Tax returns for the 

relevant assessment years. 

(b) The allegation that I have been.

involved in banking investigations in USA 

regarding questionable investments abroad 

is baseless and is denied. I submit that there 

is no banking investigation of any kind against 

me in the USA. Here again, the Hon. 

Member has not bothered to give any partic

ulars of the alleged investigations. 

(c) The allegation that I have made

substantial investments abroad in various 

ways, in violation of the country's laws, is 

baseless and is denied. I submit that I have 

not made any investment abroad. Accord

ingly. the questions of my violating our laws 

does not arise at all. 

( d) The allegation that I have disclosed

Government policy to unauthorised people 

before any official anouncement is baseless 

and is denied. The Hon. Member has not 

once again cared to point out which Govern

ment policy was disclosed to unauthorised 

people. However, I may take this opportuni

ty of pointing out that the allegations pub

lished in the Indian Express relate to some 

FAX communication regarding the disclo

sure of Discovered Oil Field Programme. I 

may submit that this Programme was ap

proved by the Government as early as 2nd 

July. 1992 which was announced globally by 

means of booklets. Hence, there is no 

question of my cisclosing it to any person 

unauthorisedly. I would also like to add that 

to the best of my knowledqe. the 1"10 

names, namely, Shri Girish K. Sharma. 

Shri Arjun Thapar mentioned in the FAX 
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have no business dealings whatsoever with 
my Ministry. I was never approached by 
either of them. Nor have they evinced any 
interest in any programme/project of my 
Ministry. 

The Hon. Member has stated that he 
has reports and supplementary documents 
in his possession. He has not followed 
elementary principles of natural justice and 
fair play enshrined in Rule 353 which require 
that no allegation of a ~efamatory or incrim-
inatory nature should be made unless the 
person against whom such allegations are 
made is given an opportunity to go through 
the Material on which the allegations are 
based. In view the(eof, the Hon. Member 
may not be allowed to make any allegations 
against me in the absence of supporting 
material. 

If the Hon. Member has any further 
allegation to make, he is bound under the 
Rules to disclose to the Hon. Speaker in the 
form of Notice and I would like to reply them 
also. 

13.00 hrs. 

Having regard to the above submis-
sions, it will be noticed that the allegations 
made by Shri Jaswant Singh, MP are entire-
ly unfounded. The allegations are vague 
and contain no details of charges levelled 
against me. They are intended to damage 
my reputation. They are politically motivat-
ed and deserve to be rejected outright. 

[Translation] 

SHRI GEORGE FERNANDES 
(Mujaffarpur) : Mr. Speaker Sir, I have given 
a copy of the letter to him which was ad-
dressed to you. But he has not replied to any 
of my querry in his statement. I have not 

leaked out any documents. I have written a 
four page letter to him. I have sent all 
relevant documents and if more documents 
are required, that too would be provided. 
But he has not said anything about those 
documents. 

Mr. Speaker : Kindly tell me under 
which rule you are asking for permission? 
Whatever comes to your mind or my mind 
cannot be discussed here. 

SHRI GEORGE FERNANDES 
(Mujaffarpur) : Under Rule 353. The allega-
tions have been made by SHRI JASWANT 
SINGH. 

Mr. Speaker: Rule 353 deals with the 
procedure that if you want to speak against 
anyone, how you can do that. 

{English] 

SHRI JASWANT SINGH (Chittogarh) : 
You are entirely right. Rule 355 entitles us, 
has laid down a procedure for asking ques-
tions. (Interruptions) 

SHRI PAWAN KUMAR BANSAL 
(Chandigarh) : I would like to make a very 
brief submission. 

Mr. Speaker: I will allow you. (Interrup-
tions) 

SHRIJASWANTSINGH(Chittorgarh) : 
This rule is for making an allegation. 

Mr. Speaker: For discussion. 

SHRIJASWANTSINGH: Allegation for 
discussion. Now the Han. Minister has, well 
within his right, denied all the allegations. I 
am not satisfied by this denial; and naturally. 
he is not satisfied with my allegations. Where 
do we go from there? (Interruptions) 
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Mr. Speaker: You do not ask me. You, 
yourself, has to find our a procedure. 

(Interruptions) 

Mr. Speaker : You cannot ask that 
question from the House. There is a Rules 
of Procedure book. Then there is a Consti-
tution. You follow the procedure. 

(Interruptions) 

SHRI JASWANT SINGH: It is a very 
simple denial. (interuptions) 

SHRI PAWAN KUMAR BANSAL 
(Chandlgarh) : I want to draw your attention 
to rule 357. It reads as follows: 

.. A member may, with the permission of 
the Speaker. make a personal explanation 
although there is no question before the 
House. but in this case. no debatable matter 
may be brought forward. and no debate 
shall anse. ? (Interruptions) 

SHRI GEORGE FERNANDES: I am on 
a point of order. My point of order relates to 
Rule 353. 

SHRI PAWAN KUMAR BANSAL: Sir. 
please consider my Point of order first. ..... 

Mr. Speaker: I am upholding your point 
of order. You need not ask a question for 
that. '. 

SHRI GEORGE FERNANDES: I want 
to read it out. It reads as follows: 

" No allegation of a defamatory or in-
criminatory nature shall be made by a mem-
ber against any person unless the member 
has given an adequate advance notice to 
the Speaker and also to the Mlinister con-

cerned so that the Minister may be able to 
make an investigation into the maner for the 
purpose of a reply. " 

[Translation] 

Mr. Speaker Sir, yesterday the issue 
was raised after giving proper notice. 

[English] 

It reads further as follows: 
Provided that the Speaker may at any 

time prohibit any member from making any 
such allegation if he is of opinion that such 
allegation is derogatory to the dignity of the 
House or that no public interest is served by 
making such allegation. " 

[Translation] 

Mr. Speaker: Please read further. 

SHRI GEORGE FERNANDES : Sir. 
you are right that everything should be 
submitted in writing and documents should 
also be produced. We could have submitted 
that 

[English] 

, I charge you, I allege, I assume' 

[Translation] 

But I did not say all this. We put up 
questions in gentle manner to the Hon. 
Minister. Under rule 353 all those questions 
should necessarily be replied to. I raised the 
questions in such a manner so that if he 
wants to enquire he can do it easily. That's 
why we submitted brief questions. If the 
Hon. Minister takes refuge under the rules 
and refuses to answer any questions them 
it will became difficult for us to raise such 
matters of public importance in the House. 
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I would like to recall that at the time· TION .L TD. BHULANDSHAR FOR 1992-93 
when we raised the issue of securities scam 
in the House it was said that the opposition 
is being irresponsible. However the scam 
tumed out to be true. I would like to submit 
that under the rule quoted by you our 
questions should have been replied to and 
discussion allowed. The curtain cannot be 
brought down by saying that a statement 
has been made in the House. 

PAPER LAID ON THE TABLE 

13.07 hrs. 

DELHI URB.A,'~ ART COMMISION 
(MINISTERIAL AND NON MINISTERIAL 
POSTS) RERUITMENT (AMENDMENT) 
REGULATIONS, 1983. 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K. 
THUNGON) ON BEHALF OF SHRIMATI 
SHEILA KAUL : I beg to lay on the table: I-
I 

A copy of the Delhi Urban Art Commis-
sion (Ministenal and Non-Ministerial Posts) 
RecruitmQnt (Amendment) Regulations, 
1993 (Hindi and English versions) published 
in Notification No. 3(8)/86-DUAC in Gazette 
of India dated the 23rd October, 1993 under 
sub-section (2) of section 27 of the Delhi 
Urban Art Commission Act. 1973. 

[Placed in Library See. No. l T 4878/93] 

REVIIEWS ON THE WORKING AND 
ANNUAL REPORT OF BHARAT IMMUNO-
LOGICAL AND BIOLOGICAL CORPORA-

AND INDIAN VACCINES CORPORATION 
.LTD. GURGAON FOR 1992-1993 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK) ON BEHALF OF SHRI 
BHUVNESH CHATURVEDI : I beg to lay on 
the Table: 1--1 . 

(1 ) A copy each of the following papers 
(Hindi and English versions) under 
sub-sectio!) (1) of section 619A of 
the Companies Act, 1956 : I -- I 

(a) (i) Statement regarding Review 
by the Government on the 
working of the Bharat Immu-
nological and Biological Cor-
poraticn Limited, 
Bulandshahr. for the year 
1992-93. 

(ii) Annual Report of the Bharat 
Immunological and Biological 
Corporation Limited. 
Bulandshahr. for the year 
1992-93, alongwith Audited 
Accounts and comments of 
the Comptroller and AOditor 
General thereon. 

(placed in Library See No. l T 
4879/93] 

(b) (i) Statement regarding Review 
by the Government on the 
working of the Indian Vaccines 
Corporation Limited. Gurgaon. 
for the year 1992-93. 

(ii) Annual Report of the Indian 
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Vaccines Corporation Limit-
ed, Gurgaon. fortheyear 1992-
93. alongwith Audited Ac-
counts and comments of the 
Comptroller and Auditor Gen-
eral thereon. 

[Placed In Library See No. L T 
4880/93] 

(c) (i) Statement regarding Review 
by the Government on the 
working of the Nuclear Power 
Corporation of India Limite .... 
New Delhi. forthe year 1992-
93. 

(ii) Annual Report of the Nuclear 
Power Corporation of India 
Limited. New Deihl. for the 
year 1992-93 alongwlth Audit-
ed Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library See No. L T 
4881/93] 

(d) (i) Review by the Government on 
the working of the Antrix Cor-
poration Limited. Banglore. for 
the year 19922-93. 

(ii) Annual Report of the Antrix 
Corporation Limited. Banga-
lore. for the year 1992-93. 
alongwith Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon 

[Placed in Library See No. L T 
4882/93J 

(e) (i) RevIew by the Government on 
the working ot the National 

(2) 

(3) 
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Research Development Cor-
poration, New Delhi, for the 
year 1992-93. 

(ii) Annual Report of the National 
Research Development Cor-
poration, New Delhi. for the 
year 1992-93. alongwith Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library See No. LT 
44883/93] 

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the Satyendra Nath Bose 
National Centre for Basic SCI-
ences. Calcutta. for the year 
1992-93. alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Reviewby 
the Government on the work-
ing of the Satyendra Nath Bose 
National Centre for BaSIC SCI-
ences. Calcutta. for the year 
1992-93. 

[Placed in Library See No. LT 
4884/93] 

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the Technology Informa-
tion. Forecasting and Assess-
ment Council. New Delhi, for 
the year 1992-93. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
Ing at the Technology Inlor-
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mation. Forecasting and As- (ii) Statement (Hindi and English 
sessmentCouncil. New Delhi. versions) regarding Review by 
for the year 1992-93. the Government on the work-

ing of the Wadia Institute of 
[Placed in Library See No. LT Himalayan Geology Dehra 
4885/93] Dun, for the year 1992-93. 

(4) (i) A copy of the Annual Report [Placed in Library See No. LT 
(Hindi and English versions) 4888/93] 
of the Vi~yan Parsar. New 
Deihl. for the year 1992-93. (7) (i) A copy of the Annual Report 
alongwith Audited Accounts. (Hindi and English versions) 

of the Institute for Plasma 
(ii) Statement (Hindi and English Research. Gandhinagar. for 

versions) regarding Reviewby the year 1992-93. alongwith 
the Government on the work- Audited Accounts. 
ing of the Vigyan Parsar. New 
Delhi. for the year 1992-93. (ii) Statement (Hindi and English 

versions) regarding Review by 
[Placed in Library See No. LT the Government on the work-
4886/93] Ing of the Institute for Plasma 

Research. Gandhinagar. for 
(5) (i) A copy of the Annual Report the year 1992-93. 

(Hindi and English versions) 
of the Indian SCience Con· [Placed In Library See No. LT 
gress Association. Calcutta. 4889 193J 
forthe year 1992-93. alongwith 
Audited Accounts. (8) (i) A copy of the Annual Report 

(Hindi and English versions) 
(ii) Statement (Hindi and English of the Indian Association for 

versions) regarding Review by the Cultivation of SCience. 
the Government on the work- Calcutta. for the year 1992-
ing of the Indian Science Con- 93. alongwith Audited Ac-
gress Association. Calcutta. counts. 
for the year 1992-93. 

(il) Statement (Hindi and English 
[Placed in Library See No. LT versions) regarding Review by 
4887/93] the Government on the work-

Ing of the Indian Association 
(6) (i) A copy of the Annual Report for the Cultivation of Science. 

(Hindi and English versions) Calcutta. for the year 1992-
of the Wadia Institute of Hima- 93. 
layan Geology. Dehra Dun. 
forthe year 1992-93. alongwith [Placed in Library See No. LT 
Audited Accounts. 4890193] 
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(9) (i) A copy of the Annual Report (ii) Statement(Hindi and English 
(Hindi and English versions) versions) regarding Review by 
of the Indian Academy of Sci- the Govemment on the work-
ences, Bangalore, fortheyear ing of the National Facility for 
1992-93, alongwith Audited Animal Tissue and Cell Cul-
accounts. ture, Pune, forthe year 1992-

93. 
(ii) Statement (Hindi and English 

versions) regarding Review by 
the Government on the work- [Placed in Library See No. L T 
ing of the Indian Academy of 4893/93] 
Sciences, Bangalore, for the 
year 1992-93. (12) (i) A copy of the Annual Report 

(Hindi and English versions) 
[Placed in Library See No. L T of the National Institute of Im-
4891/93] munology, New 'Delhi, forthe 

year 1992-93, alongwith Au-
(10) (i) A copy of the Annual Report dited Accounts. 

(Hindi and English versions) 
of the Indian Institute ofTrop- (ii) Statement (Hindi and English 
ical Meteorology, Pune, forthe versions) regarding Review by 
year 1992-93. the Government on the work-

ing of the National Institute of 
(ii) A copy of the Annual Accounts Immunology, New Delhi, for 

(Hindi and English versions) the year 1992-93. 
of the Indian Institute of Trop-
ical Meteorology, Pune, forthe [Placed in Library See No. L T 
year 1992-93, together with 4894/93] 
Audit Report thereon. 

(13) (i) A copy of the Annual Report 
(iii) Statement (Hindi and English (Hindi and English versions) 

versions) regarding reviews of the Indian National Science 
by the Government on the In- Academy, New Delhi, for the 
dian Institute of Tropical Me- year 1992-93, alongwith Au-
teorology, Pune, for the year dited Accounts. 
1992-93. 

[Placed in Library See No. L T (ii) Statement (Hindi and English 
4892193] versions) regarding Review by 

the Government on the work-
(11) (i) A copy of the Annual Report ing of the Indian National Sci-

(Hindi and English versions) ence Academy, New Delhi, for 
of the National Facility for An- the year 1992-93. 
imal Tissue and Cell Culture, 
Pune, for the year 1992-93, [Placed in Library See No. L T 
alongwith Audited Accounts. 4895/93] 
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[Placed in Library. See No. 
LT 4898/93J 

(14) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Academy of 
Sciences, India, Allahabad, tor 
the year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the National Academy 
of Science~, India, Allahabad, 
for the year 1992-93. 

[Placed in Library. See No. 
LT 4896/93] 

(15) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Raman Research Insti-
tute, Bangalore, tor the year 
1922-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regardingHeview by 
the Government on the work-
ing of the Raman Research 
Institute. Bangalore, for the 
year 1992-93. 

[Placed in Library. See No. L T 
4897/93] 

16) (i) A copy of the Annual Report 
(Hindi and English versions) 
ofthe Bose Institute, Calcutta, 
forthe year 1992-93, alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Bose Institute, 
Calcutta, for the year 1992-
93. 

17) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Agharkar Research In-
stitute, Pune, tor the year 1992-
93, alongwith Audited Ac-
counts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Agharkar Research 
Institute, Pune, for the year 
1992-93. 

[Placed in Library. See N'o. 
LT 4899/93J 

(18) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Jawaharlal Nehru Cen-
tre for Advanced Scientific 
Research, Bangalore, for the 
year 1992-93, alongwith Au-
dited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Jawaharlal Nehru 
Centre for Advanced Scientif-
ic Research, Banglore, forthe 
year 1992-93. 

[Placed in Library. See No. L T 
4900/93] 

(19) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Birbal Sahni Institute of 
Palaeobotany, Lucknow, for 
the year 1992-93, alongwith 
Audited Accounts. 
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Fertilizers Limited, fort he year 
1992-93. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Birbal Sahni Institute 
of Palalobotany, Lucknow, for 
the year 192-93. 

[Placed in Library. See No. 
LT 4901/93] 

(20) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Remote Sens-
ing Agency. Hyderabad, for 
the year 1992-93 alongwith 
Audited Accounts. 

(ii) Statement regarding Review 
(Hindi and English versions) 
by Government on the work-
ing of the National Remote 
Sensing Agency. Hyderabad. 
for the year 1992-93. 

[Placed in Library. See No. 
LT 4902/93J 

Reviews on the working of annual re-
ports of national fertilizers Ltd. For year 
1992-93. Hindustan fertilizer corporation Ltd. 
New Delhi for 1992-93 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICAL AND FERTILIZ-
ERS SHRI MALLIKARJUN ON BEHALF 
OF SHRI EDVARDO FALEIRO: I beg to lay 
on the table 

(i) A copy each of the following 
papers (Hindi and English ver-
sions) under SUb-section (1) 
of section 619A of the Compa-
nies Act,1956: 1-- I 

(a) (i) Review by the Government on 
the working of the National 

(ii) Annual Report of the National 
Fertilizers Limited, forthe year 
1992-93, along with· Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. 
LT 4903/93] 

(b) (i) Review by the Government on 
the working of the Hindustan 
Fertilizers Corporation limit-
ed, New Delhi, for the year 
1992-93. 

(ii) Annual Report of the Hindustan 
Fertilizers Limited, New Delhi, 
for the year 1992-93, along 
with Aodited Accounts and 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. 
LT 4904/93] 

(c) (i) Review by the Government on 
the working of the Pyrites, 
Phosphates and Chemicals 
Limited, Rohtas, for the year 
1992-93. 

(ii) Annual Report of the Pyrites, 
Phosphates and Chemicals 
Limited, New Delhi, for the 
year 1992-93,along with Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No.L T 
4905/93] 
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(d) (i) Review by the Government on 
the working of the Bengal 
Chemicals and Pharmaceuti-
cals Limited, Calcutta,for the 
year 1992-93. 

(ii) Annual Report of the Bengal 
Chemicals and Pharmaceuti-
cals Limited, Calcutta, for the 
year 1992-93, along with Au-
dited AccoLints and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No.L T 
4906/93] 

(e) (i) Statement regarding Review 
by the Government on the 
w?rking of the Semiconductor 
Complex Limited, Chandigarh, 
for the year 1992-93. 

(ii) Annual Report of the Semicon-
ductor Complex Limited, 
Chandigarh, tor the year 1992-
93, alongwith Audited Ac-
counts and comments ot the 
Comptroller and Auditor Gen-
eral thereon. 

[Placed in Library. See No.L T 
4907/93] 

(f) (i) Statement regarding Review by 
the Government on the work-
ing of the Computer Mainte-
nance Corporation Limited, 
New Delhi, for the year 1992-
93. 

(ii) Annual Report of the Computer 
Maintenance Corporation Lim-
ited, New Delhi, for the year 
1992-93, alongwith Audited 

Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No.L T 
4908/93] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Institute Pesticide For-
mulation Technology, New 
Delhi, for the year 1992-93, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Institute of Pesticide For-
mulation Technology, New 
Delhi for the year 1992-93. 

[Placed in Library. See No. 
LT 4909/93] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Centre for Electronics 
Design and Technology, 
S.A.S. Nagar, for the year 
1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Govemment on the work-
ing of the Centre for Electron-
ics Design and Technology, 
S.A.S. Nagar, for the year 
1992-93. 

[Placed in Library. See No. 
LT 4910/93] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
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versions) regarding Review by 
the Government on the work-
ing of the Electronics Research 
and Development Centre, 
Lucknow, for the year 1990-
93. 

of the satcomm Services (In-
dia), New Delhi, for the year 
1992-93, alongwith Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Satcomm Services . 
(India), New Delhi, forthe year 
1992-93. 

[Placed in Library. See No. 
LT4911/93] 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Software Technology 
Parks of India, New Delhi,for 
period covering from Septem-
ber, 1991 to the 31 st March 
1993, along with Audited Ac-
counts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Software Technolo-
gy Parks of India, New Delhi, 
for the period covering from 
September, 1991 to the 31st 
March, 1993. 

[Placed in Library. See No. 
LT 4912193] 

,'6) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Electronics Research 
and Development Centre, 
Lucknow, for the years 1990-
93, alongwith Audited Ac-
counts. 

(ii) Statement (Hindi and English 

[Placed in Library. See No. 
LT 4913/931 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Regional Computer 
Centre, Chandigarh, for the 
years 1992-93, alongwith Au-
dited Accounts. 

(ii) Statement (Hindi and English 
versions) regqrding Review by 
the Government on the work-
ing of the Regional Computer 
Centre, Chandigarh, for the 
year 1992-93. 

[Placed in Library. See No. 
LT 4914/93] 

(8) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Electronics Research 
and Development Centre, 
Calcutta, for the year 1992-
93, alongwith Audited Ac~ 
counts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Govem~~nt on th'e work-
ing ofthe Electronics Research 
and Development Centre, 
Calcutta, for the year 1992-
93. 

[Placed in Library. See No. 
LT 4915/93] 
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9) (i) A copy of the Annual Report ing of the Electronics Research 
(Hindi and English versions) and Development Centre, 
of the Centre for Electronics Pune, for the year 1992-93. 
Design and Technology, 
Imphal, for the year 1992-93, [Placed in Library. See No. 
along with Audited Accounts. LT 4918/93] 

(ii) Statement (Hindi and English (12) (i) A copy of the Annual Report 
versions) regarding Review by (Hindi and English versions) 
the Government on the work- of the Centre for Electronics 
ing of the bentre for Electron- Design and Technology, 
ics Design and Technology, Calicut, for the year 1992-93, 
Imphal, for the year 1992-93. alongwith Audited Accounts. 

[Placed in Library. See No. (ii) Statement (Hindi and English 
LT 4916/93) versions) regarding Review by 

the Government on the work-
(10) (i) A copy of the Annual Report ing of the Centre for Electron-

(Hindi and English versions) ics Design and Technology, 
of the Centre for Electronics Calicut, for the year 1992-93. 
Design and Technology. 
Gorakhpur, forthe year 1992- (Placed in Library. See No. 
93, along with Audited Ac- LT 4919193) 
counts. 

13) (i) A copy of the Annual Report 
(ii) Statement (Hindi and English (Hindi and English versions) 

versions) regarding Review by of the Electronics Research 
the Government on the work- and Development Centre, 
ing of the Centre for Electron- Mohali, for the year 1992-93, 
ics Design and Technology. along with Audited Accounts. 
Gorakhpur, forthe year 1992-
93. (ii) Statement (Hindi and English 

versions) regarding Review by 
[Placed in Library. See No. the Govemment on the work-
LT 4917/93] ingofthe Electronics Research 

and Development Centre, 
(11 ) (i) A copy of the Annual Report Mohali,for the year 1992-93. 

(Hindi and English versions) 
of the Electronics Research [Placed in Library. See No. 
and Development Centre. LT 4920/93] 
Pune, for the year 1992-93, 
alongwith Audited Accounts. (14) (i) A copy of the Annual Report 

(Hindi and English versions) 
(ii) Statement (Hindi and English of the Centre for Development 

versions) regarding Review by of Advanced c'omputing, 
the Govemment on the work- Pune, for the year 1992-93, 
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[Placed in Library. See No. 
LT 4923/93] 

along with Audited Accounts. 

(ii) Statement (Hindi and English 
versions) Regarding. Review 
by the Government on the 
working of the Centre for De-
velopment of advanced com-
puting, Pune, for the year 
1992-93 

[Placed in Library. See No. 
LT 4921/93] 

(15) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Regional Computer 
Centre, Calcutta. for the year 
1992-93,along with Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Regional Computer 
Centre, Calcutta. for the year 
1992-93. 

[Placed in Library. See No. 
LT 4922/93J 

(16) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Centre for Eleetronics 
Design and Technology. 
Srinagar, for the year 1992-
93, along with Audited Ac-
counts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Centre for Electron-
ics Design and Technology, 
Srinagar. for the year 1992-
93. 

(17) (i) A copy of the Annual Report 
(Hindi and English versions) 
ofthe Electronic Research and 
Development Centre. 
Thiruvananthapuram. for the 
year 1992-93, along with Au-
dited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Electronics Research 
and Development Centre, 
Thiruvananthapuram, for the 
year 1992-93. 

[Placed in Library. See No. 
LT 4924/93] 

(18) (i) A copy of the Annual Report 
(Hindi and English versions) 
ofthe National Centre for Soft-
ware Technology, Bombay, for 
the year 1992-93, along with 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the National Centre for 
Software Technology, 
Bombay forthe year 1992-93. 

[Placed in Library. See No.L T 
4925/93] 

19) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the materials for Electron-
ics Technology, New Delhi, 
for the year 1992-93, along 
with Audited Accounts, 
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Rules, 1993 published in Noti-
fication No. G.S.R. 562 (E) in 
Gazette of India dated the 19th 
August,1993. 

ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the materials for Elec-
tronics Technology, New Delhi, 
for the year 1992-93, 

[Placed in Library. See No. 
IT 4926/93) 

(20) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Centre for the Electron-
ics Design and Technology, 
Aurangabad, for the year 
1992-93, along with Audited 
Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Centre for Electron-
ics Design and Technology, 
Aurangabad, . for the year 
1992-93. 

[Placed in Library. See No. 
IT 4927/93) 

NOTIFICATION UNDER COMPANIES 
ACT1956 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF lAW JUSTIC AND COMPA-
NY AFFAIRS (SHRt. H.R. BHARDWAJ): I 
beg to lay - on the table: -

(1 ) A copy each of the following 
notification (Hindi and English 
versions) under sub-section 
(3) of section 642 of the com-
panies Act,1956: 1-- I 

(I) The Companies (Issue of Share 
Certificates) Amendment 

(ii) The Companies (Central Gov-
ernment) General Rules and 
Forms (Amendment) Rules, 
1993 published in Notification 
No. G.S.R. 621 (E) in Gazetle 
of India dated the 24th Sep-
tember,1993. 

(iii) The Companies (Central Gov-
ernment's) General Rules and 
Forms (Amendment) 
Rules, 1993 published in Noti-
fication No.G.S.R. 581 (E) in 
Gazette of India dated the 27th 
August,1993. 

[Placed in Library. See No.l T 
4928/93] 

(2) A copy of the Company Secretar-
ies (Amendment) Regulations, 
1993 (Hindi and English ver-
sions) published in Notifica-
tion No. 710/1 I(M)/1 /8 in Ga-
zette of India dated the 20th 
August,1993 under sub-sec-
tion (4) of section 39 of the 
Company 
Act,1980. 

Secretaries 

[Placed in Library. See No. 
IT 4929/93] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian law Institute, 
New Delhi, for the year 1992-
93, alongwith Audited Ac-
counts. 

(ii) Statement (Hindi and English 



667 Papers Laid DECEMBER 22, 1993 Papers Laid 668

versions) regarding Review by 
the Government on the work

ing of the Indian Law Institute. 
New Delhi, for the year1992· 
93. 

[Placed in Library. See No. 
1..T 4930/93] 

(4) A copy of the One Hundred 
Forty-Fourth Report of .Law 
Commission (Hindi and En
glish versions) on the Conflict -
ing Judicial Decisions pertain
ing to the Code of Civil Proce
dure 1980.

[Placed in Library. See No. 
LT 4931/93) 

REVIEWSON THE WORKINGOF AND 
ANNUAL REPORTS OF NEPA LTD. 
NEPANAGAR f:OR 1992-93, HINDUSTAN 
PAPER CORPORATION LTD. NEW DELHI 
FOR 1992-93 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEPARTMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES ) (SHRI 
M. ARUNACALAM) ON BEHALF OF
SHRIMATI KRISHNA SAi: I beg to lay on
the table:-

(1) A copy each of the following 
papers (Hindi and English ver
sions) under sub-section (1) .
of section 619 A of the Com
panies Act, 1956 :1--1

(a) (i) Statement regarding Review
by the Governments on the
working of the NEPA Limited. 
Nepanagar,for the year 1992-
93. 

(ii) Annual Report of the NEPA 
Limited, Nepanagar.tor the 

year 1992-93, alongwith Au

dited Accounts and comments
of the Comptroller and Auditor
General thereon.

(Placed in Library. See No. 
LT 4932/93] 

(b) (i) Statement regarding Review 
by the Government on the
working of the Hindustan Pa
per Corporation Limited, New 
Delhi, for the year 1992-93. 

(ii) Annual Report of the Hindustan
Paper Corporation Limited.
New Delhi, for the year 1992-
93, alongwith Audited Ac
counts and comments of the 
Comptroller and Auditor Gen
eral thereon. 

[Placed in Library. See No. 
LT 4933/93) 

(c) (i) Statement regarding Review
by the Government on the 
working of the Rehabilitation 
Industries Corporation limited. 
Calcutta, for the year 1992-
93. 

{ii) Annual Report of the Rehabil
itation Industries Corpor�tion 
Limited, Calcutta, for the year 
1992-93, alongwith Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

[Placed in Libran, 
LT 4934/9 

See No.
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[Placed in Library. See No. (d) (i) Statement regarding Review by 
the Govemment on the work-
ing ofthe Instrumentation Lim-
ited, Kota. for the year 1992-
93. 

(ii) Annual Report of the Instru-
mentation Limited. Kota. for 
the year 1992-93. along with A 
udited Accounts and com-
ments of the Comptroller and 
Auditor Ge~eral thereon. 

[Placed in Library. See No. 
LT 4935/93] 

(e) (i) Statement regarding Review 
by the Government on the 
working of the Heavy Engi-
neering Corporation Limited. 
Ranchi, for the year 1992-93. 

(ii) Annual Report of the Heavy 
Engineering Corporation Lim-
ited. Ranchi, forthe year 1992-
93. alongwith Audited Ac-
counts. 

[Placed in Library. See No. 
LT 4936/93] 

(f) (i) Statement regarding Review 
by the Government on the 
working ot the Mining and Al-
lied Machinery Corporation 
Limited. Durgapur, forthe year 
1992-93. 

(ii) Annual Report of the Mining and 
Allied Machinery Corporation 
Limited, Durgapur, forthe year 
1992-93. alongwith Audited 
Accounts and comments of 
the Comptroller and Auditor 
General thereon. 

L T 4937/93] . 

(g) (i) statement regarding Review by 
the Government on the work-
ing of the Cycle Corporation of 
India Limited, Calcutta. torthe 
year 1992-93. 

(ii) Annual Report of the Cycle 
Corporation of India Limited. 
Calcutta, for the year 1992-
93, alongwith Audited Ac-
counts, and comments of the 
Comptroller and Auditor Gen-
eral thereon. 

[Placed in Library. See No. 
LT 4938/93] 

(h) (i) Statement regarding Review 
by the Government on the 
working of the National BIcy-
cle Corporation of India limit-
ed, for the year 1992-93. 

Oi) Annual Report of the National 
Bicycle Corporation of India 
Limited. for the year 1992-93. 
alongwith Audited Accounts 
and comments of the Comp-
troller and Auditor General 
thereon. 

[Placed in Library. See No. 
LT 4939/93] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Institute of 
Design, Ahmedabad. tor the 
year 1992-93. alongwith Au-
dited Accounts. 

(ii) Statement I'¥gardlng Review 
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ited, N1;lllur, as a mill produc-
ing newsprint. 

(Hindi and English versions) 
by the Government on the 
working of the National Insti-
tute of Design, Ahmedabad, 
for the year 1992-93. 

[Placed in Library. See No. 
LT 4940/93) 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National Productivity 
Council, New Delhi. for the 
year 1992-93, alongwith Au-
dited Accounts, 

(4) 

(ii) Statement regarding Review 
(Hindi and English version~) 
by the Government on the 
working of the National Pro-
ductivity Council, New Delhi, 
for the year 1992-93. 

[Placed in Library. See No. 
L T 4941/93) 

A copy each of the following 
Notifications (Hindi and En-
glish versions) under sub-sec-
tion (6) of Section 3 of the 
Essential Commodities Act, 
1955: I-I 

(i) S.O.No. 648(E:j published in 
Gazette of India dated the 27th 
August, 1993 notifying the Indo 
Afrique Paper Mills Limited, 
Pune, as a mill producing 
newsprint. 

(ii) S.O.No. 831 (E) published in 
Gazette of India dated the 2nd 
November, 1993 notifying the 
GVG Paper Mills Private Lim-

(iii) S.O.No. 947(E) published in 
Gazette of India dated the 14th 
December, 1993 notifying the 
Shrike Paper Mills Limited, 
Shriwal, as a mill producing 
newsprint. 

[Placed in Library. See No. 
LT 4942/93] 

REVIEWSONTHEWORKINGOFAND 
ANNUAL REPORTS OF NATIONAL SMALL 
INDUSTRIES CORPORATION L TO, NEW 
DELHI, FOR 1992-93, ELECTRONIC SER-
VICE AND TRAINING CENTRE, NAINITAL 
FOR 1992-93 ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (DEP~TMENT 
OF SMALL SCALE INDUSTRIES AND 
AGRO AND RURAL INDUSTRIES) (SHRI 
M. ARUNACNALAM) : I beg to lay on the 
Table: 1--1 

(1 ) A copy each of the following 
papers (Hindi and English ver-
sions) under sib-section (1) of 
section 619A of the Compa-
nies Act, 1956:1--1 

(i) Statement regarding Review by 
the Government on the work-
ing of the National Small In-
dustries Corporation Limited, 
New Delhi, for the year 1992-
93. 

(ii) Annual Report of the Nation-
al Small Industries Corpora-
tion Limited, New Delhi. for 
the year 1992-93, alongwltr 
Audited AccounL 
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alongwith Audited Accounts. ments Of the Comptroller and 
Auditor General thereon. 

[Placed in Library. See No. 
LT 4943/93] 

(2) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Electronic Service and 
Training Ce.ntre, Nainital, for 
the year 1992-93, alongwith 
Audited Accounts. 

(3) 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Electronic Service 
and Training Centre. Nainital, 
for the year 1992-93. 

[Placed in Library. See No. 
LT 4944/93] 

(i) A copy of the Annual Report 
(Hindi and English versions) 
of the Process and Product 
Development Centre. Agra, for 
the year 1992-93. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Process and Prod-
uct Development Centre. 
Agra. for the year 1992-93. 

[Placed in Library. See No. 
LT 4945/93] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the National I nstitute for 
Entrepreneurship and Small 
Business Development. New 
Delhi. for the year 1992-93. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the National Institute for 
Entrepreneurship and Small 
Business Development, New 
Delhi. for the year 1992-93. 

[Placed in Library. See No. 
LT 4946/93J 

(5) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Central Tool Room and 
Training Centre. Calcutta. for 
the year 1992-93. alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Central Tool Room 
and Training Centre. Calcutta. 
for the year 1992-93. 

[Placed in Library. See No. 
LT 4947/93] 

(6) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Coir Board. Kochi. for 
the year 1992-93. under sec-
lion 19 of the Coir Industry 
Act. 1953. 

(ii) Statement (Hindi and Englsih 
versions) regarding Review by 
the Government on the work-
ing of the Coir Board. Kochi. 
for the year 1992-93. 

[Placed in Library. See No. 
L T 4948/93J 
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(7) (i) 

(ii) 

A copy of the Annual Report 
(Hindi and English versions) 
of the Khadi and Village Indus-
tries Commission Bombay. for 
the year 1992-93. under sub-
section (3) of section 24 of the 
Khadi and Village Industries 
Commission Act. 1956. 

Statement (Hindi and English 
versions) regarding Review by 
the Government on the work-
ing of the Khadi and Village 
Industries Commission. 
Bombay for the year 1992-
93. 

[Placed in Library. See No. 
LT 4949/93) 

(8) 'i) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Khadi and Village Indus-
tries Commission. Bombay. for 
the year 1992-93. together 
with Audit Report thereon un-
der sub-section (4) of section 
23 of the Khadi and Village 
Industnes Commission Act. 
1956. 

(ii) Statement '(Hindi and English 
versions) regarding ReView by 
the Government on the Audit-
ed Accounts of Khadl and Vil-
lage Industries Commission. 
Bombay. for the year 1992-
93. 

[Placed in Library. See No. 
LT 4950 /931 

MEMORANDUM OF UNDERSTAND-
iNG BETWEEN MISHRA DHATU NIGAM 
LTD f.>.ND DEPARTMEN.T OF DEFENCE 

PRODUCTION AND SUPPLIES, MINIS-
TRY OF DEFENCE FOR 1992-93. 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
MALLIKARJUN) : I beg to lay on the Table 
:1-1 

(1) A copy of the Memorandum of 
Understanding (Hindi and 
Englsih versions) between the 
Mishra Dhatu Nigam Limited 
and the Department of De-
fence Production and Sup-
plies. Ministry of Defence for 
the year 1993-94. 

(2) 

[Placed in Library. See No. 
L T 4951/93] 

A copy each of the following 
papers (Hindi and English ver-
slons) under sub-section (1) 
of section 619A of the Compa-
nies Act. 1956 : 1---1 

(a) (i) Review by the Government on 
the Working of the Hindustan 
Aeronautics Limiitied. 
Banglore. for the year 1992-
93. 

(ii) Annual Report of the Hlndustan 
Aeronautics Limited. 
Banglore', for the year 1992-
93. alongwith Audited Ac-
counts and comments of the 
Comptroller and Auditor Gen-
eral thereon. 

[Placed in Library. See No. 
L T 4952/93] 

(b) (i) Review by the Government on 
the working of the Mishra 
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Dhatu Nigam Limited, 
Hyderabad, forthe year 1992-
93. 

(ii) Annual Report of the Mishra 
Dhatu Nigam Limited, 
Hyderabad, forthe year 1992-
93, alongwith Audited Ac-
counts and comments of the 
Comptroller and Auditor Gen-
eral thereo~. 

[Placed in Library. See No. 
LT 4953/93] 

(c) (i) Review!::'v the Government on 
the working of the Bharat Earth 
Movers Limited, for the year 
1992-93. 

(ii) Annual Report of the Bharat 
Earth Movers Limited for the 
year 1992-93, alongwith Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed In Library. See No. 
L T 4954/93] 

(d) (i) Review by the Government on 
the working of the Goa Ship-
yard Limited, Goa, forthe year 
1992-93. 

(ii) Annual Report of the Goa 
Shipyard Limited, Goa, forthe 
year 1992-93, alongwith Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. 
LT 4955/93] 

(e) (i) Review by the Government on 
the working of the Mazagon 
Dock Limited, Bombay, forthe 
year 1992-93. 

(ii) Annual Report of the Mazagon 
Dock Limited, Bombay, forthe 
year 1992-93, alongwith Au-
dited Accounts and comments 
of the Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. 
LT 4956/93] 

(f) (i) Review by the Government on 
the working of the Garden 
Reach Shipbuilders and Engi-
neers Limited, Calcutta, for 
the year 1992-93. 

(ii) Annual Report of the Garden 
Reach Shipbuilders and Engi-
neers Limited, Calcutta, for 
the year 1992-93, alongwith 
Audited Accounts and com-
ments of the Comptroller and 
Auditor General thereon. 

[Placed in. Library. See No. 
LT 4957/93] 

(3) (i) A copy of the Annual Report 
(Hindi and Englsih versions) 
of the Himalayan Mountain-
eering Institute, Darjeeling, for 
the year 1992-93. 

(ii) A copy of the Annual Accounts 
(Hindi and Englsih versions) 
of the Himalayan Mountain-
eering Institute, Darjeeling, for 
the year 1992-93, together 
with Audit Report thereon. 
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(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the Himalayan Mountaineer-
ing Institute, Darjeeling, forthe 
year 1992-93. 

[Placed in Library. See No. 
LT 4958/93] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Nehru Institute of Moun-
taineering, Uttarkashi, tor the 
year 1992-93. 

(5) 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) 
of the Nehru Institute of Moun-
taineering, Uttarkashi. for the 
year 1992-93, together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the Nehru In-
stitute of Mountaineering. 
Uttarkashi. for the year 1992-
93. 

[Placed in Library. See No. 
LT 4959/93J 

A copy of the Annual Adminis-
tration Reports (Hindi and En-
glish versions) of a Canton-
ment Boards forthe year 1992-
93. 

[Placed in Library. See No. 
LT 4960/931 

ANNUAL, REPORT. ANNUAL AC-
COUNTS AND REVIEW ON THE WORK-
ING OF NATIONAL INSTITUTE OF RURAL 

DEVELOPMENT, HYDERABAD FOR 1992-
93. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND MINISTER 
OF STATE INTHE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL 
WASNIK) ON BEHALF OF SHRI 
RAMESHWAR THAKUR: I begto lay on the 
Table: 1--1 

(1) A copy of the Annual Report (Hindi 
and English versions) of the 
National Institute of Rural 
Development, Hyderabad, for the 
year 1992-93. 

(2) A copy of the Annual Accounts 
(Hindi and English versions) of the 
National Institute of Rural 
Development, Hyderabad, for the 
year 1992-93, together with Audit 
Report thereon. 

(3) A copy of the Review (Hindi and 
English versions) by the 
Government on the working of the 
National Institute of Rural 
Development. Hyderabad. for the 
year 1992-93. 

[Placed in Library. See No. L T 
4961/93] 

13.08 hrs. 

MESSAGES FROM RAJYA SABHA 

{English] 

SECRETARY-GENERAL: Sir, I have 
to report the following messages received 
from the Secretary-General of Rajya Sabha 
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(i) "!n accordance with the provisions 
of rule 127 ofthe Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha. I am directed to 
inform the Lok Sabha that the Rajya 
Sabha. at sitting held on the 20th 
December, 1993. agreed without 
any amendment to the Chief 
Election Commissioner and other 
Election Commissioners 
(Conditions of Service) 
Amendment Bill. 1993 which was 
passed by the Lok Sabha at its 
sitting held on the 13th December. 
1993 ... 

(ii) .. In accordance with the provisions 
of rule 127 of the Rules of Procedure 
and Conduct of Business in the 
Rajya Sabha.1 am directed to inform 
the Lok Sabha that the Rajya 
Sabha. at its sitting held on the 
20th December. 1993, agreed 
without any amendment to the 
Census (Amendment) Bill. 1993. 
which was passed by the Lok Sabha 
at its sitting held on the 9th 
December. 1993 ... 

13.08112 hrs. 

COMMITTEE ON THE WELFARE OF 
SCHEDULED CASTES AND 

SCHEDULED TRIBES 

Twenty-Fifth, Twenty-Sixth and Twen-
ty-Eight Reports 

[English] 

DR. RAMESH CHAND TOMAR (Hapur) 
: I beg to present a copy each of the followi ng 
Reports (Hindi and Et19lish versions) of the 

Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes: I I 

(1) Twenty-Fifth Report on Action 
taken by Government on the 
recommendations contained in the 
Fifth Report of the Committee on 
the Welfare of Scheduled Castes 
and Scheduled Tribes (Tenth Lok 
Sabha) on the Ministry of 
Chemicals and Fertilizers 
(Department of FertilizE\rs) -
Reservations for and employment 
of Scheduled Castes and 
Scheduled Tribes in Paradeep 
Phosphates Limited. 

(2) Twenty-Sixth Report on Action 
taken by Government on the 
recommendations contained in the 
Thirteenth Report of the Committee 
on the Welfare of Scheduled Castes 
and Scheduled Tribes (Tenth Lok 
Sabha) on the Ministry of Petroleum 
and Natural Gas - Reservations for 
and employment of Scheduled 
Castes and Scheduled Tribes in 
Gas Authority of India Limited. 

(3) Twenty-Eighth Rep01 on Action 
taken by the Govemment on the 
recommendations contained in the 
Fourteenth Report of the 
Committee on the Welfare of 
Scheduled Casles and Scheduled 
Tribes (Tenth Lok Sabha) on the 
Ministry of Civil Aviation and 
Tourism (Department of Civil 
Aviation) - Reservation for and 
employment of Scheduled Castes 
and Scheduled Tribes in 
International Airports Authority of 
India. 
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13.09 Hrs. 

STANDING COMMITTEE ON FOOD, 
CIVIL SUPPLIES AND PUBLIC 

DISTRIBUTION 

Third Report and Minutes 

{English] 

SHRI RAM KAPSE (Thane) : I beg to 
present the Third Report (Hindi and English 
versions) of the Standing Committee on 
Food, Civil Supplies & Public Distribution on 
Annual Report of the Ministry of Civil Sup-
plies, Consumer Affairs & Public Distribution 
(1992-93) and the Minutes of the sittings of 
the Committee relating thereto. 

13.09 112 hrs. 

STANDING COMMITTEE ON SCIENCE 
& TECHNOLOGY, 

ENVIRONMENT & FORESTS 

Fifth Reported 

{English] 

SHRI E.AHAMED (Manjeri): I begto lay 
on the Table a copy (Hindi and English 
versions) of the Fifth Report of the Depart-
ment-Related Parliamentary Standing Com-
mittee on Science & Technology, Environ-
ment & Forests on the Annual Report of the 
Department of Biotechnology for the year 
1992-93. 

13.10 hrs. 

BUSINESS ADVISORY COMMITTEE 

Thirty Sixth Report 

{English] 

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI 
VIDYACHARAN SHUKLA) : I beg to move: 

"That this House do agree with the 
Thirty-sixth Report of the Business 
Advisory Committee presented to 
the House on the 21st December, 
1993 ... 

[Translation] 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow) : Mr. Speaker, Sir, how can the 
report be accepted like this? You gave an 
indication that a decision will be taken after 
discussion. Therefore, please keep it pend-
ing. 

[English] 

Mr. Speaker: We will take it up later. 

[Translation] 

SHRI LAL K. ADVANI (Gandhi Nagar) 
: Mr. Speaker, Sir, a matter has been pend-
ing for quite some time. A Delimitation Bill 
was introduced in the House by the Govern-
ment and it was later referred to the Select 
Committee. The Select Committee has 
already submitted its report. Only after the 
said Bill is passed Delimitation Commission 
can,be set up. If the Government accepts 
the suggestion ofthe Opposition to have the 
sittings olthe House on 27,28 and 29th then 
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I would like to suggest that during that period 
this Bill could also be passed. 

SHRIJASWANT SINGH (Chittorgarh): 
Rajya Sabha has already passed this Bill. 

{English} 

Mr. Speaker: We wiW look into it later. 

13.11 hrs. 

COMMITIEE OF PRIVILEGES 

Third Report 

{English} 

SHRI SHIV CHARAN MATHUR 
(Bhilwara) : I beg to move: 

That this House do agree with the Third 
Report of the Committee of Privileges laid 
on the Table of the House on the 21 st 
December, 1993 ... 

Mr. Speaker: The question is: 

.. That this House do agree with the 
Third Report of the Committee of 
Privileges laid on the Table of the 
House on the 21st December. 
1993 ... 

The motion was adopted. 

13.11"2 hrs. 

MATIERS UNDER RULE 377 

(i) Need to take steps to expedite 
work on fishing harbour project 

at chombala and mapaila bay in 
North Kerala. 

{English} 

SHRI MULLAPALLY 
RAMACHANDRAN (Connanore) : The two 
Fishing Harbour Projects at Chombala and 
Mapila Bay in North Kerala had got the 
necessary clearance and sanction in 1991-
92. Initial payments have also been made 
to the Government of Kerala to commence 
work on these two projects. However, no 
steps have as yet been taken at it is feared 
that the delay will lead to cost escalation 
which will hamper the progress of the 
projects. 

I therefore earnestly request the Hon. 
Minister of Agriculture to ensure that the 
State Government expedites work on these 
projects. 

(ii) Need to take steps to uproot 
superstitious beliefs from the 
society. 

SHRI P.P. KALIAPERUMAL 
(Cuddalore) : We hear the sporadic occur-
rences of abominable human sacrifice in 
India. On August 8, 1993 an affluent agricul-
turist of Indurmeti village near Jamshedpur 
killed his four year old daughter Thunmume 
to propitiate a tribal goddess. It is told that 
the family members of the girl sacrificed her 
to ward off evil spirits. This incident exhibits 
the deep rooted ignorant and irrational belief 
of the father of the girl in supematural 
powers. There were also other incidents of 
this nature in the past. If this sort of irratio-
nalism is allowed to spread its tentacles the 
Indian humanity will be extinguished in the 
long run. 

This sort of human sacrifices is a vulgar 
violation of the right to life. In order to avert 
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this sort of abominable activities and belief 
we have to inculcate and spread nationalism 
in the minds of the people. The Constitution 
of India obligates every citizen and also the 
state to develop the scientific temper, hu-
manism and spirit of enquiry and reform 
among the people. 

I request the Central Government to 
develop the scientific temper, spirit of inqui-
ry, humanism and reform by appropriate 
ways and means and also by including these 
duties in the educational curricula and there-
by root out irrational beliefs from the minds 
of the Indian masses. 

(iii) Need too Construct Ring 
Railway at Bangalore 

SHRI C.P. MUDALA GIRIYAPPA 
(Chitradurga) : The Garden City of India, 
Bangalore, is one of the fastest growing 
cities in Asia. 

The transportation system in the city is 
not in a position to face the challenge of the 
changing scenario. Employees of various 
industries like Hindustan Aeronautics Ltd. 
(HAL), Indian Telephone Industries (ITI). 
Bharat Electronics Ltd. (BEL) etc. are find-
ing it difficult to travel from one place to 
another. The transport system here is most 
inconvenient particularly to aged, persons, 
women and school going children. 

In addition to the above mentioned 
factors, the roads are very narrow. The 
traffic jam for a long time particularly in the 
areas like Kempegowda Circle, City Bus 
stand"Shivaji Nagar bus terminal is a com-
mon scene. The figure of daily accidents in 
this city is also increasing alarmingly. 

I. therefore. urge upon the Central 
Government to take immediate steps to 
construct Ring Railway at Bangalore to mit-

igate the problems of the citizens of this 
famous city. 

(iv) Need to ensure to that names of 
bengali regugees settled in 
pilibhit, up are included in the 
voters list. 

[Translation} 

DR. P.R. GANGWAR (Pilibhit) : Mr. 
Speaker, Sir. in my constituency Pilibhit, in 
Uttar Pradesh, at the time of partition of 
India Bengali refugees from t=ast Pakistan 
were rehabilitated. These Bengali refugees 
were enrolled in the voters lists and also 
allotted lands in the district and their children 
have even got Government jobs. Many of 
these refugees even contested the eleC-
tions of the Gram Pradhans and got elected 
too. However, sometime back even the 
names of the Bengali refugee Gram 
Pradhans have been deleted from the vol-
ers lists. 

I would like to urge the Central Govern-
ment to again include the names of the 
Bengali refugees, who came to India at the 
time of partition, in the voters lists and 
thereby ensure that they are not deprived of 
the right to exercise their franchise. 

(v) Need to connect porbander in 
Gujarat by a long distance train 
in the memory of Mahatma 
Gandhi by Naming it after his 
name. 

[Translation} 

SHRI CHANDRESH PATEL 
(Jam nagar) : Mr. Speaker, Sir, we do not 
forget to mention the name of Mahatma 
Gandhi in various contexts time and again, 
but we have forgotten his birthplace 
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Porbandar. Not even a single train has been 
name as "Mahatma Gandhi" train. 

Porbandar is a big industrial city being 
visited by lakhs of tourists from foreign 
countries. Heads of states and dignified 
peopte from all over the world. 

In order to retain the memory of 
Porbandar fresh in our !(linds a long dis-
tance train should be name as "Mahatma 
Gandhi Express/Super fast". Whether it is 
the 'Trivandram Porbandar' of South India, 
. Calcutta-Porbandar' of Eastern India or 
. Dehradun/KalkalChandigarh' of Northern 
India. At least one train must be named after 
his name. 

The fare of this train should be lesser 
than that of other trains which would set a 
new example in the country and then only 
there will be socialism in the true sense. 
Therefore, I would urge upon the Hon.Minister 
of Railways to name along distance train 
after the name of Mahatma Gandhi. With 
these words I conclude. 

(vi) Need to provide more funds to 
Uttar Pradesh for early 
constrction of roads etc. Under 
dacoits eradication programme 
in Ghatampur, Kanpur Oehat. 

SHRI KESARI LAL (Ghatampur) : Mr. 
Speaker, Sir, a large part of my constituen-
cy, Ghatampur in Kanpur Dehat is an ex-
tremely backward rural area. There is lack 
of infrastructural facilities like roads, elec-
tricityetc. The economic backwardnessis at 
its peak in the entire area. To keep law and 
order is always a great problem there. 
Therefore under the Dacoits Eradication 
Programme ~he Govemment had approved 
the project of construction of roads and 
implementation of other development works. 
But nothing has been done in this regard so 

far. That is why the problem of law and order 
is becoming complicated day to day. 

Therefore, I would urge upon the Cen-
tral Government to provide the required 
funds for the immediate construction of 
roads approved under Dacoits Eradication 
Programme, so that people may get some 
relief. 

(vii) NeedtolookintomaHunctioning 
telephones in jehanabad 
(Parliamentary constituency) 
Bihar . 

SHRI RAMASHRAY PRASAD SINGH 
(Jehanabad) : Sir. in a meeting of the con-
sUltative Committee, the former Prime Min-
ister Late Shri Rajiv Gandhi had assured to 
provide telephone connections to every Gram 
Panchayat for the development of rural 
areas. On the basis of the same assurance 
a project was approved and telephone con-
nections were given to the head offices of 
every Gram Panchayat. Telephone con-
nections were also provided in Jehanabad 
constituency but all of them have been lying 
out of order. A complaint to this effect was 
lodged with the Director, Telephones and 
Chief Manager of Telephones, Patna, but of 
no use. The motive, for which this project 
had been implemented, has failed misera-
bly. 

Therefore, I would urge upon the Cen-
tral Government to enquire into it aAd take. 
direct action against the persons who are 
guilty in this connection. 

(viii) Need to amend wild life 
protection act. 

PROF. RASA SINGH RAW A T (Ajmer): 
Mr. Speaker, Sirunderthe Rule 377, I would 
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Foundation Ordinance 
like to draw the attention of this august 
House towards an important issue. 

Since the Central Govemment passed 
Wild Life Protection Act the number of 'Neel 
Gay' in different parts of Rajasthan particu-
larly in Ajmer district has increased to a great 
extent; as a result of which the crops of 
farmers is in great danger. These 'Neel Gay' 
in groups 10-10 or 15-1 5 enter the fields at 
night and destroy the crops which they sow 
with hard work. The farmers have to watch 
their crops throughout the night. Now these 
'Neel Gay' have become violent and attack 
the lonely person. many incidents have 
already taken place. The crops sown in 
every season are being damaged heavily by 
them. Farmers of that area are in great 
difficulty and are disturbed because ofthem. 
If any of these 'Neel Gay' die due to the 
barriers raised by farmers, then they are 
prosecuted under the law. The number of 
these 'Neel Gay' is increasing constantly 
and the danger to crops IS also increasmg. 
A number of farmer organizations and pub-
lic representatives have already apprised 
the State Govemment of the situation but 
they also find themselves helpless due to 
the Environment laws of the Central Gov-
ernment. Therefore. I would urge upon the 
Central Government to take necessary 
measures to control the increasing number 
of these 'Neel Gay' in Ajmer district and 
other areas. These 'Neel Gay' which dam-
age crops heavily should be sent to save 
safe Wild Life Sanctuary so as to prevent 
the loss occurred due to them every year. 

There is a need to amend the Wild Life 
Protection Act. 

[English} 

Mr. Speaker : The House stands ad-
journed for lunch to re-assemble at 14.30 
hrs. 

13.21 hrs. 

The Lok Sabha then adjourned for lucnch 
till thirty minutes past fourteen of the 

clock. 

14.37 hrs. 

[English] 

The Lok Sabha re-assembled after Lunch at 
Thirty-Seven minutes past Fourteen of the 
clock 

(SHRI TARA SINGH - in the Chair) 

STATUTORY RESOLUTION RE: DISAP-
PROVAL OF KALAKSHETRA FOUNDA-

TION ORDINANCE, 1993 AND 
KALAKSHETRA FOUNDATION BILL 

As passed by Rajya Sabha 

MR. CHAIRMAN: Now. the House will 
take up item nos. 17 and 18 together, SH R I 
RASA SINGH RAWAT. 

[Translation] 

PROF. RASA SINGH RAWAT (Ajmer) 
: I beg to move :-

"that this House disapproves of 
Kalakshetra foundation Ordinance, 
1993(Number31 of 1993)promul-
gated by the pres!dent on 29 th of 
September, 1993." 

Mr. Chairman, Sir , the Govemment 
has adopted a wrong means to fulfil a 
laudable object. It appears that the Parlia-
ment is being ignored. It is no exaggeration 
if I may say that this Government has 
become an 'Ordinance' Govemment' Ap-
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proximately 34-35 Ordinances were issued 
this year and this practice is not favorable to 
democracy. In this way on one hand the 
Parliament is being ignored on the other 
hand ,the Government is dared to start 
wrong tradition . 

According to Article 123 of the Consti-
tution , the Government can enact law 
through ordinance provided that neither 
House of the Parliament is in session at that 
time, or the President is satisfied that 
circumstance exist which render it neces-
sary for him to take immediate action, he 
may promulgate, such ordinances as he 
deems absolutely necessary in the given 
circumstances. The Government warns to 
make the Kalakshetra Foundation an insti-
tution of national importance and its inten-
tion in this regard is good. This institution 
was established by the eminent dancer of 
Bharatnatyam, Shnmati Rukmini in 1940. 
Management problems cropped up in the 
institution in 1985 and inter fractional 
groups were formed which. resulted in 
internal disputes and constantly posed prob-
lems forthe Government. Shrimati Rukmini 
had aspired that this institution which im-
parts training in dance may become an 
institution of national importance, but earlier 
the Government did not pay any attention 
towards this institution. This 
Ordinance,which has been promulgated 
with. a view to shape the Kalakshetra 
Foundation as an institution of national im-
portance , was not necessary because the 
monsoon session had concluded just a few 
days back and the winter session was to 
start from 2nd of December. What were 
those special circumstances which prompt-
ed the Gbvernment to promulgate the ordi-
nance on 29th of December, 1993. 

The first speaker of the Lok Sabha . 
Shri Mavlankar had said, 

[English] 

"it is desirable to restrict the use of 
ordinance making power." 

[Translation] 

He always gave this ruling 

[English] 

that."The procedure of promulgation 
of ordinance is inherently undemocratic one." 

[Translation] 

If the Government wanted to show so 
much fancy for national art, it should have 
enacted this law while the House was in 
session. Nothing special would have hap-
pened if this Bill had been brought on 2nd of 
December but it was not done. In between 
the period ot two sessions the Government 
of India got this ordinance promulgated by 
the Hon. President on 29th of September. 
For this tendency of issuing ordinances. I 
disapprove this resolution. This is a wrong 
tendency. • 

I would like to pay tributes to Shrimati 
Rukmani and the land of Tamilnadu. where 
such a great artist was born. She all alone 
established this Institution and nurtured 
it. Through this law, it is going to become an 
institution of national importance. It had 
been said that "Sahitya.Sangeet, Kala vihin. 
sakshat pashu pucch vlshanhin" A person 
who lacks taste in literature, arts or musIc is 
like an animal which has neither tail nor 
horns. Our art is held at a high esteem. In 
regard to our country. poet Iqbal had said 
that. Sare Jahan se Acchha Hindostan 
Hamara . Hum Bulbule Hain Iski Yeh 
Gulsitan Hamara. 
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Shri Jaishankar had said that "Arun yeh 
madhumay desh hamara. jaha pahunch 
anjaan Kshitij ko milta ek sahara." 

From ancient times various forms of 
art. such as sculpture. dance. music or 
painting has been highly esteemed in our 
country. Rukmini ji established such a big 
instituion. There is saying that a sing person 
cannot do anyting but she turned the impos-
sible into possible. This training institution is 
spread over an area of 100 acres at 
Thiruvanamayur in Madras. 

THE DEPUTY MINISTER IN THE 
MINISTERY OF HUMAN RESOURCE DE-
\lRO\)~E.N\ l.,DU ~R\~Hn at: E.D\.l-
Cfl..l\ON fl..ND DEPfl..RTMENT OF CUl-
TURE) (KM. SHELJA): She did so much 
inspite of being a woman. 

PROF.RASA SINGH RAWAT: It is 
matter of pride and greatness. I would like to 
pay tributes to her. If a person has devotion 
and dedication, he can single handedly do a 
lot. This was shown by Srimati Rukmini. 

"Kriyasidhi satve bhavati mahatam 
nopakarane." Great people achieve suc-
cess through their deep rooted dedication 
and not through outer means. Sir, The inten-
tion behind setting up of this instituion was 
very good, but later on there were disputes, 
litigations, training was stopped, two rival 
groups were formed and salaries were not 
paid to the employees managing the insti-
tution. So, It become necessary for the 
Government to take over the institution by 
nationalising it. But itis ironical that which-
ever institution is taken over by the Govern-
ment, its condition becomes worse. There 
are several public sector undertakings which 
are going to be transferred to the private 
sector. There are Lalit Kala Academy and 
Rashtriya Sahitya Academy in Delhi which 
are run by the Government. If we observe 

the condition there, we will find how much 
disrespect and neglect is shown towards the 
artists there. This big institution Kalakshetra 
Foundation might also meet the same fate. 
So, I would like to tell the Government 
through you that besides Bharatnatyam, 
training should be imparted in other forms 
of dance also, such as Kathak. Manipuri and 
odissi etc. Our spiritual feelings are at-
tached with our dances. 

Sir, I would like to tell the hon.Minister 
that in Thiruvanamayur, where the 
Kalakshetra Foundation is situated, Lord 
Shiva is considered as the God of dance 
and he is called Natarai there. His dancing 
?os\un~. 'Nllicll is \lIe s'jI1\'oo\ 0\ \\a\a\<'slle\ra 
Foundation, expresses that we may shun 
obscenity in our dances and follow spiritual-
ity and holiness in them. 

Sir, the programme telecast today by 
Zee T V or MTV are causing cultural pollu-
tion in our country. Disco. break dance and 
other vulgar dances are shown in the name 
of dance . ..... (interruptions) ....... 

Sir, our classical dances express differ-
ent forms of Rasas-Vir, karun, raudra. 
vibhatsa or shringar. Through different pos-
tures underlying holiness and spirituality 
and express feelings of peace, communal 
harmony and emotional integration. All these 
things should be conveyed through this 
institution ... (interruptions) ..... I oppose this 
ordinance, because 2-3 shortcomings are 
still there in it. This Ordinance was issued on 
30th of October, 1993 and on the same day. 
a committee consisting1 i members was 
constituted under the chairmanship of the 
former president Shri Venkentaraman. The 
Members of the committee are artists of 
high repute. I do not want to mention on the 
names,since it will take time but there are 
two names of industrialists. What the indus-
trialists would do in this institution. In the 
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name .of providing economic protection to 
the institution and in the name of exploita-
tion of the artists, two industrialists, one is 
Shri R.V. Rawani and the other is Shri 
Vanshidhar alongwith an I.F.S.Officer Shri 
Krishnan have been included in the Govern-
ing body.The inclusion of other artists like 
Shri Amjad Ali Khan etc. in this body can 
be well understood. There are the name of 
directors of Sangeet Kala and Natak Kala 
Academy but why there are the industrialists 
in this body. Secondly, there is a provision 
for the post of director. who will be the 
executive officer, to look after this whole 
institution, but about his qualifications noth-
ing has been mentioned any where in this 
Bill. 

Sir, the Hon. Minister should go through 
it carefully since there is no mention about 
the qualifications and the ten~re for the post 
of director. 

Thirdly, about the employees of the 
institution the services of the employees are 
secure but there is no mention in the bill as 
to whether the pay scales and facilities at 
par with the Central Government employ-
ees will be provided to the employees or 
not? 

In order to encourage the art of dance, 
Government should pay continuous atten-
tions towards this but the Ministry of Human 
Resource Development has always been 
neglecting this art. The Central Government 
can arrange funds to publish souvenirs with 
the title "SAHMA T" and " TULSI DAL" in 
playing with the sentiments of the people 
but it can not arrange other facilities like 
training of the artists and scholarships for 
them to encourage the art.The Govern-
ments should pay attention towards it. Let 
the bureaucracy not flourish in it, the Gov-
ernment should pay special attention to-
wards it otherwise this institution of national 

importance will not succeed in achieving its 
aims and objectives. 

Mr.Chairman, Sir art speaks itself while 
the artist keeps mum. Therefore, the Gov-
ernment should be attentive towards it. 
There is our ancientfolk arts,dance, bhangra 
of Punjab,the Jhumac dance of 
Rajasthan,the Garwa dance of GUjarat, the 
Oriya dance of Orissa and all other such arts 
should be encouraged. The arts should not 
be presented in unproper way by the Elec-
tronic media. I would like to draw the atten-
tion of the Government to check it. With 
these words I disapprove this Bill. I extend 
my gratitude tor the time given to me to 
speak on this Bill. 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMAR I SELJA): Sir, I beg to move: 

"That the Bill to declare Kalakshetra of 
Madras to be an institution of national 
importance,to provide forthe establishment 
and incorporation of a Foundation for its 
administration, to make provisions for 
further development of Kalakshetra in ac-
cordance with the aims and objects for 
which Kalakshelra was founded and for 
matters connected therewith or incidental 
thereto, as passed by Rajya Sabha, be 
taken into consideration." 

As most of you are aware , the 
Kalakshetra , Madras was established by 
late Shrimati Rukmani Devi Arundale in 
1936,With her imaginative and effective 
leadership ,this institution grew in stature 
and become a renowned cultural institution." 
It has carveda niche for itself both naiionally 
and internationally. The objectives of the 
Kalakshetra as established by the founder 
are: one, to emphasis the essential unity of 
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all true arts; two. to work for the recognition 
of the arts as vital to individual. 
national.rellglous and international growth: 
and three. to maintain the highest traditions 
of art an,d culture in their pristine purity.to 
conform to our traditions and to arrange for 
the training. research.study. teaching and 
development of art and science. music, 
Bharatnatyam dance. drama etc .. and other 
fine arts in conformity thereto. 

These alms and objectives 
were pursued by the founder Director and 
her followers with great vigour and today 
Kalakshetra has earned for itself an inrerna-
tiona I stastus and recognition because of 
the excellence of the training it has given to 
its students and other activities. 

This great Institution suffered 
a set back in the year 1987 on the death of 
its founder Shrimati Rukmani Devi 
Arundale.Therafter. the Institution was be-
set with lots of financial. managerial and 
other administrative problems. There was 
also pressure from vested interests to take 
overthe institution. There has been litigation 
between the society and the trust. These 
problems threatened the very existence of 
such a great institution. To add to these 
problems. a brutal attack on the surviving 
trustees took place recently. There was also 
a clear threat of usurpation of the property of 
the Kalakshetra. It is in this context. the 
Government felt the imperative necessity 
for taking immediate action. As the author-
ities of the Kalakshetra.Madras'themselves 
requested the Government in the year 1991-
92 to declare it and its constituent units as 
an institution of national importance and 
having regard to the urgency, it was decided 
to promu!gate an ordinace to declare the 
great institut~n as an institution of national 
importance and to prOVide for its manage-
ment and finances. 

I, therefore ,move that the House may 
kindly consider and pass the Bill as passed 
by Rajya Sabha which seeks to replace the 
ordinance. 

MR. CHAIRMAN: Motions moved: 

"That this House disapproves of the 
Kalakshetra Foundation Ordi-
nance, 1993 (No.31 of 1993 promulgat-
ed by the President on the 29th Sep-
tember,1993." 

"That the Bill to declare Kalakshetea of 
Madras to be an institution of national 
importance, to provide for the estab-
lishment and incorporation of a Foun-
dation for its administration, to make 
provisions for further development of 
Kalakshetra in accordance with the aims 
and objects for which kalakshetra was 
foundedand for matters connected 
therewith or incidental therto.as passed 
by Rajya Sabha, be taken Into consid-
eration." 

[Translation] 

SHRI RAMESH CHENNITHALA 
(Kottayam): Mr. Chairman Sir. I support the 
Kalakshetra Establishment Bill. It was es-
tablished in Madras. It was established by 
the renowned artist of Bharatnatyam of our 
country late Shrimati Rukmani Devi 
Arundale.1t isan internationally known insti-
tution. Our friend from B.J.P. has highlight-
ed the incidents whichtook place after the 
death of Shrimati Arundale. Without achiev-
ing the aims & objectives for which this 
institution was established,these people 
went on fighting among themselves .when 
there were litigations in the 
administrative,financial and educational 
fields,the Governments decided to take 
over the institution and steps taken to run it 
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smoothly. Some poeple had made efforts 
to run this institution after this litigation and 
then Government has taken steps to foil 
such move. Not only the artists of Madras 
but also of other states have raised the 
demand of declaring this institution as na-
tional institution so that lowering dignity of 
this institution could be improved. How the 
aims and objectives will be ·.achieved for 
which this institution was esablished? The 
Government has brought this Bill in this 
lega·rd. According to this Bill we are trying to 
improve its working so that the ideals of its 

· founder may be kept alive. The continuity of 
norms purity established by the art and the 
highest standard of variou5 type of arts and 
fine arts should be maintained. In order to 
ensure the future activities of the institution 
a solid base should be provided to the 
institution. I am satisfied with the aims and 
objectives,and the procedure to improve 

· the working provided in the Bill. An effort 
has been made in the bill to remove the 
lacunae in the governing board, Legal com-
mittee and the financial committee. 

15.00 hrs. 

I know that nowadays tnere are a 
number of such institutions in the country 
and many of them are being run with the 
financial aid provided by the Govemment 
and some of th'em are being run 
independently:The complaints are received 

• from most of the Government owned institu-
hans that the bureaucracy is dominating in 
these institutions therefore these are not 
functioning properly, for example the 
Rashtriya Natya Academy. There is no 
bUreaucratic set up there that is why the 
artists. the art and the culture are being 
attacked therein. These institutions were set 
up for development of art but due to the 
dominance of bureaucracy these aims are 
not achieved. I would like to submit to the 

hon.Ministerthat the dominance of bureau-
cracy should also be checked. These Insti-
tutions are set up for the development of our 
arts and providing proper teaching so that 
new generation of our country may acquire 
knowledge about our arts and cultures. 

A comprehensive policy should be for-
mulated with regard to our own culture.1 
know that the hon.Minister had declared in 
this august House that he will bring a com-
prehensive policy with regard to our ~wn 
culture. A policy paper was also circulated. 

There must be a comprehensive policy 
to understand the arts and the artists of our 
country. Therefore the Government should 
bring a policy on the next session in this 
regard so that the problems of our aFtists 
can be discussed. Our colleague Shri Rasa 
Singh Ji has rightly .asserted that we are 
giving muchimportantce tothe foreign arts. 
There is an art of Japan known as 'Karate' 
and like wise there are such other arts which 
are being given much importance. In each 
State of our country there are various CUl-
tures andarts to which sentiments of people 
are attached but we are lagging behind to 
encourage them.We must ponder over it 
seriously. Arts are not only a means of 
entertainment, although it is a fact that 
these provide entertainment, but there are 
other objectives also. We the people of one 
State can unite with the people of other 
State through arts and culture. The unity 
and development of the country are under-
lying in it. Each state of our country has its 
own art and culture, but it is only the art 
which assQciates people with one 
another.Despite our different language 
and dresses we associate ourselves with 
one another ,and understand each other 

'through art and culture. Therefore, the Gov-
ernment should pay greater attention in this 
regard. The culture of our country is like a 
precious gem. For the progress of culture of 



703 Statutory Resolutions Re: DECEMBER 22, 1993 
Disapproval of Kalakshetra 

Foundation Ordinance 704 

[Sh. Ramesh Chennithalaj 

the country the progress of the arts of the 
country is must We do not think-about these 
people who are working in the various fields 
of different arts. During their old age when 
they fell ill nobody looks after them. Seme 
States provide pension to artists whether 
they work in cine rna or in the fields of art. The 
Government should think about these art-
ists and financial assistance must be given 
to them. We have got an opportunity to 
discuss the matters relating to artists through 
this Bill. 

It has been decided to constitute co~
mittee through this Bill. Eminent artists should 
be made members in these committees so 
that they may work in the fields of art. I would 
like to thank you for bringing this Bill. I Would 
like to urge uopn you that a policy regarding 
the culture of India should be brought in next 
session. With these words I conclude. 

SHRI SARTAJ SINGH CHHATWAL 
(Hoshangabad): Mr. Chairman. Sir. Shri 
Chennithala has delivered a speech in Hindi 
just now .AII of us are surprised and happy to 
hear him in Hindi. It is absolutely correct that 
it does not look nice if we talk about our art 
and culture in English. He deserves to be 
congratulated for this.There is an institution 
connected with art which is significant In 

this field. Shrimati Arundale,who has high 
reputation in society,is associated with this 
institution. She nas made a great contribu-
tion in keeping art and dancing alive. The 
Government deserves felicitation in taking 
over its charge: We should make efforts to 
fulfil the dreams and the objectives for which 
Shrimati Arundale had established this 
institution.We expect this institution will run 
properly after taking over by the Govern-
ment. 

Though a number of insitutions are 

doing the job of preserving the folk arts, 
music and dancing. a great cultural heritage 
of IJS, people think that this cultural heritager, 
which has taken a long period to flourish, 
should not be vanished. The art is bloomed 
in all the parts of the country, whether it is 
south, North, West or East.Therefore we 
silould set up four separate institutions in all 
these fou r parts of the country in order to 
preserve our cultural heritage.To p,eserve 
art. dancing and music of South we should 
set up an institution there and sLich Institu-
tions should be set up in Eastern, Northern 
and Western parts of the country' also. If we 
establish four such insitutions in all these 
four parts our arts will remain alive and 
flourish.After taking over the name of this 
Institution has been changed as 
Kalakshetra. While the meaing of Kalakshetra 
and fine arts is the same, It will be better if 
it is namej as Arunadale College of Fine 
Arts in memory of Shrimati Arunadale. Sec-
ondly, I would like to give some suggestions 
regarding the governing body of this insti-
tution proposed to be set up. The tenure of 
this committee is three years which is not 
sufficient. Therefore its tenure may be ex-
tended from three years to five years and 
responsible person should be made mem-
bers of this committee. 

There is provision of twelve members 
in its Board of Directors. If a members are 
nominated from general public out of the 
remaining there members who should be 
nominated from Members of Parliament 
and one from legislative Assembly i allege 
that whenever any institution is taken over 
by the Government. the bureaucracy be-
comes dominant there.Therefore, it is nec-
essary that representation of public repre-
sentative must be there.As you know that 
this esteemed institution situated in 
Tamilnadu,therefore one member of that 
Assembly be taken as a member for Public 
Representation. Thus out of 12 member of 
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its Board of Directors 2 members will belong 
to Parliament and 1 to Assembly. 

With these 2-3 suggestions ,I conclude 
my speech and hope that the hOCI. Minister 
would pay attention to these suggestions. 

SHRIMATI GIRIJA DEVI (Maharajganj) 
Mr. Speaker, Sir, I rise .. to support this 

Bill.My friends have raised the question 
regarding not issuing ordinance in time. 

Late Rukmani Devi understood its 
value five decades ago and recognised its 
deteriorating state. She was aware of the 
importance of Gandhar\'a and Natya Kala, 
and realised that all round development of 
the community cannot be achieved by 
neglaeting any particular field.1t was her 
efforts only.She became active in this direc-
tion at a time when people associated with 
Gandharva art were not respected in the 
society .1 bow to her efforts and struggle. I 
am also thankful to the Government that it 
has taken concrete steps In time for the 
preservation of culture. 

In the field of art she alone worked 4 
decades with full dedication. After her death 
no one was there to look after and maintain 
this institution. No doubt. the building and 
the funds of the Institution are still these but 
the main will a power and the pole inspiration 
which was working behind the institution. 
are missing. As a result of which the 
institution has become the centre of contro-
versies. 

India is acountrywhereculturecannot 
be separated from the society. All of our 
Gods and Godesses have their own musicl 
instruments and they all are masters of 
some art. It looks very odd when art is 
neglected in this country. There is a refer-
ence of Gandharava art in Natya Shastra. 
When Tridevas (i.e Brahama,Vishnu and 

Mahesh) and Indra etc Gods requested 
Bharat Muni \0 compose such a Veda which 
could give them solace and which would be 
above from the constrains of caste and 
creed. the Muni composed Natya Shastra 
which is fifth Veda. This fifth Veda is above 
from all constrains. It speaks only of peace. 
All Gods took part in the exhibition of his 
Natya . For which Vishvakarma constructed 
stage. Tridevas mobilised all the resources 
and facilities. ThiS is our cultural 
heritage. With such a background when any 
controversy arises or people quarrel with 
each other, it seems our cultural heritage IS 
on the brink of extinction 

We have taken step but belatedly. We 
are deeply aggrieved to note that the image 
of this respected institution has been tar-
nished. I also strongly oppose the steps 
taken in the field of Kaiakshetram.The art-
ists as well as bureaucrats and profiteer:; 
have aiso been Included though a dispute 
had started earlier also over the inclusion of 
profiteers. bureaucrats and now the 
forthcoming generation have also been 
embroiled in it .Your resolution IS correct. 
You have included 12 people In the Board 
of Directors. Mr. Menon is its life member 
and he has been associated with it since 
1936 but has he any say In its affairs.He 
Incessantly kept this Institute functioning 
and it is still functioning. No norms have 
been prescribed for those 12 people who 
would be coming from different field with 
their vested interests. Will they be the ex-
perts in the field of art ? It is difficult to rope 
in bureaucracy and chalk out a proper strat-
egy. Until it IS made clear the purpose of 
bringing this Bill would be defeated. The 
hon.Minister has made resolution With a 
view to save this Institute and it will prove 
to be a big step in thiS direction and in his 
opinion it is necessary to bring about nation-
al integrity. There are many things which 
only the experts in the field of art are aware. 
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Our country is progressing but in the field of 
art we are dividing the country in South and 
North .There are talks about the music of 
North and South. I also talk that way .There 
is only one book which is the 'Natyashastra' 
of the whole India irrespective of North India 
music or South India music. If we have no 
differences on the basis principles, then ,1 
think nobody would talk of the music of North 
and South and it would be a matter of great 
pride for us. I would like to stay that only the 
experts in the field of art should be included 
in the board. The artists are not known as an 
individual in such fields in South India and 
nor are they meant to provide means. In 
fact, Thyagraja is worshipped as a deity and 
Shyama Shastri and Muthu- Swami are 
worshipped as 'Kalatrahi' or the.se deities. 
But when stones are pelted at these 
Institutes, then,it seems that, now, nothing 
remains in the name of culture in the 
country. The principles and 'talas' are same 
for our' ragas-raginis.' There are different 
'gharanas' region, language-wise and style 
-wise. If we talk of different' gharanas' and do 
not coordinate them then the introduction of 
this Bill would only amout to protection of 
buildings and we would not be able to 
protect the philosophy as envisaged by 
Arunadaleji. When we talk of other faculties 
all the dances other than Bharatnatyam 
orginated in South' India.The Kathakali, 
Kuchipudi , Bharatnatyam etc. all these are 
different styles of dances . Only one style 
does not constitute art it ranges from roman-
tic arts to architectural art. If they propose 
to make it an institute of national and 
international importance then this art should 
also be included in it to give it a wider 
perspeaive . This wider perspective should 
include 'Swayambhu Nadbhram' which 
should have a wider form and which should 
be worshipped .Certain things were said 
here about the real temple of art and there 

was a dispute about it, also involving some 
people. The employee should be regularised 
and any such employees who is found 
indulged in fraudulent practices should be 
removed so that Sarasmatl Temple be-
comes a holy place.With these words, I pay 
my tributes to Arunadelji. 

{English] 

SHRIMATI MALINI BHATTACHARYA 
(Jadavopur): Sir, I rise to support the Bill. 
When an ordinance is brought when the 
Parliament is not in Session, usually we feel' 
that it is a deviation from the procedure that 
ought to be followed. Yet, in this case, !think 
there is some justification for this ordiance 
because of the situation that had been 
prevailing at Kalakshetra. Since Kalakshetra 
is associated with the hallowed name of 
Rukmini Devi Arundel, we are particularly 
happy that the Government has taken note 
of the serious situation that had been 
prevailing there and has taken remedial 
measures. We have been told that there had 
been large scale deterioration in the atmo-
sphere. There was Infighting and all these 
factors led to a serious financial crunch. This 
is the background against which the Gov-
ernment in order to ensure the revival of 
Kalkshetra, declared it as a Centre of Na-
tional Importance. This would also mean 
that the Govemment would ensure financial 
support to the instiution. 

The next stage in the Bill is the setting· 
up of a foundation which would make the 
policy decisions on behalf of Kalakshetra 
and also forthe overall management of this 
institution. I support this measure also. After 
having taken over the Kalakshetra, Govern-
ment, at least on paper, is allowing a certain 
degree of autonomy. I would have preferred 
that the Bill contained more promise of 
autonomy. But at least, some autonomy has 
been promised through the setting up of the 
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foundation. This is a welcome measure.ln In this Report of the HaksarCommit-
fact, the effort of the Government is partic-
ularly notable at a ~ime when its overall 

• policy is geared in cit different direction. 
Today, we find that nationalised institutions 
in the industry sector are being privatized .. 
Only yesterday, we had been at logger-
heads over the liSCO Bill. Now, in this 
atmosphere of an overa"11 policy of , 
privatization of the Government, I think the 
trend of this decision regarding Kalakshetra 
is rather exceptional. 

However. here I would like to' mention 
that our experience in respect of national-
ized industries such as coal and steel shows 
that it is not enough for the Government to 
take over and nationalize an institution. It is 
only the first step. Unless there is invest-
ment, unless there is. planning, monitoring 
and caring, in short. unless there is political 
will to nurture the nationalized institutions. 
they may languish and become moribund. 

Of course, culture is a project different 
from coal and steel and sometimes its 
regarded as something less important than 
coal and steel. May be that explains why we 
have the discussion on National Cultural 
Policy coming right at the fag end of the 
session and maybe we may not even get a 
chance to participate in it. In fact, I think 
culture is no less important than the 
production of coal and steel.Afterthe nation-
alization of Kalakshetra. unless adequate 
measures are taken to see that the institu-
tion functions on a proper footing, the same 
thing that has happened to many of our 
nationalized institutions may happen to this 
cultural institution too. 

In this context. I would like to mention 
that a couple of years back, the Haksar 
Committee gave its report on various cultur-
al institutions such as our Akademies spon-
sored by the Government in the country. 

tee, the Committee has very clearly said that 
it is necessary for the State to have a vital 
role in the sphere of culture. the State 
cannot remain inactive. on the other hand 
Haksar Committee has also pointed to the 
possible dangers of such State intervention 
in the sphere of culture. It is because, the. 
State represents certain political 
interests,certain political hierarchies, cer-
tain political and ideological proclivities. And 
very correctly the Haksar Committee had 
said the rash political intervention into cul-
tural production cannot but lead to disas-
trous consequences. The pOint is that the 
Government is required to provide funds for 
protecting the arts from the depredations of 
the market forces. The role of the State had 
to be clear. The State must give some 
protection to the arts and therefore public 
funds must be allocated. But sometimes, 
the Government forgets that this is being 
done to stimulate the natural progress of 
culture not to manage or organise culture or 
try to see it as a space for extending power 
relationships. Alas' In our country. in the 
case of Government intervention in culture. 
too often, we have found this kind of 
hamhanded or crude political intervention. 
A charge of political appropriation has been 
made in the running of the akademies and 
other such bodies although they are sup-
posed to be autonomous bodies. Saddest of 
all, when culture is organised in the form of 
akademies, it is sometimes found that not 
only does external politics but into the sphere 
of culture,intrude into the sphere of culture 
btlt the community of artistes themselves 
seem to be infected by these power relation-
ships within the akademies.Mr. Chennithala 
has been speaking of the evils of 
bureaucratisation within cultural 
organisations. We sometimes find that this 
infection of bureacratisation spreads to 
artistes' community themselves. The artistes 
organise themselves into certain power 
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relationships. 

There are people who have more say 
than others. There are people who have 
more lobbying power than others. Whereas 
those who keep alive the cultural traditions 
of the vast majority of the people are often 
the least empowered. We find this, particu-
larly, in the case of the total neglect of folk 
traditions, folk cu!tures so far as Govern-
ment assistance is concerned.So far as folk 
culture is concerned, there is a gross 
neglect.also sometimes it is exploited with a 
commercial purpose by the market forces 
so that Rajasthani folk tune is pilfered and 
translated into vulgarity of the choli ke peeche. 
There is no question of copyrights here. It is 
because the folk artistes cannot plead for 
copyright. So anyone can pilfer, anyone 
can steal. This is how folk culture is exploited 
. You know "'ow it is used for commercial 
purposes by unscrupulous people. 

This predominace of so-called high 
culture in our society. high culture as disiin-
guished from so-called low culture which is 
in fact the culture of the majority of our 
people, the culture of our rural people viz.folk 
culture tradition, this is something which is 
basically wrong with our culture activities at 
the State level and also at the official level. 

I will give just one instance of this. For 
the Republic Day Celebrations this year. 
West Bengal had sent a tableau showing 
folk and tribal masks. The Selection Com-
mittee of the Ministry of Defence rejected 
this,although the one expert on masks who 
was present there had recommended this 
tableau. It was rejected because some offi-
cials made some ridiculous observations,like 
these masks might scare children. This is 
the kind of respect that we show for our folk 
tradition.This is the understanding that the 

Now that the Government is also taking 
certain responsibility in this respect institu-
tion like Kalakshetra should take this into 
account and see how forthe vast majority of 
our people, who are holding our cultural 
traditions on their shoulders, who are land-
less peasants, small artisans, how culture 
can be utilised to empower these people. 
How to give them back their sense of dignity 
which has been taken away from them by 
economic and political pressure? 

Again Kalakshetra is known for its 
nurturing Bharatnatyam. Now Bharatnatyam 
is one of the richest dance traditions in our 
country which' upto a certain point when 
there was very little interest about it among 
the intelligensia, has been kept alive by 
Devadasis in the temples.Devadasis· nur-
tured beauty. but they were themselves 
exploited economically and sexually. 

Now we find that Devadasi system has 
been banned legally but yet this girl from 
Karnataka, Swarnaya trying to fight against 
the exploitation which has continued. She 
came from a Devadasi family. She came out 
ofthetradition.She became literate and was 
an Anganwadi worker. She joined the liter-
acy programme and because of this she 
was considered to be dangerous enough by 
certain vested interests so that ultimately 
she was raped and killed.The Aganwadi 
workers of Karnataka are launching a move-
ment against this. This has come out in the 
newspapers. 

I think this is the kind of social reality 
that a place like Kalakshetra should respond 
to. It must not remain just an elite institution. 
it must respond to social realities and see 
what can be done to accommodate. to 
extend facilities to those men and women 
who belong not only a very old cultural 
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tradition but who because of their economic 
circumstances cannot use these for resto-
ration of their own dignity. 

The last point that I would like to make 
is regarding the Bill itself. I want to make one 
ortwo important points about the Bill, before 
conclusion, about the composition of the 
Kalakshetra Foundation, the way in which it 
has been structured. It should have some 
inbuilt safeguards so that it is above this kind 
of possible reproach that I have referred to 
in my speech. 

On one hand there has to be true 
freedom from political intervention. I find 
that in the two clauses in the Bill, i.e. Clause 
27 and Clause 28, in fact, there is too much 
scope for intervention. 

Clause 27 says that the Government 
may direct the Kalakshetra Foundation In 

certain respects. What was the need for this 
clause? That is what I would like to know 
because It circumscribes the autonomy of 
the Foundation in a very definiteway. 

Under Clause 28 the government has 
the rights, ultimately, If it so choose to 
dissolve the Foundation. This IS a very 
severe limitation on the autonomy of the 

. Foundation. 

If this amount of autonomy IS not given. 
If the need for dissolutIOn comes. why 
should the Government take the decision 
there? Let It be decided by Parliament. That 
authority may be given to Parliament. But by 
giving it to the Government I think the scope 
for political intervention is still kept open. 

The other side of these In -built safe-
guards that I am talking of is internal democ-

racy; not just autonomy, bUt autonomy must 
be combined with a certain degree of de-
mocracy within the organisation. That is why 
I think, I agree with Prof. Rasa Singh Rawat 
that the Director's qualifications have to be 
specified; it has to be' carefully sifted what 
kind of a Director would be appropriate. 
Administrative power must not be over 
certralised and there must not be any per-
manent or semi permanent appointment at 
no one car. make' this area a space for 
promoting one's own self -Interests. 

Also I think that in the academic com-
mittee where it had been said that the head 
of each constituent should be there,instead 
of having just the head it would be better to 
have one member from the constituent 
units by rota. Not just the head but all the 
members, or all the senior members, can 
come by rota. This would be more demo-
cratic. 

Finally In the First Schedule the list of 
constituent units has bf:en given and In thiS 
list there are two entnes. One is Theosoph-
ical Senior Secondary School in the name of 
Mrs.Anne Besantand the othens also in her 
name a Theosophical High School. If these 
are just ordinary schools just with the name 
01 Mrs. Anne Besant. whose name is asso-
Ciated with our nationalist movement. I have 
nothing to say. However. theosophy as a 
branch of knowledge has very little standing 
. At best it is a very esoteric branch of 
knowledge. I wonder whether it can be 
called any branch 01 knowledge at all. So, that 
is why I wonder whether there IS any reason 
why the Government -any pnvate person 
can take up theosophy and go into it -
should patronise theosophy as a branch of 
knowledge. 

With these cautionary words I support 
the Bill and I thank you very much for giving 
me the lime. 
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SHRI P KUMARASAMY ( Palani): Mr. 
Deputy - Speaker, Sir I rise to speak on 
behalf of the All India Anna DMK. As this is 
my maiden speech.1 thank our r~specttul 
leader. the Chief Minister of Tamil' Nadu, 
Puratchi Thalaivi but for lA/hose shower of 
benevolence I would not have been here. 

Though promulgation of Ordinances 
has become the order of the day. the 
Odinance regarding Kalakshetra F_?unda-
tion was necessary in view of fhe break-
down of the administrative_ machinery 
there. leading to violence. Though 
Kalakshetra is situated in Tamil Nadu the 
representation of the State of Tamil Nadu on 
the Governing Boardandalsothe Academ-
ic and Finance Committee is very poor. In 
the Governing Board with 19 Members, the 
State is represented by just three Members. 
The representation in the othertwo Commit-
tees is no better. 

Therefore, I request the Hon. MInister 
to reconsider this and give more represen-
tation for Tamil Nadu in the Foundation. 

The qualifications prescribed to be 
appointed a member of either of the Aca-
demic Committee or the Governing body. 
speak of eminent artists. expert in art, cul-
ture. folk arts. dance and crafts and patrons 
of art and culture. There is no exclusive 
provision for appointing exponents In 
Bharatnatyam and Carnatic music for which 
Kalakshetra was founded by Shrimati 
Rukmani Devi Arundale.1 am not saying that 
eminent persons in Bharatnatyam and 
Carnatic music will not be appointed mem-
bers of the Foundation under these Claus-
es. I am only pointing to a distant day when 
Bharatnatyam and Carnalic music could 
take a back seat in Kalakshetra or even 
disappear giving place to other forms of 
dances and music. I am not against pro-
moting other forms of arts. I am only worried 

that the concep~ of Rukmini Devi"to keep 
Kalakshetra as Me supreme institution of 
Bharatnatyam and Carnatic music should 
not be lost. Because, after the death of 
Rukmini Devi iri 1987, Kalakshetra has be-
come the centre for various other arts. 
People with vested interests have been 
attempting to push Bharatnatyam and 
Carnatic the background to gain suprema-
cy in Kalakshetra. That is why,1 make a 
forceful plea to the Hon.Minister to see thaI 
majority me.mpers of the Foundation are 
exponents of Bharatnatyam and Carnalic 
music. 

Shrmali Rukmini Devi Arundale was 
not only an exponent of arts and music with 
rare gifts.but was an institution herself. She 
was a patriot who strove hard to amalg"m~ 
ate various forms of Indian arts and music to 
show to the world that Indian cultural thought 
is eternal and the source of strength to all the 
countrymen. 

Kalakshetra is just nol an Institution of 
dance and music. but a national symbol 
which had brought glory after glory to the 
cultural ethos of this cradle of civilization. It 
was unfortunate that such an institution 
should have suffered at the hands of few 
self-centred people for seven years after the 
demise of Rukmini Devi in 1987. The Gov-
ernment has done the right thing in taking 
over this premier institution of dance and 
music through the establishment of a Foun-
dation. 

I _just have a word of caution for the 
Government. Whenever anyting IS 
nationalised there is an attempt to Impose 
unwarranted ideologies to establish the su-
premacy of the Delhi Raj. So, there is gen-
uine fear that Kalakshetra might become 
another Hindi Prachar rather than being an 
Inslitution of dance and music. Since 
Kalakshetra has taken roots and flourished 
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in Tamil Nadu, it has imbibed a great variety 
of Tamil ethos - both cultural and linguistic. 
Therefore, I want atl assurance from the 
hon. Minister that, because of the 
Kalakshetra passing into the hands of a 
Foundation, there shall not be any attempt 
to change the character of it in any way. 

With these word,s, I conclude. 

SHRI SOBHANADREESWARA RAO 
VADDE(VIJAYAWADA):Mr.Chairman, Sir, 
first of all I would like to congratulate the 
Government for bringing forward this Bill to 
replace the Ordinance. I feel that it is a right 
step in the right direction. 

Shrirnati Rukmini Devi Arundale has 
devoted her entire life for the cause of arts. 
particularly by founding this Kalakshetra at 
Madras she had served so rnuch to train a 
large number of people in dance and music 
and other fine arts. She was a great person-
ality by herself. I would urge upon the Gov-
ernment to see that after taking over this 
institute and establishing a board tor the 
governance, the Governrnent must take all 
necessary steps to achieve the ideals and 
objectives for which Shrimati Rukmini Devi 
Arundale had established this Kalakshetra 
and had struggled all her life. In this connec-
tion, I want to make one small suggestion to 
the Government. In Andhra Pradesh, In 
Krishna District, at Kuchipudi, there is 
Siddhendra Kalakshetra. 

Siddhendra, a yogi, a devotee, a singer 
has organised so many kirtans on Muvva 
Gopal; a and he was instrumental in propa-
gating kuchipudi dance. It has become world 
famous now. Vempati Sat yam and many 
others have become well-known throughout 
the continent and many a time they go and 
perform their performances abroad. I sug-
gest to the Government, though not imme-

diately, to examine this particular aspect of 
taking over the Siddhendra Kalakshetra to 
propagate, to encourage the great kuchipudi 
dance which we have inherited from time 
immemorial. 

With these \'1ords, I thank you for giving 
me an opportunity to I support this Bill. . 

SHRI V, DHANANJAYA KUMAR 
(MANGAI,..ORE): . Mr. Chairman, I rise to 
welcome the measure at last initiated by the 
Governrnent in giving support to uphold the 
culture and art, especially the fine art to 
which South India has given a place of pride 
in the entire country. The art and culture 
would really integrate the nation. Kalakshetra 
was founded by late Shrimati Rukmani Devi 
Arundale, a renowned Bharatanatyam art-
ist, a singer and also an eminent personality, 
I would like to remind you, Sir, that Shrimati 
Rukmani Devi's eminence was such that 
Shri Morarji Desai, the then Prime Minister 
of India, had once thought of proposing 
Shrimati Rukmani Devi to be the President , . 
of India. In fact, he had made the proposal 
also. But, somehow, she could not become 
the President of India. Let that be today. The 
Kalakshetra Institution, founded by such an 
eminent personality, is being sought to be 
managed under the guidance of the Gov-
ernment of India, through this enactment. 

Sir, when we talk of national integration, 
one should forget that culture, art or fine art 
belong to any region or belong to people of 
any caste or religion, It is above all these and 
it really binds the nation. It helps to integrate 
the nation. As we know, Lord Rama, who 
was bom in Ayodhya in Northern India, 
travelled the whole of India down to the 
South and he went upto Sri Lanka and 
thereby he contributed in integrating the 
whole of India. 
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SHRIMATI MALINI BHATTACHARYA Kalakshetra Foundation should manage 
: In which year was he b::>rn? 

SHRI V. DHANANJAYA KUMAR 
Wheneverthe opportunrty comes. we all will 
know where exactly he was born and in 
which year he was born. 

Anyway, dealing with this enactment. 
there are certain welcome measures in this 
Bill. My only fear is about the proposed 
Kalakshetra Foundation under which a gov-
erning body is to be nominated by the 
Government. At this juncture I am reminded 
of the management of the Bharat Bhavan in 
Bhopal. We know how the whole affairs of 
Bharat Bhavan were politicised .. how peo-
ple in high places in politics wanted to con-
vert Bharat Bhavan into a political institution 
and convert it into a family institution owned 
by individuals and how the field of art and 
culture was tried to be misused. Of course. 
later on when Shri Sunderlal Patwa became 
the Chief Minister. he really respecting the 
sentiments of the artists - gave it the real 
place of pride by nominating people of em-
inence in the field of art. culture. music. 
dance, folk dance. etc. 

Here. in this Bill also. the Government 
of India wants to keep the power of nomi-
nating the whole governing body. A provi-
sion is made to nominate such persons 
who have got some connection or knOWl-
edge of art. culture. folk art and crafl. I am 
afraid. people who claim that they have got 
some sort of connection with an anist or 
some sort of connection with people who 
are connected with art also get in throLigh 
this clause. That is how it will be misused. 
I am sure, the Ministerwilt definitely ensure 
that they would not like the people who 
would get training in this Kalakshetra to 
dance to the tunes of the Government that 
will be in power. But. still. care will have to 
be taken at this initial stage Itself that the 

the affairs of this Kalakshetra institution in 
such a manner that really the Kalakshetra 
could be given its place of pride and It could 
be given the fame and name for which the 
founder Shrimati Rukmini Devi Arundale 
had constituted this institution. 

The first schedule shows that already 
certain institutions have been set up in this 
Kalakshetra. i.e. Kalakshetra College of Fine 
Arts and also the Craft Education and Re-
search Centre. consisting of a weaving de-
partment and also a kalankari unit; the 
Besant Arundale Theosophical Senior Sec-
ondary School. Besant Theosophical High 
School. and Besant Cultural Centre and 
Hostel. 

The Bill makes a proVision for making 
regulations by the governing body to man-
age the affairs of all these Institutions and 
also powers are vested with the Govern-
ment to make certain rules to Implement the 
proviSions contained In thiS Act. My only 
request is that the body which wouid be 
consisting of people who are nominated by 
the Government should not be a)lowed to 
misuse the institutions which are already 
existing to their advantage. 

16.00 hrs 

The institutions will have to be main-
tained well specially for upholding the cul-
ture. art and folk dances and also to uplift the 
Bharatanatyam art for which Shrimatl 
Rukamini Arundale had, in fact, given her 
whole life. So, care will have to be taken by 
the Government while managing such insti-
tutions of fame and really this should be-
come an ideal institution which can uplift the 
culture and art of our country and in the real 
sense Integrate the whole of India. So. I 
support the Bill and I would make an earnest 
request with the Ministerthat care should be 
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taken while the rules and regtjltions are 
formulated and provisions are made to safe-
guard the interests of the institution. 

16_01 hrs 

[SI-jRI SHARAD DIGHE - In the Chaiij 

THE DEPUTY MINISTER IN THE MIN-
I 

ISTRY OF HUMAN RESOURCE DEVEL-
OPMENT (DEPARTMENT OF EDUCATION 
AND DEPARTMENT OF CULTURE) 
(KUMARI SELJA} Mr. Chairman, Sir. I 
would like to thank all the hon. Members who 
evinced keen interest in the Kalakshetra 
Foundati0n and a:1 those who have support-
ed this Bill. I have already spoken about the 
necessity for promulgating the Ordinance 
and so. I need not go into the circumstances 
again. I also about the attack on the SUrvIV-

ing members that necessitated the promul-
gation of this Ordinance. 

Now, I would like to respond to some of 
the specific points raised by the hon. Mem-
bers. Prof. Rasa Singh Rawat has raised 
some pomts. One of the points was about 
the pay scales of the employees. I would like 
to inform the han. Member tilat the pay 
scales of the employees of tile constituent 
units will be in line with those of the corre-
sponding posts of the State Government. 
The pay scales of the administralive posts in 
the Central Office will be according to the 
equivalent posts of such organisations in the 
Government of India. the reason being the 
posts in the constituent units are mostly 
teaching posts under the State Board. 

Sir, a nurnber of other han. Members 
have spoken about the Director. They have 
some apprehensions also about this post. I 
would like to assure them that all these will 
be taken care of at the time of formulating 
the rules. Shri Mohan Singh wanted that the 
College of Arts should be renamed. It can be 

considered. Regarding the nomination of 
the Members of Parliament, I might say 
"yes" because there is no separate provi-
sion for the Members of Parliament. But the 
Members of Parliament can be considered 
if they fulfil the qualifications under section 2 
(b) of sub-clause (i) to (iv). 

Sir, another point raised was about the 
Cultural Centres. We have seven Zonal 
Cultural Centres which are taking care of 
other aspects. Shnmati Maiini Bhattacharya 
spoke very well about the folk in which she 
is interested. Our ZO!1al Cultural Centres are 
doing a lot in this direction.Shrimati Girija 
Devi also spoke about the Director. Prof. 
Malini Bhattacharya specifically spoke about 
the clauses 27 and 28. The provisions have 
been made with adequate safeguards. Un-
der clause Z7. directions will be issued very 
sparingly and that too after recording the 
reasons for doing so. In the second in-
stance, under clause 28. dissolution will be 
resorted to only after giving an opportunity 
to the Foundation to represent against it. 
This clause is only a general provision and 
there may not be an opportunity to resort to 
this 

Regarding constituent unit. the Theo-
sophical High School. I would like to inform 
them hon. Member that these are regular 
schools and theosophy is not taught there. 
Mr. U.S. Rao spoke about Shashindra 
Kalakshetra. That suggestion can be con-
sidered at the appropriate time. later on. 

Mr. Kumara Swami spoke about the 
need to protect Carnatic Music and Bharat 
Nat yam. Clause 9 which is enunciating the 
objects clearly reproduces the objectives as 
originally propounded by Shrimati Arundale 
and we have-not deviated from that in any 
way. 

I think. these are some of the major 



723 Statutory Resolutions Re: DECEMBER 22,1993 
Disapproval of Kalakshetra 

Foundation Ordinance 724 

[Kumari Selja] 

points raised by the hon. Members. About 
the other suggestions, in fact, we welcome 
the suggestions made by the hon. Mem-
bers. I would like to inform the hon. Mem-
bers that the cultural policy will be taken up 
and I think, it could be taken up in the 
evening as it is slated for discussion today. 
We welcome other suggestions too in this 
field. I would like to thank all the hon. Mem-
bers for evincing keen interest in this 
Kalakshetra Foundation Bill and I request 
this House to pass the Bill. 

[ Translation] 

PROF. RASA SINGH RAWAT : Sir, I 
seek Qne clarification in this respect. What 
criteria has been followed by nominating two 
industrialists, namely Mr. Bansidhar and Mr. 
R.V. Ramani and IFS officers in the board? 
TheGovemment will provide cent per cent 
grants to this organisation because their 
budgetary expenditure is about Rs. 55lakhs, 
and they have been giving Rs. 27 lakhs so 
far. What policy will be followed by the 
Govemment in this regard? It would be 
better to clarify these two points as this 
institute is of the national importance. 

[English] 

KUMARI SELJA: 1 would like to inform 
the hon. Member that the two industrialists 
he has been talking about, namely Mr. 
Bansidhar and Shri Ramani are included in 
the board as nominees in terms of clause 2 
(b), sub-clause (1). They have rendered 
valuable service to Kalakshetra. Earlier also, 
they have been connected with the 
Kalakshetra. It is not that suddenly we have 
put them on the board. Shri Krishnan, as we 
all know, is well-known in the field of culture. 
He has been connected with culture in his 
capacity as Director of UNESCO also. 

I do '* think this requires that an 
industrialist or an Officer is to be debarred 
from such Organisation if he has rendered 
valuable service in the field of culture. 

MR. CHAIRMAN: Does the hon. Mem-
ber want to press his motion? 

PROF. RASA SINGH RAWAT (Ajmer): 
I seek leave of the House, to withdltlw my 
motion. 

THE STATUTORY RESOLUTION WAS, 
BY LEAVE, WITHDRAWN. 

MR. CHAIRMAN: I shall now put the 
motion for consideration of the Bill to the 
vote of the House. 

The question is : 

''Thatthe Bill to declare Kalakshetra 
of Madras to be an institution of 
national importance, to provide for 
the 'establishment and incorpora-
tion of a Foundation for its admin-
;:;tration, to make provisions for 
further development of Kalakshetra 
in accordance with the aims and 
objects for which Kalakshetra was 
founded and for matters connect-
ed therewith or incidental thereto, 
as passed by Rajya Sabha, be 
taken into consideration". 

The motion was adopted~ 

MR. CHAIRMAN: The House will 
now take up Clause by Clause consideration 
of the Bill. 

The question is: 

"That Clauses 2 to 4 stand part of the 
Bill." 
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The motion was adopted. 

Clauses 2 to 4 were added to the Bill. 

CLAUSE 5 - GENERAL EFFECT OF 
VESTING 

SHRI AHAMED (MANJERI) I beg to move: 

\ 
Page 3, line 20. -

after "b 
ody" inser 

_"or person" -- (1) 

I do not know whether the hon. Minister 
will reply but I do not want to persist. It will be 
in the fitness of things if the hon. Minister 
accepts this amendment to put "body" be-
cause clause 5 is with respect to the vesting 
of the right title in Central Government under 
Section 4. It is also mentioned here about 
the possession, ownership, power or control 
of the Board of Trustees or any other Body 
which, according to me, any other person 
because the Government is taking over an 
Institution. It may be within the possession 
of a Board of Trustees or any other body. 
There are bodies also there. But it may be in 
the hands of some person. If it is not includ-
ed recovery of that interest or something in 
possession of a person, the Government 
will have to invoke Section 7 (2). Instead of 
this any person shall not be excluded also. 
A Body is consisting of ooveral persons. But 
a person is only an individual. Therefore, it 
is only in the fitness of things that the word 
'person' should also be included in such 
cases. 

KUMAR I SELJA : The amendment is 
not necessary at all and I request the hon. 
Member to withdraw it as the Board of 
Trustees as defined in Clause (b) and (c) of 
the Bill has been in possession, ownership, 

power or control of the assets and proper-
ties of the Kalakshetra. The expression 
"other Body in whatever capacity" is by way 
of abundant caution. 

SHRI E. AHAMED: I have no objection. 
If the hon. Minister is fully convinced that 
there will be not even any person in whom 
the possession or title or interest is there. 
But I say it is only in respect of an institution, 
Board of Trustees and not any person. If the 
han. Minister is very much fully confident 
that there is nothing in it. I will withdraw it. 

MR. CHAIRMAN: The han. Minister is 
confident. You withdraw. 

SHRI E. AHAMED : I seek leave of the 
House to withdraw my amendment. 

Amendment No. 1 was, by leave, with-
drawn" 

MR. CHAIRMAN: The question is: 

"That Clause 5 stand part of the Bill" 

The motion was adopted. 

Clause 5 was added to the Bill. 

MR. CHAIRMAN: The question is: 

"That Clauses 6 to 35 stand part of the 
Bill" 

The motion was adopted" 

Clauses 6 to 35 were added to the Bill. 

MR. CHARIMAN "t"he question is : 

"The First Schedule, the Second 
Schedule Clause 1, the Enacting 

Formula and the Long Title stand part of 
the Bill" 
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The motion was adopted, 

The First Schedule, the Second 
Schedule. Clause 1. the Enacting Formula 

and the Long Title 
were added to the Bill. 

KUMARI SELJA Sir. I beg to move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

[ Translation] 

SHRI GEORGE' FERNANDES 
(MUZAFFARPURj Mr. Chairman. Sir. I nse 
to support this Bill. One or two issues which 
have been discussed here I would like to 
express my views in that context. This Bill 
has been introduced at such a lime when 
foreign civilisation and culture are invading 
in our country. Many han. Members have 
expressed their views firmly as to how we 
can maintain national unity through folk art. 
In my views unless we carry the folk art to the 
people in real sense. we cannot achieve thiS 
goal. And the prosperous people of our 
country who get opportunities to attend all 
these institutions and functions can do it 
very conveniently because they do not know 
as to how to pass their lime. The art has no 
meaning for the working people who strug-
gle hard to earn their livelihood. If we envis-
age national unity 111 this internal conflict 
then the art must be promoted. I postulate 
that by promoting art we would be able to link 
art with national unity and culture. There is 
no dearth of such art in India. There are 
many kinds of arts for entertainment in this 
country. There are such arts also as has 
been depicted nicely by Shri Ramesh 
Chennithala in our national language . These 

arts have established harmor,y and amity 
among people forthe last 40 to 45 years and 
have led the country to a stage now which is 
known to us. The hon. Minister introduced 
the Bill today and held the discussion here. 
I would particularly like to know as to how the 
art would be brought to the doors of common 
man in every corner of the country. I was 
also a Minister during 1977. We took pari in 
the activities of Culture and art which is still 
going on In the Ministry of Education and 
Shri Pratab Chandra Chandarwas the Union 
Minister of Education at that time. I had 
given him a detailed suggestion in writing. In 
that suggestion I had pOinted out how lofty 
was the art and music of the people of the 
Purvanchal and their folk dances, songs are 
beautiful and melodious as the folk dances 
and songs of other parts of the country are. 
The Manipuri dance IS not an ordinary dance 
whosoever in the world sees it, becomes 
bewitched to see it. There are good Singers 
in Nagaland and Mizoram. The Mizo chOirs 
are so famous that they visit Amenca three 
times a year and give entertainment to the 
people. The same IS the case with the Naga 
choir. It SAsms that the people of Southern 
and Western India and even people I:ving in 
the capital also do not know that their art and 
civilisation IS confined to Five Star Hotels 
only. I had put forth a proposal that the 
Bhangra dancers of Punjab should go to 
Karnataka, Tamil Nadu and Kerala on be-
halt of any department of Government only. 
If the handsome yooth and children display 
their art in Punjab and the people of South 
display their Yaksha gan and 'Mailta' in Uttar 
Pradesh and Bihar, the National integrity 
and harmony in arts and culture will auto-
matically be created, which it is said is 
lacking. It will enable the people of the 
country to see and understand the different 
arts and cultures of our country. 

In my suggestion to Shri Pratap 
Chandra Chandar I had also suggested that 
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the Central Government should evolve a 

machinery in consultation with the State 

Governments for sending groups of the 

artists of one State to other  The salary 

expenses of these groups should be borne 

by both the Governments. Today the Rail

ways issue free passes to the retired per

sons in the name of freedom fighters even 

they were born after 1942 or they travel for 

their business purposes They should work 

for the welfare of people also in order to 

attain national integrity The Railways should 

issue free passes to these artists numbering 

not more than 2000. The Central Govern- 

ment should also earmark an amount of Rs 

50 lakh per annum in its budget so as to meet 

the expenses of salary and service security 

of these artists. The State Governments or 

the Municipal Corporations and municipali

ties should give opportunity to tnese groups 

exmbit their arts at public places Everyday 

we read about shares in newspapers Such 

news free of cost These days the advertise

ment ot foreign radios and television are 

published tree of cost in tnose newspapers 

who are indulged in showing vulgarity. They 

want to invade our minds with this culture. If 

these newspapers publish the news about 

the programmes of these groups, it would 

help inculcating a sense of national integrity 

and it would also preserve our culture. Nei

ther it involves any expenditure nor any 

publicity. There is a saying 'Clean and the 

wholesome entertainment’'. But this type of 

entertainment is missing in India today If it 

is implemented, it will not only soothe our 

minds but also will delineate the imagery of 

the beauty of that State in the minds of the 

people. But the recreation programmes 

being transmitted at present cast shadow on 

our own art and culture. I. therefore, urge 

upon the hon. Minister to think over it and 

provide assistance for this purpose. The 

Government is likely to spend Rs. two to two 

and a half crores in this field only. Since 

there has been dynastic culture in India,

many of the institutions in Delhi be it the 

institution related to art or aerodromes are 

run in the name of such dynasties alone. It 

10 per cent or even 5 per cent of the funds 

are spent for this purpose, I am sure that 

through these artists we will successfully 

bring about national integrity with the help of 

art. culture. Therefore, while supporting this 

Bill I remember Shrimati Rukmani Arundale 

and I would like to urge upon the Govern

ment and the august House that while pass

ing this Bill, we should keep in mind that we 

have to bring about national integrity through 

these groups immediately so that we can 

succeed in curbing the disruptive forces in 

this country

KUMARI SELJA  Mr. Chairman, Sir. I 

am grateful to all those hon Members who 

have given a number of good suggestions. 

The Government will look into the matter

There are seven zonal cultural centres 

in our country which preserve and under

take documentation work of folk and tribal 

art. Moreover, there is mutual agreement 

among the cultural centres under which they 

make programmes of visits for one another. 

It encourages the artists for better perfor

mance The Government has chalk. ■■ t ■ nit a 

scheme under which exchange ot . nii-.ts 

from one State to another is possible

Once again, I express my thanks to the 

hon Members who have shown their inter

est and given good suggestions.

SHRI RAM KRIPAL YADAV (PATNA) 

Mr. Chairman. Sir, I would like to say one 

thing.

[English]

MR. CHAIRMAN : After the third read

ing and after Minister’s reply, no question is 

allowed.
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MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion was adopted~ 

16.27 hrs 

SICK INDUSTRIAL COMPANIES 
(SPECIAL PROVISIONS) AMENDMENT 

BILL 

As passed by Rajya Sabha - eontd. 

[English] 

MR. CHAIRMAN: Now. we shall take 
up further consideration of the motion moved 
by Dr. Abrar Ahmed on the 18th December. 
1993. 

( Interruptions) 

KUMARI MAMATA BANERJEE 
(CALCUTTA SOUTH): Sir. I have given my 
name. 

MR. CHAIRMAN: The Ministerhas not 
yet completely moved the motion. 

[ Translation] 

THE MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIA-
MENT ARY AFFAIRS (DR. ABRAR AHMED): 
Mr. Chairman, Sir, Sick Industrial Compa-
nies (Special Provisions) Act. 1985 was 
enacted to timely detect sick and the indus-
tries likely to fall sick and to constitute a 
Board of experts to suggest remedial mea-
sures and other prachcal measures to re-
vive the sick industries. As per provisions of 
this Act, Industrial and Financial Recon-
struction Board (BIFR) and Appellate Au-

thority for Industrial and Financial Recon-
struction (AAIFR) were set up and both 
started functioning w.e.f. 15th May. 1987 
and April. 1987 respectively. 

Since the operating of BIFR the rehabil-
itation work of Sick Industries is gOing on 
smoothly and syst\ 'natically and since then 
many drastic changes have also taken place. 
As on November. 1993. 1418 sick industrial 
companies were registered with BIFR. Out 
of these 290 were not found suitable for 
revival and in other 124 cases. the con-
cerned companies have prepared their re-
vival schemes with the consultation offinan-
cial institutions. In 308 cases the BIFR has 
itself chalked out the rehabilitation schemes 
and approved them and in 250 cases BIFR 
has adviced to liquidate them. 

A number of difficulties were experi-
enced during the implementation of the Act. 
and therefore. it became necessary to get 
the variouS provisions of the Act reViewed. 
In this connection we have consulted BIFR. 
AAIFR. RBI. financial institutions and trade 
and industry representatives. The recom-
mendations made by the Estimates Com-
mittee of Lok Sabha in their report present-
ed on 4th January. 1991 were also consid-
ered. Therefore. to expedite the revival of 
procedure of sick industries and to make 
more effective the functioning of BIFR and 
AAI FR and with regard to their structure and 
comprehensive provisions it is proposed to 
bring some amendments in the said Act. 

The proposed amendments could be 
divided in three categories. In the first cate-
gory the amendments are with regard to the 
jurisdiction and the objective of which in the 
detect the sickness of the company in the 
very beginning so tbat remedial measures 
could be taken SpeM"" It can be done by 
the changing the dew. ,:~n of tt-te categories 
of the companies coming under the purview 
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of this Act or by extension of revival rehabil-
itation or option available for liquidation. 
Therefore in the proposed definition the 
prescirbed period for registration of any 'sick 
industrial company' is being reduced from 7 
years to 5 years and also the criterion to 
have incurred losses for the last two years is 
proposed to be dispensed with. Now any 
industrial company which is registered atleast 
for the last five years and whose net capital 
base has been totally eroded, wiil be as-
sumed to be sick indstryial company ,Similarly 
in case of probable sick companies it is 
proposed to reduce the registration period 
form 5 years to 4 years. However, the 
standard of erosion of net maximum capital 
of the company will remain at 5 per cent 
Proposed amendments will widen the ambit 
of the Act In addition OIFRwilialsoenjoythe 
right of effecting amalgation of any sick 
company with any other company or revok-
ing amalgation to bring about retrieval. It is 
proposed to make a proVision that BIFR can 
presume to have received 'mute a from any 
agency which does not send its reply to the 
draft revival scheme. This will ensure speedily 
settlement of the cases and fl8xibility in the 
measures being taken by BIFR forthe reha-
bilitation and revival of the companies. 

In the second category the proposed 
amendments relataed to augment the effec-
tiveness of BIFR and AAIFR. This Amend-
ment Bill will provide flexibility to BIFR in 
selecting operating agency. to liquidate prob-
able sick companies In the beginning not 
haVing sufficient funds and to strengthen the 
hands of BIFR in the matter of probable sick 
companies, This Bill also propose to em-
power BIFR to give directions to the compa-
nies regarding settlement of outstanding 
liabilities and to confer powers on BIFR to 
monitor implementation of the schemes 
approved by it. In addition. it is a!so pro-
Posed to start 'single window scheme' for 
easy disbursement of loans for the speedy 

implemE~ntation of rehabilitation packages 
after approval. 

In the end it is proposed to remove 
some a mbiguities and to strengthen internal 
co-ordination. Som(~ provIsions has been 
redefined or have tJeen further clarified 

This Bill was passed by the Rajya Sabha 
on 20th August. 1992. 

I request the House to consider the Bill. 

MR. CHAIRMAN: Motion moved: 

"that the Bill to further amend the 
sick Industrial Companies (Spe-
:::ial prOVISiOnS) Amendment Bill 
as passed by Rajya Sabha be 
taken into consideration." 

DR. LAXMINARAYAN PANDEYA 
(MANDSAUR): Mr. Chairman. Sir. we are 
discussing a very important Bill. This Bill 
should have been introduced much eartier 
but Government has introduced it after a 
long delay: Probably this delay is due to the 
style of funCtioning of the Government 
Such a Important Bill IS berng ignored like 
this. It shows that the intention of the 
Government is not clean. Estimates Com-
mittee has also given hiS recommendations 
in thiS regard. Its report was presented in 
1991 but the Bill has been introduced In 
1993. Goswami committee has also made 
certain recommendalions in this regard. 
Even after these recommendations the 
Government turned a nelsons eye and 10-

dulged in dilly dallying tactics. Better late 
than never. I would like to raise a few points 
in the House. The Hon. Mtnister has stated 
that the Sick Industnal Companies (special 
provisions) Act, 1985 was enacted to timely 
detect sick and probable sick Industrial com-
panies. Subsequently. BIFR and AAtFR 
were set up. I am distressed about it. 
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ill the hon. Minister make it clear as to 

how many vacancies BIFR which  he has 

ust mentioned You talk of speeding it up 

but no process is being initiated to expedite 

this work This's why these vacancies exist 

and people are not willing to be posted on 

these posts Then, when are you going to 

identify the sick industries and find out the 

possibilities of reviving them or whether any 

financial assistance can be provided to these 

industries. You  have mentioned  certain 

things. I would  like  to know how many 

vacancies exist in the Authority you have 

ust mentioned and since when these va- 

cancies exist and why were these not filled 

up Since these vacancies weie nol filled 

up a situation has created that no work of 

the Appellate Authority is being done The 

work is almost suspended and the Appellate 

Authority has become meaningless That's 

why I want to know the number of existing 

vacancies and why these were not filled up 

and who was answerable for that. Please 

tell the number  of posts of officers and 

employees or staff lying vacant in BIFR and 

the Appellate Authority The obectives ot 

the Bill stress upon 2-3  things, like,  the 

merger of the sick industrial company with 

some other company with that company for 

financial restructure and thirdly, to revive it 

by providing it financial assistance. The 

delaying factor plays a very vital role be 

cause as a result of delay the losses of the 

company overrun the total cost of the com

pany and things come to such a pass that 

there is no scope tor revival The losses are 

so  much that it cannot be  revived  The 

second problem pertains to banking. Aftoi 

going through the complete process in Bl FR 

the Banking process starts and there are a 

tot of queries in Banks. I know, I have seen 

many cases hi which the great number of 

queries have led to unexpected delays there 

are many sick mills like textiles mills, sugar

mills, ute mills or other industrial mills which 

are not completely sick and which can be 

revived but the unnecessary delays in the 

process of reviving the mills become much 

and by and by they reach such a stage that 

they cannot go on even if they are provided 

financial assistance. There are many such 

examples in Madhya Pradesh and you are 

also aware of them, There is Rakumar Mills. 

Saan Mill which are on the verge of closure 

after remaining sick for long and I feel that if 

you had given a timely financial assistance 

then the things would not have gone to this 

extent

Sir, today thousands of workers are on 

the roads and a question of their life and 

death has arisen e had made proposals 

about certain mills, like there is a ute mill in 

est Bengal  which is being run on co

operation basis. I feel that we would think 

aboul it if some sick units can be run on co

operative basis after its renovation  Some 

sugar mills which are on tne verge of closure 

need to be renovated because the ma

chines are twenty five to thirty years old and 

are not profitable any more  That's why 

there  is  need  of  renovation  and 

modernisation Then capacity needs to be 

increased but even this is being delayed 

The procedural delays bring them slowly to 

the verge of closure by and by I am bringing 

it to your kind attention that on the one hand 

our sugarcane growing farmers are agitated 

and the production of sugar is also being 

adversely affected.

A question had been raised on 17-3-91 

id winch you had mentioned about viable 

units, unviable SSI units and non SSI units 

Now, l feel if you take every State separate

ly. you will see the condition is very bad 

There are 4,92 sick units in Assam and out 

of them 4,220 are non-viable units. The 

number of sick units Bengal is 30,74 and 

out of them 24, 2 units are non-viable.
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TMsetdata am Ivery ,i 111 till"iidatill g •. What·arn, 
the motors responsible;for1f:ljs sickness and 
whether Bt:1ything-has been done to find (Dui 
such fact(])1!S 8J1d these denote the fruitless' 
ness of OUT ir1i.dustrtal JdOl!icIl,;1 reellt:!.!l,t# the 
sicl< units amr identlfled and a time~ awis-. 
tance,is (11ive<f'l tcrthe.siNJnrtl$!ttelflfhings Gao 
turn Dwtfine,amjIBs.1 have'justiSaid,some-
Ii nies ~h.e' wte of the; !State ,(ilovermme nts ~5 
wrcmg.,Tlleneare ,185 A.ooSSI unitAatu;l107 
out of tnem' af<£HlOIl"viable.· ifhe number·1S 
194m Uttar Pradesh and 14 out of them are. 
non.viable;jn Madhva.pradesh the number 
of non-SSlIs41,and 31'0utofthem are.nory-
viable. The numbet in Andhra Pradesh is 
135end 43 out ot them are noo-vlable units 
I want to go on re-wing it aloud. There are 
thousands of such umts, The Central Gov-
emmenl. flfianoalol96l'JiSl!ll:ions, banks and 
pnvate sector have Invested in these umls, 
Some units art:! incurring losses due to 
unnecessary official delays. I have men-
tioMed these 2-3 pOints which need 10 be 
considered, 

'You tlaW£! br-ought this BIll and vour 
intention may be good but a deiay in the 
implementallon can Create such a situatIOn 
and I feel you will not succeed in 'your 
objective 

I read If' newspapers recently that hun-
dreds ottextiies mills havaclosed down In 

Bomba'f. Apclnt was raised to revIew them 
As per N T C., they want to close down 
some miffs, not aiL and Hrey want 10 mal<.e 
some Viable by mer-gln'l them With othel 
mllJs But 4·5 year;; tWVtl elapsed and n(J 
actIon Isberngtaknn A time,llm.t sllOUld bE! 
fixed by BlJOR and withIn mat penod·these 
umls sllould get loans irom banks and no 
loophol<'7-<; shouk:l be detected otherwise it 
will lead )0 ·dltficulhSS 'in tOOlf reVl'Jai. 

The Increasing intefestls also a prob· 
lem fortheso'sick uflM You provide small 

assistance which dt;> npt ~l1able ~j;l~Ap NY 
the interest. 

You have c<lr-ried out2<-J. amendments.' 
You have carried out an important amend-
ment in section 3, 18 and 19 which 'Was 
essential and these amendments make trliS 
B;lI:more important.'The sickufllts are being 
classifled'in Ihree-c8tegori&s.·0r.e category 
isla! siok units: the second mcfudos those 
which are' on the verge of bemg' tiectrared . 
siCk and the third category IrIDludes those 
units Whichare beyonctrevivaUlrrmy Optn c 

ion. the recommendatlrlns of the Esllmates 
Committee should be sef'iousty considered 
TheEconomic Times. elated 25tl< I\ugust 
carries whattradbeen saidby the Goswam! 
Conimitte~ about B1FR· 

[Eng/rsh} 

"Tre B1PRis unhappy 'Nllhthe Goswaml 
Committee report on mduslnal sickness. It 
thinks the Committee has not done Its home-
work properly, nor taken IS called an "overall 
View" of the-problem ot Industnal S!CilAess. 
Thus. savs 81FR. the Goswami Commlltee 
puts unduly great shess on debt rocDvery 
!-or 3ecured credllors It also says .tllat thiS 
approach underplays other issues and ex-
tenuating circumstances ... 

f TranS/ation! 

I would like to attract the attelltlon 01 ifle 
Government to thiS also. I would like tt' 
Zlttracl the attention of the Government to 
the [lnswer given ,on 17.3.93 also' 

.. 13\:The banks have also beHotitrected 
by the Roserve Bank of India 10 formutill€ 
rehabilitatIOn packages for the reVlvlIl 0.1 

p'otentJalty Viable 0[1115, The banks and Ii-
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nancial institutions evolve rehabilitati,on pack-
ages for the revival of sick units." 

• [Translation] 

As I had said in the beginnin g also, the 
directiQns are correct. these should be fol-
lowed. Shri Sa.tya Narayan JatiyCi belongs to 
the Ministry of Labour. He will -express ~Jis 
views on this. I would like to draw the 
attention of t he Government to ,only 3 things 
- theyshoulrj work according to rules regard-
ing the Appellate Au\hority and its powers, 
secondly, the lacunae which is obstructing 
the effective functioning of BI FR and thirdly, 
all the things should be decided' within a 
fixed time-limit without delay and sugar in-
dustries are getting wiped out in the country, 
especially in Madhya Pradf3sh. Save them 
from this danger. The jute industry entails 
different kinds of problems and there are 
some units in various industries which are 
facing crisis. That's why, a great care should 
be taken to save these sick industries and to 
make sure that the jobs of the people are 
protected. The compulsory retirement and 
voluntary retirement programmes are not 
going to be effective. The workers want to 
earn a living. And it can be possible only if 
these industries are saved. I believe all the 
efforts made in this direction will be fruitful. 
I cO'.1clude with these words. 

[English] 

CHARLES (TRIVANDRUM): Sir, I rise 
to support the Sick Industrial Companies 
(Special Provisions) Amendment Bill. The 
main feature of this Bill is to make certain 
amendments in the provisions of the 1985 
Act so as to enable a quicker detection of 
potentially sick industrial companies and 
revive them. Before coming to the specific 

provision of this Bill, I may be permitted to 
draw your kind attention to a very major area 
which is not covered by this Bill. While going 
through the heading of the Bill, namely, Sick 
Industrial Companies (Special Provisions) 
Amendment , it gives the inference that 
every industrial unit will come into the ambit 
of this Bill. But that is not the position. Only 
large and medium industries come under 
this Bill. When 1985 Act was passed, I was 
one of the Members wllo pointed out that 
there should be one mac~,inery forthe reviv-
al of small scale industrial units and while 
replying to that Bill, the then Minister cate-
gorically assured that there will be some 
machinery established for the revival of 
small and tiny industrial sector. But so far, no 
effort has been made and there is no such 
machinery. I humbly point out that there is a 
larger area where there are lakhs of small 
industries in this country where severallakhs 
of people are employed. Employment op-
portunities are only in the small industrial 
sector but that is totally forgotten. Financial 
assistance is one of the problems which 
they are facing. There is Small Industries 
Development Bank of India, SIDBI. When 
that Bill was passed, an assurance was 
given that even though other financial insti-
tutions will be fnancial the small units, this 
SIDBI will give speCial attention in financing 
small units. That purpose has not been 
served. In Kerala. there is only one unit of 
this Bank, namely. in Cochin. When there is 
only one branch functioning, small entrepre-
neurs are find it difficult to get loan from 
there, particularly when they require loans 
from Rs. 50,000 to Rs. 1,00,000. I have 
been suggesting that in every revenue dis-
trict, there can a be tie-up of the financial 
institution there with that of SIDBI so that 
small industries can get financial assistance. 
But that has not been done. In coming to the 
special feature of Kerala, I may mention that 
even for a loan of Rs. 25,000, collateral 
security is needed. My information is that no 
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other State is insisting on collateral security 
for an amount of As. 25,000. 

In the last Session oLthe Parliament, I 
brought this to the notice of the House 
through a submission under Rule 377· I also 
brought it to the notice of the hon.·Finance , 
Minister. So far, no reply has been given. I 
feel my State, Kerala is discriminated against. 
A poor person who want~' to set up a small 
unit and requires Rs. 15,000. cannoi get the 
loan if he cannot give collateral security. 
Whereas in other parts of the country, in 
other States, no bank is insisting on this 
collateral security. I request that the case of 
Kerala may also be considered on the same 
lines. If my infon,' ation is correct. this dis-
crimination should immediately be removed. 

Sir. I will not take much time of the 
House. I would just like to highlight some of 
the major paints. There are many reasons 
for the sickness of industry in the small 
sector. Want of raw material, want of finan-
cial assistance at the appropriate time. 
marketing, labour problems. want of techni-
cal knowhow, power shortage. etc., are 
factors which contribute to the sickness of 
the industry. But one of the main things isthe 
non-availability of funds at the appropriate 
time. Financial institutions are not at all 
helpful to the smaller units. 

There is yet another problem in respect 
of marketing. Earlierthere was a rule where-
by some price preference was given to the 
smaller units by Government and quasi-
Government institutions. Now, that rule is no 
longer applicable. I am not saying that sub-
Sidy should continue to be given. There 
need not be any price preference. But, if the 
product's quality is good and price is fair. the 
requirement of the Government shoutd be 
met by placing orders on the smaller and tiny 
units. You need not give price preference 

but you may show them some preference by 
placing your orders with them. Even in the 
case at purchasing done by the Govern-
ment, there delay In making payments to 
these small and tiny units. This delay also 
contributes to sickness of the industry. We 
have taken cognizance of this aspect too 
and we have passed a Bill in the last session 
for paying interest on delayed payments. I 
was one of the Members who participated in 
the discussion on that Bill and I supported it. 
I thought that it would go a long way in 
helping the industry. But it is not at ali 
effective because no small unit is bold 
enough to goto a court of law because 01 the 
time to be taken and expenses to be in-
curred. If somebody were to go to a court of 
law and if the purchasing authority happens 
to be the Government, they will cancel the 
whole purchase order and as a conse-
quence. the institution suffers. I can give the 
example of some units which cater to the 
Electricity Boards. There are some small 
units which make cables. Only the Electricity 
Boards are the buyers. The Kerala State 
Electricity Board has to pay Rs. 58 lakhs to 
one of the ullits. They have not paid the 
amount and they are paying monthly inter-
est. If the small unit goes to the court. they 
will get a decree for repayment of Rs. 58 
lakhs along with the bank's interest 01 5 per 
cent. But the moment they go to the court, 
the orders will be stopped and without or-
ders, the unit will be forced to close. Here I 
request that one provision should be added 
to the Bill that if there is delay in payment, it 
should be mandatory that the payment of 
the dues should be done along with penal 
interest of five per cent. Last time. we 
passed a Bill on recovery of dues. I said that 
it was a very laudable piece of legislation. 

Even in this Bill, I may point Qut to 
clause 6: 

"In Section 17 of the principal Act, -



~,., "la},fn sulH;f)C1i(\\ts (1). (2) and (.3) 
tor' tl)e woTds'''mBke its Mt worth p()slfive~' 
\!Vflerev€r 'fi'iey occul. the words 'maKe «£ 
nel worth ewceed ltle i'lccumlllated'losS€~{ 
shall be substitulEitL'" 

.. ' : Here i woUld suggesHhal 'accumulated 
t(lssC'snould inClude inl'er€st. I can pOi.At out 
several instances where jf '<I pe~on 'takes 
As: 0tl~ 1cIkh and rf the industry beoomes 
siCK, and it ncbthing is tfone: afrur~rl yeam: 
thatone·lal<t1 oj rupeesbecortms more !tiM 
rupees ten taKh.' nile abcumulate loss be· 
comes Rs. 10 la)Q1cl 'i 

Under :rm t;ircumstances. it WOllid be 
posSiblelO make this tnduSlry:v.iat)Ie.lnthe 
case of'large 'ndustries II may 'be several 
cro~s of rupeEis but In the case of smml 
irlduS1ries the amount wouki be 'muss' less. 
SO. 1 dO notlhink.That ClauSe will betl~uj 
for the industry.' The ma,n :change that 
would be helpttil is 5ectiOlil 2 (C) viz; defini-
tion of S;"k 1 n~itrla.H~6mpanles. Tl1e'1lmit 
has noon ,r€tluCed from 'Seven years.todi'lre 
yearS.! r support,that.· At re<i~. ntJvJ·\11rete is 
a Machinery 1'0' take· care ot re,1llly sick 
indUstries. To'that extent: I sUppollt cthls 
section 

Then;Y6utlike Pagl:):4,bf thls Bftk You 
take Section 18 (A} Hero it is't!rWmldned 
that' a' NO'tifiClltlon 11M to be .give'ri In the 
newspapers .. ). w91Come'wili be'00m~ mom 
transparent ;SO>lhlal1i:!e peOple ~'re: reany 
intereste~,nr'\' industr'1 can Urliderstarn:t What 
ts happorungttier-e.'There'I'Vill (l'Ot·be wishy 
l:1ea1!f1gS.'N6w,'youcometoPage5. Anew 
Section 'has. been addeo. ThiS is afso ac-
aeptab1e tom'./Because. the :Iitibitity goos to 
the creditors, Mhployees etc. ·(Jf the Sick 
company. So, there will be accountability. It 
Will help lnprOlMffLinctrontTfg oltKe compa-
nies. 

prO>1iSitms bHt'le sm. Wl'iillever1 hEWestat~\] 
ea rlier regarding small indUStrial setnormay 
be given due consideration. 

t" . 

,,;' r'fn Nevv Industrial p;oncy~' abcH'It ,830 
Items are reserved tor the s.'i'rra~1 lrldlWtrmSl 
~re<therEHs a'rli anempt fos't1orten'the nst' 
Th~,witt, .rui", the small an& litfy industrial 
Sectors of ourcountry.1 request tM Oovern~ 
menl that llfrCteH no clrcums~ancet;:those 
items which are now ieserved'for tme'small 
itll!lustries shall be removed. dt IS' because 
mu!tj.:l1mional'tompames are comiflg, The 
leaJr is that lile sm;J11 '8nd tiny secrorswiWbe 
Wiped out. 'fha'hs<the Ol1ly seclOr Which 
gives employment opportunities. Ther~afe 
ag'«rbased companies. So, I reQuest the 
Government tMt the care that has been 
given to the larger companies shall also be 
extendooto the smaH,and tinY units so that 
tt1e sman in~tJ.strial sectors are taken x::<l.tle 

of. 

. WitMnm;e ~ew words. I suppoft theBili. 

I ThanK you lor giVing I'IW time to speak 

. [-Translation] 

SHRJ RAM KRIPAL SINGH (p:A.nlA:): 
Mr. Chairman. Sir, I support thfS'BiJI. Today 
due to the situation created by the financial 
institutions many industries holVe been 
Closed. Pa'rticularty. I woufdlike to talk about 
my own State Bihar. The condition of smail 
sca~ Ir1ldustnes in Bihar IS very'misGerablo. 
Many industries have been lying closed 
there tor a long time.· [Jut:: to ·closure ot these 
industnes many peo~e have been ·~erldered 
fobless .. I respect the sentiments of Shn 
Gharlas':'and· support his 'lflewS. 'He sta1ed 
tn!1tattentfonT1leedsto 00 paid tC)theseisj()~ 
industrieS. 'Tbe1e are large number of small 
aJrld.·meditHl!f' scale in!d1Ustries ,it"" Qur 
count!"), 
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Many people get employment in theSe 
small artld medium scale industries, But 
these small alid medium soale·'industries 
'8 re run with the' help of the loans advanced 
'Oy tfie'finaoo'cll :institutions, But ~here are 
lega1 comp~cations whiCh: cause delay in 
advancing . loans to these industries. which 
resWts In ttlelr closur.e. lfhetefore, it is 'the 
need of the hour thaI taking mto account the 
Importance of small and medium 'scale in-
dustries, the Government should reduce the 
legal complications and give relaxation in 
the rules of the loans so that the eXisting 
large number of small Industries In the coun-
try could be revived and ~he people who 
have been rendered jobless, may get their 
employment in these ;industries. 

Sir, t would like to submit that ours IS a 
pGor country and the lower income group 
people live here. They have IiWe capital and 
they strive hard to set.up their own small 
scale industries. But due to .tack at co-
operation ,trom' these financmg agencies 
and small scale Industnes are being closed 
down. Therefore. FinanCial Institutions 
should finance those small scale industries 
particulal'l'f who are on the verge of closure. 
Aii-out efforts should be made to assist them 
tor Iheir revivaL 

[English] 

MR. CHAIRMAN: It IS now 5'0 clock 
You can'~tinue next time. 

17.02h!!lS 

mSCUSSIONS UNDEF-l RULE 193': 
, INCREASING POPULATION IN THE 

COUNTRY - eontd. 

[English] 

MR. CHAIRMAN The House shall now 

take up further discussion .on the situation 
arising out of the increasing population in the 
country and measures taken by the Govern-
ment to check the same raised by Shri Ram 
Vilas Paswanon the 17th December"lW3. 

Dr. KartiKeswar Patra was on his legs. 
The time permissible is two hours: time 
already taken is one hour and 37 minutes 
So; the balance time is only 37 minutes. 

DR. KARTIKESWAR PATRA 
(BAlASOREI Mr. Chairman. I had already 
started diSCUSSing on thiS topic and had 
stated that every year we are adding more 
than two crmes to our ;:Jopulatlon This IS a 
grave situation.. 

The Writer of the Asian Drama dis-
cussed threadbare the problems of Indian 
life He stated as follows: 

"I'ld:a being 2 spiriwal country IS 
• flat carqful about its future which is 

going to be thrown into darkness 
because of Its rapid growth In pop-
ulation. Onry God can help ii they 
are not carelul by themselves." 

This IS the statement of one eminent 
wnter. emmenteconomlst of the wortd. StiU 
we are encounragred tosee the strength 01 
kuru vanshawhere Ganctharva gave birth to 
100 sons and still we are waiting that on 
astham gafbha maya powerfuJ person Hke 
Shri Krishna would come, We are waltmg for 
tillS. This IS the spiritual atmosphere of our 
country. 

BIrth in a situ ali on , critical situation 
where we are standing now should be dis-
cussed. If we look back, we will hnd that In 

1951 National Family Welfare Programme 
was IOOg thought. Then in 1952 India adopt-
ed its natIonal policy - control on population. 

A very core part of that national policy 
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But so far Government has not taken any 
bold step in adopting any legislative proce-
dure to control rise of population. 

In this House one resolution was moved 
on 31st March 1989 by Dr. Krupasindhu 
Bhoi. In the Rajya Sabha it was earlier 
moved on 30th July 1982 by Shri Murlidhar 
Chandrakant Bhandari. In Rajya Sabha the 
resolution was moved like this: 

'This House notes with grave con-
cern the growth of population at the 
rate of 24.75 per cent in India over 
the last decade. as per the census 
report of 1981. It concerns India 
and it is conscious of the fact that 
this unchecked growth rate will lead 
to a population over a billion by 
2000 AD." 

He also mentioned in his resolution a 
very senous thing. He has raised the point 
that the issue of family planning and welfare 
be recognised as a national imperative tran-
scending ali party differences. 

He has mentioned about the 
acceptancey of small family norm of a cou-
ple and two children: he h<ls also mentioned 
that vigorous steps be taken for raising the 
level of education of women. If women of our 
country are not properly educated then noth-
ing could be done. That should be the first 
and foremost motto of the Government. It 
should be seen as to how the literacy among 
women folk should be increased. Then ur-
gent steps should be taken for a uniform civil 
code. 

Here I may mention about the Civil 
Code. In our Civil Code there are Muslim 
laws, Hindu laws, and so or.. It is our appre-
hension that Muslims. by religion. are not 

bound to have family planning. I will mention 
about the Muslim monogamy and Shariat. 
We believe that. according to Koran, no-
body should be compelled for any family 
planning measures. But in Malaysia Family 
Planning Act was passed in 1966. Most of 
the Muslim countries, like Pakistan, Egypt 
and Bangladesh have adopted family plan-
ning measures. In India the Government 
apprehends that if we adopt these sorts of 
measures. then the Muslim community will 
be dissatisfied with the Government. 

Foryour information I am stating some-
thing more. 

17.10 hrs 

MR. DEPUTY SPEAKER In the Chan 

The age for marriage, or the marriage-
able age now is notified as 18 years. After 
18 years one becomes a major and ma-
tured. That should also be rectified. In China 
the marriageable age has been codified to 
be 25 for females and 27 for males. 

Here I will mention another reason why 
effective steps should be taken to issue a 
regulation regarding increase in the age of 
marriage. I suggest that measures should 
be taken for strengthening medical care to 
improve the hea!th of the mother and the 
child. 

Another point which has been pointed 
out and discussed in this House is the 
proposal that a Naitonal Population Com-
mission should be formed. It should be 
formed under the Charimanship of the 
hon.Prime Minister if we sincerely believe 
that increase in population should be con-
trolled. Otherwise we cannot go in for any 
sort of developmental work. 

I have already said that if we make 
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certain development, it does not help actu-
ally in the sense of the development of the 
country if we do not control our population. 

During Pandit Nehru's lime, the Archi-
tect of Modern India, the National Family 
Welfare Programme was launched. At that 
time itself in 1950 to 1960 it was witnessed 
that the percentage of growth of population 
in decimal figures was 1,,19. that was the 
highest achievement in controlling the birth 
rate or controlling rise in population. Subse-
quently, in our country we have also wit-
nessed that during the time of Shrimati 
Indira Gandhi some measures were taken 
but they were not accepted by our country-
men. 

MR. DEPUTY SPEAKER: Dr. 
Kartikeswar Patra, you have taken 20 min-
utes. On the other day you took ten minutes 
and today another ten minutes. Normally 
everyone will have only ten minutes. 

DR. KARTIKESWAR PATRA: I will just 
conclude. 

MR. DEPUTY SPEAKER: As a doctor 
you have given good suggestions. 

DR. KARTIKESWAR PATRA: It should 
be discussed here. I am only giving some 
pOints. The population growth is a real prob-
lem. 

MR. DEPUTY-SPEAKER: The others 
will be denied an oppotunity. As a doctor. 
you have taken 20 minutes. 

DR KARTIKESWAR PATRA: I have 
fully prepared for tod;;ty's speech, as it is a 
very' serious problem. I will just mention 
what measures should be for population 
control and planning. 

First of all birth rate should be con-

trolled. Then we should stabilise the present 
level of population growth. We should do 
that by taking some legal steps and by 
motivation to restrict the numberof children. 
That is, we should decide how many chil-
dren should be there in one family. 

Then, integration of population plan-
ning with economic planning should be there. 
Also, increase in per capita income also is 
necessary. There has been a survey in 
Maharashtra and that survey report stated 
that where there was no electricity popula-
tion increase was there. 

There is no civilisation. There is no 
road. If road communication is not there, 
there will be increase in population. The 
other measures that should be taken by the 
Government are: crea.tion of employment 
opportunities: expansion of industrial sec-
tor; equitable dlstnbution of income; remov-
al of poverty: encouragement of education; 
raising of marriageable age to a maximum; 
proper promotion of public distribution sys-
tem. 

MR.DEPUTY·SPEAKER: Thank you 
very much. You have revealed VCI'V Impor-
tant points. You made a very nice speech. 

DR. KARTIKESWAR PATRA: I would 
like to add only one sente 

The Father of the Nation, Mahatma 
Gandhi, said that to achieve freedom was 
not an end in itself but the means to enable 
the people to bettertheir condition is the real 
end. To better the condition of the general 
citizen of the country, one vital measure that 
should be taken by the Government, by our 
han. Prime Minister, who is very much inter-
ested in the development of the country, is 
controlling the population. 
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( Translation] 

PROF. 81TA VERMA(Dhanbad): Mr: 
Deputy Speaker, Sir. the?opulation on ex. 
plosion is the greatest problem not Drily 01 
our country but also of all the pom and 
developing countries. The population of OUf 

country IS more than 87 crores today It is 
a matter 01 great concern that we have only 
2.4 percent agncuttural laM 0; lhe wurld 
whereas we srlafs d (3 percent of the worl('l 
population. Now-a-days a pecuilar discus-
sion among the mtetlectuals IS ~OIng an that 
growth rate has Aothlng to do with the rate 
of population growttl I wculdliketopaintoul 
to these Intellectuals that in many of the 
thickly popUlated -::;ountnes the population 
growth rate does not have di rect Impact on 
their growth rate. Usually the example of 
japan IS qUDted mthls regard. It is one of the 
thickly populated countnes In the world. But 
it should be remembered that the oonGe 
population does not pose any threat to the 
industnallsed countries. Ours IS an agro 
based country and it IS yetto be Industnansed. 
Being an agncultural country. there IS very 
little scope for accommodating Jumbo pop-
ulation. It IS also said that we have plenty of 
agricultural land Which is not used. Can thiS 
problem be sorted out by turning a deal ear 
to thIS problem? Such arguments ohntellec, 
tual would rot serve any puriJose and we Will 
have to pay our attention to the genuine 
problem. WewDtJld gradually advance to· 
wards more cOfl1-pllcated problems. II the 
population growth continues In thiS manner 

Mr. Deputy Speaker SIr. our party had 
though! over thiS problem properly and tor-
mulated a concrete population policy to 
which I want to refer. Our,partywould s!nve 
to evolve nattonal consensus fOT aoopltng a 
national population policy. 

Secondly. people \'1Quld be prOVIded 
information 2nd facl1l1ies regarding family 

planning. In order to adopttheiamily:ptillJll-
ning as our own life styte and create aware-
ness among people, we would consutr,and 
seek help frorr. all the vountary. SOCial and 
cultralorganisations, 

Thirdly. the Family Planningflrograrhme 
should:not beaonsideretl as unitarY one'and 
other communlty' welfare programmes 
should be integrated with this programmes. 
Fourthly. emphaSIS should be +al(j on;provrd' 
ing adequate incentives tor achievm(j tho 
long term demographic targets and on vol· 
untarily: adoptmg the norms of two children. 
Certalnconventions Inourcounlry go againsl 
the tamiiy plann ing'--< Even today the educat" 
ed couple at our country yearn for son aOO 
haVing no son is cOllslcredas a curse uron 
such families. Even the educated lac'lies of 
our country feel ashamed ot discusSlnl:j Ln'" 
family planning. Unless thIS mentality is 
changed merely passing the law will not 
serve any purpose. Rs. 60millior: has'been 
allocated forfamilv planning dUring the Eighth 
FLve Year Plan This amount f5 ten times 
more than that at the FI~st Five Year Plan. I 
recall the output of the funds With the 
passage of time and implementation of suctl 
plans the.sltuatJon has deteriorated all the 
more DUring thE' First Five Year Plan the 
target was fixed 10 reduce Ihe population 
growth rate to 21 per 1000 at the end of the 
plan. ButtneGovernmentfalled In reducing 
thiS rate INc went on Cletelflng thiS 
programme tram each Five Year Plan to the 
olher. Now II seems that We. weould oot be 
aole to achIeve thiS target even by 2000. 
The presenl growth rate of population Indi-
cates that we would be able to achieve thiS 
target after ten years of 2000 aM our ,pop-
ulation wil1 become 1.5 biUlon In 2035. In 
other words. we would ouhnumber. China 
also and at thai time our country would 
become trw most densely populated coun-
try In the world We would be content that we 
are ahead l!l at least one held. The reason 
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IS that we are implementing the Family 
Pfanolng Programme Ihrough contraoop-
tNS measuf8s·alone. We are suppo.sec to 
Implement this programme in such a way 50 

as tolead the co~ple to responsible mother-
hood and f.athernioOO. But we, Instead. 
discuss the contraception only and present 
dala of the couples brought under the pur-
view of the'use of oontraceptive measures. 
The couple protecllon rate does not have 
any ofose relallon with the growth rate of 
population. Though. this rate IS very much 
high in Punjab and Haryaml; yel il has not 
any conspicuous impact on the growth rate 
of population there. Sometimes the people 
talk in a very strange way. They say that 
they have theirten children and now they do 
notwant cilliid anymore so tooy have adopt-
ed family planning. ThatJs why we have not 
been able to aoqualnt the people with this 
issue so far. Ten.years back the slogan was-

Development IS the best'CDntracep:tJve 
But now It .seems that thiS slogan neeas to 
be reve.rsed as 'contraceptIVe is the best 
developm~nL 

In order to Implel11ef1ll a famtlyplannlOg 
programme broad consensus should be 
evolved and onty thEm the population policy 
should be formulated and implemented se-
riously. The idea of gIVing relaxation to any 
community does not make anys8llse. We 
are ItVI1'19m a democrallc country. Ellerytlme 
we glVe e¥Rmptes of China and,lnoonesla 
when we are hving.1n a democratic'couniry 
then Wil:ty do w.e talk of ac10ptmg the system 
of theseoou ntries. Whef', wetalk ot Increase 
In population a delegation lS sent to Ohllla 
and Indonesia. How can we make their 
pOlicies a part oJ our life? Whydo we .not cite 
exal'T\Ples of Kerala and T amilnadu? When 
we .t>'llk about Karala. people say that the 
standard o),educat'OI'lls 'very high there" It 
will be difficurt to hav'e that s1arllllard 1I'\:the 
whole qHflIdia. That IS why th€ example of 

Kerala can be restricted to Keralaonly, But 
the same is not the case with Tamilnadu. 
Tamllnadu can achieve a great success in 
the field of family planning programmes 
why do we not study the situation there? 

The best way at reducing the Birth-rate 
is to reduce the mortality rate of children 
urlless the child mortality rate is reduced. the 
popalatton will go on Increasing because the 
mother is not sure whether her children will 
survive. Wherever we havemaaeeiforts to 
re<:!uce the death rate. the Birth-fate has 
also declined. We sei tip' family planning 
camps in villages but their attitude is very 
clinical. Such programmes are held to pay 
attention not only to family planing but to 
fam~y welfare also. Attention sMlrtd be 
given to the heafln of mother and child ! 
would like 1(')'90 a step further and suggest 
that if we help an issueless mother io have 
a child with,the help of some medlcallreat-
mefll then we would be able to win the 
con1ideAce of all the mOthers oftti3t village 
alongwith that'mother. Our approach should 
be human. Unless our c:ttltude remains 
indifferent and aproach clinical we will not be 
able 10 get pOpUlarity In villages and people 
will be suspicious of us. 

Education plays a vital role in family 
planning. An educaled woman Wants to 
k-eep her family small. Women shOuld take 
to more employment because a wOrktng 
woman wants lesser riLlrtlber of children. 
Poor-people look upon theirdllidren as~heir 
propertY'. : They are of the opinion that one 
more soh would mean more money for the 
family When tMir stan'<.'fard ·of jjVlrrg im-
proves then they think <')f'farrlity· planning. 
'There is saviFig irt our vjfl~~es ilhat a persOf! 
'l\lhO ctoes hOI' have a sjhgle paisa:il;i'rrdt 
i'nlerestedineammg mooeybutwhEinheis 
givsn"99 t'aise1hen lieWanlS ~d nil'ake-H· we 
paise. The.jmprovement lh'lhe standeli'd of 
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living will further populanse family planning 
programme. 

I would like to say that we sometimes 
maintain that one should go In for family 
planning even atterbirth ot two daughters. It 
may be true for us but a farmer would 
dernitely like to have a son who will look after 
him inhls old age and work in the fields 
because daughter gets married and leave 
for their in-laws· house. It would be very 
unrealistic of us to expect that they will be 
content with the birth of two daughters. If we 
stress on that then more and more people 
will resort to amniocentesis tests. They will 
resort to female foeticide because they are 
in great need of male issues. That is why if 
we wan: to popularise formula of having w 
daughters then we will have to Improve our 
social security system. The poor farmer 
should fee! secure In the knowledge that the 
Government would assist him in his old-age 
and he would not be neglected. 

There is one IT'ore thing. Generally the 
target of all the family planning programmes 
is aimed at female sex only. Are women 
alone responsible for this? Generally, wom-
en are held responsible by women only for 
the increase in the populallon. Because we 
do not have many experiments in the fieid of 
family planning. The developed countnes 
do not carry out such expenments because 
it is no more their problem. Since it is our 
problem we will have to conduct expen-
merits and evolve new techniques. But 
evolving new techniques does not mean 
that such experiments should be conducted 
on women of which they are not aware. You 
are covering uneducated women through 
non-plan programmes. Neither a follow-up 
is done nor anybody is aware as to where do 
they go after a few years. It is also not known 
what great health hazards they are facing. 

They are alsc not aware that it should be 
removed after sometime. How can the 
conducting of such experiments on them be 
considered .iustified? Is tampenng witn their 
harmones is justified? The Government is 
going to pass a new legislatiol1 to this effect 
that a working woman will not be entitled to 
maternity leave forthe birth of herthirdchild. 
Is only the mother responsible for it? Is the 
father not equally responsible for it? Then 
why no sucn provision is made for such 
fathers also wno are in Government service 
and who go for a third child? Why only the 
mother is punished? 

I would like to say one more thing, that 
many peopla are migrating to our country 
from Bangladesh. As per the data 7 to 12 
million people have entered India for 
Bangladesh. It is not due to any kind of 
torture being perpetrated on them there. 
They are coming to India only to earn money 
and raise their standard of living. But in the 
case of genuine refugees who are being 
persecuted it may be justified to some ex-
tent but if those fortune hunters who are 
merely Interested in earning money and 
raising their standards of living, come to 
India in large numbers then all the family 
planning programmes adopted by people 
like us lose effect to a dismal naught. Be-
cause they are grown-ups and they bear 
children atagreaterspeed. So ifourcountry 
becomes an orp:-tanage like that then all our 
family planning programmes will be ren-
dered fruitless. That is why, I would suggest 
that this problem should be solved and they 
should also be made to adopt family plan-
ning programmes. 

I would conclude by saying this. I would 
suggest that the minimum age for getting 
married should be raised at least 21 years 
for a girl and 25 years for a boy. But at the 
same time I would like to say that merely 
enacting a Jaw will not solve the problem 
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unless it is backed by political will also to 
implement it. If there is matter of political 
convenience or inconvenience we do not 
think of morality or the welfare of our coun-
try. Recently when the elections were held 
in Himachal Pradesh the Congress Party 
raised a furore over the fact that no facililies 
are provided in Government hospitals at the 
time of the birth of the third child. The 
parents had to pay a fine 'at the time of the 
birth of their third child. 

The Congress Party raised this point 
with great hullaballoo. If such a matter IS 
raised for political convenience or inconve-
nience then we would never achieve suc-
cess in it. The family planning is the greatest 
need of the hour of our country and we 
achieve success only if all the political par-
ties should formulate a poliCY by leaving out 
ail their prejudices. A lot of time has been 
wasted and we should not waste more time. 
We can not afford to waste any more time. 

[English] 

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): Mr. Deputy-Speaker, Sir, I thank 
you very much for calling me to give my 
views while participating In the debate on 
thiS very important subject like family plan-
ning or population growth. Indeed thiS is the 
problem orthe most serious problem that IS 
facing the country not now but for the last 
two decades or so. 

As you know, ever since Independence. 
we have achieved a lot in the field of devel-
opment, economic development, in the in-
dustrial sector, agricultural sector, in all 
sectors. But this pehenomenal population 
growth is, in fact, dilutjng or eating into the 
benefits that should flow out of such devel-
opment. In the agricultural field, we have 
increased our production three times more. 

In the industrial field, the country which was 
not capable of producing a pin, and a blade 
is now reckoned one among the 15 most 
industnally advanced countries of the world. 
But in fact, the population growth is our 
enemy number one. In 1947, it was about 
342 millions. In 1391 census, It has gone up 
to 846.3 millions, i.e. about 85 crores. It is 
more than double. Whereas the, world 
population was 225 crores in 1950 which 
has now exceeded 535 crires. Even the 
world groW1h rate is lower than our growth 
rate. Our growth rate in te~ms of population 
is higher. India has 16% of the world's 
population. In regard to land Size, it is 2.4~o 
of the total land of the world. 

Look at the precarious situatIOn. Of 
course, in 1990-91 census, it has recorded 
a Slight decline percentage-wise, but In terms 
of total population. It IS far going up. It is 
alarming and explosive. It is a staggering 
increase that we have found from 1981 to 
1991. What IS the remedy? We have to 
vigorously. concertedly, contain thiS growth 
rate. We have to make it a total success. 

The han. Member who spoke earlier 
referred to some restrictions here and there 
and some political motives. What happened 
dunng Emergency? Indiraji's Government 
had to go on this Programme. During 
Emergency, there were many political 
games. But because of some compulsion. 
there were some demolition of houses and 
slums etc. tJow in those areas beautiful 
building have come up. They are now 
staYing there happily. Some political parties 
took advantage of the discontent arising out 
of it. It has got to be a natior.al programme. 
a national approach, a national consensus 
and a ~ational will. There can be no politics 
and no leligion. Reference has been made 
earlier by some learned Member who said 
that even in Islamic countries, they have 
family planning. Regardless of caste, reli-
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gion or community. the higher class people. 
the educated couples. have accepted the 
small family norm. 

There has to be i1 climate built up where 
all together. religious. political. social lead-
ers and trade unionists and ever', teachers 
have to propagalefarnily planning. Teach-
ers should provide in Ihe cJriculurn !he 
benefit~ of farnilyplanning and the dangers 
that arErnurled L!pon LIS If \ve do no! adopt 
family planning 

Some commu~ltie~ are~opposed to f~;n
ily planning on rellgloys g.~ounds Why 
should there be a feeling like that? There 
should be a religious conference. a world 
conference organlse~ ir, India on Family 
Planning. In Islamic countries. the religio~s 
I~adefs are. propagating'famil'y blar;nihg 
\here cannot be a different vie:;; here. tt'is 
only a misunderstanding on our part. 

We are the second la(gest country'and 
largest democracy In the wond. Atthe same 
:in:e~we are the large~t illiter~ie country. If 

. does not~done rnean thai Wehave notrn"~ch 
in this area. We have done Today also in 
lT1di~ 30 perce~t people of our ptpulatiCm 
remi':iin below poverty line Tha(me~ns. in 
spite of all these cle,v~lopments tal<iiig pl~ce 
irithe country, In the days to come the'r~\v1l1 
be: ~ore .number of poor people: peoplk 
belOw tile poverty line. 34 ~r6res dopJlatlbn 
was there at the lime of partitio'land~bkit 
is 85 croles. Two-fhird~ ~nhis popLifalidri is 
iHiterate. fjave wenot done. ~riyihing during 
fhese years? But because ofthls addition of 
the new popul~;ion. thi.s isourfigure relating 
't~(tbe illiterates. ofpe~ple beiowthe p6~er
t~(lin~: ~'. Thus. w,e, are in' a veri hcJ1~'~loiJs 
sftuati,on asfar as the International ~cena~io 
Is'concerned. ,;' . 'I ," 

(,':! • -

f would nOIN like to refer. to what,Ore 
KaranSingh, who was our Heal1f1 Mini~rn 
1970, said. As Health the Minister0findia, 
while attending an mrematiorial'oonferMJCe 
he saId,. "Development IS the best Gont!;t!' 
ceptive". tt IS very correct aAd' meami~tul 
also. But recently In an intefView be said~ 
"ContraceptIOn IS :the best :developm£'I1tu . 

So, both ways. these are significantthmgs .. 
Unless we make development, it wULnotoe 
pOSSible. I would IIketopu!:1orthfivepoirltS 
very pOintedly, we should build up a general 
·atmosptaere. There should 00 a national 
movement. I would say very sincerely'1hat 
flO party shoilld try to take politica!,advlllin· 
rage em mt lOla damooracy.{)f our nature, 
'in a coontrv cONhis size. wherelffie Situaboo 
is.complex.11I bit ot compulsloms needeu, II 
agree that it has gotto be voluntary .. Attbe 
same time. It cannot De bee tar aiL In this 
COUllltry, even the employees.,cUHlOt·go to 
office 'In tI me unlElSs; ttu:)fI!lis a.bit ot.compLJ!,. 
sion, unless you 'Strow them the rach~¥8 
Theret(ll;e. a bit of compulSion IS needed 
There has got to be a consensus. A~~i~1 
parties have to agree to it. the pop~latlon 
growth belllg such a monster. 

SariondJy, as j was saVitlg, ajx)ut .i!1e 
contraceptive: methocl etD:, There soouldbf: 
lalotot;resea'roh. Ithas!.JClho"estilhmSlef. 
,We C9111JlOt JfJ$I gD.1he Western way:. tnm11lr 
oOlffilfW ill'le:Ayurved1'G, sy.s1em aod. cotoor 
systeIl1!15·ar.e thef1e. ,If tile ma1t-,od is. muan 
'eaSier: \hen,rtwntbe more aoceptable to1he 
people. Of course. the aspeot of ,female 
literacy IS there. Kerala IS a beautiful exam-
ple whel'.e there IS cen1.per,sool" literacy. 
Naturatly; tim ,temale; irteracv !.s·aI6oitn~JiJ. 
There, the populatioolgr(}Wth istheT~e:s 
tams thewlIDltMlItloooountfll15wncemed 
When ~bE1IUrEJc:ry rate gpes!upAlle.poJUJia-

'!iorrgrowth:.comes down, I'lli COUfsel; lke(e 
is tne ~I($tatus.'fot :tli\6tmil!!sll '!:bILI'! 

I,.', _' _-j,,'. t-" __ ,,l If', t t _:r, r J :11 i' ,t: 1-' i, .~(-: ,. I. woulrtlike'tID:higllllightprne.vsJ'Y,impor-
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tant point. This should engage the attention 
of all the thinkers of our country including the 
poiiticians, statemen. political thinkers. so-
cial workers and religious leaders. The ques-
tion is: Why are people gOll1g for more 
number of children? There is one thing. 
Whatever we say in the Constitution that 
men and women are equal. actua!ly it is not 
so in our society. Even after tour to t,ve 
decades. why does one go tor a son. try to 
[lave a sone again and again? Generally 
people say that they II/iii be depending on 
their sons in their old age. The general 
feeling IS that the girls are meant for other 
families. There IS the rite cal!ed mUkhagan:. 
One has to perform the I:,St rites etc. It IS 
time for us to address ourselves as to why 
we should not make a revolutionary change 
that even ladies will be allowed to go to the 
burning ghat to give mukh8ganl. to perform 
(t,e last rites. What IS the wrong involved in 
I(i In many communities. It IS not a!lowed. 
They do not go. They do not attend the 
funeral procession I would emphasise that 
they should be allowed to perform it. When 
we give them equal status. equal treatment. 
It should not remain confmed to our Statute 
Book. our Constitution. In real practice also. 
It should happen gradually Then. the old-
age pension scheme should be there so that 
the parents can rest assured that at least the 
Government is there to look after them at 
their old ilge in the absence of a son. 

[ Trans/allon] 

SHRltJlATI SAROJ DUBEY 
(ALLAHABAD): Mr. Deputy Speaker Sir. I 
express my thanks to you tor giving me an 
opportunity to speak on IIlis important issue. 
Today we are discussing the burning ques-
tion of population explosion. This problem IS 
not new. The Governmen! has taken mea-
sures tocurb population explosion from timp 
to time and on this pretext many atrocltlf'S 
have been committed on women but In spite 

of thiS we have not got the required success 
because merely the pronouncement of ilny 
programme does not guarantee ItS suc-
cess. For achlevmg success a slgntlicant 
change has to be brought about m the SOCial 
outlook of the people In orderto brtng about 
change In tne SOCial values, cultural outlook 
and social bigotarles. first of all education 
should be spread there. Primary education 
should reach every house and publiC awak-
0nmg srlculd be brought about. Then aicJne 
we can achieve some sLiccess m this 
programme. 

The growth rate at which population is 
increasing Will affect not only a family but 
also undo all the Impor.ant schemes nf the 
country. Elaborate diSCUSSion should ilC 

held on population grow1n which has reacflecl 
a break pOint. The reasons responsible for 
the failure of prevIous scheme shouid be 
rev,ewed and a national debate should be 
held thereon. The leaders of all the religiOUS 
communities Should be Invited and they 
should discuss and formulate a programme 
which can become a peoples programme 
and the common masses could get benefit 
About Rs.SOOO crore has been spent oro, 
family planning programmes dUring the last 
forty years. There was great uproa~ over 
this ,ssue. The failure of thiS programme 
IIldlcates that the most of t,le schemes have 
been hushed up In the tiles of the Govern-
ment Our population In 1991 was 84 crares 
and 60 iakh whereas It was actually not less 
than 87 crore. The population of O'Jr country 
is increaSing eveiY year to the population of 
Australia. If ttllS population explosion is not 
checked. the population of our country will 
be 194 crore by the year2027 AD and atthat 
time we would not have adequate resources 
even to meet ttle baSIC requirements of the 
increased population Consequently. we 
WllIl'xpiolt nature Indlscnmillately and it will 
1(1''-('1',,'1\ tHeel tI,p enV!(Ollment of the 

C0Ulltl\ 
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Now the situation has become too crit-
ical and the population growth has gained an 
explosive moment'Jm. In such a situation. 
efforts are being made in a haste to resolve 
this problem and the draft for implementing 
family planning programme has been pre-
pared at the behest of the World Bank 
thmugh which the Government wants to 
control the growth of population. The birth 
rate has been fixed at 2.1 in the sa:d draft. 
If we want to reduce the birth rate. we will 
have to bring about an overall change in the 
existing programme for family welfare. Ac-
cording to the contents of the draft, if some-
body does not adopt family planning 
vountarily. he will be forced bYlaws to do so. 
My submission is that the Govemment should 
at least go through the pages of history 
which will make it clear that success cannot 
be achieved by thrusting any ;:>rogramme on 
people through law. 

Public awakening will have to be gener-
ated among people for this purpose and the 
programme will have to be streamlined. The 
issue of population groW1h is directly related 
with literacy, unemployment. poverty, social 
outlook, mal-nutrition and health of the peo-
ple. It may be witnessed that changes in 
population groW1h rate are checked on the 
basis of education. If we go through the 
figures of last ten years. we would find that 
the rate of population growth is 13.98 per-
cent in Kerala, 14.94 percent in Tamil Nadu. 
15.96 per cent in Goa which is much lower 
than the national average. On the other 
hand. the rate of population groW1h in four 
big States of our country - Bihar, Uttar 
Pradesh, Madhya Pradesh and Rajasthan 
is very high because the lite~acy is low there. 
The literacy is 23 per cent in Bihar, 28 per 
cent in Madhya Pradesh and 21 per cent in 
Rii\iasthan. Women literacy is 26 per cent in 

Uttar Pradesh, whereas it is 87 per cent in 
Kerala. The reason behind the lower rate of 
populalion growtn in Kerala and its higher 
rate in Uttar Pradesn, Bihar. Madhya 
Pradesh and Rajasthan is the vast differ-
ence Irlliteracy rate. The higher the literacy 
rate, the lower is the population growth rate 
and the lower the literacy rate the higher is 
the population growth rate. Due to low 
literacy among women, girls are married at 
an early age. Due to ignorance and lack of 
education among women there IS a desire to 
have a son and to fulfil thiS wish they go on 
giving birth to child after child continuously. 
Moreover having the feeling of SOCial inse-
curity and seeking the help III old age, 
uneducated women want to give birth to 
more and more children. Since the nght of 
last rites goes with son which is an age old 
tradition in this country. people lured to 
produce more and more children. 

The women are possessed these de-
sire because they are illiterate. Therefore, 
parents want to get nd oi their responsibility 
by marrying their uneducated girls at the 
eariy age of 20. They conSider son as thelf 
shield and a helping hand in old age and 
therefore go on producing chllciren. Most of 
the families in our country hOld that God who 
has given mouth to people w,ll provide food 
also and with the increase in working hands. 
their income will also increase. So, they 
produce more and more children. Uniess 
the eX!3ltng evils like ch,ld labour, poverty 
etc are eradicated. the growth of population 
will conilllue to be encouraged. A country is 
consibered developed only when ItS citizens 
are provided facilities like pnmary education 
and health facilities. In the developed coun-
tnes like Cuba, health facilities have been 
made available and therfore, .Amenca is 
fealous of Cuba. On the other hand, the 
condition of health facilties country is defi-
cient in health facilities and this is the reason 
for population explosion. 
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Till September, 1992, our country had 
2007 community Health Centres, 20850 
Primary Health Centres and 130,780 Sub-
tlealth Centres. The Government has pro-
posed not to set up new Health Centres and 
neW Prinmary Health Cenlres during the 
Eighth Five Year Plan. It is a gross in]stice 
against the rural people because 1,30,780 
Health Centres are inad~quate to provide 
health facilities to 87 crore people of the 
country. The Government could not provide 
health faciliteis to the rural people throught 
trie health centres set up earlier also. Even 
today in most of our villages new razors are 
not available to cut the umbilical cord of 
newly born babies. The unbilical cord of 
newly born babies in rural areas is cut with 
a Sickle or rusted knife as a result of which 
the infants suffer from van()us diseases like 
titan us etc. The mothers do not get nutri-
tious food after delivery and hence their 
health deteriorates. 

18.00 hours 

Trained nurses and medicines are not 
available forthe delivery In rural areas. This 
causes a lot of complications and in most of 
the cases the mother and the child lose their 
lives. The condition of Primary Health Cen-
tres in rural areas of the country is deplor-
able. Doctors are reluctant to live in village 
and they prefer to live in towns. In such a 
situation, the villagers keep their cattle in 
those vacant buildings which were built for 
tne purpose of residences of Doctor. 

For want of primary Health Centres, 
the Government has started importing con-
traceptives ~rom different parts of the world 
so that the fertility of women may be curbed. 
On the 30th September, 1992 the Govern-
ment reached a comprehensive project in 
Uttar Pradesh with the American aid of $ 325 
million. I vehemently oppose it because 
under this project the hamones based most-

Iy contraceptives like Nor-Plan 1, Nor-Plan 
2 and Oepo-provera are likely 10 be used. 
These contraceptives are hazardous from' 
health point of view and the World Health 
Organisation has also raised objection to its 
utility. The Indian Medical Council has also 
not given any decision in this ~ogard. It 
causes diseases like cancer, blood pres-
sure and harmone imbalance as siQe ef-
fects. Underlhe Nor-Plan 1 and Nor-Plan 2, 
contraceptive measures a capsule coated 
with silk like rubber is planted on the arms of 
a woman. It will prevent conception for at 
least 5 years. The use of this contraceptive 
in the places where there are no primary 
health facilities will create problems be-
cause constant care is taken after this cap-
sule is planted. America and many devel-
oped countries have rejected this device. 
then why are we accepting it? 

I demand that the women of Uttar 
Pradesh should not be subjected to labora-
tory tests undel1aken Dy America and Fin-
land and this agreement should be annu!ed 
with Immediate effect. Unless the investiga-
lion IS completed this intention of imple-
menting this project should be given up. 

Why are the women only being held 
responsible for enforcing family planning? 
Is it not the common responsibility of both 
the partners? Majority 01 sterilisation oper-
ations are fake these days. Though I made 
complaint to this effect in the Consultative 
Committee 01 Health yet no reply has come 
forth, Birth of child after sterilisation is a 
glaring example of the failure of several 
family planning schemes. Ana failure to 
furnish reply after ali this is a bigger crime. 
If even then the Government thinks that the 
population could be controlled it is really 
astonishing. Please do not make women 
target of oppression. Only those birth con-
trol means should be introauced which have 
been fully tested. For this literacy is very .. 
important. 
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Now the Government has proposed to 
make a provision that those having more 
than two children will not be Issued ration 
card under PDS. This is gross Injustice. 
Women due to ignorance and Illiteracy are 
unaware that keeping family size small is 
their responsibility otherwise ration cards 
will be concelled. In Banaswara women 
were denied ration. This sort of injustlco 
should not happen. 

There is also a proposal that ttlOSC 
having more than two children Will not t)C 
alowed to contest the elections Wlttl great 
efforts under panchayatlraJ laws women 
were given the opportunity 10 exclUSively 
contest for 30 per cent seats However, If 
these provisions are enacted then fate of 
women will be miserable. 

Under Maternity Benefits Act provi-
sion has been made that in case of third child 
mat9ranity leave will not be granted and 
salary will be deducted and seNice can also 
be terminated. Why these stringent provI-
sion are for women only? Why action is not 
being taken against politiCians and senior 
officers having 8-9children? Why damocles 
sword is being put on the heaa of women 
only who want the :Tlarch forward? The 
Government is not serious on the issue of 
health of women. The Government should 
spread literacy and give equal opportunities 
to women so that they adopt two chiid norm. 
The Government should propogate two 
child norms through quality literature, sem-
inars and street plays. It should be made a 
people's movement. In these endeavours 
both men and women should be depicted as 
equal responsible partners. This way in 
Kerata women have planned their family 
sizes wtthout giving undue importance to the 

maxim that children provide security in bid 
age. Marriage age for girls should be raised 
to 21 and for bo)'s 25. Sharda Act. which 
prohibits child marriages should be strictly 
enforced. In rural areas girls below 10 years 
of age are married. In Rajasthan young girls 
are married off in mass marriages. There 
are no restnc;tlons In force in private sector. 
Women should be given equal rights and 
made literate. ThiS rrogramme could be 
eaSily sparead by voluntary organisations 
All harmful anti-pregnency bills should be 
rejected. Instead of succumbing to World 
Bank pressure draft proposal for the beneht 
of women should be prepared and adopted. 
Population explOSion which is detenmental 
to development of the country shoudl be 
checked. If anything is forcibly thrust upon 
the people success will not achieved. Agi-
tations could take place as were witnessed 
during Emergency. Keeping in mind the 
lessons of the past. programme should be 
made simple and people oriented. Success 
could be achieved through public aware-
ness and by convir.cing rural women. It IS 
but natural to be Vvorrled as population 
explOSion is determental to development. 
While formulating the policy health of moth-
er and child should be given due regard. 
Only then we can achieve success. Insteat~d 
of thrusting any programme it should be 
implemented after discussions. For the last 
45 years w.e have been taking aboutcontrol-
ling population. Lot of hue and cry IS raised 
time a nd again and then there is silence 
everywhere. This programme should be 
universally extended to politiCians and farm-
ers. No distrinction should be made be-
tween men and women. Political platforms 
should be used for this purpose and 
programme should be extended to both 
private and public sectors on a war footing 
for achieVing succes. 

[English] 

SHRI ANNA JOSHIjPUNEj: Sir, we 
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are discussiong the situation arising out of 
increasing population in the country and 
measures taken by the Governmenttocheck 
the same. The population problem has 
ansed because of three points. The first one 
is the disastrous failure of the family plan-
ning programme after propagating it for 
nearly 45 years. The second point is the 
infiltration in this country of other nationals 
from the borders which are not properly 
sealed by the Government. The third pOint 
is that lakhs of refugees are continuously 
cOlTlIng from different countries where the 
Indian Goverment could exercise its will to 
request that Government to stop all these 
refugees coming to India. 

About the first pOint, the Government of 
India has spent thousands of crores of 
rupees on eight Five Year Plans for getting 
prosperity and better living conditions. But 
the result we see IS that the population that 
has come In the gnp of poverty IS more than 
what was In the days when we got the 
independance. Not only that. the situation 
has gone to such an alarming stage that 
India stands at the bottom of the list of 20 
poorest countnes In the world. 

The second thing ;s that we have one-
third of world's poor population not only In 

India. but one-third of world's poor popula-
tion. We have half 01 the world's Illiterates. 
Over 40 crore people are condemned to 
sub-standard li\/lng conditions. Over 20.000 
people die every day from chroniC starva-
tion. Over 10 crore peop,le are jobless or 
without a source of Income. ThiS is the 
condition. 

When we have spent thousands of 
crores of rupees for achieving good liVing 
conditions and prosperity. the result IS that 

we are at the bottom of the 20 poorest 
countries in the world and 10 crore people 
are without jobs or without any source of 
income. This is ali due to high birth-rate 
and over population which the root cause 
of poverty, illiteracy. starvation and defor-
estation. 

This IS not a problem faced by India 
only. There are so many countries. They 
are haVing different religions. different cults 
and all sorts of things. But they have made 
their determination. Take the case of Indo-
nesia. It is predominantly a Muslim country. 
It is having 200 different languages and 
numerous cults there. They started this 
programme offamily planning 20 years ago. 
They are more successful in that. 

What IS the reason. Sir? They have 
populansed this family planning programme 
in which all people including the President 
and the Ministers. the TV and the radio. the 
Imams. the Mullas. the Maulvis and different 
dharam gurus of different religions come 
together. That is exactly which my friend 
has pOinted out. We have to call them 
together we have to fist narrate them the 
disasters caused by population explosion 
and take their help. I would liketoquote here 
about the population control in IndoneSia 
and India 

"At the recent conference held in 
New Delhi on population control in 
November 1991 attended by experts 
from various Asian countries. 
delegate afterdelegate from the suc-
cess countries have stressed that 
the political Will and determination 
were the most important factors be-
hind their success in curbing birth-
rate. In Indonesia. for Instance. FP is 
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talked about constantly and every-
where at the most unlikely occasions 
like inauguration of an off-shore 
oilring at which the Indonesian 
President asked a worker how many 
children he had. 'Two. Sir". came the 
reply. "I applaud you" responded the 
President and advised other workers 
to follow hi~ example forbetterqualitty 
in living.' 

This interchange was shown In TV 
and broadcast In radiO and family planning 
was talked of in every function and meeting. 
The programme has been made mandatory 
by Indonesian Constitution. A package of 
incentives and more importantly. disincen-
tives is being firmly Implemented. As a 
result. IndoneSia. a predominantly Muslim 
country with nearly 200 languages and nu-
merous ethniC groups has reduced its pop-
ulalion growth rate from 3.34 per cent to 1.7 
per cent In 20 years. So. If the national will 
is there and If the Government and the 
people decide together. then it IS not an 
impossible task. This IS an example and this 
is the achievement made by IndoneSia. a 
Muslim country Within 20 years.. In tnat 
case. why are we not able to achieve even 
half of it within 45 years. He is a remark 
made by the Vice-President. Mrs. Sharoon 
Cam. of the Population Cnsls Committee. 
She has remarked that due to the criminal 
negligence of bureaucra·:;y the tamily plan-
ning programme in .Indla has been totally 
defeated. There is no other country which is 
going to defeat us In this field. It is all 
becasue of our peopie. our maChinery. our 
Government and our political parties who 
form the reaSOI)S for this defeat and lailure 
forthe last 4s--:'ear. She has rightly said that 
if you want to check rise In populalion. you 
should increase your expenses. Recently. 
wepaidhomageto ShriJ.R.D. Tata. Hewas 
the first man who said that we should spend 

RS.SODO after family planning operation 
because he knew that the expenses which 
the nation has to inc!Jr after the birth of a 
child is much more than that Rs.SOOO. But 
we have not cared for it. Therefore. if the 
nation decides. we can do it but our family 
planning programme is Hnon-starter in In-
dia. 

"Despite 40 years of family planning 
in India. there is not even an iota of 
success compared to Indonesia's 
success. In India. population is 
rising at an alarming rate of 1.75 
crores annually." 

Apar' from the infiltrators whose num-
ber is In crores. there are also refugees who 
are again found In crores and crores. There-
fore. this is entirely because of the failurt? of 
the Government to take strong measures. 
All these are adding to the increase of our 
population. We should take these aspects 
very seriously. If the family planning 
programme were to be successful. the first 
and foremost thing is that everybody should 
accept a uniform civil code. When we live In 

a secular country. why one should be al-
lowed to enjoy some religiOUS privileges at 
the cost of the security and prosr;erity of the 
nation? We can see that in all parts of the 
world. all ine other religions have accepted 
this fact. So. I strongly urge that a common 
civil code IS a must for the country. 

There are some restrictions on the 
number of children. marriageable age. etc. 
But these are not at all striclty implemented 
Two of our lady Members have stated that 
implementation of these rules add to the 
harassment of women. But it is not like that. 
If they feel so, these rules may first be 
implemented on men. VIZ. on the father of 
the children. If a man has more that two 
children. he may be denied facilities such as 
ration card. promotion. etc. They may not 
be eligible to contest in elections whether it 
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be Zilla Parishad, Gram Panchayat or Par-
liamentary elections, We may deny them a 
berth in the Cabinet as well. One must 
practise what one preaches, If a Minister is 
having eight to ten children, how can he be 
a role-model to the common citizens of this 
country? 

MR. CHAIRMAN: But they might 
have got the children before they became 
the Ministers, 

SHRI ANNA JOSHI My only 
contention is this. What example are thev 
going to present to our people? 

! would reiterat to the problem of infiltra-
tors again We have seen that almost all the 
political parties have encouraged the infil-
trators. They have given them false citizen-
ship I iust do not understand why thev 
resort to such things It IS seen that the 
Bangladeshi Infiltrators have come up to 
Madras. Kashmir and Bombay. There are 
lakhs and lakhs of them. Who is bringing 
them or who is encouraging them? What 
are our military, police and border security 
forces dGing? ThiS is a very serious prob-
lem 

ONE HON, MEMBER' They support 
vou also 

SHRIANNAJOSHI Thevmavbeoul 
slJPporters but we are not supporting them 
! mterru!)(ions) , 

I mentioned these aspects only to high-
light that these are all adding to our popula-
tion problems Is there any other country III 
the world where crores of people from the 
neighbouring countries Infiltrate and sabo-
taged even the election programmes? That 
is why I strongly feel that the borders of our 
country should be sealed. 

Now, same is the case with the 
refugees, 

SHRI AMAL DATTA (DIAMOND 
HARBOUR) These are two entirely 
different issues, Why are you bringing all 
these issues into this debate? 

SHRI ANNA JOSHI I do agree that 
the problem of refugees is a different kind of 
problem The Government has to take 
appropriate steps to see that in the country 
where they are living, their rights are pro-
tected and they are respecated Our Gov-
ernment should try to do their best In order 
to tackle these problems We have to take 
it as a national chalienge and the Govern-
ment and all the political parties and all the 
leaders of the different religious groups 
should come !ogether and evolve the best 
way possible to solve the problem of pop-
ulation rise. 

Is they are brought together, then a 
common programme for family planning, 
sealing of borders and also for creating 
good atmosphere in different countries for 
Indians could be undertaken. If it IS done, 
then this problem can be tackled, That IS my 
suggestion 

SHRI AMAL DATTAIDIAMOND 
HARBOUR) Sir, I think every speaker 
who started today and also on previous 
occasions when thiS debate was taking 
place had said that thiS a very serious 
problem. In fact. they said that this is the 
most important problem of the country to-
day, But. unfortunately, after many years 
-I have been in Parliamenttor almost eleven 
years now I think this is for the first time 
that this topic is being discussed In Parlia-
ment. So, the seriousness which the Par-
liament attaches to this problem is not that 
much. If the problem IS considered that 
serious. then this probalem should have 
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been discussed in every Session and the 
Government should have been asked to 
account for its achievements during the 
intervening period. 

What we are saying today and what the 
other speakers have said already are all 
known to everybody for a long time. It is 
known forthe last forty years or even more. 
In fact, in the First Five Year Plan. in 1952. 
it was stated that the population problem is 
one of the biggest problems of the country. 
Subsequently. every PI,an, had recognised 
this problem. In the Sixth Five Year Plan. 
Government had said that one 01 the main 
objectives of the Plan is to control the 
growth of population and yet the Govern-
ment has not been able to control the 
growth of population .What is the reason? 
The Government should be asked to give 
that reason to this House as to whether it is 
a policy failure or whether it is an approach 
failure or whether It is an implementation 
failure. If so. what kind of rnonitoring do they 
do? Whydiditfail? Why have they not been 
able to achieve reduction in population 
growth? This topic may again come up for 
discussion after fifteen years or so, I do not 
know. But. in the last eleven years. no 
debate had taken place as far as population 
problem is concerned. There should have 
been a Paper from the Government ex-
plaining its position about its own weak-
nesses. I do not know whether Mr. 
Shankaranand. who has been the Health 
Minister for not very long time knows about 
the seriousness of this problem. But, as 
Chairman of the Public Accounts Commit-
tee, I had given a Report and I had pointed 
out the weakness of implementation. the 
weakness of the design for iro:plementing it 
and various other aspects. includ;ng that 
the Government itself had said as its 
objectives. 

Now. the Members here who have 
been speaking said that coerctive methods 
will not do in a democratic country like India. 
Therefore, other methods like awareness. 
education of women. health of mother. 
health of the child. reduction of infant 
mortality and so on are necessary. They 
have been recognised to be so forty years 
ago by the Government itself. 

But the Government either has not 
been able to take proper steps that are 
necessary orthe Government haVing taken 
steps has failed. Now. some of these 
failures have been pointed out in that Re-
port. which have mentioned. which I have 
mentioned. I do not know whether Mr. B. 
Shankaranand will have time to study that 
Report because I fOLlIIe! out from the present 
Chairman of the PAC IIUW that there is no 
Action Taken Report on ll1at. which may 
mean that the Government has not given 
Action Taken Note and the PAC did not sit 
on it to consider whether the actIOn taken by 
the Government is necessary or not. So. 
this is the way the Government tackles the 
problem. This actually shows why this has 
become now - from an ordinary problem 
which it was 10 1952 when it was first 
recognised - an intractable problem for 
India; and our thinking in the process has 
become stereotype. We have come to a 
norm of two children in 1960. We are still 
pursUing that norm. Now. in the 60s. there 
was a country. China. which was telling us 
that there was no necessity of any popula-
tion control. any birth control; that was what 
China was saying In 50" dnd 60s. But they 
instituted their own population control, birth 
control programme in 1970s. In spite of the 
tact that they achieved considerable suc-
cess. they have recently come to another 
idea. that IS, one child norm. because they 
feel that not only the growth of population 
must be arrested. but it has to be reduced. 
We have not got on to that thinking yet. 
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although I understand the population densi-
ty in India per sq. km. is tWice that of ~hina. 
In China, the population density is 11'0 per 
sq. km., I am giving the previous figure of 
1983; that is a figure available to me. In 
India, itwas, by 1981 census, 216-110 and 
216. Though, the Chinese population in 
absolute term is certainly more than India's 
today. But they have got a lasser density of 
population. Their growth rate has gone 
down. It was 1.2 inthe year 1980 as against 
2.28 for india and 1.8 of the world. So. thl'; 
Chinese population growth in the 80s had 
gone to a figure of below the world average 
and yet after that they have gone over to a 
norm of one child family. Has the Minister 
thought about this? Mr. B. Shankaranand. 
Sir. will you please listen to the debate? 
This is the importance that your give to what 
people. your party people are saying. num-
ber one problem of India. You will not 
listen: you will leave itto the juniors: that is 
exactly what was the findings of the PAC 
that this problem has been delegated to the 
junior staff of the MInistry: that is what you 
have been doing. The population growth In 
India remains unabated: it goes on and the 
crude birth rate in most of the States ot India 
has not fallen barring one or two and that 
also not to the deSired level. The crude birth 
rate should have achieved the figure of 21 
by now: and It IS around 30. 33. The 
Government has a stereotype policy and a 
stereotyped approach for the whole of In-
dia. This has been pOinted out to the 
Government that this should change be-
cause India is a very vast country. it IS a 
country full of diversity. Religious, cultural 
and ethnic lot of dlversilles are there. There-
fore, the approach has to be tailored to the 
needs of the population of the region where 
you are working. 

Flexibility is the prime necessity. Flex-
ibility in designing the programme. flexibil-
!ty in the finances reqUired to be spent in 

particular areas. They have done nothing 
. so far as I know pursuant to that recommen-
dation. If they even analyse their own 
statistics, they will understand what is the 
basic problem of the terminal approach 
they have adopted so far. 

They have given incentives to people, 
doct?rs, to others. to motivators to bring 
men and women to them for tubectomy and 
vasectomy. 

Tubectomy has become very easy 
because of very quick operation. because 
of some new discovery like l..aparoscopy. I 
do not know what it means but I understand 
that making a very-very small hole and 
through that the operation can be one in a 
matter cf few minutes. There is not much 
danger involved. Very good. But who are 
the people on w~om they are performmg . 
these operations? Their own statistics show 
that majority of the people on whom they 
are performing these operations are the 
women of the age group of 30 to 44 years. 
Wilich is a menopause age. The target 
group of women are of 15to 45 years. This 
is a 30 years span. therefore. the quantity 
of women you deal with is very large. 

If they can tripple the money they. are 
spending then it is very good; If theycannot. 
then With that money also they can focus 
their attenlion to women of a particular age 
group who are most facund . That is the age 
group of 19 to 29 years. This has been 
pOinted out to them that this is the age group 
which must be target. They have not done 
anything to change the target. The target 
still remains from 15 to 45 years age group. 
In fact. the women who got operated have 
already borne 3-4-5 children. That is why 
the programme comes to a naught. They 
show that so many couples have been 
protected but the protected couples came 
tothem because thev did not want any more 
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children. They have already had enough. 
Where is the two-childredn norm here? 

They do not even analyse their awn 
statistics. They do not have people to do 
that. They do not even see their reports that 
are coming. they do not compile the reports 
which come from the districts. The total 
bureaucratic stereo-typed approach is a 
failure, it has not motivated people. 

I have called at that time all the depart-
ments concerned. They also know that 
education must be there. rural develop-
ment must be there. All these departments 
must have an integrated approach to family 
planning. Media must be there. What has 
the media been dOing In 1987 when these 
people were examined? The media people 
were called to appear before the PAC and 
they said they had done nothing. Then the 
Health Department was asked why they 
were not doing anything. They said the 
DO'Jrdarshan wants money at the commer-
cial rates and that they did not have funds 
to pay them at those rates. Ii was very high. 

We asked the Doordarshan people not 
to charge anything from them and after that 
they started giving small skits of two min-
utes and nothing more than that. They have 
not generated the awareness which they 
could have generated amongst the people 
of the gangers of population, of the benefits 
of having a planned spacing of children and 
not to have more than two children. They 
have not spread t!lIS message. 

They have not spread it through the 
electronic media which is within their control 
they have not spread It through the other 
media and they have done nothing 10 start 
education for people in general. 

Indeed even for school children the 
Planning Commission had stated in the 
Fifth Five Year Plan that they should start an 
educational programme on sex for 
reducating population. Nothing has been 
done. So, this Government has failed in its 
policy towards population or in appreciating 
the danger of increase in population. What 
has to bbe done? Women have to be 
educated. there must be employment op-
portunities for women, women's health 
must be improved, child mortality must be 
reduced; everything is known. But nothing 
has been done to coordinate these efforts 
and of the deapartments of the government 

Even in the Health and Family Planning 
Departments they de not coordinate their 
activities. That is why they are a toti'll 
failure. They are all going in differe,lt direc-
tions. 

So, whatever mony is spent with this 
kind of an attitude. with this kind of uncoor-
dinated approach will be a waste. We can 
recommend that the Government should 
spend more money. But they have to 
change the way they are implementing the 
programme. The programme design has to 
be very flexible. People have been saying 
that because of the Hindu culture by which 
they mean that the sen must do I]1JJl<.hagnl 
and all that buisness: because of that they 
wan! a son. That may be put forward as the 
reason now. But how is itthat in Kera!a even 
in the Hindu families they forego their s.on? 
How is it that in Tamil Nadu they can do it? 
In four States of India. Bihar. Uttar Pradesh. 
Madhya'Pradesh and Rajasthan the birth 
rate is still hovering around 40. These are 
the four States and they are called by 
demographers by their initials as BIMARU 
States. that is. Sick States. In these Slates 
there are more Hindus than in the other 
States. Family Planning has been effective 
in Gujarat, Maharashtra. Haryana . Punjab 
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as also in Kerala and Tamil Nadu. So, why 
is it not effective in these four States? We 
have not been able to reach the people. 
These are big States. So, the problems are 
probably more. In any case, the design of 
the programme has to be flexible. The 
Government should reach the people for 
the programme to be really effective. That 
has not been done. 

I would like the hon. Minister, if ~e 
cares, to read up the recommendations of 
the PAC Report of 1987-88 and to tell us in 
his reply - I do not know when that will be -
what they have done pursuant to that. It is 
his duty to do so. Also, he may clarify 
whether they have at all been thinking in 
terms of the one child norm. because today 
India's problem has become such that un-
less we take drastic steps - I do not say that 
if one child norm is there then the population 
reduction will take place immediately be-
cause our demographic structure is such 
that women of child bearing age are in very 
large numbers now - we cannot immediate-
ly start reduction of population at all. Their 
role in population control will be more and 
today we cannot do it in remote areas in 
may places. 

Coming t<. the disincentives. there have 
to be dlslilcentlves. There has to be come 
kind of coercion. I am not saying that the 
Government should do it only by coercion. 
The Government may do all these things. 
education, health, everything. But they 
have also to have some coercion, some 
disincentive, without which we cannot make 
the people workor make them follow the 
norms. 

The Government's bureaucracy can-
notdoit all by itself. Itis a very large country. 
Population cannot be controlled by bureau-
cracyalone. There ale Non-Governmental 
Organisations. If they are not already in the 

field, the Government has to create them. 
promote them and work through them. They 
are one with the people. They can work with 
the people much better. The Government 
has done nothing. They have created a 
structure where they have appointed some-
one as a Gram Sevika or something. 

He works for Rs. 50 or Rs. 150 or some-
thing like that. By and large. his salary has 
been increased. In some States like Bengal, 
they had become regular employees of the 
Health Department. There are about one 
and a half lakh Gram Sevaks. This is the 
kind of a thing which happens if you only 
depend on Government or Government 
controlled people. You must go in for peo-
ple's participation and you must go to the 
Non-Governmental Organisations. I do not 
think the Health Department has done any-
thing either in the family welfare or in preven-
tive health. That is what they should do. 
Otherwise, we Can never have the kind of 
the health structure. the demographic struc-· 
ture and the family birth control that you 
want. 

Sir. the whole attitude of the Depart-
ment IS to much bureaucratic. It has to be 
changed. They should look around and see 
how other countries work. It cannot be 
centralised. The whole initiative. even 
today, is centralised in Delhi. It is supposed 
to work through the State Governments 
which are having a network of PHCs and all 
that. Even then. the initiative and the 
thinking and everything are centralised in 
Delhi and they set the pattern and they 
dictate the design. This attitude must change. 
So, I hope, the hon. Minister. Shri 
Shankaranand, with give a proper reply. 

KUMARI FRIDA TOPNO (Sundargarh): 
Mr. Deputy-Speaker, Sir, the population 

growth today is the matter of global concern. 
India being the second most populous coun-
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try in world. next k) China with very limited 
resources for its people attracts the imme-
diate concern of this august body for an 
immediate but far reaching programme ori-
ented action. 

The Government of India in the past 
have taken up many devices to check the 
growth in population. But often this has not 
been accepted by the peopie specially in the 
rural areas. As a result of which our popula-
tion control mission has not achieved its 
target. 

The most important factor for popula-
tion control is our education. Though our 
Constititution provided in the Directive Prin-
ciples of State Policy to provide free and 
compulsory education to all upto the age of 
14 years. we have immensely failed in this 
regard. Hundreds of thousands of villages 
do not have primary schools till today. Hun-
dreds oi schools in the of villages do not 
have teachers. Those which have the teaci, 
ers are hardly attend the schools. Education 
alone will solve our populalion problems 
The illiterate parenls go for more children for 
their livelihood. This notion of the parents 
could be removed only by educating them. 
The best example being the State of Kerala 
which has the highest percentage of literacy 
and the lowest rate of growth in population. 
My appeai tothe Government. therefore. is 
to formulate a National Policy for providing 
education to all with particular emphasiS to 
rural population. The second major factor 
for population growth is our policy on health 
care. We have hardly provided primary 
health services to our villages. Hundreds of 
people in the Villages still depending on the 
age old traditional medicmes fortheirsurviv-
als. Health Centres are to playa pivotal role 
in our populatIOn control. They are to advise 

the parents if they have more than two 
children in the family. Our mothers are not 
taken care of during delivery. Our infants die 
unattended and as a result. infant death rate 
in Orissa is the highest. 

To check the growth rate in population 
we must provide rrimary health centre at 
least to every Panchayat with a doctor. 

Thirdly. we have to give more empha-
sis on Integrated Child Development Servic-
es and other child welfare and the protection 
of mother programme. Every Block of our 
country must be brought under ICDS 
programme. ICDS Zonal headquarters to 
be set up and their functions be brought 
under the direct control ofthe Central Gov-
ernment. More funds be made available 
and the organisation be more activise ~l) 

educate the rural mothers. Employment 
and earning of bread for the family have 
been a notion among uneducated parents in 
the Villages. In order to counteract this 
notion. we need more training facilities and 
lob opportunities in Villages. In the recent 
past. big industries on the initiative of the 
Government as well as the private concern 
are coming up In the villages. Thousands 
are getting employment but mostly urban 
people are benefitted. The unemploymnent 
among rural youths is increasing as before 
the setting up of industries we have not 
prepared them. It is. therefore. required 
that Industrial Training Institutes in rural 
area should be opened so that the job 
opportunities to the rural youth is available 
The more number of youths getting employ-
ment in the villages will change the tradition-
al notion among the parents. 

I would. therfore. request the Govern-
ment to gIVe a serious thought to this prob-
lem the nation is facing today. 
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SHRIMATI GEETA MUKHERJEE 
Panskur): Mr. Deputy Speaker, Sir, I 
thank you for allowing me to speak. 

Now I think, in my own right I am one 
of those who are absolutely capable of 
speaking on this subject because I have not 
added even one single person in our popu-
lation growth. Now. wt1y I am saying this 
because I was listening to all. But, I would 
like to tell you that because of the fact that 
I have no childre!1, as early as in 1953 when 
I was the MLA of a Constituency in West 
Bengal. it was the village women who called 
me and asked me. 'Didi. since you do not 
have any children - and I was much younger 
at that time - there must be a way. Can you 
please teach us'? I arranged the Family 
Planning Camp in 1953 in West Bengal. 
Why I am saying this because whenever we 
speak about family planning business, often 
the main emphasis is on women. Here. I 
absolutely differ. I wish that more of my 
colleagues would have been here. Really 
speaking. women are more anxious to have 
less children than the men. This is my direct 
experience of working among the village 
women for a long time. This is the first point 
that I wanted to make. Therefore. in any 
Population Policy that you make. your first 
target must be men and then women. Oth-
erwise, you will not be able to do anything. 

Secondly. a new theory has come from 
the West. One theory is coming that popu-
lation growth has nothing to do with the slate 
of economic affairs in the country. This 
dangerous theory is being propagated by 
the westem world in order to achieve their 
own interests. 

I think every hon. Member here would 
agree on this point that population growth 
has a direct bearing on the economic affairs 
of the country. Everyone has spoken also 
on that. I do not want to go on repeating the 

same thing. If we have to have success in 
future in family planning programmes. the 
questions of health care. education, and 
employment - both of men and women - are 
deitinitely the factors in this campaign. It is 
true that we have achieved very little suc-
cess. I know the hon. Minister will give the 
figures. The figures are with me, I do not 
want to pester anybody with the figures. But 
then the success achieved is very little. We 
have to admit it. It seerr,s to me one of the 
reasons of achieving little success is - as I 
said - that there must be a change in the 
perception itself. It is true and very impor-
tant that economic. cultural and social 
conditions for the whole society must be 
changed. if we really want to achieve our 
population control seriously. 

At the same time, I also see what is 
happening nowadays. There is the question 
of early marriages. I am seeing that even in 
relatively more advanced places. early 
marriages have started taking place. Why is 
it so? People are afraid of dowry. Who is 
fighting against dowry? Nobody. There-
fore. this particular type of factors. which 
may not be just laying before your eyes. 
have to be specially found out and our hands 
must be laid on that. 

I agree that many of the points have 
been made by my horo. friends and that is 
why I am not just repeating them. While 
supporting them. I am trying to bring this 
angle that the entire family planning 
programme has to get this special angle if 
we want to succeed in today's situation. 

Just now. my friend. Shri Amal Datta. 
spoke that laproscopy has become very 
easy and so laproscopy can be done on 
younger women and they should be made 
the target group While I know that 
laproscopy has become very easy. if you 
make the younger women only the target 



787 Discussion Under 

[Sm!. Geeta Mukherjee] 

DECEMBER 22. 1993 Rule 193 788 

group and not the men. it is not cor,·ect. The 
men will be first to produce children. This is 
my experience. I find that this particular' 
approach is really lacking in the whole of our 
direction of the policy. This is one pOint. 

Secondly. I tully agree that If we have 
to have proper family planning the govern-
mental organisations have to take all the 
necessary steps as has been pOinted by 
many friends who said about coordination of 
different Departments. shedding the bu-
reaucratic attitude and also about economic 
decisions etc. I would like to say that it is 
really a very big social problem. It is a 
multidimensional SOCial problem. It IS not 
just an economic problem. The economic 
problem IS the most impoltant factor. But 
this multidimensional social prooiem has to 
be dealt with In that multidimensional way 
and for that I tully believe that unless we all 
- men and women togetner. and particUlarly 
the men - do not laKe initiative in reducmg 
the family. we shall not be able to do it. This 
is my strong observation. 

I have already covered most of the 
things. ! will be covering two more pOints 
quickly. 

(19.00 hrs) 

Sir. another thing IS media and It IS very 
important. Everyday In the morning, in the 
television. a Population Clock is shown 
which shows how much population is in-
creasing per mlhute. That clock appears 
and diappears before anybody starts under-
standing anything. Is thiS the way of 
propagating the family plannlhg messures/ 
Surely, thisis not the way. TeleVISion should 
go a long way in motivating the people. I do 
not think we are giVing Importance to the 

mass media, that is, television which is not 
even penetrating in the villages. Similarly. 
radio also goes to the villages. How much 
time do we allot to popularise this issue. This 
should be dealt with in a multi-faceted way. 
I fully agree that this cannot be done only by 
the Government. The Government has 
many more things to do. The Government 
ultimately formulates the policy, but I fully 
agree that this should have been through 
over long back as early as 1 9S0 if the village 
women wanted a camp. Why are we 
discussiong this in 1993? 

Then, this Incentive which is given is 
not reaching the proper people. If anybody 
is brought from the village, then an interme-
diary comes and takes the money. He tells 
that thiS person has been opeated upon. 
The Minister must take note of the fact that 
a lot of bogus figures are given and a lot of 
money is not properly spent and tile money 
is taken by the middlemen.. Have you ever 
checked up thaP Have you ever gone Ihto 
this? I do not thlr,k you have gone Into thiS 
aspect. But. this is what is being done in the 
villages. This is another very important 
aspect W~;l'f-J should have been attended to 
properly. but we have not done so. This 
pOint has been raised by many people in 
many fora. 

Then, for gettlhg the assistance of the 
Non-Governmental Organisations, I would 
say the initiative is very little uptil now. 
Whatever Organisation we are working we 
get involved In it. For proJ)erfy Involving the 
Non-Governmental Organisations, if you 
give incentives to them. ::-robably you will 
have better results. This aspect should be 
taken into conSideration. I am not saying 
that the Non-Governmental Organisations 
will act only on your incentive, but then this 
should be thought over. 

Regarding the "one child" norm, some-
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time back Shrimati Taradevi Siddhartha 
called a meeting of women Members of 
Parliament and I was one of those who 
proposed this "one child" norm in that meet-
ing. Some of the women supported me but 
then the whole Department and the majority 
of the Members who were Sitting there 
came to the conclusion that in our country. 
"one child" norm is not ql.\!te possible at the 
moment, because we have not be able to 
Implement the "two children" norm itself 
properly. But, this IS an advance Idea forthe 
future which we should start projecting from 
now onwards. I am not saying that we 
Should take pUnitive measures immediately 
on the" one child" norm, but this idea should 
be projected because these things take a 
iongllmetogodown below. We have to take 
that kind of altttude. 

For example, In China. I asked the 
Chinese friends when I went there last year 
as to what do they feel about the one-child 
norm. They told me that In the villages they 
were not able 10 take punitive measures but 
In the town they had started taking punilive 
fllea:;ures. ThiS also has to be flexible. ThiS 
IS my understanding and you have to see 
wnere you will take punitive measures and 
where you will not take pUnitive measures. 
it will very much depend on the SOCIO eco-
nomic conditions of the area and of the 
people concerned. 

Therefore, I would conclude by saying 
that thiS population control poltcy has many 
tacets. I Wish the government should very 
seriously consider all these facets and make 
tlie policy as quickly as possible. Time IS 
already running short. We should have 
rnuch ahead of the time. We should not lag 
behind any more in really taking thiS thin 
pretty seriously. 

SHRI P.G. 
(Gobichettipalyam) 

NARAYANAN 
Mr. Deputy-

Speaker, Sir, soon after we attained inde-
pendence, the newly conslituted Planning 
Commission while formulating the first Five 
Year Plan recongnised the importance of 
laying down sound population policy a pro-
vision of Rs. 6.5 million was allotted at that 
time for the family planning programme. 
From that time. India became the first 
country in the world to launch officially fertil-
ity control programme. Since then. every 
Plan has made changes on the policy. divised 
differenct strategies Including clinic-based 
approach, community-based approach and 
also special attention for 90 poor performing 
district approach. We have adopted so 
many projects and strategies. The provision 
of funds also in the Eighth Plan was exactly 
10 times as much as the First Plan There 
has been no shortage of strategies in our 
plans. But the sad fact remains that the 
long-term goal of achieVing birth of 21 per 
thousand which was proposed to be reached 
by 2.000 AD. in the national heal policy 
statement of 1983 is being progressively 
postponed in every five year plan to another 
five years. This is the position. 

The 1991 census has strongly high-
lighted the consequences of overall failures 
of family planning programmes in terms of 
regulating the population explosion. The 
1991 census figures represent 23.56% 
growth rate over 1981 figures. It is casnal 
menltoned that by about 2035. the popula-
tIOn would exceed 1.5 million and would 
thereafter exceed the Chinese figure. At 
present. the populalion increase at the rate 
of 40 per minute and 1.20 crores per year. 
After every three month. India IS producing 
one Israel and after every six months. India 
is producing one Switzerland and after ev-
ery year, India produces one Australia. This 
is the position. 

Our popuiation is a_bout 17% of the 
world population. being the second largest 



791 DiscussIon Under DECEMBER 22, 1993 Rule 193 792 

[Sh. P.G. Narayanan] 

in the world. We will have one consolation. 
namely that hereafter we will always first in 
at least one achievement. that is. popula-
tion growth. 

The economic development of our coun-
try depends very much on the Size, nature, 
and the composition of Its population. Ii Isan 
important factor of economic growth. Like 
physical resources, we have got vast hu-
man resources. The progress of a country 
is so much dependent on the people iiving in 
it, that without a proper survey of the 
ditlerent aspects of population, no further 
plan could be drafted properly. Aithough we 
have made considerable progress auring 
the last 40 years In the industrial and agricul-
tural sectors, yet even the green revolution 
now is not gOing to produce comparable 
foodgralns to keep pace with the population 
growth. Today we are exporting foodgrains 
but our people are stdl under-nourished. 
They cannot even afford to buy food and, 
therefore. we have a small surplus. The 
pressures upon food are gomg to increase 
and the benefits of our economic develop-
ment during the last 40 years have already 
been diluted as a result of population explo-
sion. The fact IS that the nation has not paid 
enough attention to It. SO. the tragedy is that 
the whole policy has become derailed and 
idstorted and instead 01 becoming the 
centrepiece of our economic development. 
things became so bad that nobody would 
practice family plannmg. Even the name of 
the Ministry was changed from Family Plan-
ning to Family Welfare. People become 
allergic to the very word family planning and 
all political without exception virtually Ig-
nored the population control except to pay 
lip-service to it in their manifestos. The basic 
point that needs to be made is that were In 
a disastrous situation as far as population is 

concerned and, therefore, we have to make 
urgent and concerted efforts to bring down 
the increasing rate of population. 

The first thing that is needed is a break-
through in contraceptive technology. If we 
can put up our own satellites If we can 
develop miSSiles, why our scientists have 
not been able to make a break-throuC]h In 

contraceptive technology also? If III "III 

country, the Indian medical \.(lI1l~dllle", 

could achieve a break-through In contracep-
tive technologies, it could be an extra-
ordinary thing and to achieve this, the indus-
trial and commerCial comunity IS into inter-
act with the scientists on this important 
aspect. 

The second major pOint is thatwe should 
concentrate much more than we have been 
doing on female literacy. There IS a very 
close co-ordination between fertility and fe-
male literacy. When the l'ilter goes up, the 
former goes down. When female literacy 
rate goes up, the fertility rate would definite-
ly go down. This tact is so well-established 
now that it IS known throughout the world. 
Here is ?~, ~rea:n which we have got 10 work 
very hard. Women must be assOCiated at 
all levels in any family planning or population 
control programmes. 

Welfare of children. maternal and health-
care are abosolutely necessary for ensunng 
lower fertility. Whenever children are well-
looked after and the mortality rate falls, the 
fertility rate also falls. Therefore, ther 
Integrated Child Health Care Programme is 
extremely important. 

The Tamil Nadu Government has re-
cently launched the Integrated 15-Point 
Programme in the name of our Chief Minis-
ter to ensure cent per cent health and 
welfare of children. It is belter for the other 
States also to follow this chIld welfare scheme 
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to bring down the mortality rate of the chil-
dren. In fact, Tamil Nadu stands first in 
implementing the Family Planning 
Programme successfully. 

Then. I want to point out one other 
thing. There should be some old-age insur-
ance or pension. People say that everybody 
should have only two children whether it 
includes a boy ornot. Generally, people ask 
one question: When the girls get married 
and go away, who is actually going to look 
after those people when they are old in age? 
Certainly it is a valid question. The only way 
to deal with it is to have some kind of an old-
age pension for the people who. after 60 or 
65 years cannot work, so that they are 
convinced that there is some sort of a 
safety-net available to them even if they do 
not have a male child. 

Fourthly, apart from our prevailing laws, 
a mass movement IS required for population 
control. It is not something that can be done 
merely by the Government or by adopting 
the population policies or laws In Parliament. 
It is no use simply talking about it in the 
urban areas because In any case small 
family norms are much more popular there. 
It is really the rural population which must be 
Involved In this scheme. 

It IS now being discovered by experts 
that the Family Planning Programme is con-
ceptually unsound and flawed. It was mainly 
due to the unsuccessful implementation of 
the minimum needs programme as also the 
failure to implement the compulsory primary 
education. In the mean time, population 
has gone up like anything. For this, the 
government orthe political parties are not to 
be blamed. It is also the responsibility of the 
citizens of India. Have they asked the State 
or the political parties for any concerted 
efforts to stem the birth rate? Have til.·, 
observed any bandh or organised any ~", ' 

test march against the rising population as 
they are organising frequently strikes against 
price rise or corruption etc.? Have the 
newspapers or the periodicals a regular 
column on population control? No. Many 
seminars and meetings are organised by 
the intellectuals but hardly any of them on 
population. How many Deans or Vice-
Chancellors of our University have taken the 
initiative to begin courses on India's popula-
tion dynamics? This national apathy to-
wards a serious problem is appalling. 

With these words, I conclude. 

MR. DEPUTY-SPEAKER Next, 
call Shri Gopinath Gajapathi to speak. 

SHRI MANI SHANKAR AIYAR 
(Mayaladuturi)' Mr. Deputy-Speaker. Sir. 
just before he speaks, I just want to draw the 
House's attention to the fact that there IS 
some sort of a record that not one member 
of the Press is sitting in the Press Gallery 
This is the importance that the media is 
attaching to what we regard as a crucial 
issue before the nation. Thank you .. 

SHRI GOPI NATH GAJAPATHI 
(Berhampur): Sir. thank you forgiving me 
this opportunity to speak. Indeed. the 
world's population is growing at a monthly 
rate equivalent to the size of London city and 
is set to trigger an urban population cnsls. 
Every year, almost 90 million people are 
being added to the world population of over 
five billion. Over 80 million of these addition-
al people per year will be born in the less 
developed countries. The key question is 
how this population growth is going to influ-
ence the development of these countries 
and aspecially their quality of life. employ-
ment opportunities, health and educational 
system. 

Thp. massive Increase in global 
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populationis a recent phenomenon. But 
despite a pledge made at the United Nations 
Population Fund meeting in 1989, to con-
tribute some nine billion dollars a year to 
population programmes. Governments cur-
rently spend just 4.5 billion dollars a year. 
The sum is equivalent to three weeks United 
States military spending and less than what 
the US spend on hallween constumes in 
1992. What is also disgUised by these 
figures if that three-quarters of the money is 
raised by the developing countries them-
selves. 

In Asia, between one quarter and 
three-quarters of all families now live in slum 

. or squatter settlements. It is estimated that 
by the end of the century the figure will have 
risen to 60 per cent. Cities like Tokyo, that 
have expanded into the world's largest city 
in the space of a few decades, are now 
teeterning on the brink of crisis. While Japan 
rode the wave of its economic boom. it was 
able to sustain the city's explosive growth. 
Bui, now infrastructure problems and the 
spectre of recession are threatening the 
city's fragile equilibrium. The city will have to 
shoulder the extra burden of another 4.9 
billion inhabitants before 201 0 AD., putting 
the total population close to 30 billion. 

Not turning to India. according to the 
final figures of the 1991 census. the popu-
lation of India was 846.3 million on 1 st 
March, 1991 as against 683.3 million in 
1981. Thus. the absolute addition to the 
population in the decade of 1981-91 was 
163 million, which is almost equal to the 
population added during the three decades 
1931-41,1941-51 and 1951-61. Theannu-
al average exponential growth rate of pop-
ulation has marginally come down from 2.22 
per cent during 1971-81 to 2.14 per cent 
during 1981-91. Another important feature 

of the 1991 census was that the sex ratio, 
number of females for every 1000 males, 
which was 934 in 1981 declined to 927 in 
1991. The high growth of population is over-
shadowing the achievements thatthe nation 
has made on the economic front. Every year 
around 17 million people are added to the 
population, which needs additional resourc-
es for clothing, housing. food, education. 
health. schooling etc. With 2.4 per cent of 
the world land area. India is presently sup-
porting 16 per cent of the world population. 

At this rate of growth, soon India's 
population will cross the staggering total of 
900 million people. By the year 2035 A.D. it 
is predicted that India will have the dubious 
distainction of becoming the most populous 
country in the world. surpassing China's 
total as well. I had highlighted these startling 
facts in an international forum also last May. 
There, I had stressed that when such a 
situation is reached. it will be no longer 
India's problem alone. It will then become a 
global issue, as there will be mass-scale 
migration from India to the lesser-popula-
tion countries, putting pressure on their 
diminising resources for the very survival of 
mankind. 

The issue of education as a means of 
empowering women drives home the point 
that unless women, constituting 50 per cent 
of the world population are educated. the 
overall social and economic development of 
the country would remain retarded. The key 
issue of greater mobilisation of both internal 
and external resources for basic education 
calling for restructuring budgets to provide 
higher allocation of resou rces for education. 

It is generally acknowledged. despite 
its centrality, female education remains 
neglected with girls accou,nting for 81 million 
of the 130 million "out of school" children, 
while two-thirds of the estimated 948 million 



797 Discussien Under PAUSA 1,1915 (SAKA) Rule 193 798 

illiterate adults worldwide are women. While 
some progress had been made in the enrol-
ment of girls, pronounced gender gaps still 
persist in all regions, with the exception of 
Latin America. At present. one out of three 
adult women cannoi read or write, com-
pared with one out of five adult males. 
Studies had confirmed that countries which 
made higher allocation for women's educa-
tion, experienced higher economic produc-
tivity, lower fertility rates, lower infant and 
maternal mortality and improved levels of 
life expectancy for both men and women. 
For instance, evidence indicated that each 
additional year of schooling of mothers trans-
lates into a decline in child mortality, ranging 
from 5 to 10 per c< nt. It is time to put literacy 
and ed~cation within the reach of all girls and 
women. This could be done by reducing the 
cost of sending girls to schools through the 
provision of schloarships or stipends to par-
ents. increasing the number of female 
teachers and providing high-quality school-
ing and relevant cUrriculum. 

To sum up. one could say that while the 
rate of population growth is declining, we are 
still adding rapidly to the numbers in the 
country. There is need to take concerted 
action to bring about a drastic reduction in 
the rate of growth of population if we are to 
consolidate the gains from growth and de-
velopment. While we have achieved near 
self-sufficiency In the production of 
foodgrams. our position remains undertain. 
given our dependence on the mOr)soons as 
our agriculture is still predominantly rain-
fed. Productive gainful employment in rural 
areas is the only way to bring about poverty 
alleviation and improve the quality of life of 
rural people. However. given the paucity of 
resources in relation to population, the 
process of development in rural areas will be 
~Iow. But as IS well-know. population growth 
depresses the standard of living of the peo-
ple. and poverty results in larger families. 

Hence, a holistic approach to rural develop-
ment, with a focus on larger numbers of 
employment opportunities, health and edu-
cation facilities and large investments in the 
agricultural sector is called for if we are to 
achieve our goals. The main thrust of family 
planning should be directed to the rural 
areas, where 70 per cent of Indian popula-
tion dwells. 

Population control needs to receive the 
immediate attention of all. In the new envi-
ronment of decentralised planning via peo-
ple's institution and panchayats at the dis-
trict and sub-district levels. we should be 
able to plan better, given our resourcas both 
physical and financial. There is a gmat hope 
for India. if we can utilise our manpower 
better and u'lleash the latent energies of our 
people .Government must involve the com-
mendable voluntary organisations as well. 
to augment its efforts in this direction. 

Tc give a major thrust in this priority 
area, which consitutes pivotal point for the 
success of all developmental efforts, a 
National Population Policy needs to be enun-
ciated and adopted by the Government. 
Given the political commitment at all levels. 
it must generate a cascading eHect to be-
come a people's movement. Social deter-
minants such as female literacy. age at 
marriage. employment opportunities for 
women and their status in society are as 
important as achieving a reduction in infant 
mortality. improving health and nutrition of 
pre-school Child. and providing a compre-
hensive package of maternal health-care 
service" 

[ TranslatIOn] 

SHRI DILEEP BHAI SANGHANI 
(AMRELLI) Mr. Deputy Speaker. Sir. 
extended time IS over. Sitting of the House 
for the day was extended upto 7.30 P.M. 
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Now House should be adjourned because 
consensus of the House was not sought for 
further extending the sitting of the day. 

MR. DEPUTY SPEAKER: Please sit 
down quietly. 

[English) 

SHRIGOPINATHGAJAPATHI: Such 
an intersectoral interaction supported by 
political commitment and a popular mass 
movement would, I dare say, constitute the 
approach to achieving the desired results of 
putting India on the road to economic and all 
round advancement. 

MR. DEPUTY SPEAKER: There are 
hardly two orthree more members to speak. 
If you all extend your kind cooperation, 
people who have been sitting for a fairly long 
time can also be given an opportunity to 
spe'ak on the subject. My earnest request to 
all the hon. Members is to cooperate with 
the Chair. 

[ Translation) 

SHRI DILEEP BHAI SANGHANI: Mr. 
Deputy Speaker, Sir, if the House is to sit 
beyond 7.30 P.M. then please seek permis-
sion of the House. Though lack of quorum 
could be raised but I am not raising it. 

[English] 

MR. DEPUTY SPEAKER: We have 
extended the time of the House. The Chair 
need not requestthe House far this. Seeing 
the mood of the House it may be automat-
icallyextended. 

SHRI SOBHANADREESWARA RAO 
VADDE (Viyayawada): Mr. Deputy Speak-

er Sir, a very important issue is being 
discussed in the House. Without repeating 
what my friends who have spoken earlier 
have said, I would like to say a few words. 

I had an occasion to visit China along 
with the members of the Parliamentarians 
for Population and Development sometime 
back. Though China has started the popu-
lation control measures much late when 
compared to our country, they have achieved 
to a great extent arresting of population 
growth. There we have found a concerted 
effort on the part of the Government and the 
Communist Party. We have also found that 
almost every Government official is involved 
in this population control programme in 
China. There have been dedicated efforts 
and they have stressed the need to propa-
gate this to the neighbours to cooperate in 
this family planning programme. 

There, of course, of late the Govern-
ment has taken the programme of one child 
policy mostly in the urban areas and still in 
the rural areas when the first child is not a 
male child, they are given exemption. Of 
course, the situation is quite different; it is a 
totalitarian set up and the Government is 
able to achieve it. In our country as I have 
said earlier though we were the first to take 
up this by the Government itself, we could 
achieve success only to some extent in the 
family planning programme. Here also there 
are some very encouraging results from 
Kerala, Tamil Nadu, Goa. We have to 
analyse how Kerala and Tamil Nadu could 
achieve such encouraging results. My sub-
mission to the Government is that popula-
ti~n control or family welfare should not be 
confined to a Single point programme of 
getting operations done eitherto the male or 
to the female. People should be enlight-
ened, about the benefits which they will 
derive and which can be achieved through 



801 Discussion Under PAUSA 1, 1915 (SAKA) Rule 193 802 

prolonging the marriage age and adopting 
spacing methods. 

My information is that Kerala, because 
of high literacy rate and also because of 
extension qf the health services to the rural 
areas, in the case of percentage of beds in 
the rural area, stands highest with 58 per 
cent whereas in our country, the national 
average is only 17 per cent. When the 
health services are made available in the 
rural areas, the poor people especially the 
mother and the child will be able to take 
maximum health care fro.m the hospital and 
the child's ability to servive increases. That 
is why the infant mortality rate is much less 
in Kerala. Of course, in Tamilnadu the 
situation is slightly different. In our country, 
what we feel is that when the socio-econom-
ic status increases, that leads to population 
control. In our country, Punjab tops the 
entire States' list in the matter of per capita 
income. Though Kerala and Tamilnadu are 
nolthat prosperous. those States have made 
substantial progress. My submission to the 
Government is that the Government must 
involve political parties, voluntary 
organisations and others because this should 
be the programme which should be given 
the highest priority. 

In this connection, I would like to give 
, some suggestions. When some organisation 

had made a deep study into the marriage-
able age and into the health of the mother 
and child, it was found that when the female 
marries between the age of 22 and 27 years, 
then, the health of the mother either during 
pregranancy period or during post-delivery, 
as well as that of the child will be fairly 
statisfactory. My information is that the 
Tamilnadu Government has been making 
substantial efforts to convey this message 
to the people. Presently, the marriageable 
age of women is slightly increasing. I think, 
it is more than 20 years there. Tamilnadu 

Government, I am told, has started some 
incentive schemes particularly for women if 
the spacing is there. Suppose if a woman 
marries after 20 years of age, so much is the 
incentive; and after that if she adopts some 
spacing some more incentives, like that. My 
information is that that Government has 
taken up some incentive programmes. I 
would like to say that those incentive 
schemes should be further strengthened. 
My suggestion to the Government is this. In 
our country, till now, the slogan is two or 
three children. But, the Government should 
have the slogan 'one or two children'. The 
Government should seriously think of giving 
incentives for other States also. Suppose if 
a female adopts family planning - either of 
them gets operated - and if they have got 
only one child, then the health care of that 
child should be assured by the Government. 
That single child should be given free edu-
cation. When these families, the poorfam-
ilies including the families of the weaker 
sections, have only one child, they must be 
given the highest priority in the matter of 
self-employmeht schemes or DRDA 
programmes or CRY programmes or Prime 
Minister's Rozgar Programme or any eco-
nomic welfare schemes or other 
programmes. Those families who are con-
tented with a single child should be given the 
topmost priority. 

In the matter of housing, we are giving 
Indira Awas Programme for poor harijans 
and tribal people. 

In all such schemes, the first priority 
should be given to that family who are 
content with a single child. The next priority 
should be given to a family with two children. 
My assertion is that the Government should 
also think of disincentives to the officials or 
the employees, including the politicians also 
- of course, though not with a retrospective 
effect but with a, prospective effect. The 
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Government may bring a suitable legislation 
so that right from Members of Parliament 
down to the Members of the Panchayats, 
that is, those persons who have one or two 
children, will be eligible to contest the elec-
tions. Some such thing should come for-
ward in the future times. 

AN HON. MEMBER; What about 
bachelors? 

SHRI SOBHANADREESWARA RAO 
VADDE: They should be given the highest 
priority. 

MR. DEPUTY SPEAKER: We should 
start from political parties. While selecting 
the candidates they should base their judg-
ment on these lines. 

SHRI SOBHANADREESWARA RAO 
VADDE: Yes, Sir. 

The other point which I want to.-.,ake is 
that the Government must also involve the 
religious leaders. We had' been to Indone-
sia, along with the then Speaker, Shri 
Balram Jakhar, where 90 per cent of the 
population are Muslims. The President of 
that country had convened a meeting of all 
the religious leaders and told them that the 
population growth should be contained in 
the interest of the nation. In the interest of 
the people and they must extend their coop-
eration. You will be surprised to know that 
Shrimati Suharto is the Chairman of the 
committee which overlooks the population 
control programme in Indonesia. 

There is some hclief - it may be 
unscinentific and unfounded - that some 
religions are against family planning 
programme or population control. But no 
religion is against population control. In a 

country like ours, where 39 per cent of the 
people are below the poverty line and most 
of them are living inthe rural areas, therewiii 
definitely be some influence of the religious 
leaders. So, the Government must con-
vene a meeting of the heads of various 
religions. It must appeal to them that this is 
the danger before the country. \Jnder any 
circumstances, we have to prevent the 
growth of population. With an appeal like 
'please extend us the help in this programme'. 
the Government must take the cooperation 
of all the religious leaders. 

Another point IS that the status of wom-
en plays a very important part in this. In 
Kerala. as we know, unlike other States. the 
women have more right in the property II,an 
what the male members get. Since a very 
long tirne. the women are given the high"",t 
regard in that State. The literacy among 
women In that State IS the highest. That has 
helped Kerala In achieving the goals which 
are setto be achieved by the year 2000 A.D. 
So, those examples may be taken care of. 

Let us understand why it has succeed-
ed, to some extent in Kerala and Tamil 
Nadu. Let those experiences be taken into 
consideration. That may be implemented in 
other States. 

Finally. I would like to say cine more 
thing. The Government is now giving two 
increments to the Government employees 
who undergo some operation. A person. 
who is already educated, who is drawing a 
good amount of salary. IS given two incre-
ments. By the time he retires. he IS bene-
fited to the tune of several thousand of 
rupees. During emergency. such a decision 
was taken and It IS being continued. But 
when a poor uneducated fellow in the rural 
area undergoes an operation. he is hardly 
given Rs. 150 out of whicl1 so r11dny people 
share the money. My submiSSion to the 
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Government is to enhance this incentive 
amountto the poor uneducated fellow. There 
is a maximum necessity to convince and 
encourage this man to undergo operation 
rather than an educated person who knows 
that a big family will be a burden on him. 

Finally, I would appeal to the Govern-
ment that it should be an integral approach 
and alongwith the family planning 
programme, Government must try to erad-
icate illiteracy and must also increase the 
budgetary allocations for health care which 
alone, when taken up together, will yield 
better results. In this connection, I request 
the Government to come forward with a 
natioal policy and the Prime Minister as the 
Chairman of the National Population Com-
mission to effectively implement these 
programmes and at the State level, the 
Chief Ministers may be the heads of such 
State level Commissions. 

With these words, I thank you, Sir. 

SHRI MANI SHANKAR AIYAR 
(MA YILADUTURAI): Mr. Deputy Speaker, 
Sir, I have sought the floor primarily out of 
pride of being an elected representative of 
Tamil nadu because the experience of Tamil 
Nadu in the area of family welfare is of most 

crucial relevance to the subject which we are 
discussing here. Sir, it has been known 
traditionally that in Kerala and Goa, we 
have succeeded in having relatively low 
birth rates. This was always attributed to 
some special characteristics of these two 
States. 

SHRI DILEEP BHAI SANGHANI 
(AMREU) : Sir, there is no quorum in the 
House. 

19.47 hours 

MR. DEPUTY SPEAKER 
is being rung. 

The bell 

The bell has been rung Since there is 
no quorum in the House, the House stands 
adjourned to re-assemble on Thursday, the 
23rd December at 11 a.m. Shri Mani Shankar 
Aiyar is on his legs. He will continue his 
speech tomorrow. Shri Tej Narain Singh, 
Shri Ashok Deshmukh and Shri Ravi Mallu 
also will speak tomorrow. 

19.51 hours 

The Lok Sabha then adjourn(;]d 
till Eleven of the Clock on Thursday, 

December 23. 1993/ Pausa 2, 
1915 (Saka) 
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